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LOK SABHA DEBATES 

LOK SABHA 
Wednesday, January 23. 1963/Magha 

3, 1884 (Saka). 

The Lok Sabha met at Eleven of the 
CZock. 

[MR. SPEAKER in the Chair]. 

ORAL ANSWERS TO QUESTIONS 

'1IperaDDuation age of GovemmeDt 
.)" Employees 

+ J Shrt Barish Chandra 
~  Mathur: 
"""'"\ Shrl Mantrl: 

\..8hrl Ram Ratan Gupta: 

Will the Minister of Home Afraln 
be pleased to state: 

~ (a) what would be the practical 
>-!feet of raising superannuation age 
trom 55 to 58; and , 
.- (b) what will be the impact on em-
ployment and what are the financial 
Fplications? 

! The Deputy MiDister ill the Minls-
"ry of Home Allairs (Shrlmati 
.Chandrasekhar): (a) The raised age 
~  superannuation would partly meet 
the acute shortage and large gaps in 
:the trained manpower in general 
~ er ices arid administrative cadres. 

i (b) It would have an insignificant 
effect on employment opportunities 
"hough an accurate assessment of the 
''mal elTect would involve much time. 
"1 is estimated that the raising of the 
!8.ge of superannuation would not add 
.significantly to the cost of retirement 
benefits. 

Shri Barish ChaDdra Mathur: May 
[ know if it is a fact that a unilateral 
~isi n by tire Central Government 
1535 (AilL.S.D.-l. 

5886 

without exammmg the impact of it 
on the State services and finances h8II 
created certain difficulties and argu-
ments between the States and the 
Centre; and. if so; may I know what 
are the difficulties raised by the State" 
and how they are going to be re-
solved? 

The MiDister of Bome Main (Shri 
Lal Bahadur ShastrI): Well, Sir, ge-
nerally the State Governments were 
consulted and this thing has been in 
the air tor some time past. It is true 
that only two or three State GoveI'lD-
mentts have not been able to make up 
their mioo yet. But I believe thet 
we will receive the general support 
of almost all the States. In so tar as 
the State employees 8Il'e concerned. 
of course, the State Governments are 
free to adopt any policy they think 
proper. 

Shri Barish Chandra Mathur: It iI!I 
true, the hon. Home Minister stated 
even earlier that the State Govern-
tneIIlIts are tree to adopt 8II1y policy 
they Uke regarding the State servants. 
But I would like to know whether ·the 
State Governments have explained to 
the ihon. Home MinistJer that with the 
supe-rennuation age raised in the 
Centre and also of the lAS it would 
lbe almost impossible for the State 
Governments not to take a similar 
action and, it they take that action 
what would be the implications both 
on their services as well as their 
finances? 

Shri I.al Babadur Shas •. rl: The de-
tails have not been i~cus le  But 
eight State Governments have already 
completely S'Upported tbis proposal, 
·two have said that they are stiP re-
thiJl'lking over it and in the case of 
three we have not received any reply. 
So the hon. Member will find that a 
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majority of the States have a:lready 
lent theiT full support to it. As to 
what would be the financial effect if 
the State Governments adopt it, the 
matter will have to be gone into iIn 
future. 

'1) ~l ) : ~r 1fl;;;:ITlr ¢iT ~  l ~ 

imr.r <tft ii'n" ~i  f'ti ~r m'filiT qfQ"-
If."irn'"y <tft ~ ~ ~ ~~ if ~ 
~ illc ~r ~ lIfh: l ~ q"rlr ~  

iii' a ~ ~ ~~~ <Fir t I 
'IT """ ~ ~1 ~ 11' if tt'" 
~ en ~ i  ~  ~ ti~ ~ ifli l!i 
'if<11f ~  <tftt ~i  .ii";:efcq cru~ '11:, 
!ifuf.nHq ~ lilT ~  ~ ~r ~ ~r 

qwr ~ 

'11 ~  ~  1i~ l ~  ~  ~ 

~  ~ foIi l ~ ~~r ;f ~rn­

~  'tiT lIff1! 'tiT r ~ !fiT ij1f<f., foIilJr 
~ I <FiT ~~ 'iiI lfir ~ ~ foIi q Wfi l ~r 

fl ~r '11: lf1 ~ 'tiT ~  ~ l  

'IIr-!d" ~ ? l ~ ~  en 'FIT ~i  ~~ltr if 
w ~ "'!"or if ~ ij1fA" ;:riffr lIf'fffl 'tiT 
~~  foIil/'T ifl/'T ~ lIT ~~rcr ~r 

'TIfT ~ ? 

'1) """ ~ ~)  ~~  

~ l  "l:llJ en lJi!:T ~ f'ti ~cr~c ~ 

~ ~  ~ct  ~ ti~ ~r foIi ~ ~ 
~  ~  ~ ~ tl  ~~ qft if <tftt ~~  

;:r@ ~ ~ ~ I ~~ <imr ~ If\l: ;r@ ti~ 

~  foIi i ~~r ~ ifT I ~ ~ ~~ ~ 
1l Wf.f\" ~ ~  ~ I l i ~l  ~~ 'fi't 
l~ ~ ~ ml ~ m ~  f'ti "a'if !fiT 
m~~ ~~~~ 

~  

Shri Tddib Kumar Chaudhuri: The 
hon. Minister indicated that several 
States had not made their opinions 
known and tro.t some are yet to make 
up their mind. Has it come to the 
DOtice of the Government that the 

spokesmen ot some State Govern-
ments have ezprested their oppolitial, 
at least in the press, to this proposal 
of raising the superannuation age and 
have any of them indicated their out-
right opposition to it? 

Shrl Lal Bahadur Shastri: Yes; Me 
of the State Governments had oppos-
ed it completely. They felt that in-
stead of extension of service there 
should be re-employment of those who 
are in fit health and efficient. But 
recently I had a discussion with the 
Chief Ministers and all of them have 
said that they will reconsider the mat-
ter. 

IShri Priya Gl1pta: Since it is a 
question of extension of the retire-
ment age and the general service 
oonditions prevailing upto the age of 
55, can the Government impose any 
unilateral restriction in respect of the 
three conditions, namely, integrity, 
efficiency and fitness, which is a nor-
mal course and thcre are pr(}cedures 
to protect the staff? Is it a grace or 
i.; it an automatic increase in the re-
tirement age? 

Shri Lal Bahadur Shastri: It will 
not he an automatic tiling and I am 
glad that the hon. Member has rabed 
that point. Before the officer com-
pletes the age of 55, under the rules 
it will be PTovided that each and 
every case will be examined on merits 
specia'ly in regard to the integrity, 
health and efficiency of the officer 
concerned. If he is not found fit, the 
age of relirement in his case will not 
be increased. 

Shri S. M. BBllerjee: May I know 
whether it is a fact that the Govern-
ment of India has accepted this re-
commendation of the Pay Commis3ion? 
If so, how and why was the date 1st 
December 1962 selected and why was 
it not from 1959 when they accepted 
it in principle? 

Shri ~a  .Balladur Shastri: The 
principle was accepted recently. A3 
to what the date should be, any date 
which is fixed may not be acceptable 
to all. However, the matter _ 
placed ·before the Cabinet and the 
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Government as a whole decided this 
date. 

Shri Ramanathan Chettiar: May 
kn;Jw whether one or two of the States 
have suggested to the Central Gov-
ernment that in regard to the lAS and 
IPS cadre of services su,perannuation 
can be considered year by year. that 
is, after the age of 55 they would 
consider whether to extend it by one 
year and by that they might consider 
the question of raising it to 58? 

Shri Lal Bahadur Shastri: No, Sir; 
it would not be advisable for the 
officers to be kept in suspense. Year 
by year extension, to my mind, wHl 
have a demoralising effect. 

Prohibition 

+ r Sbri Maheswal' Nalk: 
Shri A. K. C,.opalan: I Shri P. KunhaJl: 
Shri Bari Vishnu Kamath: I Shri Bhnkt Darshan: 
Shl'i P. Venkatasubbaiab: i' "hri P. C. Boroonh: 
Shrl Surendranath Dwived,.: 

*411. 

Shri Ram Ratan Gupta: 
Shri D. 1. AnIk: 
Shri Mantri: 
S"" Yashpal SlBrb: 

l Shri Rameshwar Tantia: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that as many 
a ~ nine State Governments have re-
quested the Union Government to 
bear the expenses of extension of 
prohibition in their States as also 
the loss of revenue arising therefrom; 
and 

(b) if so, what is the attitude of 
Government of India in that regard? 

The Deputy Minister In the Mlnill-
try of Home Affairs (Shrimatl 
OIandra.'Iekhar): (a) Yes. 

(b) The whole question was con-
cdered at an informal meeting of the 
Chief Ministers held at New Delhi 
on the 18th and 19th January, 1963. 
A copy of the press note indicating 

the conclusion reached is laid on tbe 
Table of the House. 

Prohibition POlicy.-The Chief 
Ministers of States met informally 
yesterday (l8th January, 1963) and 
today to discus! various aspects of 
prohibition as affecting different 
States. It was agreed that the various 
suggestions made for the purpose of 
securing more effective implemen-
tation of prohibition and dealing with 
the defects that have arisen should be 
further explored. In view of this, the 
unanimous conclusion was that no 
change or relaxation should be made 
in the existing system and policy of 
prohibitioo in the States. 

Shri Maheswar Naik: May I know 
whether Government have any idea 
as to the extent of the loss of revenue 
and the cost of extension of prohibi-
tion in the various States? 

The Minister of Home Affairs (Shri 
La! Bahadur Shastri): J cannot give 
the exact figure, but what has ap-
peared in the press about the Joss is 
rather on the high side. Some pope1"ll 
have even said that the loss amounts 
to Rs. 200 crorcs to Rs. 300 crores. 
That figure seems to be rather very 
much on the high side, as I said. The 
Plarming Commission, J am told, is 
looking into the matter. They are 
still verifying it, but they have said 
that the loss is not more than or is 
between Rs, 35 crores to Rs. 45 crores 
on excise. 

Shri Maheswar Naik: May J know 
whether in the conference which the 
Home Minister had with the Chief 
Ministers recently any final decision 
has .been taken as to the scrapping 
up of the prohibition policy or its J'&-
vision? 

Shrt Lal Bahadur Shastri: No, Sir. 
In fact, .it hal' been a-greed that the 
policy of prohibition cannot be aban-
doned. But greater stress was laid OD 
the fact that the scheme should be 
implemented in a way which does not 
lead to corMJption or harassment to 
the People. So, we are conslderin, .. 
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ilfttmr 'lit ;;rr ~ ~  1fIlT ~ ~ on't 
11' m<IiR ~ ~1 1 ? 

to how better to implement it and 
what steps should be taken in that 
regard.. 

Shri A. K. GopaIan: Is it IliOt a fact 
that a number of ta~s where partial 
prohibition is in force have suggested 
the lifting of prohibition? 

Shri Lal Bahadur Sh:.stri: There is 
difference of opinion on that matter 
between States and States. There 
are States, lilre the one near to the 
State of my hon. friend, Madras, 
which strongly believes that prohibi-
tion must continue and otherwise it 
'WOuld very much economically dec!; 
the people at that area. 

.n 111m ri;f: ~ ~ ~ mer 
~ ~ ~ 11' ~ f.rui1f f.f;In l'J'IlT I!IT 
fif; ~ ~ iti1 ~ ~ i;l<ti ;;rR\' 
~ ~ I ffi w 'iFJ1:1'r ~ flt; ~ "QiiIJ 
~ ~ ;ph: ~ m<IiR ~ ~ 
~ ;rr ~ ii u f<;rt:t ~ '1'rl' ~ ~­
~ ~~  'Ii<: m- Q: I ~ f.!; ~ m 
11' ~~ ~ ~ ~ ~ ii iti1 ~ 'Ii<: 
mrl'J'llT wit r ~i ~ 

t t m~~  

.n <'m'I' ~ ~  ~ i  
ii~~ i m~~t  
it't ~r r ~ ~~ ~ ~ t ~~  ~ 
f.f;In ~ I 

Shri Surendranath Dwivedy: Is it 
not a fact that it was generally agreed 
that the prohibition policy and pro-
gramme should not be extended dur-
ing the period of the emergency? 

Shri Lal Bahadur: Shastri: Yes, 
that is so far sometime. 

tot) ~ ~ : <m ~ n  if ~  
~ ~ f'f.'llT ~ f'fi ~ 'i>T ~ W 
i ~ ~ ~1 ~~ il r  t, 
qR ~ ~ ~ ~ 11''1'1 ;;ft f.;qrn1 ~  
~t~~~ i ma~ i ~  
~ ~ <t.=t ~i  ~1~ m ;tt 

~ ~m  '1'rl' ;;mft ~ 
ffi " 'fi{ I 

.n ~ ~ : iro ~i  «T ;;ft' 
IIiT sr~ aT ~ ~ ~ I 
Shri P. Venkatasubbaiah: May I 

know whether it is not a fact that 
the unsuccessful working of prohibi-
tion in some States is not due to lack 
of public response but due to some 
of the administrative lapses and the 
policies of the State Governments? If 
so, in the conference that has beeD 
held recently has any discussion been 
held over the correct and right im-
plementation of this policy? 

Shri Lal Bahadur Shastri: Yes, Sir. 
As I said bet'ore, in fact most of the 
time we ta],keli how better to im-
plement the programme. I agree that 
there are administrative faults. We 
have to look into every aspect of thi5 
problem. 

Fair Price Shops for Kerosene 

+ .m J Shri D. C. Sharma: 
. L Shri Rameshwar Tantia: 

Will the Minister of Mines and Fael 
be pleased to state: 

(a) whether fair price.hops ensur-
ing a regular supply of kerosene oil 
to consumers which were proposed to 
be opened in the important cities of 
the country have been opened; and 

(b) if so, how far they have succe-
eded in their purpose? 

The Deputy Minister in tbe !tUnis-
_ of MiDes aDd Fuel (Sbri 
Bajarnavis): (a) Fair price shops for 
the sale of Kerosene have bel-n opened 
in the State of Maharashtra and Union 
Territory Administration"> of Himachal 
Pradesh, Manipur and Trip-,ua. Most 
of the remaining States and Union 
Territories have reported that fair 
price shops for distribution of 
Kerosene have not been opened, be-
cause of the fact that normal sup-/ 
plies are being maintained. 
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(b) Wherever such shops 1w.ve be€1l 
opened they have assured regular 
supplies. 

Shri D. C. Sharma: What has pre--
vented the Central Crllvemment from 
openiJng ·these shops in·the otheIr 
States of India when the normal sup-
plies accortE'ng to press reports and 
elose observation are not very regu-
lar! 

Shri Hajamavis: First of all, it is 
not the responsibility of the Central 
Government to regulate the distribu-
tion of commodities in the States. Se-
condly, wherever there has been 
shortage, th,> State Governments have 
taken action. 

Shri D. C. Sharma: In the last ses-
sion of the Lok Sabha ~t was stated 
that there have been some kind of 
blackmarketrng in kerosene. Has any 
action been taken against those who 
indulged in blackmarketing? 

Shri Hajarnavis: This does not fairly 
fall within the scope of this question. 
But I believe some ppnple were ar-
re!lted for offences connected with the 
maMi8tribution of kerosene. 

'I1'T ~ 't'lVilt: '1m lfr;.i'Fl t~  

~ 1 ~ ~nii  fifo' 'a'n"< 1I'ffi ~ ~~ 
~ If rc~  ~ ~ ;tt r~cr fifo'cf<'!Q 

~  ~ 11 ~ ~ 1 r ~r nr ~ 'til 
firi;T ~ lIT r~l ~  'q'iI<;: ~  ~ ;'IT 
~l  ~ 'PlT ifo'irr<fr@ 'fi'T orr W. ~ ? 

~ ~ : ;,;IT ;:r@'. 'fi')f ~ i l l 
'1'1;1 flR;ft ~ I 

Shrfmati Rellu Chakravartty: In 
view of the a~ that the question of 
t'he C'O'IltI'IDI of the prices of essentia 1 
goods is a matted of national policy, 
may I know whether Crllvernment 
ccrnsider that the diStribution of ~ 
9CT!'C should be made well ahead 
through the fair price shops instead 
-of waiting till again we have the 
profiteers at our throats? 

Shri Rajamavls: T.he situation is 
oengtantly under review, and Govern-
ment have not IIIIOticed that-there bas 

been any undue rise in the prices. 
The moment such an apprehension ill 
felt, action will be taken without 
delay. 

Shri Sham La! Saraf: May I know 
whether adequate supplies 'of kero-
sene oil have been placed at the dJis-
pasal of all the States, and more 
particularly of those States where 
faiT price shops have not been opened 
yet? 

Shri Rajamavis: As I said earlier, 
the responsibility for regulating the 
commodities is with the States, and 
adequate powers under the Defence of 
India Ac,t have also 'been devolved 
upon the State Governments. If they 
approach Us for any additional powers 
that also would be very sympatheti-
cally considered. 

Shrimati Savitri Nigam: The hon. 
Minister has stated in his reply that 
fair price shops have been opened in 
the Union Territories, May I know 
whether he is aware that 'even now 
kerosene oil is being sold at a very 
high price in the colonies of New 
Delhi? 

Shrl Rajarnavis: I am not aW;;l'fi of 
any ~uc  complaint. On the contr-
nry, I met ~  few pnople two days 
back, who t ~  me that there wa~ 
more than enough supply of kelosene 
and that the prices were going down. 

;1,,· ~ ntati n 01 Education.:ll System 

*435, 

due to Emergency 

+ t Shri P. Kunhan: 
S.h.ri Rameshwar Tantia: 

. Shri Sldheshwar Prasad: 
Shri S. B. Patll: 

"S:tri Bate: 

Will the Minister of Education be 
pleased to state: 

r:, I whether the question of re-
""ientating the educational s st~m to 
meet the emergency has been con-
"irlered by Gove.mment; and 

(b) if so. the steps proposed to be 
t&ken by Government in tNs con-
nection? 
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The Minister or Education (Dr. K. 
L. Shrimali): (a) Yes, Sir. 

(b) A statement is laid on the tnble 
of the House. [Placed in LibTaT1/. 
See No. LT-708/63]. 

"li' .,: ;;IT i!;r.r If'( ~ 1ie ~ 

~ ~  i1~ 1f f<'mT ~ : 

"Facilities for science education 
,at all stages are being expanded". 

1f ;;r"'Hf ~ W f'!i ifll'T rn 
~~ T -q ~ ~ l!iT ~ 1it r r f.l;<rr ;y1iT 
t ? WI': ~ 1f '!il{ qj.f; ~  
;yIif ~ ~) ~  if; qffi\- ~  ;f fir.cr'fT 
'illro ... m r~  ~ ? 

-'To !fil'o <'Iio "l"tlmft : ;r)'fiftli 
~ ifIT lI'f,: ~m ~ fir. ~ ~ fmrr 
'!if '!iril' ~  ~ l!iT ~ru srq.:.... l ~ 

~l ifIT ;p:;rr ~ ~ I ~ i  ~ 
ifIT eNn:urn<rf l ~ ~~ ~ ~ 
~ f.fi ~  -q ;;'1") l C ~ '!i[lf ~ 
~ forI:!; or ~ <r'Rf ~ I ~  "f::e 
W';;IT ,hnf'f<F ~ l!iT l!iT1f ~ ~ 'lil 
~~ ~  ;;rr ~ ~ I 

'lit if' ~ itu ~ ~ ~ f'!i i!l'tt 
tri fiRr ;y1if ~ I 

~ ~ m  : 1{' ~1 1i  f1:ri'l: I:!;l!i 
il'm ~ ~ m I 

Shri Rameshwar Tantia: From the 
staJtement I find that with the pre-
sent need for a steady supply of man-
power, physical training lIInd Nee 
training in schools woo colleges are 
being introduced. May I know ..... . 

Mr. Speaker: I do not want supple-
mentary questions to be read out. 

Shri Rameshwar 'rantia: I was only 
referring to th(> c',"tement. In the 
sta-tl'ment, in paragraph 2 it has been 
stated that p'ans nre ~ n  drawn up 
for NCC a'ld physkal training in col-
leges and schools. May I know the 
numbE>r ot .tudenb that are going to 

be covered, and whet!her Govemmeot 
are thinking of compulsory militairy 
training in the cOlleges? 

Dr. K. L. Shrimali: The response 
is very good as far as the schools are 
concerned. We have wr~tten to all 
the State Goverrunents askin.g theft!. 
to introduce compulsory National 
Discipline Scheme for all stage<; from 
the sixth standard up to the eleventh 
standard wherever other programmes 
of physical education do not exist. As 
for the Nee, as the House is awM'e, 
it is being introduced in all the uni-
versities, and the universities have 
agreed to introduce it and have agreed 
to allot four periods every day. 

"-'T ~~ 1i l ~ ~i  : . 'WI li \ifT'f 

~  ~ f'fi ~r r ~ ... 

"l' if' : 'Wf li ;jff'f ~r ~ ... 

~  ~  ;;ray 9;ff'l' ~i  ~ 
<rffl ;jff'f 'J'fi if' 1fT ;;ray 1{ 'f;f,m Q'if 'I;TI'f 

;jff'f ~ il il ? 

"li' ~~~ mr.ri': 1f lfil: ;jff'f'fT 

~r~ i n i~i ~  
f;;rn-rT fm,lTj ~ l ~ ~ 'a'ifif m<ffl!ifOf 

ifIT ~r r l{ '1;€; ~ g I:!; ~  T if; ~i  if 'fllT 
~~ ~t~l~ '!iT lfllT ~  I 

-.yo !fil'o <'Iio "li'1rnri' : It'" ~ 
~i e ~i  '!iT it;;r <f{ l ~ m-r t]Vf ~ I 

~1 r ~ l ~ ~i  ffi ~ 
qm oriTm f'!i 'Wr iflfl 'filii' ~  ;y1ir 
~ I 

Shri Sham Lal Saraf: We have not 
heard the statement. 

Dr. K. I •. Shrimali: It is a very lang 
statement. If you perm1t me I will 
read it. But it will take at l~ast five 
to six minutes, 

Shri lIem Barua: Is it not a fact 
Plat the Education Committee of the 
National Integration Council as also 
!he 37th ses5ion of the All India Edu-
~ti n Conference that was held ia 
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~ f.Rr t, ~ ~ IfiT Ifln 
CI\'tf<fei!l 1hrr t ? 

Luckn'OW recently suggested certain 
measua"eS to give education a natioool 
bias as also an emergency bias? If so, 
have Government considered t ~ 

suggestions by t e~e two bodies,? 

fr. K. L. ShrimaJi: Our education. 
as faT as I am aware, has already a 
n.ational bias and necesary step,; have 
been taken to orient the educational 
system to meet the r~sent emergency. 

~ ~ ll~ .. 

~ ~t~  ;q1]<: ~ ~ r W 
~~~~itm~ rm~1 
srr~ I 

~ l ~il ~~ l~ I 

aum ~m  mtT ~ 'ifI<: iI1<: 
~ ~  ~i r ~  ~m miT "l<'lBl'IT I 

Shrimati Renu Chakravartty: The 
statement says that laboratories and 
workshops and other facilities in edu-
cattona! institutions are being inten-
sively used for the training of person-
nel in different occupational and vo-
catiOinal skills, In view of the fact 
that we are very short of scientific 
personnel, in what particular way 
have we decided to increase the num-
ber of such personnel in this emer-
gency beyond what we were doing for 
the general higher secondary courses? 

Dr. K. L. Shrimali: It will be very 
difficult for me to give details with 
regard to each St.ate. This is a gene-
ral directive which has been sent to 
the State Governments. If the hon. 
Member wants information about any 
particular State or about any parti-
cular institution, I shall be very glad 
110 supply it, but it is very difficult for 
me to give the picture for the whole 
of India about workshops, la,borator-
ies etc, I can only give a general 
statement which I have given. 

'If'" ~ ~~i i ~ 
~ fcri[q qfOOfa- '1ft Eljf;r if ~~ ~tt 
~ if ~ ~ r ~ I!i<:;r ;pr 

~ 0 lliTo <'ITo '1"""" ~ ~ 
n~ ~ ~ 'SI"1;rr;r ~ i ~ 
t ~ f<!i')1r ;pr ~ ~ ~ if 
~ ~ ri i!>'T f;;n:iRrU m ~ I \ij" 
q<: Wi+fIT Cfi'f ~ q'flIT V"if ~  

~~ i5~ ~ ~1 ~ I ~~ ~r  ;;iT 
m~ ~~~~~~ 
~ l  ~ '1ft ~ ~  ~ I 

National Discipline ~ eme in 
Secondary Schools 

+ r Shri Sidhesb,war Prasad: 
*436 .. { Shri Hari Vishnu Kamath: 

L Shri D. C. Sharma: 

Will the Minister of ~ ucati n be 
pleased to state: 

(a) whether Government ilave con-
sidered the question of C-:tcnslon 0; 
the National Discipline SchE:mE! to all 
Secondary Schools in the country; and 

(b) if gO. with what result? 

The Parliamentary Secretary to the 
Minister of Education (Sbri M. R. 
Krisbna): (a) Yes, Sir. 

(b) An Emergency Scheme of Physi-
cal Education and National Discipline 
has been formulated wh;,.h seeks to 
coordinate the existing National Dis-
cipline Scheme wit.h the bcod points 
from the existing progra'TJmes of 
Physical F.duc3tion an:! A,C,C, About 
6450 fresh N.D.S. Iru.tructf)rs are to 
be employed and trained by the 
N.D,S. Directorate under this Scheme. 
Besides arrangemf>tlt3 me beine( nadc 
to reorient existing ~ ~slc l Ff.u-
calion Teachers' and National Disci-
pline Scheme Instructm's to the re-
quirem?nls or the Int;,grnled F:mcr-
gl'ncv Programme. ~n tne tlJini'1g 
of all these person'lt'l i~ completed tit" 
programme is exper:t2d to cover .11 
students from Cla~ le~ VI tn Xl "Jum-
being about 1.02 crores. 
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~ f;rn.'( ~m  : ~ ;;ft l ~ 

~ <Ft orri qffi ~ ~~ If'l: fit;(f';f ffilrn' 
ri~r ? 

Mr. Speaker: What is the expendi-
ture involved? 

Shri M. R. Krishna: It is proposed to 
spend about Rs. 6 crores on this 
IICheme. 

Shri D. C. Shanna: It is stated that 
teachers are to be trained in physical 
Education and National Discipline. 
May I know what will be the dura-
tion Of this training, what it is going 
to cost the Government or India and 
whether the money will be spent 
over all the States and Union Ter-
ritories of India? 

Shri M. R. Krishna: There are 15,000 
phY3ical education teachers in the 
various schools in the countTj'. In ad-
dition to that, we have got 3,200 ins-
tructors under the National Discipline 
Scheme. All these people will be 
ma~c to undergo an orientation course 
for 6 to 12 weeks. As I said, we will 
spend about Rs. 6 crores on this 
scheme. 

q) ~ ~~)  m ~ 

<Ft m ~ 'F-fT ~  ;;ft 'P"lli 
~ ~ ;;r;mr 'j:fimr iii u~  If 
i l ~~ ~ ~~ ll ~ l ~  

~rn An ~ ~ I 

Shri M. R. Krishna: Yes, Sir, Under 
this scheme we will be starting very 
many centres to cover the entire 
country. 

Shri Beda: In view of the fact that 
'the s::heme costs only about 15 nP. per 
student per year. is not Government 
contemplating to make it compulsory 
in all the States? 

Shrl ~  IL Krishna: Just as we are 
thinking of having the NCC compul-
sory in the cCillleges, this scheme also 
win become C'OIIIpulsory in the high 
achool. 

~~~ l l ~~t 
fit; ~ if 'ifl'I'if ~ i ~rr  ~ l i ri  
~ iii ~~  mfq;or ~ l  ;:r@ ~ 
orrcft, ~ ~ ~~i i~  'P"f "lfTmI''t 
~ ~ 'SI'''Nrlf q 'ifl'I'f ;;mrr t. ~ 

Shri M. R. Krishna: Under this 
scheme, we will be laying more stress 
on the physi:a: efficiency side. 

Shri ~  !"al Singh: Without rifles? 

I\lr. Speaker: Order, order. 

15ft' ~ : 'Fif -q' ;;n;:r ~i rr ~ 

f'P" ~ lfT;;r.rr ij'lft u-.nrr ~ 'P<r (f'I\" ~ 

rn ~ "flll ~ ;;rn0T I 

Shri M. R. Krishna: By the end 
or June, 1963 We are hopeful of 
training all these people. After that, 
we may be able to take up the others. 

'>IT 5 rn ~~ ~  1flff.q- orr;:r 
~r ~ f'P" ~ ~~ ll 1~  
l ~ 'P"T \'fR;fsm(ff 'P") ~  ~ l ~a­

~ ~ l r <Ft m'f'P" i l Ct~ l l 1  ~  ? 
1flfI m ~ ~ ~ ~ t  'IlroI' 
qtf ~ ~1  'liT 'P"T{ f:(f<;lUf iA' lfurif 
'PI r~  f'fl'llT lJ7.lT ~ ? 

P.oll ~ 'liTo <1'io ':;fr"IT<'f) : r~r f'P" 
~lli  it't ij'i<rT ij- <rffilff, 'flf ~~ ~ 
~ ~ ~ if; 'Jr.TJCf'f ~ ~  cIT.; Cf'lil 
~ ~i  +it ~~ ~  \l'f'fl'T ~ rl  ~ 
;;rn0T ~ m~ ~  ~ ~ lfmf 
'til' ~ r if \'fflT, f'Pll'f ;;milff I 

Oil and Natural Gas C m~sl n 

+ r Shrl Rameshwar TaJltia: 
.'31 .t Shri D. C. Sharma: 

• ~ Sllrl A. K. Gopalaa: 
l Shri P. KUBlwl: 

Will the Minister of ~in s apd Fuel 
be pleased to state: 

(a) whether .. my plans have been 
deviged at the two-day meetin;: of Oil 
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and Natural Gas Cnmlllis~i r  hP.ld at 
Dehra Dun on 5th and 6th DecC'mbE'r, 
1962 on the intensi ~ 0.1 eJ..-ploratjon 
in the country; 

(b) if so, what are the areas C-."t 
will be explored for oil; and 
-" 

'(c) what measurE'S have been taken 
by Government to i.ncrease t!'le pro-
duction from the present available 
sources? 

The Minister Of Mines and Fuel 
(Shri K. D. Malaviya): (a) A pro-
gramm!! for the intel1sive explC'ratiCJn 
for oil in the country has already 
been included in the dil and Natural 
Gas Commission' Third Five Year 
Plan. At its meeting on the 4 h anci 
5th December, 1962, the Commission 
decided to intensify drilling operations 
in some of the area~  

(b) Structural drilling operations 
will be started in ttl!! Pattukkottai 
area, Madras State, :li1d deep drilling 
operations will be ~t lrte  in the 
Purnea and Raxa:JI <:rc:tg in Bihar. 
Also, certain meaSl\l'cs will he taken 
for expediting' the drilEng e~ rati ns 

in the Ahmed"bad region cf Gujarat. 

(C) A decision was taken in the 
aforesaid meeting ~ the Oi: am' 
Natur.:l Gas Commissio'l to add more 
oil field installations tu the Anklcsh· 
war field in Gujarat, so :Os t.o increase 
the production from tiJi,t field from 
the present figure of 1500 tons per 
day to about 2,000 tons per day of 
March, 1963 and more later. It was 
also decided to ('xpedite the testing 
of hitherto untested rock layers in the 
Kalol area (near Ahmedabad), Guja-
rat to enable the commencement of 
trial production 'from that area of 
July, 19133. 

Shri R:l,nleShwar Tantia: May I 
know whether our refineries will be 
ready by the time the new oilfields go 
into production? 

SIlrl K. D. Maiaviya: The new oil is 
akeady being produced and supplied 
to the Bombay refineries--ESSO and 
and Burmah-Shell. With regard to the 
other production fielcl& the production 

programme is being matched to u. 
time when the refineries will be ready. 

Shri Rameshwar Tantia: Is it a fact 
that the Guhati refinery's working in 
1962 was not satisfactory owing to 
closure from time to time, and if so, 
may r know whether it was on account 
of the machinery being deIective or 
other reasons? 

Shri K. D. Maiaviya: Sometimes the 
refinery had to be slowed down or 
closed because in the first year of the 
refinery, there is always to be expect-
ed some sort of teething trouble. and 
so it was all in the normal way of 
things that at times the production had 
to be slowed down. 

Shri P. C. Borooah: May 1 know if it 
is a fact that quite a number of equip-
ments and plants for exploration and 
production of crude oil wa3 taken out 
of Assam recently, and if so whether 
those have been sent back? 

Shri K. D. Malaviya: Sir, another 
que.;tion is coming on that. 

Shri D. C. Sharma: May I know 
if this intensive oil exploration is going 
to be dene with our own resources 
or whether we are grung to get some 
know· how and funds from other coun-
tries of the world? 

Shri K. D. Maiaviya: I have many 
times stated in the House that intensi-
fication of the oil exploration pro-
gramme is being substantially carried 
out by our own boys and that the 
know-how is with us. Sometimes we 
have to obtain drilling equipment, 
and for that credit has to be arranged. 
This intensification of the programme 
is also organised for the reason that we 
are getting sarne credit for contract 
drillings. 

Shrl A.K. Gopalan: May I know 
whether any sug,gestion has come from 
the Ke'rala Government. pointing out 
certain areas wh.ere such exploration 
can be made? 

ShJ1 K. D. Malavtya: Yes, Sir. From 
time to time some suggestions do come 
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from people who are nterested in oil 
exploration and from Kerala also. We 
know that there arc areas where one 
may undertake oil exploration. We 
are just watching the whole situation 
and in due course of time we shall take 
up the search 'for oil in that part of 
the country also. 

Shri Hem Barua: In view of the 
:tact that it has been reported recently 
.that Pakistan has attained a position 
of being able to export 10,000 tons of 
finished oil. may I know whether 
Government have any idea of the time 
by which we may be able to attain a 
similar position? 

Shri K. D. Malaviya: Our surplus 
in petrol was already achieved, per-
haps two years before or even earlier. 
We are exporting five or even ten 
times more petrolem products from 
our country. 

Shri Hem Barua: We are not self-
sufficient 

Shri K D Malaviya: The news that 
emnated in newspaper was with regard 
too one specific product Petrol is the 
product that we usc in our motor cars. 
We are also surplus in petrol but not 
i. kerosene or furnace oil. 

Shri Narendra Singh Mahida: May 
I know whether the Government have 
explored the possibility of getting 
petrol or oil from the Gulf of Cam bay 
and if so what are the results? 

Shri K. D. Malaviya: The search 
programme in the Gulf commenced 
about 4-5 days back. We do not know 
how long it will take to know some-
thing about it. 

Shri Man Singh Patel: In view 01 
the decision of the Government to in-
crease the capacity of the oil refinery 
at KoyaIi may I know when the re-
finery is likely to function? 

Shri K. D. Malaviya: According to 
present schedule the initial stage of 
running the refinery at Koyali Will 
commence from September or Octo-
ber 1964. 

Fourth oil Refinery in Public sector 
+ r Shri A. K. Gopalan: 

I Shri P. Kunhan: 
Shri a~ al Singh: 

','438 {, Shri i~ anc ut er Stith: . 1 Shri D. C. Sha!'Jn'l' 

I Shri Ram Katan Gupta: 
Shd l\lantri: 
Shri A. V. Raghavan: 

Wi\] the Minister of lIIines and Fuel. 
be pleased to state: 

(a) whether any decision has been. 
taken as to the location of the fourth 
oil refinery to be established in the 
public sector; and 

(b) if not, the reasons for the delay? 

The Min'ster of Mines and Fnel 
(Shri K. D. Malaviya): (a) and 
(b). A decision a~ been taken 
to estClblish the fourth oil refinery at 
a suitable place in the South India 
region. The actual location, however, 
has yet to be decided. 

Shri A. K. Gopalan: May I know 
whether the experts of ENI who visi-
ted theSe areas have submitted any 
r"port and if so whether they have 
s:tid that Cochin is the most suitable 
place for the oil refinery? 

.shri K. D. Malavlya: Yes Sir, one 
l ~ two committees of experts were 
asked to survey the southern region 
of our country for locating the refinery 
and they gave Us a report saying that 
from several points of view they 
viewed this area or that area with 
favour. Cochin is one of them. 

Shri Kunhan: May I know whether 
the Goverrrment have received any 
representation from Kerala Govern-
ment and also the Development Coun-
cil to establiSh the oil refinery there? 

Shri K. D. Malaviya: There has 
been strong representations from the 
Kerala Government to set up a 
refinery in Kerala. 

Shrl Mohsin: Haye the Mysore Gov-
ernment made a repsentation ..... . 

Mr. ea ~  Every Govemment 
must have made that representatioIL 



. Oral ATI81Ders MAGHA 3, 1884 (SAKA) Oral Answers 

,,1 ~ ~ : iM ~ ;;n;r ~ 
i ~i ~~i A m~ 

~  ~ ~~ ~~ m~  lIT'=" 
~  ~ ~ t  mfifliT ~ ? 

~~  io ~ : ~i ~ 
~ ~r r ~ ~ ~~ ~ lIT aT ~~m 
~ If,<ffit ~  lIT ~~ 9;ffit ~ I 

mofi ~  i ~  ~ <'I'm ~~ ~  
~  ~ ~ ~  ~ cts ~ ~ it~ 

~ 'I; ~ if, ~ ;tT ~~ 
~  ~~ ~ ~ If· ~  ~ ~C t  
~ ~~ ~  ~~~~  

Shrimati Savitri Nigam: May 
finow which are the other places re-
commended by this Experts Committee 
as suitable for &tarting a refinery? 

Shri K. n. Ma!aviya: The three 
States that are very eager to have a 
refinery in· th" south are Madras, 
Mysore and Kerala; and all of them 
are suggesting place like Mangalore, 
Cochin, Tuticorin. Madras and one or 
two more. 

Shri SblvlUllUljappa: May I know 
when the Government is likely to take 
a final decision so far as location is 
concerned? 

Shrl K. D. MaJaviya: Within the 
Jlez:Ii two or three weeks. 

Russian Exports at sibsagar project 

+ 
r Shrl Maheswar Naik: 

.'39 J Shri Kapur Singh: 
. I Shrl Mantrl: 
L Shri Ram Ralan Gupta: 

Will the Minister of Mines and Fuel 
be pleased to state: 

(a) whether it is a fact that the 
Russian experts helping the Oil and 
Natural G::t3 Commission on its Sib-
lIagar Project have been withdrawn 
from Assam recently and repatriated 
to Rus.ll:a; and 

(b) if so, the reasons theretor? 

The Minister of Mines and FI'"I 
(Shri K. D. Malaviya): (a) ancl 
(b): In view of the military 
situation that was prevailing in Asoarn 
during November, 1962 and it:; ,,!rect 
on the drilling operations being carri-
ed out by the:> Oil and Natural Gas 
Commissicn in that area, the Commis-
sion decided to post the Russian Ex-
perts for duty in various projects in 
Gujarat for the time being for proper 
utilisation of their services. 

Shri Maheswar Naik: May I know 
whether before the Russian experts 
were repatriated the Indian experts 
have been able to imbibe any of the 
techniques that the Russian experts 
could give to them? 

Shri K. D. MaJaviya: Noboday was 
repatriated. The Oil and Natural Gas 
Commission itself decided to tem-
porarily request those RUssian experts 
to go to other areas where work was 
allocated to them because at the time 
the situation in Assam was somewhat 
uncertain. 

Shri Maheswar Naik: My question 
was whether the Indian engineers 
have been able to imbibe any of the 
teohniques which the Russian experts. 
.could give. 

Shri K. D. Malaviya: Yes, more 
than 90 per cent of the s.ol1 has been 
acquired by the Indians. There lire 
only few Russians in the country and 
Ithey advise us from time to time; 
that is all. 

Shrimati Renu Chakravartty: May 
I know whether the work on Sibsagar 
Project has again been revived ard 
the Russian experts are back there 
to do their job? 

Shrl K. D. Malaviya: Yes. only two 
weeks back we decided in the Oil and 
Natural Gas Commission's meet in,; to 
start the "'lurk immediately. Work on 
civil construction h3s st.arted and so:ne 
of the Russians have been  back there. 

Shri Narendrasingh Mahida: May I 
know whether the Government is 
satisfied with the work of Russian ex-
perts in this oil field? 
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Sbri K. D. Malaviya: Yes, Sir, we 
B're very much satisfied with the work 
they are doing. • 

Shri Hem Barua: Is it not a fad 
that the Russian experts were sent 
back and at the same time the oil in-
stallations were dismantled particularly 
in Si,bsagar 'by the Oil and Natural Gas 
Commission after the unilateral cease· 
fire was declared by China and that 
has contributed to panic and dissatis· 
faction there? 

Shri It. D. MaJaviya: No, Sir, it i9 
not correct to say tlhat any instailation 
was dismantled. The work went on 
as usually. Only for a week or so it 
was suspended with a view to re-
asse~sin  the priority of work. That 
is all that was done. During that 
time some of the Russi;ms were re-
quested to go somewhere else. 

Shri Abdul Ghani Goni: I under-
stand that the Russian experts carried 
out certain drilling operations in the 
State of Jammu and Kashmir and the 
result was satisfactory. May I knO"N 
what action has been taken by the 
Government in the light of that with 
regard to tbe State of Jammu and 
KaS!hmir? 

Shri K. D. Malaviya: There is no 
proposal for undertaking any pro-
gramme of oil exploration in the State 
of Jammu and Kaslhmir Just now. 

Shri P. C. Borooah: May I know 
whether plants and equipment handled 

by the Russian experts 'have been 17-
ing idle on 'account of the withdrawal 
of the Russians from the Sibsagar Pro_ 
ject? 

Shri K. D. Malaviya: Yes, Sir, for a 
couple of weeks it is correct to say that 
some of the equipments were lying! 
idle there because there was certain 
uncertainty with regard to our work. 
Now it is not like ~ at  civil construc-
tions are going on and drilling opera-
tions will start only when the roads are 
completed and the foundatbns are 
built. 

Defence 01 India Act 

+ r Shri Mohsin: 
Shri Maheswar Naik: 

.440 J Shri Hari Vishnu Kamath: 
. 1 Shri Bhakt narshan: 

I Shri alm~ i  
L Shri Brij Raj Singh: 

Will the Minister of ~e Affairs be 
pleased to state: . 

(11) how many persons are detained 
under tlhe Defence of India Act; and 

(b) what is their numbcr, Statewise? 

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) and (b). A statement 
is Inid on the table of the House 
showing thc number of persons de-' 
tained (State wise) under rule 30 of 
the Defence of India Rules, 1962, 
made under the Defence of India 
Act. 1962. 

STATEMENT 

S.No. Name orthe State 

I Assam 
z Andhra Pradesh 
3 Bihar 
4 Gujarat 
S Kerala 
6 Madras 
7 Maharashtra 
8 Mysore 

.- ~

2 

Number of perS(H1S in 
dete'ltion. 

3 
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2 

9 Madhya Pradesh. 
10 Orissa 
II Punjab 
12 Rajasthan 
13 Uttar Pradesh 
14 West Bengal 
IS Delhi 
16 Goa, Daman"and Diu. 
17 Himachal Pradesh 
18 Manipur 
19 Pondicherry 
20 Tripura 
21 Nagaland·. 
22 Andaman and Nicobar Islands 

3 

12 

27 
47 

5 
24 

108 

4 
2 

9 

2,3 Laccadive, Minicoy and Amindivi Islands 

Shri Mohsin: From the statement 
that has been laid now it is seen that 
749 person_are being detained. Is it 
a fact that most of them are from 
the Communist Party? 

,shrimatl Chandrasekhar: Even per-
lions not belonging to Communist 
Party have been arrested. 

Shri MohsIn: May I know how 
manq belong to the communist party 
and how many to other parties? 

The Minister of Home Affairs (Shri 
Lal Bahadur ,shastri): A large num-
ber of them ,belong to tlhe communist 
party and a few to other parties. 
There are a few who belong to no 
party. We have taken action against 
anti-social elements also. I think 
more than 60 people have been arres-
ted on account of anti-social activities. 

Shri Maheswar Naik: Apart from 
anti-social elements, may I know how 
many persons have been arrested on 
s'ccount of anti-national activit'es, act-
ing as the enemy's agents? 

:Shri LaJ Bahadur Shastry: Some 
people were arrested who were found 
to be indulging in some kind of spy-
ing activity, but their number is very 
ff1!W. 

TOTAL 749 

.n ~ ~  o.;f\1R ~ flfcroJr 
"" "'fa' ~ ~ fit; I9Vt ~ ~ ~ 
~ ~ I 1l' \ifTlfOIT ~ ~ fit; fOr 
fltitr;r ~ ~ ~ ~ 1fQ; ~  f.t;eR 
qi( Q<Ii ~ ~ ,t ~  m iflIT fWt 
it; m ~ ifi1t ~ ~ ;f\ftr q-q'-

~ 1ft ~ lIT mliT iF 3;q"( ~ ~ 
~mrl ln~  

II1"r <'1m ~ ~r  ~ q 
m i ~ '1ft ~ I ~t Q<Ii ~ ott amJ 
~ ~ ~mr~  

if ~ tt~

II1"r ~~  fm ~~ ~  

5 m ~~ l r l ~ I 

lfl! ~ lam Q<Ii '1fT ~ ~ I ~m  f<:o'I 
~ rr ~ ~ ~  l ~ ~  ~  "1ft 
Cff;;r if ~~ ~  I 
Shri Narasimha Reddy: May I know 

if any member at the Congress Party 
has been arrested under the Defence 
of India Act? 

Mr. Speaker: Shri Indrajit Gupta. 

Some Hon. Members: What about 
the answer to Mr. Reddy's question? 
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Mr. Speaker: Is that answer forth-
coming? 

Shri La! Bahadar Shastri: We have 
been strictly fair and I might say that 
unfortunately we had to detain one of 
the Congressmen also. 

Ifhri Indrajit Gupta: I want to know 
whether the decisions to detain certain 
persons according to this big list given, 
as also the decisions to review their 
cases subsequently or to release them 
are left entirely to the State Govern-
ments or does the Central Govern-
ment also have a hand in it and give 
any directions to the State Govern-
ments? 

Shri Lal Bahadar Shastri: No, Sir; 
we do not give any directions, because 
it is entirely the responsibility of the 
State Governments. But we do meet 
and discuss these things and if neces-
sary, give our own suggestions. 

Shri Basumatari: May I know 
whether it has been brought to the 
notice of the Home Minister that a 
few days ago members of the Assam 
P.C.C. have been arrested for anti-
national activities and if so, what were 
the activities actually carried on by 
them? 

Mr. Speaker: We cannot go into 
the details of th.e activities. 

Shri Sarendranatb Dwivedy: Is 
it a fact that Shri Rup Narain and 
two others in Delhi were arrested 
merely because they addressed a 
private letter to the Members of 
Parliament criticising .... 

Mr. ea er~ Order, order. I_We 
cannot go into the reasons. 

Shri Surendr.math Dwivedy: Is it 
a fact or not? 

Mr. Speaker: If we go into the 
reasons of every detention of every 
perRon who has been arrested, that 
would be too much for the Question 
Hour. 

Shri Surendranatb Dwlvedy: They 
had written letters only to the Mem-

-bers of Parliament; they were not 
_ociated with any other activity. 

Mr. Speaker: He has given that in-
formation. 

Shri Sarendranatb Dwivedy: I want 
to know whether 1Jhe information-
(Interruption) . 

Shri Priya Gupta: It is 
question of an individual. 
matter of principle. 

not 
It ~ 

a 
a 

Mr. Speaker: Order, order. Would 
he resume his seat? 

Shri Priya Gupta: Should we not 
be taken into confidence? 

Mr. Speaker: I am going to take 
him into confidence: that he should 
kindly resume his seat. Shrimati 
Renu Chakravartty. 

Shrimati Rena Chakravartty: May 
I know whether reviews have -been 
carried out by all nhe State Govern-
ments and whether there are many 
cases in which arrests have taken 
place on very flimsy grounds I would 
like to know whether reoviews have 
been carried out in all States, especi-
ally in the State of West Bengal. 

Mr. Speaker: Whether reviews 
have been made: that part could be 
answercd. 

Shri Lal Bahadur Shastri: Yes, Sir. 
Reviews have taken place in alJ these 
States Just now before me 1Jhere are 
artic~lars abotit three States. In 

Madras, 61 people have been released; 
in Gujarat, 32, and in Punjab, 21. 
This is after the review. 

Shri Jaipal Singh: I am not putting 
any question, but I want to know 
one thing. I do not know 
whether it is a point of order or not. 
It is for you to entighten us. Shri 
Surendranath Dwivedy was not able 
to finish his sentence. It seems to 
me that a very serious principle is 
involved. Every citizcn in t ~ 
country has a right to address himself 
to Members of Parliament. It was 
not a question of asking for informa-
tion about the specific individual WIho 
may have done other things also. 
But I would like to know whether 
this privilege which we enjoy, which 
we have alwayS enjoyed, is bein. 
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abrogated \)y the Defence ot India 
Act. 

Mr. Speaker: The question that 
was put was about a particular indi-
vidual and reasons were asked: 
whether there was no other ground 
except this one. I disallowed that, 
on the ~ un  that we cannot go into 
the reasons in respect of individuals 
at this moment. That was the only 
objedion that I took. 

Shri Surendnmath Dwivedy: I said 
merely because of the privileges 
give:n to Members af Parlia.,>ent.. 

Mr. Speaker: That also is going 
into the merits of the case: if it be 
merely of one individual, whether it 
would be stated here. That was my 
obj ection. lil 

Shri Ranga: We have come to take 
110 muoh interest in this case: it is not 
as if one seeks for some favour from 
Government. If that is the case, 
your ruling would'oo sustainable. 
But here fundamental right.s are 
being abr'ogated and the person is 
put under deteniion under this ordi-
nance. Therefore, it i3 pruper for 
us to ask the Minister concerned to 
give us the information if he t~ u t 
it fit to give it and public inierest 
does not come in the way. 

Mr. Speaker: 1 am sorry that I have 
to intervene again and again aud make 
this observation. My only objection 
was that it can be raised in any other 
way but that during the Question 
Hour I cannot permit individual cases 
to be taken up. 

An Hon. Member: ~uite right. 
Mr. Speaker: If I am quite riglht, 

1ft1en let us not proceed further with 
the same point. Dr. Singhvi. 

Shrimati Renu Chakravartty: rose-
Shri U. M. Trivedi: One question. 

(Interruption) . 

Mr. Speaker: Order, order. If some 
debate is required, a different proce-
dure can be adopted. 

Shrimati Reau Chakranrtty: It hu 
been set aside. That is the dilliculty. 
You promissed to consider it. 

Mr. Speaker: Order, arder. Dr. 
Singtlvi. 

Dr. L. M. Sing-hvl: Would the Gov-
ernment be prepared to lay on the 
Table of the House a statement of 
the names of tfuose detaIned under the 
Defence of India Act by any authority 
in this country and give the circum-
stances and tie reasons leading to 
such detention? 

Mr. Speaker: Order, order. 

Dr. L. M. Singhvi: I am still awai-
ting the answer. 

Shrl La! Bahadur ~ astrl  I can 
certainly give the names and put the 
whole list, but I cannot give 1Ihe 
reasons for the detention or arrest. 

Shrl U. M. Trivedi: Will the hon. 
Minister be ple'lged to state whether it 
has been brought to his noiice tlhat on 
account of personal quarrels, family 
quarrels and such other quarrels, the 
district magistrate has utilised this 
power for detaining persons? 

Dr. L. M. Singhvi: Sir, On a point 
of order. I asked a question whe-
ther Government would .be willing 
to place the names Of those detained, 
the reas ons and circumstances on 
the Table of the House. The hon. 
lVIinister has stated that he is not 
m a position to lay on the Table 
the reasons for detention. I would 
like to know whether he would be 
willing to give the names Of th" 
persons and the circumstances lead-
ing to the detention. 

Hr. Speaker: About the names he 
has stated that he is willing to give 
it (Interruptions). Order, order. We 
should proceed in an orderly man-
ner. Every hon. Member standing 
up and putting questions without 
getting my permission is not correct. 

Shri Bade: But he wants to have 
a ruling from the Chair. 

Mr. Speaker: Ruling on what? 

Shri Bade: What is· the objection tG 
the reasons being given? Is it 
against the public interest? The rea-
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sons are given to the accused person. 
It they can be given to the accused 
person. Why can they not be given 
to us? If not the reasons, at least 
the circumstances can be given. He 
has PUt a question and he wants a 
ruling from the Chair whether it will 
or will not be in the public interest 
to give the information. 

Mr. Speaker: There is no question 
of giving any ruling on this point. He 
only wanted to put another supple-
mentary and he adopted another 
method to achieve that object. If 
there is any objection, that has 
also to be answered by the Minister, 
not by me. What is the ruling that 
he wants? Shri Nath Pai. 

Shri U. M. Trivedi: My question 
has not been answered. 

Shri La! Bahadur Shastri: Which 
question. 

Mr. Speaker: A question was put, 
rather a general question, whether 
most of them have been detained or 
arrested for personal reasons. 

Shri U. M. Trivedi: Has it been 
brought to the notice of the hon. Min-
ister that some detentions have been 
made on account Of ~rs nal grudge 
or vendetta of the Districts Magis-
trate concerned? 

Shri Lal Bahadur Shastri: I have 
no information, but if the hon. Mem-
ber has got any case in his mind he 
might communicate it to us. But I 
may inform the House that generally 
these cases are looked into by the 
highest authority in the State. In 
some States the Chief Ministers have 
written to me, they themselves go 
into each and every case before final 
orders are passed. 

Shri Nath Pai: I would like to know 
from the Minister whether some per-
sons arrested under the Defence of 
India Act WE're released within a few 
days of their arrests and, if the ans-
wer is "yes" whether the original 

arrests were carried out hastily or the 
releases were effected under some 
pressures? 

Shri Lal Bahadur Shastri: No, Sir. 
Government have full powers to re-
lease anyone the next day, third day 
Or the fourth day. Parliament walt 
very particular that We should re-
view all cases, and review them fre-
quenUy. We did so and we found 
that in the circumstances it was ad-
visable to release some persons imme-
diately or in a few days' time. ... 

Shri Priya Gupta: Does it mean .... 

Mr. Speaker: After every supple-
mentary Shri Priya Gu,pta has some-
thing to say. I am very sorry. 

Shri Priyt Gupta: I would like to 
know whether it is not the inherent 
right of every citizen to approach 
any Member of Parliament he wants. 

Mr. Speaker: The hon. Member is 
the Secretary of some party. I woulcl 
request the leader of that party just 
to consider whether he could not 
maintain some discipline among hi8 
party members. 

Shri Priya Gupta: In democracy 
matters are not decided by a party 
leader. Here you are the protector. 

Mr. Speaker: Order, order. Rather I 
seek protection from the· leader of 
the party against his members. 

Shri Surendranath Dwivedy: He ilt 
one Of the disciplined members of our 
party. 

Mr. Speaker: If the .proceedings of 
the House are interrupted like this I 
would request the Leaders of parties 
to maintain some discipline OVf'r their 
members. Otherwise, I will have to 
see whether certain parties should 
continue to function or not. 

Shri Nath Pai: He is one of the 
very obedient members of the party. 

Shri A. K. Gopalan: Dr. Singhvi has 
sent a motion. I have also sent 
one .... 



5917 Oral Answers MAGHA 3, 1884 (SAKA) Ora.l Answers 5918 
Mr. Speaker: It can be considered 

after the question hour. 

Shri A. K. Gopalan: I want to know 
whether you will allow a discussion 
on this. 

Mr. Speaker: How can I answer it 
just now? 

Shrimati Renu Chakravartty: I had 
put a question to which the han. Min-
illter has not given a reply. I wanted 
to know whether the review of the 
cases of West Bengal has been finali-
sed and, if so, how many have been 
released as a result of that. 

Shri Lal Bahadur Shastri: No, Sir; 
they have not been finalised. They 
will certainly review the cases; but 
tili now no orders of release have 
been passed. 

Shri H. P. Chatterjee: I want to 
know from the han. Home Minister, 
if innocent persons are arrested what 
the remedy may be. I brought one 
cast' to his notice. So, when inno-
cent persons are arrested under the 
Defence of India Act, what may be 
the remedy if their cases are not re-
view!'d promptly by the Centre? 

Shri ),al Bahadur Shastri: I greatly 
sympathise with the han. Member. 

Mr. Speaker: If it is only a legal 
remedy, it nPl'd not be repeated here; 
but if there is scornc other remedy, 
that may be told. 

Shri U. M. Trivedi: There is no 
legal remC'dy. 

Shri I,al Ruhadur Shastri: I can 
only say that about some of the cases 
whiCh hay!' been referred to me-one 
case by thp hon. Member and some 
by other han. MembC'rs also-I have 
specially spoken to the Chief Mbis-
tel's concerned and I .am quite sure 
that they will look into those cases 
as early as possible. 

Z535 (Ai) LSD-2. 

Soviet Oil Products for IDdJa 
·Ul. Shri Bishanchander Seth: Will 

the Minister of Mines and Fuel be 
.pleased to state: 

(a) whether it is a fact that an 
agreement between the Soviet Union 
and the State-owned Indian Oil Com-
pany for the supply of three Lakli tons 
Of furnace oil has been signed; 

(b) whether it is also a tact that 
India wiJ.! receive one million tons of 
oil products (mainly kerosene) during 
1963; and 

(c) if so. wh3t are the terms and 
conditions for the same? 

The Deputy Minister in the Minis-
try of' Mines' an. Fuel (Shri Hajama-
vis): (a) to (c). It is a fact that the 
Indian Oil Company has contracted 
with the Soviet Oil Export Organiza-
tion for the import of substantial 
Quantities of deficit products, namely 
kerosene, HSD & Furnace Oil, during 
1963. It is PrJt in the public interest 
to disclose thc quantities or the terms 
and condi ti ons of the cCllTlmercial 
agrpempnt. 

',fr i ~ i i  m.: lt1..T l'llIWo ~ 

lIf:' <ff'T 'ff,T om'; f'fo' mlA' if 'lir '!i1t 
~1 'IT?' lrT 'mffi F: ;;it if <r?'lf 'jfi' ~ I 

~ i  ~  'liT 4' ~~  ~ I ~ ~i  
'Fr.;:;T ~ f'fi' 'A,q%- l~ ~  ~ ~ 
'AT 'w ~ 'Ar.: ~ ~ if 'lit 'fl.fTtCl' 

lIT'lr ~ az:r ~ ':0' ~  a) F:Jf '!Fi' if; 
~  if ~ ii·P-lTFP.' h"Tor iT '3TIlJif ? 

'lrl'i'f ~  i~ ... ;l,ft (o.tT i~ ~  
~r~) : ii' FiT ~  'fo'T.'ir ~ f'fo'1'<I' 
;;roo:: m;:or ~  tT '"friilT' I if"!' 1f:T 
'rRlm"i 'liT :'T'FIT ;;mrr ~ <.frr T<;' 'f.'T 

~ l  'l[r i.liFTT ~  ~ I lj;il :.:s;:l1f; 
g f1f: s+r 'ff'l: qR '1'1<'1' i1' 'mlT k,j-,r 
~ iii~  I 

Shrimati Savitri i a~  May I 
know how much kproscne oil we arc 
importing every year, and how much 
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foreign exchange we are spending on 
it? 

Shri K. D. Malaviya: We are spen-
ding roughly ahout Rs. 15 to 18 crores 
in importing kerosene oil from abroad. 

Shri Venkatasubbalah: May I know 
the price of the kerosene oil that is 
going to be imported, and whether it 
comapares favourably with the pri£es 
in this country? 

Shri Bajamavis: Most favourable. 

~ "ltroW:r fmn Rr 

t t~  "tT ~ ~  <Frr 
mtT 1l''it ~ <rcrr.l ~ '11fT l i ~~ f.r. : 

(lfi") <m ~ ~  ~ f.r. m(lJ'<'l" ~­
m fum rn ~ ~ lfi"T ~ fcr'if!"U-
~ ~  

( 'i) llR ~t  ;:ft ~ ~~  if 'WT 
'SI11'fu ~ t ~  ~  

( ~) <Frr ;ffi1rr;; W- ii ~nr 
~crr ott ~ i!lliT"l:: ~r r rn ~ 
~ ~ q ~ ~ q<: flf'T.lT': f>f;<rr rnrr 
~ ? 

u~  If'fT ("1"0 ~  ",",0 "tPmrT): 
(lfi") ;;ft ~ I 

( 'i ) mli ~ru ~ li('i ornr;f 
lift 1fT:o.f;rT ~ ;y"{ ~ flfi" '!liT ~ ~  rn 
it; ~ 5 r ~ ~ ~ ~ ~ ~~  ~ I ~ 
~ ~ ~ I!I1fT i3'i:f\: m;r i ~ 

~ I 

~) ~nr ~ ott mr ~  
rni ~ ltrnr~~ m 
it; Ifm+r ~r r ~ il ~ ~ ~  ~ fCfffli q<: 

rC l~ ~ ~ 'IT 
[(a) Yes, Sir. 

(b) The State Governments wen 
requested to indic.ate whether they 
agreed, in principle, to the constitu-

tion of such a Service. Replies frc.a 
some of them are still awaited. 

(c) Even before the advent of the 
present emergency, Government had 
this under consideration with a view 
to promoting national integration.] 

"tT ri~ "!1m : Ii' ;;n;:r;n ~  
if f.r. ~ f.f;;; r~ ~ ~ l i  i3 ~ ~ t 
(lit> ~ il~ ~ ? 

"l'To ~  ",",0 t~ : tar;r ~ 
~ ~ ~  if ~~ 6:, ffir['\:, '!,;;ro(I", 
~~ ~ ~ ~r ~ 

~  ~  ~l  ~rn  i ~~  
if'6li ~  cip-" ;;flTl""f ~~ .. ';;nor I 

rr i~  it; ifi!T ~rn  ~ I 

"tT irT0 ;no ~  : f;;r;; ~ 

iF I!I1fT (lit> i3 ~ ~ ~  i3';;oit ~~ m 
if '!liT 1ff;f'lfiQ"T ~ ? 

~  lfi"fo ",",0 o..itlfl<'fT: f;;r;; ~ 
~ ~ Q' i3';; ii ~ ~~ ~ a1 ~ ~ 
~  iT ~~i i t ~  f.f;QT ~  ~~ ~ ~  
~ flfi" n~ ;;rcn;r <iR If ~  ;;rnf1fT 
~  ~~ ~ ~ fulfl ~ flfi" w~r ~  
~  ~  ~ m~ <Ft r~ i  ifi!T ~ I 

"tT ui~ 5flm: m(lJ'<'l" ~ 
~i l 1 iF lfi"i;r;r Ii' ~m  m CfT<'lT ~ I 

i3 ~ If ~~ ~m  m<rlJ ott "itT 
~i 1r r ~  it; ~ q<: 'PiT !J1:'f,,-': 

fq.m: lfi"mT ? 

"l'To ~  ",",0 ~ r  i ~ I 

I!I1fT ;:ft ~ ir '[(T ;;rcn;r ~  ifi!1 q'Jlfl 

~ I ~l t ;:ft ~ ~  ~ i3'i5i"fr ~ I 
Short Notice QuP...stion 

.tm'T 1 t~ ';J,T!JT ~1 • ;m:r ~ 
~i  rrf5a' ~ n 

a ~  SItlI' ~  t 1;. 0Ji\' ~~ 
~l ) ~  if·ir ~ mt  ~i  ll ~ '/cHi{ fl 
!I'lT ~ fifi : 
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('ti) 'fItT ~ ~i  ~ f'ti a'l!'ffli ~ 
t ~ ~ ~ ijf.flJ1 ~ ~ i m ti~ 

« a''i r~ t ~ 'i/lf 'P: ~ r l'fR;c; rn 
t~ r u ~  ~ 

( ~ ) ll ~ ~  erT 'fItT Wllffer ~ 

~  ~ ~  

(tr) ~ ~ u flti.; mrlf ~ l  

if; ~ ~  ~ ~  ~  

~) 'fliT ~ 1 ~ tir  ~ ~ ~ 1  

if; tr6'i am m.-;,.;r ~ ~a  '1fT srcrfu 
~  a ~l  ~1 i!:Tm ,,1;: a ~ ~ ~ ~ 
~  'flif mil" ~  ~ ? 

~ r 1 1 ;i;ft (lilT 4~t 4  

... ~) : ('ti) 'Ilrol' ~ <ti1 ~l 

ii ~ m'tii<: ~ trfi ~ nrcr ~  ~ ~ 

flti 'f'tfR ~1 r il'lfr.rT t ~  ;;r;r ~ 

~ ti t ~c 'f'l'r{ ~~ I a'-?'Rrr m'ti,<: 
~ ~ 1 ~r  'tif 'tiff ~~ 'SITe;; i~  

~  

~) ~  (tr), ~~ <it ~ tii~ 

~i  ~ '1i5!iCff iJ?;ff rt~ t er  fiR'm-
erT.; ~ I 

(f.\) ~ 1 ~ r rl i  f'l'crrl:( forlif 

~ l t  ;a''1 'P: ~ lIT'fiIT 'tiT ~ ~ 

~t rl 

lilT 5A1 m 1 ~ ~  'fll'T if' ~  if 
~  R' f'ti m'ifIft iil'tfR m'tif<: ;f 
~ i m ti~ <it;;rl il'm.n 'tfOflfc 
if; ~~ ;r tpf r~ ~ ~ if ;m mT'f 
ti ~ ~ ~  ~ 1 ~ flti a''I' 'tiT ~ 1 'fTiJ 

~  ~ i ~ ~ ~ ? 

lilt 14~  ... ~ : ~ iJIf,' 
~ 1 'tif 'l'qJ<; ~  iRT ~ a"i ~ 

omr g{ ~  I a ~r  wR '1I"ll'T!fOf if 
~~ ti~ ~~rn i il lti 

~ <it ~1  f'til:JT ~ I ~ ti ~ ~ 1 ~ 

~l~ 'a'i'i!:T:f ~ ~ q-I ~ ~i  ~~ 

,q flti il'tTr.IT <'11m <it w ~ ~ 'til;r it 
~ ifTif 'tif l ~ ~  ~ I 

"" imlit~ ~ : 'fll'T ~ ~ 
~ rr R' f'ti ~ ;Of ~ ~ ;mr 'P: <iT 
cr ~ ~ ~ f'ti ~~ IfT"d' ~ ~ ~  

'tiT ~ t ~c 'f'ir;f ~ ~ ~i  it; 

~ l:JT 1t~ ~ ~ ~ f;;rn ~r r r 

;it ~ 'ti<:iff 'ifTil:ciT ~ ~ ~ ~ 
'fNT ~l  ? l ~ ~t  err ~ <it mif 
it; r~ ffi m'tif<: i!i1t ~i l  ~ ~ 

~ ? 

lilt 14 ~1m  ~1  : ~ 1 'til ~  
'lll'R mr ~ lim ~ ~~ 'P: ifi't{ <iT 
fifai"<r fltil:Jf ~i  I 

'SfT l4 ~ mr ~ : 'fll'T l:Ji! a'f'fCf ;r@ 
il:1'lfr f'ti ~  ~i  ~  'tiT er~~ ~ ~  

t n ~ 'tif ifl1f ;ri!ft;rT tTNT ,,)'l: 
~~ ii ~ if; ;;r;r 'P: ~ ~ 1  

'f"!TIi ~  if; f'ti a''I' if; ifllf ~c  if; 'illt 
ij- ~ ~  ? 

~ ~m  ~ ~  ~ 

ltil ~~ml 

Shrimati Rena Chakravartty: Whilat 
We all support a national and integra-
ted outlOOk for the Defence Forcell, 
may I know whether before refusinC 
permission for such Regiment, Goy-
ernment propose to end such regiment. 
as the Mahratta regiment, the Punjab 
regiment etc, so that a national regi-
ment will be brought into being? 

8hri Nath PaJ: They have the ftnettt 
traditions, They are some of the best, 
as far as we know, 

Mr. Speaker: The ques1ian asked is 
whether, if this is not oons.idIerecI 
favourably, other names ,that are con-
nected with Provinces would also be 
done away with. 

Shri Y. B. Chavan: Possibly tha& 
also will have to be considered al~ 
wirth this problem. 
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SlIri S. M. Banerjee: I want to know 
whether it is a fact that during the 
British regime, a Bengali Regiment 
was not allowed to be formed and 
thilI is one of the reasons why the 
Chief Minister of West Bengal with 
the oonsellJt of the people of West 
Bengal has initiated this move? If so, 
will Government kindly considel' 
this? 

Mr. Speaker: It is a suggestion for 
action. 

Shri S. M. Banerjee: I want to know 
whether it is a fact. 

Shrimati Renu Chakravartty: We 
were considered as non-martial. 

Mr. Speaker: He sa ~ that. also will 
be considered. 

iii\' OlH :cl1f: !f1i1l{ "1[ ~ ~rn 
~ f'f. q.j+IT'1 ~ # <fl'f'r"f 'f; off/TT 'f; 
q;1'3f If' ~ t ~ r 'T<: <itt ];ff.:rPl ~ 

r.rn '1ft <r il1I ~ <ri[ ~  ~ r iT'l"T ? 

'a'\">: ;;iT ~ r ~ ~  ~ flT q?: "fr.l 

WT if!ff"l"'1 iF 'l1"1 if;; "Tfr 
li tm~ 1  ~mt 

'Slf'iifo'Til" a1 ;;;ft ~ I 

'l:fT q'fo <'iTo lflfl : 11 ~i  iff l' '3fT 
~ <ill: ;:;fA''!"; ~ i  f'f." if'r. if'J'5T 'rT 

-.I;jf';(dl"1l ~ 'l1rf{ iF 'TT '1Tlf * 
if ~ mlf;; 't. 'Wi # ~ 1j"<l '1, 

ffi' 'f'lT ~ ~ mq ff. 'l1T'3f m ~ i  ~ 

~ l!lf # 'lft ~  ];f'f:j'7 't. m;:,Tli". 'f." 

'fill" vN '3fi<r 4"1' ~i ? 

~ ~ tr  n, ",'t<fiT 

WRITTEN ANSWER S TO 
QUESTIONS 

Educaion of Minority Language 
Pupils in Delhi 

·433. Shri A. S. Saigal: Will the 
Minister of Education be pleased to 
state the steps ta ~ l hy the Directo-
rate of Education, Delhi to import 
teaching of mother-tongue to minority 
languages tl il~ in Delhi c r in~ 

to the recommendations Of Commissio-
ner of Linguistic Minorities and lay 
Oll the Table copies of the circulars 
is,;ued to Heads of Schools in this 
respect from time to time during the 
last three years? 

The Minister of Edueation (Dr. K. 
Shrimali): In accordance with the 
educational policy Of the Government 
adequate facilities tor instrudion at 
the primary and secondary stages of 
education in the mother tongue ot 
the pupils belonging to the linguis-
tic minority groups already exist in 
Delhi. As SlIl'h it has not been found 
necessary to issue any special ins-
tructions to the Heads of Schools on 
the basis of the recommendations of 
the Cnmmis,;ioner for Linguistic Mino-
rities. 

Khetri Copper Project 

'434 J Sbri S. C. Samanta: . I.. Shri Subodb HaDSda: 

Will the Minister of Mines and 
FUI'I be plca;;('d to state: 

(a) the IIp(O da te progress of work 
in the Khctri Copper Projects; 

(b) wiwl.her t.he price of the copper 
produced there will b" comparable to 
(h" world market; and 

(C) if not. what would be the diffe-
rence? 

The Deputy Minister in the Minis-
try Of Mines' and Fuel (Shri Rajama-
vis): (a) A statement giving the re-
quired information is laid on the 
table of the House. [Placed in Libr-
a.ry. See No. LT-707/63l 

(b) and (cl. It is expected that the 
cost Of production of electrolytic cop-
per at Khelri will be less than the 
pricc of imported copper. According 
to provisional estimates. the cost of 
production per 100 k.g. of electrolytic 
COpper at Kht'tri is Rs. 256'20 nP. 
while the average price of imported 
electrolytic copper wire-bars (C.I.F. 
Indian Port) during 1962 was Rs. 
317'75 nP pl'r 100 k.g. 



~ 5 Written A11swers MAGHA 3, 1884 (SAKA) Written Answers 5926 

Singareni Collieries 

*444 J Shri Eswara Reddy: 
. L Shri P. Venkatasubbailh: 

Will the Minister of Mines ... 
Fuel be pleased to state: 

(a) whether any settlement has 
been reached with the Government of 
Andhra Pradesh regarding the extent 
of participation in the equity capital 
Of Singareni Colleries Company; 

(b) if so, the details thereof; and 

(c) if tlie reply to part (a) above 
be in the negative, the reasons tor 
the delay? 

The Minister Of Mines aDd Fuel 
Shri K. D. Malaviya): (a) to (c). The 
question of the pattern of participa-
tion between the Centre and the 
Andhra Pradesh State in the equity 
capital of the Singareni CoUeries Co. 
ha, recently been discussed with the 
representatives of the State Govern-
ment and the Colliery-company. The 
rna tter is still under consideration. 

Curbing of Secessionist Tendencies 

r Shri P. C. Borooah: 
*445. J r~ lIari Vi'ihnu Kamath: 

1 Shrl J. B. S. Bist: 
L Shri Mantri: 

Will the Minister of lIome Affairs 
be pleased to state: 

(a) whf'ther he addressed a Iter 
to the Chief Ministers of the different 
Statps on t11,e question of curbing 
seccssionist tendencies by an appro-
priatc legislative measure; 

(b) if SD, on w ~t specific proposals 
their views were sought; and 

(c) what arc their replies thereto? 

The Minister of Home Affairs (Shri 
Lal Bahadur Shastri): (a) to (c). The 
views Of the State Governments were 
sou;;ht on the provisions contained in 
the Constitution (sixteenth Amend-
ment) Bill, 1963, introduced in the 
House on January 21, 196}. The State 

Governments have generally agreed 
to the proposed amendments to the 
Constitution . 

EX)lIUISioa or IlI8talled Capacity ., 
Borma.h Shell, Esso and Caltes: 

r Shri J. B. S. BIst: 
I Shri A. K. Gopa.IaD: 

*446. ~ Shri P. Kunhan: 
I Shri bdrajlt Gupta: 
L Shri Y. D. Slq'h: 

Will the Minister of Mines and F1IeI 
be pleased to state whether any pro-
posals have been submitted by Burro_ 
Shell, ESSO and Caltex for expandi11l 
their persent installed capacity and 
\\4hat decision, if any, has been taken 
on their requests? 

The Minister or Mines and Fuel 
(Shri K. D. "Malaviya): 'l1hese refin-
eries have already been permitted to 
operate at ·the maximum existing 
capacities available with them which 
are in excess of the licensed capa-
cities. As regards their proposals for 
substantial expansion, all aspects of 
the problem including .the likely ad-
ditional demand for petroleum pro-
ducts and the best way of meeting 
it are under consideration. 

Chinese Employees in A.I.R. 
r Shri Hem Bal"lla: 
I Shri Hari Vishnu 

"447. ~ Kamatlt.: 
I Shri Mantrl: 
L Shri Ram Ratan Gupta: 

Will the MiIIlistcr of Home Affalra 
be pleased to state: 

(a) whether it is a fact that some 
Chinese employees of A.I.R. were 
recently found indulging in anti-
Indian activities; and 

(b) if so, the measures taken there-
on! 

The Minister of State in the MiDis-
try of Home Aftairs (Shri Datar): (a) 
Yes. 

(b) The s<!rvices of two such em-
ployees have been terminated and 
they have been interned. 



'927 JANUARY 23, 1963 Written AMtDe'f'II 5928 

Ko,'aliOU BeIIaery (G1Qarat) 

.",. Sbri D. J. Naik: Will the Min-.ter of Mines and. Fuel be pleased to 
lltate: 

(a) whether a limited company is 
to be fanned to run the public sector 
refinery at Koyali in Gujarat; and 

(.b) if so, wiben the constitution of 
the proposed company will be finelis-
eel? 

'I'he MiDIs&er of MJnes and. Fuel 
(Sbri K. D. Malaviya): (a) and (b). 
The matter is UIIlder the consideratiOill 
of the Oil and Natural Gas Commis-
Ilion. 

Crimes in Delhi 

·448. SJui Yashpal Singh: Will ·the 
M:inister of Home Mairs be pleased 
to state: 

(a) whether it is a fact ·that crime8 
in Delhi have of late shown an up-
ward trend; and 

(b) if so, what steps Goverrunent 
propose to take to control the situ-
ation? 

The Minister of Home Mairs (Shri 
Lal Bahadur Shastri): (a) The total 
crime figures for the fourth quarter 
of 1962 show a slight increase over 
the third quarter. There has. how-
ever, been a decrease in heinous 
erimes. 

(b) 52 additional vehicles have beee1 
sanctioned to improve the mobility of 
the Delhi Police. Arrangements have 
also been made for motor cycles and 
tradio communication vehicles. In-
Testigation of crime is being done, 
~ far as possible, by officers not 
below the rank of Sub-Inspector. 

Arrest of an Alleged Spy 

·449. Shrl Harl Vishnu Kamath: 
Will the Minister of Home Man ee 
pleased to refer to the sta<tement made 
~ him on the 6tli December, 1962 

regarding the arrest of an alleged III{IT 
and state: 

(a) what further progress has ~ 
made in the investigation of the ca.e; 
and 

(Ib) whether the accused andlor 
surety areJis absconding? 

The MlnJster of Ho_ Main (Shd 
La1 Bahadur Shastri): (a) The case ill 
tmder trial and both the accused have 
been attending th.i! Court regularly. 

(b) Does not arise. 

Coal Product1oD 

~  Shrl Eswara Bedcly: Will.tbe 
Minister of MlDes and. Fuel be pleued 
to staIte: 

(a) what is the coal raising during 
the calendar year of 1962; 

(b) by how much it is short of the 
target; and 

(c) what are the steps proposed to 
be taken to increase the production of 
coal? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) Abourt 61 
million tonnes. 

(b) The target for coal raising is 
fixed financial year-wise and not 
calendar year-wise. The target fixed 
for 1962-63 is about 62 '00 million 
tonnes. From the present trend of 
production, it is expected that this 
target would be attained. 

(c) Certain incentives have already 
been provided to the coal industry to 
increase production. They are: 

(i) A marginal increase in the 
price of superior grades of 
coal granted in June, 1962; 

(ii) Liberalisation of the schemes 
for the gr8!Il1 of subsidy in 
hard cases and for stowing 
operations; and 

(iii) Provision of foreign exchange 
against the World Bank Lom 
for :import of machinery IIIIId 
equipment. 
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.Besides, addition.al electric power 
baa been made available from the 
Hirakud and Rihand Projects through 
the Damodar Valley CarporatioD. 

IDdia Ofllce Llbl"lU'J' 

Shri P. C. Borooah: 
~1 J Shri J. B. S. Bist: 

'1 Shri Ram Batan Gupta: 
L Shri Mantri: 

Will the Minister of ScieIltlac Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether Government recently 
suggested a formula for the division 
of the India Office Library in Loncbn 
between India and Pakistan on the 
basis of population of the two coun-
tries; and 

(b) if so, what was the Pakistan 
Government's reaction thereto? 

The Minister of Sclentlac Research 
and Cultural Affairs (Shrl HumaJ"IID 
Kabir): (a) No, Sir. 

(b) Does not arise. 

World Bank Loan to Coal lDdostry 

·452. Shri P. Venkatasubbaiah: Will 
the Minister of Mines and Fuel. be 
pleased to state: 

(a) whether it is a fact that the 
loan that has been given by the 
World Bank for coal industry has not 
Oeen utilised so far; 

(b) if so, what are the reasons for 
itA non-utilisation; and 

(c) what steps are being taken for 
tile speedy utilisation thereof? 

The Minister of Mines and Fuel 
(Shrt K. D. MaJaviya) (a) to (c). The 
World Bank loan is for a total amount 
of Rs. 16'74 crores. Against this, 
licences for import valued at about 
RI. 13'08 crares have already been 
il!lsuro and coal companies are pro-
gressively placing orders against these 
licences. Actual drawals from the 
loan account will start only after the 

machinery and equipment have been 
imported. There has been some initial 
delay in the placing of orders as a 
careful selection of equipment a.nd 
the source of supply had to be made. 
This may necessitate extending the 
validity of licences, but, on the whole, 
it is expected that the industry would 
be able to utilise the loan during the 
Third Plan period. 

Central Bureau of Investiption 

-453. J Shri Hari Vishna Kamath: 
L Shri P. C. ~  

Will the Minister of HOllIe Affairs 
be pleased to state: 

(a) whether Govermnent have de-
cided to set up a Central Bureau of 
InvestigatiOlll ; 

(b) if so, its jurisdiction, functi.ona 
and powers; 

(c) whether the State Governmen1ill 
will be associated with the work of 
the Bureau; and 

(d) jf so, in what manner? 

The MinJster of Home Affairs (ShrI 
Lal Bahadar Shastri): (a) Yes. The 
details of the scheme are being work-
ed out. 

(,b) to (d). The Bureau will investi-
gate cases of corruption in which 
Central Government servants are 
involved, cases in which interests of 
Public Sector Undertakings or any 
Statutory Body financed by the Gov-
ernment of India are involved, cases 
relating to the breaches of Central 
Laws with the enforcement of which 
the Government of India is particular-
ly concerned. big cases of fraud. 
cheating, embezzlement, etc., relatir.;; 
t'J Public Joint Stock Companies and 
also, at the request of or with the 
concurrence of the States concerned, 
cases where organised gangs or pro-
fessional criminals having ramifica-
tions in several States are involved. 
The Bureau will also collect criminal 
intelligence relating to the types of 
cases described with a view to sug-
gesting preventive action. It 'Irill 
maintain statistics of all-India im-
portance relating to crime, conduct 
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police research including analysis of 
trends and causes of crimes and make 
special studies of certain specialised 
types of crime having all-India or 
inter-State ramifications or of crime 
having particular !importance from 
the social point of view. 

Details of the scheme when worked 
out will be communicated to State 
Governments whose cooperation will 
be sought. 

Recruitment of Technical and 
Technical Personnel 

Non-

·454. Shri P. C. Borooah: Will the 
Minister of Home Allairs be pleased 
to state: 

(a) whether Government have made 
a scheme to streamline the procedure 
for recruitment of techllllical and non-
technical personnel to meet the 
national emergen<:y; and' 

(b) if so what improvements have 
been made 'in the procedure under the 
scheme? 

The Minister of Home Allairs (Shri 
Lal Bahadur Shastri): (a) and (b). 
The foHowing measures have been 
taken:-

(i). The U.P.S.C. have taken up a 
bulk recruitment of candi-
dates with 'Scientific and 
technical qualificabions. The 
Commission's recommend-
ations are communicated to 
the Ministry concerned daily 
and medical examhlalion is 
arranged at the end of eaCh 
day. 

(ii) The U.P.S.C. are also pre-
paring suitable reserve lists 
which can be umised as and 
when necessary. 

(iii) With the concurrence of the 
U.P.S.C. it has been decided 
that Ministries might make, 
where necessary, temporary 
or officiating apPointments to 
posts expressly created in con-
nection with the present 

emergency, if the person to 
be appointed to such post is 
not likely to hold the same 
longer than the period of the 
emergency or three years, 
whichever is less. 

Detainees under Defence 01 Iadia 
Rnles 

S Shri Indrajit Gupta: 
994 Shri Surendnaath Dwived:r: 

. 1 Shri Ram Sewak Yadav: 
L Shri Yashpal Singh: 

Will the Minister of Home Allain 
be pleased to state: 

(a) the number of persons de-
tained in each State under the Defence 
of India Rules since ·the proelamaMon 
of the national emergency and the 
number of such persons who are mem-
bers of the Communist Party of India; 

(b) the number of detainees be-
longing to other ,parties or organisa-
tions; 

(c) the number of cases of detained 
persons which have been subsequent-
ly revi.ewed; and 

(d) the JllUmber of detainees who 
have been subsequently released in 
eac~ State? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
to (d). A statement is laid on the 
Table of the House. [Placed in Lib-
rary. See No. LT-709/63]. 

Civil Defence 

r Shri Sham Lal Sara!: 
I Shri Harish Chandra 
I Mathur: 

~ J Shri D. C. Sharma: . a., Shri Sivamurthi Swamy: 
I Shri Hari Vishnu Kamath: 
L Shri Kachhavaiya: 

Will the Minister of Home Aftai", 
be pleased to state: 

(a) the steps that have so far been 
tukc-n to set up an effective Civil De-
fence Organisation within the coun-
try; and 
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(b) whether the sliid Organisation 
is linked up on inter-State basis with 
d'irection from the Centre? 

The Minister "f Home Mairs (Shri 
Lal Bahadur Shastri): (a) and (b). 
Civil Defence organisation under 
Directors of Civil Defence or, other 
officers nominated for this purpose, 
have been set up in the various 
States. A Director-General of Civil 
Defence has been appointed at the 
Centre for the organisation adminis-
tration and implementation' of civil 
ddence measures and their coordillli-
ation on all-India basis. 

Grants fOr Performance of Dramas 
996. Shri Sivamurthl Swamy: Will 

the Minister of Scientific Research 
and Cul'lural Affairs be pleased to 
51 .. \(': • 

(a) how many Natak or Drama Cos. 
have been registered in the country, 
State-wise; 

(b) how many Nataks have re-
ceived grants by the Natak academy 
in all the States during 1961-62 and 
also since inauguration of the academy 
totally; I 

(c) whether any Natak Cos. un-
registered have also been offered 
grants; ... [ 

(d) if so, how many of them are 
registered and how many un-register-
ed; and 

(e) whether it is a fact that some 
Cos. which have received grants in 
MYSlore State Me unregistered? 

The Minister of Scientific Research 
and Cultural Al'fairs (Shri Humavun 
Kabirl: (a) We have no inr rmati~n  

(b) The Sangeet Natak Akademi, 
New Delhi, sanctioned the following 
grants for promotion of drama:-

Year. 

1959-60. 
1960-6l. 
1961-62. 

Number of 
Societies 
assisted. 

21 
24 
24 

IIrlormation prior to 1959-60 has 
not ,been finalised as some of the 
.grllJIlts given by the Akademi during 
thM period are disputed and there is 
a ease under trial in a Delhi Court. 

(c) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

Women Languare Teachers under 
Deihl Administration 

997. Shri Balmiki: Will the Minister 
of Education be pleased to refer to 
the reply given to Unstarred Question 
No. 548 on the 13th August, 1962 and 
state: 

(a) how maJIlY vacancies of women 
language teachers with Sahitya Rattan 
and M.A.,B.T. qualifioations have so 
far been fined in and how many are 
still to be filled under the Delhi 
Administration; 

(b) how many candidates have ,been 
absorbed; and 

(c) whether it is a fact that only a 
few candidates are on ,the waiting list 
and possess high qualifications? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) to (cl. The requir-
ed :ionformation is being collected and 
will be laid on the Table of the Lok 
Sabha in due courllC. 

Gas Fields in Gujarat 

998. Shri Mantri: Will the Minister 
of Mines and Fuel be pleased to state: 

(a) whether some more gas fields 
have been found in Gujarat; and 

(b) if so, the commercial value of 
the wells? 

The Minister of Mines and Fuel: 
(Shri K.D. Malaviya) (a) In the first 
well drilled ,in the Sanand a·rea, there 
was production of gas with some oil 
from two horizons. In the Ka101 
area, there was production of gas with 
some oil from one horizon in one of 
the wells. 
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(b) It is difficult to assess the com-
mercial value of the wells at thiB 
nage. 

Gauhati University 

9!19. 5hrimati Sarojini Mahisbl: Will 
the Minister of Education be pleased 
to state 

(a) whether a copy of the Pava1le 
Committee report regarding the ad-
ministration of the Gauhati University 
will be laid on the Table; 

(b) whether any steps have been 
taken in the matter after the report 
has been submitted; and 

(c) if so, the details thereof? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) to (c). The matter 
COIlICernS the Government of .Assam 
who have been addressed in the 
matter. The requisite ialformation 
will be laid on the Table of the Sabha 
when received. 

Unions of Government Employees 

1000. Shri S. M. Banerjee: Will the 
Minister of Home Atrairs be pleased 
to state: 

(a) whether it is a fact that on ~ 
December, 1962, all Unions and Ass0-
ciations of Central Government 
employees mt't in a Conference in 
Delhi to lend their unconditiOiIl.aI 
support to Government during emer-
JrenCY. 

(b) whether this Conference Wall 

convened by the Home Minister. 

(c) whether the Industrial truce 
resolution Wall adopted unanimously; 
and 

(d) whether Government have 
taken a decision to evolve a negotiat-
ing machinery to discuss the demands? 

The Minister of State in the Mini8-
try of Home Atrairs (Shri Datar): 
Ca) Yes. 

(b) '11be meeting Wall convened ~ 
the Minister in the Minisb-y of Home 
Aflairs. 

(c) A copy of the resolutions p_ 
ed at the meeting is laid on the Table 
of the House. [Placed in Librarv, Sell 
No. LT-710J63.] 

(d) The resolutions were of a re-
commendatory nature. The question 
of evolving a negotiating machialery 
therefore does not arise. 

Coal Industry 

1001. Shri Mabeswar Naik: Will the 
Minister of Mines aDd Fuel be pleased 
to state: 

(a) whether Government are aware 
of strong opposition from the coal 
industry circles to the Government of 
India's proposal to ialtroduoe a new 
system for distribution and movement 
of coal; 

(b) how far, as apprehended in 
their contention, the new system ~  
likely to affect movement and price-
structure of coal: and 

(c) whether Government have any 
intention of reviewing their new pro-
posals in the light of the contentians 
of the coal industry? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) to (c). 
According to the revised pattern of 
coal movement which was proposed to 
be inltroduced from 1st January, 1963 
coal was to move in block rakes for 
all consumers having a monthly quota 
of 1,500 tons or more, and in the 
case of others. through the agency of 
dumps to be set up for the purpose. 
The scheme has since been modified 
in consultation with various interests. 
Under the modffied scheme, about 
70% o:f the coal loading in Bengal-
~ ar fields will be covered by block 

rakes from the 1st February, 1963. A 
sub-Committee, on which variou. 
interests such as producers and con-
III1mers are represented, has been set 
up to examine as to how far the 
scheme can be extended to cover the 
rest of the consumers in due COUl'II!. 
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IIu'aaDi aDd Gaubatl Oil BellDerieI 

{ Shrl B. J[. Du: 
Ion. Shri S. C. SamaIlta: 

Will the Minister of MID. aDd Fall 
be pleased to state: 

(a) the defects in the Barauni and 
Gauhati 0ilI refineries; 

(b) whether the defects in the 
designs have been remedied to ensure 
rated production; 

(c) Wlh.etiher certain western experts 
were called to help and modify the 
designs; and 

(d) if so, what guarantees were given 
by the suppliers in the agreement? 

TIle MiDJster Of MlDes aDd Fuel 
(Shrl. K. D. Maiaviya): (a) and (b). 
There are no defects in the designs 
of the Ga.uhati and Barauni refineries. 

(c) and (d). Do not arise. However, 
1Ihe following have been guaranteed 
by the suppliers: 

(i) proper quality, workmanship 
and performance of the equip. 
ment and its rated capacity 
for a period of 12 months trom 
the date of full scale opera-
tion; 

(ii) replacement and repair/ 
remedy all the defects; witlh· 
out cost found during the 
guarantee period; 

(iii) production of the end ~r ­

ducts and tJheir yields and 
properties. 

Bailadila Iron Ore Project 

1001. f Shri S. C. Samanta: 
"L Shri Subodh Hanscla: 

Will the Minister of Mine! ad Fuel 
be pleased to state: 

(a) whether the Bailadila Iron Ore 
Project is going on according to 
lIdhedule; 

(b) whether the N.M.D.C. want to 
do 1Jhe complete project report and 

engineering of the project themselves; 
and 

(e) if so, whether they have sum· 
cieat qualified staff for the purpose? 

~ DepQty Minister 111 the MiDJa. 
try of Mines aDd Fuel (Shri 
llaja.mavls): (a) Yes, Sir. 

(b) and (c). Yes, Sir. For the pre-
paration of Uhe project report as well 
as for the work relating to designs 
and engineering, a Technical Wing,. 
designated as the Pll<lllllD&: Division, 
has been oonstituted at the Head-
quarters of Uhe Corporation. The 
Division has the necessary comple-
ment of technical officers, which in-
clude Mining Engineers, Geologists, 
Civil, Electrkal and Mechanical En· 
gineers and Metallurgists. 

M.IDing and Fuel PoDey 

(Shri Sivamurthl Swamy: 
10M. ~ Shri A. K. GopaJa.n: 

L Shri P. KuDJJan: 

Will the Minister of Mines and Fuel 
be pleased to state: 

(a) whether in view of the emer-
gency Government are seriously con· . 
sidering to revise the mining and fuel 
policy during 1963·64; 

(ob) if so, whether new entrants 
will be allowed to apply for licences 
in the mining business irrespective of 
their business in this industry during 
1948 or 1953-54; 

(C) how many licences have been 
issued so far during 1962-63 (upto 23rd 
January, 1963) to oJd miners and the 
new persons separately; and 

(d) wftlat is the export progress by 
1he old miners and the new persona 
comparatively during 1960 to end ot 
1962? 

The Deputy Minister in the MiJds· 
try of Mines and File! (Shri 
llajarnavis): (a) No change in the 
present mining and fuel policy is con-
templated nor is it necessary in the 
context of the present emergency. 
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(b) Mineral concessions are granted 
strictly in accordance with the Mines 
ana Minerals (Regulation and De-
velopment) Act, 1957 and tlhe rules 
made thereunder and fue Petroleum 
and Natural Gas Rules 1959. There 
has never been any bar on new en-
trants. 

(ci Information has been called for 
from the State Governments and will 
be placed on tlie table of the House 
on receipt. 

(d) Exports statistics are not main-
tained according to old miners and 
new persons. 

Teaching Of PlUljabi in DeJhi Schools 

1005. Shri A. S. Saigal: Will the 
Minister of Education be pleased to 
state: 

(a) the number of Government 
schools for which requests have been 
received by Director of Education, 
Delhi State for teaching of Punjabi 
in 1961 and 1962; 

('b) in how many schools Punjabi as 
a subject has been introduced in res-
ponse to such requests; 

(c) what steps have so far been 
taken to encourage teaching of Pun-
jabi as mother tongue and as addi-
tional subject in Government schools 
of Delhi State; and 

(d) whether he will lay on the 
Table a statement showing the names 

of schools where Punjabi teachers 
have been posted in response to re-
quests referred to in part (a) above 
during 1961 and 1962? 

The Minister of Education (Dr. 
K. L. Shrimali: 

(a) 1961 
1962 

(b) 1961 
1962 

. 
11 schools. 
10 schools. 
11 schools. 
9 schools. 

(C) At the elementary stage, ar-
rangements for instruction through 
the mother tongue (including Pun-
jabi) are provided where there are 
not less than 40 pupils speaking the 
language in the whole school or ten 
such pupils in a class. At the secon-
dary stage, arrangements for instruc-
tion through the mother tongue are 
,provided, where one third of the total 
number of pupils of the sehool re-
quest for instruction in their mother-
tongue. At present, facilities for the 
teaching of Punjabi or any other 
language (other' than Hindi) as an 
additional language exist only Dt 
Government Multipurpose Schools. 
The question of introducing similar 
facilities in other higher secondary 
schools is under consideration of the 
Central Board of Secondary Educa-
tion. 

(d) Punjabi teachers have been 
posted in the following 19 schools; 

- ------- ----------------------------
J Government Boys Higher Secondary School 
2 
~ 
4 
5 
{; 

7 
8 
9 

10 

Do. 
Do. 
Do_ 
Do. 
Do_ 
Do. 
Dn. 
Do. 
Do. 

II Do_ 
12 Government Girl' Higher Secondary School 
13 Do. 
14 Do. 
15 Dn. 
16 Do. 
17 
~ 

19 

Do. 
Do. 
Do. 

Tilak Nagar I 
Tilak Nagar II. 
TiharWcst. 
R3.jotlri Gardens. 
Rame,h Nagar. 
Mati Nagar 
West Pare! Nagar I. 
West Patel N;lgar II. 
We" Vinay NagaL 
MOli Bagh. 
Mah·i". Nagar. 
Kalkaji. 
Vinay Nagar III. 
MctiN:.gar. 
Ma1aviya Nagar. 
MoriBn!!h. 
Kidwai Napr. 
VkayNagal IV. 
West Vi,,"y Nagar. 
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Kiribum Iron lOre Project 

r Shri K.. L. More: 
1011&. ~ ShrJ Sabodh Ha.nsda: 

l Shri S. C. Samanta: 
Will 1Ihe Minister of Mines and Fuel 

be pleased to state: 

(a) whether Kiriburu iron are p:-Q-
ject is going on according to schedule; 
and, 

(b) if so, what quantity of refined 
iron are will be available for indigen-
ous use after meeting the export com-
mitments? 

The Deputy Minister in the Ministry 
of Mines and Fuel (Shri llajarnavls): 
(a) Yes. Sir. The project is progress-
ing according to schedule and is ex-
pected to go into trial production by 
tIIle middle of 1963, well in advanse of 
1Ihe time for commencement of ex-
ports viz" April, 1954. 

(b) The mine is being developed at 
present for production of two million. 
tons of sized iron ore per annum for 
export only. 

New Underground Coal Mines 

1007 J Shri S. C. Samanta: 
. l Shrl Subodh Hansda: 

Will the Minister of Mines aJUI Fuel 
be pleased to State: 

(a) the comparative cost of produc-
tion and the investment for open-cast 
and an underground new coal mine 
opened in the public sector; and 

(b) whether technicalities are 
looked into before a new mine is 
started? 

The Minister of Mint's and Fuel 
(Shri K. D. Malaviya): (a) and (b). 
Bcf."I''' any new mining project in the 
public sector is undertaken whether 
it is open-cast 'Or un er r~un  its 
technical d('tails arC' cnrefullv E'xamin-
cd also its overall l',·onomics. The 
c ~ts in individual project depends on 
a number of variable factors such as 
geological features of the an'a, the 

depth of shafts in the case of under-
ground mines, the ratio of overburden 
of coal in the case of open-cast mines 
and the type of equipment to be ins-
talled. The cost of production in open-
cast mines is generally less, but then 
the coal produced is also compara-
tively of inferior quality. On the 
whole, therefore, profits in ,both open-
cast and underground mines in the 
public sector compare favourably with 
the norm of Rs. 1'75 p<!r ton prescrib-
I'd ,by Coal Price e i~i ll Committee. 

Arrest of Chinese Spies 

r ShrJ Hem Baroa: 
1008. ~ Shri Harl Vishnu Kamath: 

l Shrl Yashpal Singh: 

Will the Mini.<oter of Home Affairs'· 
be pleased to state: 

(a) wh<1iher C ~nese '!8'Pies , or 
agents have been arrested in Assam, 
Bengal and NEF A since the 26th 
October, 1962; and 

(b) if so, the number for each of 
the aforementioned areas, separately? 

The Minister of State in the Minls-
trv of Home Affairs (Shri Datu): 
~) and (b). The total number of 

Chinese interned since 26th October, 
J962, is 2,J30 as detailed below: 

Name of State 

Assam 
West Bengal 
NEFA 

Total: 

No. of Chinese 
interned 

1,313 
817 

2,130 

The5<' Chinl'..5e have been interned 
as their continuance at liberty was 
considered prej udicial to the security 
of the country. 

Arrest of Foreigners 

r Shri Maheswar Naik: 
1009. -< Shri lIari Vishnu Kam:1tb: 

l Sl1ri l\loh"in: 

Will thE' Minister of Home Mairs 
be pleased to stnte: 
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(a) the total nwnber of foreignera 
arrested, :Prosecuted, ldetained and 
interned since 26th October, 1962; 
and 

(b) the nwnber in respect of each 
category and nationality-wise? 

The Minister Of State in the MinJa. 
try of Home Mairs (Shrl Datar): 
(a) and (b). A statement showing 
the nwnber of foreigners nationality-
wise arrested, prosecuted, detained 
and interned since the 26th 0ct0tN!r. 
1962, is laid on the Table of the 
House. 

STATBMBNT 

Nationality 

Afghans . 
Americans 
Chinese 
Dal'ish 
Iranian 
Italian . 
Norwegian 
Polish . 
Portuguese 
Syria .. 

TOTAL. 

Number of 
foreigners 

arrested 

2 

4 

2 

Arrested & Arrested & Arrested & 
Prosecuted Detained hterned 

3 • 5 

6 
1 

32 9 2120 

2 
1 

-----
45 9 2120 

Tota.! 

6 

10 
1 

2162 

2 
I 
Z 

21Hz 

This does not include information in reopect of-
(i) the states of Mysore and Rajasthan and Union TerriO/y Administtation of Goa, Dam_OI 

8p.d Diu. 
(ii) Citizens of Commonwealth cOlluntries (including Pakistan). 

Arrest of Kerosene Proflteel'll in 
Delhi 

1010 r 8hri &am 8ewak Yadav: 
'\. Shri Rameshwar Tantia: 

Will the Mini'lter of Home Affairs 
be pleased to state: 

(a) the total number of arrests 
made in the ca.pital during the cam-
paign against kerosene profiteers 
from 6th December, 1962; and 

(b) the action taken against them? 

The Minister of State in the Minl!I-
try of Home Affairs (8hrl Datar): 

(a) 5 persons were arrested. 

(b) One has been convicted and 
· .. entenced to 9 months Rigorous 1m-

prisorunen t; cases against ilhree are 
pending trial in Court and the case 
against one is under investigation. 

Primary Education to TrIbal 
ChUdr8ll 

1011. Shri H. C. Soy: Will the 
Minister of Education be pleased to 
state: 

(a) whether any' scientific stu~ 
has been made of the problem facing 
the tribal children not receiving pri-
mary education through their m t ~ 
tongue; and 

(b) if so, the steps so far taken "-
remove their difficulty? 

The Minister of EduQation (Dr. 
K LShrimaU): (a) and (b) Tbi. 
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problem wu recently examined by 
the Scheduled Areas and Scheduled 
Tribes Commission. The recommenda-
tions or the Commission will be 
fmmd in paragraphs 18.27-18.32 at 
the Report (pages 225-227). These 
have been accepted by the Govern-
ment of India in principle. 

All educational problems of the 
Scheduled Tribes including that of 
the use of tribal languages as media 
of instruction, are proposed to be 
studied in a special unit which it has 
been decided to create in the National 
Institute of Education. A scheme for 
the purpose has been drawn up and 
will be implemented shortly. 

Kyaalte Mining in Bihar 

1012. Shri H. C. Soy: Will the 
Minister of Mines aud Fuel be plea.-
ed to state: 

(a) whether Kyanite mining ia 
Bihar is suffering seriously by harm-
ful and mutually unfair working 
methods of the different companies 
engaged in Kyanite Mining and it ia 
~ erel  affecting its production; and. 

(b) if so, the steps to be taken to 
remedy the working methods? 

The Deputy MiDister in the MinJII-
"try of Mines IIDd Feul (Shri HaJar-
navis): (a) Inspections made by the 
Indian Bureau of in~ have reveal-
ed that workings of most of the 
mines is in order. In some C8Seil 
defective working of 1Jhe mines has 
been noticed and remedial measurell 
pointed out. There has been no fall 
in the production of Kyanite ill 
Bihar. In fact, the productiOl:t has 
been continuously on the increase 
since 1959. 

(b) Where defects have been 
pointed out, more frequent inspec-
tions are proposed to be undertakeR 
to ensure that proper steps are takea 
by the mine owners for implement-
ing the recommendations made by 
the Inspecting Officers. 

. ton 151" ~~  1M 1 i ~ 

"'" n ~  ~~ it; Cidl<ifM 
~ mr c;f,¥ it; \ffl<: it; ~ if ~ 

il'd'r-f ~ ~ rr ~ lit; : 

('fi) ~r r ~11  it; i i~ 
ltif ~n ~Ci l  ~llrr ~~ q ifiT 
ltil: ~ c; ~ ~i  it; forvi"lf it; ~ ~ 
W ;ftq 1M ~~  ~ iii ~  

(liI') c ~ WlfT if ~  «ll'lf 
ltiIlf ~ '1fr.t mlilOl' 'lfrorr.r hrlll 
it; ~ irr n it; ~ r  ;r <''Rf f;roi"lf 
flt;ij' Jl'ifl'<: 0fllJ: flt;lIT ;;rrit1fT; ~ 

(l'J') ~ ~11  it; i i~1 ~ 
"fl! ij'llrr ;r '{fi: ~ 1t it; ~ if ~ 

~ ~m 1m 'flfr f.I'vi<r f.ti!fr tm 
~ ? 

'!i!:-ltiTq ""R'N " ~ "'" ~ 
mR) : ("") ~n 'fiT ~ ~c  
lfIi d'ifi ar~ri  ~ ~ ~ ~ 
~ irn ;;rRT AilfT ;;rr 'fliT ~ I 

(liI') CiNor ~r r ~l (If! 
~ ~  ""T'Il) it; ~  ~ ~c  
"') ~m  rn it; ~ ~ ..:t 
ii ~~1 

('I') (ij' ~ If ~ ~ ~ 
~~~~ I 

~~ 

o 0 0'1. riff' l11fi'r m \ \ 1 n~  

IflfT 1!i!:-1I'illi ;f'll'f ~ ;mr;f 'fiT tm 
~  

'" ("") ;;rar ~ >;ft..- it; ~ it; tm:'I' 

~ "'T ~ u ""T ~ "'f 'l't t, 
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~ ~ m q;r ~ i cr~ ;ft;ft i t t~  

~ ~ fit;!rr ;m ~ ; 

(.) ~ ~  ;r ~~ ;:fJ;ft 
~ ~  ~ uu ~ ~ ~  

(l'f) l ~~ ~ ifiT "foT ~ W 
~ ~ ~l ~i flI;irr ;;rr ~ ~  .m: 

('if) ~ iro I{ ;ft;ft ~  
~ ~i ~ ~) 'r>: ~ ~ 

~ fuu: .m: ilir.r ~ 'R'f ~ tro; ~ ? 

rr~ m ~ ~ it ~t ("1Tmrt 
~~ r~)  (iii) ~ n  1 

~) ~ I 

( l'f ) 'li'It ~ 1 

('if) ~ ~r  'if Tift 'fTlTfu;, ~r 
~ ~ ~ ~~ 1r ~ i  ~ fun; ~ ~ ­
~ ~r 'ffi. r ~ ~ ~ l'f!:I; 
~  1 Wlif 'f.T lffu-flfF« q7 ~  lI'frr-
"FCT <il1T ~ lTf': ~  1 

~ 0 ~~  ~t ~  ll ~~ : 'lIfT ~ r it  
~ rr  li~ ~  i ~ ll ~  :::; 
~  ~ t ~ ~ ~ mrrtiflf;if ~ t~r 

~  ~ ~ ~ ~ if ~ 'ifi'TA ilfr 
!i'ff i i~ flI; : 

(iji) ~ n r ~ 'Ii' 'i"CR' m'Rf ~ 
~ i  ~ ~  if a ~ 1 ~ ~ ~ 
flI;i ;;n;r ~ r 1 1l ~  'liT ~ qf''':'7lTIf 

~m ~  m-.: 
~) ~ m ~ 'Ii' 'i<R mfl 'f.T 

~~  'f.r f.,. .. h:<lT rn if; <rr7 if 
iR'f 'SI'lffu ~ ~ ? 

~i r 1  ~lt  .. ITlifiltr. m 
~t ('I') ~ rl ~ l ~~) : ('f.) m;,ir.: 
~ ). 'l::(O',j ':T":'f.f'>: ~ ~ if; '3"f I'li<rr 

if; ;:n1f ~ tro; ij- ~ q-r;ft f;'fijij<;.f ~ 
r~ qq.r ~ <'I'l'fTf ;;rr ~ t 1 ~ 'UlI" 

<iT lff ~ fiji w er-r ;r ~~ 'fiq'f 'fiT ijiliT 
~~ r~i i ~~ 

~ ~ 1 ~ 1  11 l u u~ ~ r~­
cU, ;frr;;rh: imr i i~ tro; W ~  if; 
rl;f<lT ~ ~  ;;wr ifft ~ r  ~) iflfT ~ 1 

Survey of India Employees 

1016. Shri S, M. Banerjee: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether it is a fact that 
"Difficult area allowance" has been 
sanctioned for the employees of the 
Survey of India; 

(b) if so, the quantum of allow-
ance and the date from which it has 
been sanctioned; and 

(c) the amount of payment made 
so far on that account? 

The Deputy Minister in the Minis-
try of Scientific Re6earch and Cul-
tnral AlTairs <Dr. M. M, Das): (a) 
Enhanced rates of daily allowance 
have been sanctioned for Survey of 
India personnel working at an alti-
tUde of 3650 meter~ or above. 

(b) Th2 existing rates have been 
increased by Rs, 4, Rs, 3. Rs. 2 and 
Rs, 1.25 per day in respect of Grades 
I, II. III and IV officers respectively 
with effect from the 15th November, 
1962, 

(C) Steps ,have been taken to col-
lect detailed particulars from various 
field units for making necessary 
payment. 

Coal e lsit ~ in Kanehipurum Taluk, 
Madras state 

1017 (Shri WarioT: 
, 'I Shri Easwara Reddy: 

Will t he Minister of MInes an(1 
Fuel be pleased to state: 

(a) whether it is a fact tha,t ('oal 
deposits hav£' been discovered at a 
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num\x>r of places in Kanchipurum 
t.luk in Madras; 

(b) if so. the quantity of the coal 
discovered; and 

(e) whether any steps have been 
laken for the c~rei a  exploita-
tion of the deposits? 

The Deputy Minister in the Minis-
try of Mines and Fuel (SJui Rajar-
Jlayis): (a) No deposit of coal has 
been discovered in Karc.lipurum taluk 
.so tar. Possibilities d occurrence of 
coal have been SUMn'SE'd from bore-
hole cuttings while drirdng for water 
at a t,-"W places. 

(b) and (el. Do '111 arise. 

Superior Grade Coal 

r Shri Warior: 
J Shri Eswara ReddJ': 

1118 .. ) Shri Yashpal Singh: 
L Shri Bishanchander Seth: 

Will the Minister ot Mines and Fuel 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment intend to import superior 
grade coal from abroad in the near 
future; 

(b) if so. the' purpose of such im-
ports; and 

(e) the quantity and value of coal 
to bp importe;d in this respect? 

The Minister of Mines alld Fuel 
(Shri K. D. Malariya): (a) to (e). 
The possibility of importing coking 
coal from abroad has been mooted in 
connection with certain Fourth Plan 
proposals anc\ the manufacture of 
pig iron in blast fw·naces. No in~1 
deci.sions has, however, been taken In 

thE' matter. 

Pelting Broadcasts 
fShri Visluam Pruad: 

111 •. L Shri R. G. Dube7: 

W ill the Minister of Home Affairs 
be plea!led to state: . 

(a) whether it is a fact that news 
regarding day-to-day events in India 
2535 (Ai)L.S.D.-I. 

is broadcast from Pekin!J earlier than 
from the AIR on the basis of mforma-
tion supplied by certain elements in 
India 'hrough transmitters: and 

(b) if so, whether any enquiry has 
been made to trace out on what parti-
cular metre the messages arc trans-
mitted? 

The Minister of State in the Minis-
try of Home Aft'airs (Shri Datar): (al 
No. 

(b) Does not arise . 

Educational Fadlities to Students 
JoiDiDg Army 

1020. Shri P. Venkatasubbaiah: Will 
jlhe Minister of Educatioll be ",eased 
to state: 

(a) whether Government proposes 
10 give facilities to such oC thos,," stu-
dents who join the army. (0 ('Qmplete 
their courses; and 

(b) if so, the detai 15 tl1ereof? 

The Minister of Education (Dr. K. I •. 
Shrimali): (a) and (b). As far as Uni_ 
versity students are concerned, 1llie 
Government of India has the matter 
under con.,ideration in cons,.l1ation 
with the University Grants Commis-
sion. 

Oil Refineries in India 

r Shri A. K. Gopalan: i Shri P. Kunhan: 
11121. Shri P. C. Borooah: 

Shri Ram Katan Gupta: 
L Shri Mantri: 

Will Illle Minister of l\lines and 
Fuel be pleased to state: 

(a I what is the existing refining 
capacity of the oil refineries in India; 
and 

(b) steps proposed to be taken by 
Government to increase the rennin, 
capacity? 

The Minister of Mines alld Fuel 
(8hrl K. D. Malaviya): (a) 8.55 million 
tons per annum. 
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(b) Preparatory steps have been 
takcJl to expand tlhe public sector re-
fineries at Nunmati, Barauni and 
Kovali from 4.75 million tons per 
an~um to about 7.25 million tons, by 
1965166 along with private se.:tor from 
6.4 to 7.8 million tons. A new re-
finPl·'" of II capacity of about 2'5 mil-
lion 'tons per annum is also ;>roilosed 
to be establisht.'<l at a suitable location 
in South India, 

Power Pal'kage Set for Singareui 
Collieries 

1022, 8hri Eswara Reddy: Will the 
:VLnistl'l' of Mines and Fuel be pleased 
10 !'iate: 

(" I wh,thpr import lic'"n"c ins since 
b('cn issu,od to Messrs, Singal'cni Col· 
lit'rIPS Cor!lpany for t.he urC a ~~ of 
:'; 1(1 ]R ~~l sall  Ki:o\l;att package 
:-:1'1: 

t'h) 1f SU, frml1 wideh ('oun:,ry t11is 
a ~~t  s ... t is bping: irn )r ~l  and 

~ c) ~ilat i<.: :hC' ,tpprox;:nate l'O::-t or 
~ i~ set? 

The inis ~r of l.hr:.:-s an .. l Fuel 
nShri K. n, ~ aia i a)  ~ ) GO\'P!'fl-
!:1('nt of ;ndi:! h,I\'l! san'tillnt..:'o the-
r l~a5  of Il,,,'cs"ary forcigll <,xcha/lg" 
if' l~na l  the in art ~ni Collieries 
COll1pany to pllrchase 3 ;l'!icrator sets 
uf G MWs each, 

(b J On r1w basis of tt'nders receiv-
pd, quotations from !{unnnia have 
been accepted and ~ e sets are, there-
fOJ'e, 10 he imported from there. 

( c) Rs, 116 lakhs, 

Amounts Sanctioned to Sill&'arelli 
Collieries 

1023. Shri P. Venkatasubba.iah: Will 
the Minister of Mines IlDd Fuel be 
pleased to refer to the reply givan to 
Unmarred Question No, 201 on the 
10th November, 1962 and ~iaie the 
amount that ha.. so far been p,i .. en to 
Singareni Colliery Company Limited 
during lQ62-63? 

'Jlhe Minister of MiDes aad Fael 
(Shri K, D, MalaviYjl): Loans haye 

been sanctioned in favour of the Cam-
pany, for the entire amount of Rs. 208 
lakhs provided in the revised budget 
estimates for 1962·63 for the Com-
pany, 

IntematloDal TaLI' of the Quiet S .. 

1024. Shri Hari Vililmu Kama.th: Will 
the Minister of Sclentilc Research and 

'Cultural Affairs be pleaged to state: 

(a) whether Govern:'1ent have de-
cided to participate in the programme 
of the InteJ':1ational Year of the Quiet 
Sun; and 

(b) if so, lihe details of Inrlia',; sche-
duled plan in eonneC'lion the'a'with, 
together wi~ 1 its inan~ ial ifnpllca-
i ~  

The :\,linish,r of Sl'ientifil' Re.earch 
and Cnltnral Affairs (Shri lIumayUD 
K:J.bir': (a I Y,'s. S:I', 

(b) l~ plan ,'[lV,'! -; l ~rtici ut a 

;n an tIlt:' geophysic:.tl ~~i ln ~ in-
l'iudpd in the inll:l'national pr()6"-dm-
111<', name!:;, ionospherir physies, 
nllr l~a and airglow. se )na~netisnl  

eosrnic ru~~s  aer0110lny. meteorology 
aad solar activity, much in the SaIne 
s"ale as in ~ e Internationai GL'Ophy",i-
cal Year. There will he a great.pr 
emphasis on ~ a e res(';Jrch techniques 
than in the IGY. The programme. 
form pa!-t of the normal plan of work 
of th(' partieipating organizations, and 
therefore do not involve special f1O-
ancial commitments of a large magni-
tude excepting in the ('asc of space 
researdh. 

Central Fuel Researt'h Institute, 
.Jealgora 

1025, Shri BisbaDehander ~et  Will 
the Minister of Sclentifi(' Researcb 
and Cultural AJrairs be pleaseJ to 
state: 

(a) whether it is a fact that a 
Centra.l Fuel Research Institute, 
Jealgora ~as developed II process tor 
solidifying petrol for use in i~ 
altitude operations; 

(b) it so, the cletaib thereof; 
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tc) whet.her it is alllO a fact that 
Government have issued a directive to 
the- laboratories to colK'entrate on 
items for the defence eftort; and 

(d) if so, how far research Iabora-
t ri~ have helped to ncr a~ the 
deft'Ilce- efforts? 

Tb" MinisteT of SeientiJlc Resean:1l 
and Cultural I\..ICairs (Shri Humayuu 
ICa.bir): 1:1) ::nd (c). Yt.'s. Si..r. 

(b) .1-.J (J I. It is not in the public 
i l r ~t to give these de t.aiI3. 

Visit of Russian c enti5l~ 

1026. Shri Bishan<1hander Seth: Will 
the Minister of ScieIitific Research 
anll Cultural Affairs be pleas" 1 to 
::-: 1 (J t ~  : 

~i) l ~ er jt i~ a fnet th:.lt t.wo 
HlI;swn &'ientists visil,-:] IndIa re-

~nl1  ; 

(b) if so. wliat wao thc purpose DC 
1 lit, if \ i~ it  

«") the pl<I("cs 1l:1I'Y visited: 

IrI) '"hethel" tli,,:> have made any 
suggcsuons for· th,· development of 
the !t·C'hnl(.'al and scicnti ~c jnstitu-
tions :ll India: 

: (I .f so. the ddaib tJle:'cGf; .,nd 

: i) I,OW hr ("wir suggestic)fl;' have 
Lv en ~ree  to by Government'! 

'111" Millisicr of Scienillic Research 
and Cultural Affairs (Slll'j lIumayun 
Kabir): (a) Yc·,. Sir. 

(b) To deliver lectures in Indian 
SeiL'1lt.ific and Technical Institution5 
and Universities. 

C<: 1 Delhi. Dhanbad. Calcutta, 'Kha-
ragpur. W.aJtair. Madras. Hyderabad. 
Agra. Roorkee and Dehradun. 

(d) and (e). They have advised that 
teal'hers of these institutions should 
write Lext books. They have also 
offered advice about specialised equip_ 
ment and applied and fundamental re-
search. 

(f) The suggestions have been sent 
1~  the institutions concerned. 

CircaiatiOll 01 Pl'CllblbIted CbiDe8e 
Literatare 

10Z7, Shri Hart Vllllm.. KamatII.: 
Will the Minister of Home AJlalrs 
be pleased to state: 

Ca) whether reports have been re-
ceived that prohibited Chinese pro-
a an i ~t literature is still ciITulating 

in our country; and 

( b) if so. the steps that have been 
or are being taken against the 3ame? 

The Minister of State in the Min-
istry of 1I0me AJrairs (Shri Datu): 
(a) anj (b). Some instances of 
attempts to circulate such literature 
have come to notice and all "uch lite-
ratnre was ~i le  The police postal 
and cu~t ms authorities are m~intain­
ing vigilance with iI view to pf('ven-
ting it, pntry or circulmion in the 
C'cuntry. 

Unesco Aid for Improving Science 
Teaching 

1028 SlIri Bisllanehander Seth: Will 
the Minister of Education be pleased 
to stnte: 

(a) whcthel' it i., a tact that 
UNESCO has promised to give aid 
to India for improving teaching of 
,cien<:c in ('ducational institutions; 

(b) if so, whether the agr<>ement 
has been signed; and 

(c) the dctails thereof? 

The Minister of Eduratlon (Dr, 
K. L, Shrimali): 

(a) and (b) Yes, Si..r, 

(c) Unesco has agreed to provide 
technical assistance under the United 
Nations Expanded Technical Assis-
tance Programme for the expansion 
ann improvement of science educa-
tion at the secondary level and for 
development Of advanced centres of 
post-graduate science education and 
research at selected Wliversities. 

2. The assistance for IIhe expansion 
and improvement of science educa-
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tion at the secondal-Y level will be 
utilised for the development of the 
DE'partments of Science Education 
at the National Institute of Education 
and tour Regional ea er~ Training 
Colleges. This assistance will consist 
of $ 200,000 for equipment during 1962 
and $ 279.000 for expert services, 
f!'llowships and equipments during 
1963-64. 

3. The assistance tor the develop-
ment of advanN'd C entre~ of post-
graduate science education and re-
search a.t selected universities will be 
utilised to build up specialil;ation in 
Applied Mathematics at Calcutta and 
Jadavpur; ~ l  and Geophysics 
at Osmania Physics at Delhi and 
Madras; Chemistry at Delhi and 
Botany at Madras. This a!lSistance 
.... iI! oonsist of $300.000 for equip-
ment during 1962 and $ 105.000 for 
expert services. fellowship, and 
equipment during 1963-64. 

4. Further a ~5istanc .. i~ aho expect-
ed to be made available for the above 
mentioned projects during the period 
1965-66 and 1967-68 but the quantum 
of this assistance will be detennined 
and approved. 

Provision for Educational Sebeme 
during Emerrency 

11 ~ f Sltri A. K. Gopalan: 
, 'L Shri P. KlInhan: 

Will the Minister of Education be 
pleased to state: 

(a) wheth{',' it is a fa('t that Gov-
p.rnment have decided to curtail pro-
vision for education during the Third 
FivE' Year Plan period in view of the 
national emergl'ncy: 

(b) if so, to what extent; and 

(C) the scheme to be alTected by 
this deci..ion? 

The Ministp.r of Education (Dr, 
K. L, Shrimalil: (a) No, Sir. 

(b) and (c). Do not arise, 

Arrest of Persons in Delhi 

1030. Shri SUrendranath Dwivedy: 
Will the Minister of Rome Affairs 
be pleased to state: 

(a) whether any arrests under the 
Defence of India Act, 1962 have 
been made in Delhi; 

(b) what is the number of arrest-
ed persons and for what period: and 

(c) how many cases arl' under 
trial in Courts? 

The Minister of State in the ini~­
tdry or Rome Affairs (Shri Datu): 
(a) to (c). 35 persons have so far 
been arrested in Delhi under the 
Defence of India Rules, 1962. This 
number includes 9 persons who were 
detained under rul!' 30 of the said 
Rules and a ~ sincl' beE'n r lea~e  
The remaining 26 persons were arrest-
ed in 23 criminal l'ases. Of these, 19 
eases against 22 persons are pending 
trial in the Court, one case is under 
investigation and one has ended in 
conviction. In one case the accused 
person has since died: while the ~ase 
against another person has been 
cancelled. 

~l i  lfm'I' ~  fum 
t 0 ~ t, 15fT ~~  morT: WT 

~m Iffr ~ 'l'iT;f ~1 '!\"'TI ~ir ~ 

~) '1m ~ ~ * f'r. ~ t 1 
fl=fqf'f ;f.r ~ l:f ~ ~n  fmrr '1": 
~  qA ~  l:f ~ mm ~ l1i~  

~) '1m ~ +iT ~~ * ~ m ;nf 
~l ml l1 ~ l ~ ~  q. ~ '111 

1:<.J. ~ it. f<'fTt m fG7.IT lf11T ~ ; >;TP: 
(iT) ~m on: ~  ~ ~li  i:i 

fiR' fiR' <mrt '1": m ~  ~ ~t  
'loT ~ ~l  ? 

~  ~  ~  iii! 0 "" 0 1IoTr.m:n): 
('f.') ;jfT ~ I 

~) ~ ~~ ~ l  ... q f'ffi'TO ~ 
~~~~~~ ~ ~ 
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Nunmati Refinery 

1032. Shri J. B. S. Bist: Will the 
Minister of Mines and Fuel be pleas-
ed to state: 

(a) whether it is a· fact that 
the Nunmati refinery is working only 
50 per cent. of its installed capad!y; 

I b J if so, the reasons for this: and 

II') whether tlwre is any proposal 
to increase the I·apadty from ·75 
mi lIi<J1l ton, 10 I million tons? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) No Sir, 

I b) Does not arise. 

(c) The increased capacity is likely 
tn be about 1'25 mil!ion tonnes pt:'r 
annum, 

Coal Distribution 

]035 f Shri Yashpal Sin&"h: 
."\. Shri Bishanchander, Seth: 

Will the Minister of Mines and Fuel 
bl' pleased to SUltP: 

I a) ",helher it is a fad that Union 
Government have appointed a sub-
committee of coal producers and con-
sumers to go into th£' revised sysl.em 
of coal distribut.ion; 

(b) if so, whethl'r the report by 
till' sub-committt'e has been submit-
ted; and 

(c) if not. when it is likely to be 
submitted? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): 18) to (e), It 

has been decided that coal should 
move in bulk in block rakes only. 
It. will bl· possible to effect 70 per 
cent of the coal movement in hlock 
rakl's from February, 1963, This 
will ['over the major consumers, In 
order to examine how far the scheme 
can be extended to residual consum-
ers. a sub-committee of various in-
terests including the coal producers 
and consumers has been appointed. 
The report is expected to be finalised 
by about the end of April, 1963, 

Self-Sufll.cieucy in Oil 

IOu J Shrj Yasbpal SiD&"h: 
.... "\. Shrl Bishancbander Seth: 

Will the Minister of Mines and 1~l el 

bl' pleasl'd to state: 

(a) the suggestions made by the 
National Productivity Council Team 
in regard to achieving self-sufficiency 
in oil; 

(b) how far these sugg'estiol15 have 
been agreed upon by Government; 

(c) whether it is a fact that the 
experts of USSR and Rwnania in 
their report pointed out that the basic 
problem facing the Indian Oil indus-
try is the lack of technical knowll!'dge 
and l'quipments; and 

(d) if so. what steps Government a,.., taking in the math·,.? 

The Minister of Mines and FAel 
(Shri K. D. Malaviya): (a) The sug-
gl'stions made are in respect of ti) 
crud., oil production; (ii) refining 
capadty and (iii) manufacture of 
equipml'nt, Details are available in 
a copy of th., Report of the National 
Produ('ti\"ity Couneil Team available 
in the Parliament Library. 

(b) TIll' report of the Tt'am was 
l'I'ceived on 13-12-1962 and is under 
examination. 

(e) It is not clear which repor!.s by 
the Russian and Rumanian Experts aTe 
rl"fprrl"d \0, 
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(d) D(){'s not arise. However, 
arrangements to obtain oil drilling, 
production and refining equipment 
from USSR and Rumar..ia under 
credits offered and Trade Plan 
arrangements with these countries 
had -been made. Essential instru-
ments, equipment etc. for the devl'-
lopment of the oil exploration has also 
been obtained from other countries 
of Europe and America. Facilities 
for training of Indian technicians 
abroad under the various technical 
assistance programmes and by the 
USSR, Rumania and other countries 
arC' being availed of fully. 

To augment the training facilities 
available in the country, a Training 
and Research, Wing in the Oil & 
Natural Gas Commission and the 
Indian Institute of Petroleum under 
C.S.LR. have also been established. 

Further Goverrunent have also 
under consideration projeds for the 
manufacture of machinery and equip· 
ment required for the development of 
oil industry in India. 

University Grants Commission's New 
Building 

1035 f Shri P. C. Borooah: 
, L Shri Dinen Bhattacharya: 

Will th2 Minister of Education be 
pleased to state: 

(,,) whether il is a Iact that while 
the University Grants Commission's 
new building in Maihura Road, New 
Delhi is complete, it is still untenanted; 
and 

(b) if so, th" reas,Jn.s for the delay 
in occupying and making proper use 
of the building? 

The Minister of Education (Dr, K. I,. 
Shrimali): (a) No, Sir. The building 
has ]l()t yet been fully completed. 

(b) DOes not arise. 

Ankleshwar on 

1036. Shri Bishwanath Roy: Will 
the Minister of Mines and Fud. be 
pleased to state: 

(a) whether there is Biny c an~ of 
increasing production of oi: in 
Ankleshwar area in the near futuT(.'; 
and 

(b) whether at present mor" oil " 
being produced in that area than the 
original estimate of oil production 
there? 

The Minister of Mines and Fuel 
(Shri K, D, Malaviya): (a) Ye..>, Sir 
There is a possibility of increasing Uw 
production of oil in the Ankleshwar 
area from the present rate of 1,500 
tons per day to above 2,000 tm,." per 
clay within the next few montlL; 

rb) No. Sir. The present rabe of 
productiOn is within the productIOn 
rat!' which Jr-, . ~)l en estimated for thlS 
fiPld dter il' '-ull d{'vf>lopment bUJt ;t 

is a fact that estimates of rffiL'"rVC'S 
haw' increased recently. 

Diamonds in BangampaJle Area of 
Andhra Pradesh 

1037, Shri p, Venkatasubbaiah: Wi1l 
the Minister of Mines and Fue! b,' 
pl<:ased to state: 

(a) whether prospceting of dia-
monds has been comrn('nc,,"li in 
Bangampalle area of Andhra Pradesh; 

(b) if sc, to whom the licences wef"{'-
granted; and 

(c) whether Governmnnt l ~ to 
t.ake the work under Public Sector? 

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) to (e), The infonn&tion is 
being collected from the State Gov-
ernment and Wtill be placed 0IlJ the 
Table of the House on receipt. 
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Output of EngiDeers and TechniciaDII 

1038.1 Sbri Dinen at~a  
I.. Dr. L. M. SmghVl: I 

Will the Minister of ScientiAc 
Keaearch and Cultural Mairs be 
pleased to state: 

(a) wheUlcr Government have any 
proposal under considera1:ion to 
increase the output of engineers and 
techalicians from the eXiisting institu-
tions; and 

(b) if so. the details thereof? 

The Minister of ScientiAc Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b). Yes, Sir. It is 
proposed-

ti) To increase admissions to 
existing institutions by 3000 
for the first degree courses 
and by 9000 for Diploma 
courses. 

(ii) To ~ anis  part-time Dip-
loma conrses at about 25 
centres each with 100 admis-
sions. 

(iii) To organise special two-year 
diploma courses for Techni-
cians at selected centres. 

(iv) To ,i;nstitute special three-
year degree courses in engi-
neering for science graduates. 

(v) To o.rganise special degree or 
equivalent courses for Dip-
loma-hold,ers. 

\ vi) To accelerate, at selected 
institutions the training of the 
students now stUdying in the 
third and final years of degree 
courses. 

Special Scientific Centres in 
Universities 

1039. Shri Dinen Bhattacharya: Will 
the Minister of Education be pleased 
to state: 

(a) whether Government have any 
proposal WIder consideration to estab-

lish special scientific centres in uni-
versities with Soviet help; 

(b) if so, the main features of the 
proposal; and 

(c) the nature and extent of assist-
ance offered by the Soviet Union in 
this respect? 

The Minister of Education (Dr. K. L. 
Shrimali): (a) to (e). A statement is 
laid on the Table of the HOUge. 
[Placed in Library, See No. LT-712,.' 
63]. 

Central Social Welfare Board 

1040. Shri Hem Raj: Will the Minis-
te'l' of Education be pleased to state: 

(a) the amount spent on the Central 
Social Welfare Board in 1961-62 and 
proposed to be spent in 1962-63 
then"On; 1,lnd 

I b) whether the transport provided 
to the Board has been withdrawn 
during the presC'nt emergency and the 
saving which hus be'en effected 
thereby? 

The Minister of Education (Dr. K. I •. 
Shrimali): I a) The amount spent 011 

the Central Social Welfare Board ll1 

I n61-62 was Hs. 182.21 lakhs and pro-
posed to be spI.'nt in 1962-63 thereon 
lS Rs. 191.30 lakhs. 

(h) No, Sir; the question of saving 
riot's not aris-e. 

University Grants Commission 
IOU. Dr. L. M. Singhvi: Will the 

Minister of Education he pleased 1.0 
state: 

(,,) whc,ther it is a fact that the 
budgt:t of the University Grants Com-
mission has been greatly curtailed in 
view uf the emergency; and 

(b) whether it has been decided in 
principle to reduce and cuitail build-
ing grants in particular. to new Uni-
versities, such as the Universities of 
Jodhpur, Udaipur etc.? 

The Minister of Ed\Jcation (Dr. K. L. 
ShrimaIi) : (a) The budget of the 
University Grants Commission fol' the 
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Yl'ar J 962-63 is being scrutinised kl'cp-
ing-in view the en1prgency. 

I b) Till' Univcrsity Grants Com-
mission have dc['ided to postpone, 
whert'ver possible. ['onstruction of 
new buildings and to effect et'Onorny 
on buildings that are already under 
('onstruction. The decision' will be 
applieable to all Ihe Universities. 

N aga 1I'0stiles 

1042. Shri P. C. Borooah: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that Armed 
Naga hostiles ambushed near Mao a 
civilian motor convoy going from 
Imphal to Dimapur under armed 
eseorl on 4th January. 1963; 

(b) if so. the number of casuatiies 
im·ol\'..o in the incident; and 

(l'l what action has been taken by 
the GO\'eJ'nnwnt in the matter? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datu): (a) 
and (b). On the morning of the 4th 
January. 1963, a civilian motor convoy 
proceeding from Imphal to Dimapur 
under armed eS{'ort was ambushed by 
a'rmcd Naga hostiles who fired upon 
the convoy. Th" escort party returned 
the fire. During thE' exchange of fire 
two civilian a e ll~C  ".(,,'(' injured. 
Both the injured ppl"sons art' reported 
to he safe. 

(c) A case undel' section 148149307 
I.P.C. and 25 Indian Arms Act 'has 
been regimered and is under investi-
gation. Civilian motor convoys from 
Imphal to Dimapur al'e provided with 
armed escort in th,> disturbed areas. 

Dead Bodies Re('overed at Delhi 
Railway Station 

1043. Shri D. C. Sharma: Will the 
ini~t r of Homf' Atfainl be pleased 
to ~t te  

(a) whether two unidentifil'd bodies 
were sei7.ed by the railway police 
from a ~l  in the ~ untin  yard of 

the Dt'lhi Main Railway Station CIa 
the' 18th Det'E'mber, 1962; 

(b) whl'ther their idl"lltit,v has 
h<','n established; and 

(e) whether any enquiry has beea 
mad.. into thl' matter and if so. the 
findings thereof? 

The Minister of State in the Mia.-
try of Home Affairs (Shri Datar): (a) 
Yes. 

(b) Not as yet. 

(e) The information is being 
('ollected and will be laid on the Table 
of thl' HousE' i.n due cours!'. 

Gas and Pipe Line in Gujarat Oil 
Fields 

IOU. Shri D. J. Naik: Will the 
Minister of Mines and Fuel be plea!OE'<i 
to st.ate: 

(a) whether 1'000tract of lay-ing gas 
and pipe line in Gujarat Oil Fields 
has bfoen given; and 

(b) if so, to whom? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) ami (b). 
No contracts for la in~ trunk pipe-
lines for oil and gas in Gujanlt have 
so far been awarded. Six OJ' seven 
pipt'Lines for transporting ga5. (Tude 
oil and produds are to be built in 
Gujarat and it is propoSf"d to PfIlmst 
tht' work to SNAM. one of the EN! 
('ompa'l1ies. Discus!>"ions about the 
ratE's fol' executing the work are in 
progI'CfIS. Meanwhile. a t'Ontract for 
the design of the pipt'lfn;E' has been 
entc.>n>d in1:o by Indian Refineries 
Limut<'d wifu SNAM. 

Educational Facilitie8 to Childrell or 
Arm,. Personnel 

1045. Shri Yashpal Singh: Will the 
Minish'r of Education be pleased to 
.tate: 

(a) whl'th('r it is a fact that the 
G{)vernment of India as well as the 
S!qle ernment~ have announced 
that frf'P l'ducation would be impart-
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ed to the childrt'n of t ~e army per-
sonn"l who,ll'" killed or missing; 

(b) whether this applies in case of 
ci\'ilians also: 

(e) whether the Government of 
India or State Governments mention-
c·d the standard or class upto which 
this .. ducational facility would be 
gi\'en; and 

(d) whpther l i~ scheme has been 
put inlo operation? 

The Minister of Edu"ation (Dr, K, L. 
Shrimalil: (a) to (d). Since the decla-
ration Of the present emergency, the 
Government of India have made edu-
ration Iree in the various Union Ter-
ritories to th!' ('hildren of the S('rvice 
pt'rsonnel I ccrmbatant LC.Os. and 
"thpr ranks in the Al1ny and equiva-
'ent cadres in the Ail' Force and the 
a ~ ) and all thos.' pl'rsons who have 

been killed or disabled while in action 
on the froni. This fadlity is available 
ill in~tituti ns  \.,hich an' run or aided 
~  Govl'rnmenl or Local Bodies, up to 

th,' "ollpgiatp standard. The same 
faeili!i!'s have b,'en agr!'ed to be pro-
"idt'd ~  th .. four Central ni ersitie~ 
d, w.,ll. The Go\'prnment Of India 
have also advised the State Govern-
m~nls to provide th<" sam!' facilities. 
TIl!' Sta\(· Govprnnwnts from which 
n'port.. hav(' been received so far 
haw oll"'red such facilities. 

Ex-Inspet'tor Grneral of Police of 
Jammu and Kashmir 

1046, Shri Bade: Will the Minister 
!)f Home Affairs h(' pleasl'd to state: 

(a) whether it is a fact that Ex-
1nsp('ctOI' General of Policl' of Jammu 
and Kashmir Stat(' has migrated to 
Pakistan and his n"llle is Mian Abdul 
Rashid; and 

(bl whell,.,1' tht, said Ex-Inspector 
Gem'ral has been appointed intelli-
~encc Chief of Azad a~ mir  

The Minl'lter of State jD the Mini.-
try of Home Affairs (Sbri Datar): (a) 
Yes. 

(b) The Gov('rnment of India have 
no information. The Pakistan pr!'ss 
has. however, d('nied this report. 

Rural Universities and Institutes 

1047. Shri Sham Lal Sara!: Will the 
Minister of Education be pleased to 
state: 

(a) how many l'ural universities 
and rural institutes have so far been 
established in the country; and 

(b) what progress has been achiev-
ed in the purpose for which these 
universities and institutes have been 
set up, namely, speeding up education 
with rural bias and providing diversi-
fied training, technical a~  otherwise, 
to the personnel from rural areas? 

The MiDister of EducatioD (Dr. 
K. L. Sbrimali): (a) and (b). Within 
a period of six years, thirteen Rural 
Institutes have been developed in 10 
States, rt·gionwise, with the purpose 
of providing to the rural youth, ia 
their own setting, higher education-
gOOd in character. but oriented to com-
munity needs. Its salient feature is 
the emphasis on the practical appli-
cation of knowledge gained in the 
clas51'0om to the village situations, and 
intl'gration of acad('mic studies with 
Research and Extension activities. 

The diversified course provides for 
training in the sphere of Cooperation, 
Public Administration, Home Science, 
Social Work, Small Scale Industries, 
Social Education, Civil and Rural 
Engineering, AgIiculture, and Sanita-
tion. The Diploma in Rural er ice~ 
has b ... en recognised by the Govern-
ment of India, all Stat .. Governments 
and 19 Universities. Similarly. the 
other courses have bet'n recognised by 
th(, Stat" Governments con(,(·T1wd. 

The fi,-st impuet of the Rural Insti-
tute On the ~ illa e communitv is th.' 
creation Of awart'ncss for a b'Clter life 
among the Rural people. and a 
sympathy for the rural ways 
of life amongst the students. Their 
extensiOn programme touches (i) all 
aspects Cl'f rural life such as introduc-
tion of improvl'd sel!ds, fert ili?ers and 
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tillage implements, digging and filling 
of compost and soak pits, use ot 
vaccines to control cattle disea-
ses, spraying of insecticides on 
crops against pests and diseases, (ii) 
technical assistance in the building of 
roads, school buildings, rural houses, 
water supply and irrigation sche-
mes, reclamation of land, (iii) 
organisation of Bal Mandals and 
(iv) cultural programmes, running of 
literacy classes, cooperative societies 
and mobile libraries. 

The employment position is satis-
factory, and the graduates have proved 
useful for development programmes. 

Lalld Acquisition in Delhi 

11148. Shri Shiv Char:m Gupta: Will 
the Minister of Home Mairs be 
pleased to state: 

(a) how much land has been noti-
fied for acquisition in Delhi since 
November, 1959; 

(b) how much land has been deve-
loped SO far; 

(e) how many plots have been allot-
ted to public fOr housing and indus-
trial purpo.es separately so far; 

(d) how much land has been allot-
ted to house building co-operative 
societies and industrial co-operative 
societies so far; and 

(e) what is the progress of these 
schemes? 

The ~linister of State in the Minis-
try of I1()me Affairs (Shri Datar): (a) 
Above 50,000 acres. 

(b) About 2,945 acres arc under 
development. 

(c) Plots will he made available to 
the public for industrial and housing 
purposes only when they have been 
developed. 242 plots totalling 26,760 
sq. yards have been allotted to indi-
viduals in the low income group. 
These plots were still under develop-
ment when the allotment was made 
arid possession thereof would be 
given to the allottees after the deve-
lopment work has been compl8ted. 

(d) About 620 acres of land has 
already been allotted to house build-
ing co-operative societies and about 
500 acres have been offered for allot-
ment to the industrial estate co-opera-
tive societies. 

(e) About 2.000 developed plots are 
expected to be ready tor allotment 
soon. 

The allotment to the industrial 
estate eo-operative societies will be 
made as soon as the cost 'of land which 
they have been asked to deposit is 
paid by them to the Gov.:'rnmen!. 

The house building cooperative soci-
('ties to whom allotments have been 
made arc preparing their lay-out 
plan., and formulating their sch!"l1)l's 
for development of land allotted to 
them. 

Delhi Fire Service 
1049. Shri SlLiv Charan Gupta: Will 

the Minister of Home Mairs be> 
pleased to state: 

(a) the provision made in the Second 
and Third Five Year Plans for the 
expansion of Delhi Fire Service; and 

(b) to what extent this provision 
has been utilized? 

The Deputy Minister in the Minis-
try Of Home Affairs (Shrimati Chan-
drasekhar): (a) No provision has been 
made in the Second and Third Five 
Year Plans for the expansion of thE' 
Delhi Fire Service. However, an ex-
penditure not exceeding Its. 58 Jak;hs 
W.1S approved for the purp()se in 
Marl'h 1959 as a non-Plan Schemc'. 
This amount has since been raised 
10 Its. 72'6 lakhs. 

(b) The JI"'micipal Corporation of 
Delhi, who are concerned, have sO far 
incurred an expenditure of about 
lis. 25 lakhs. 

Publication of News Prejudicial to 
Defence 

1050. Shri Y. D. Singh: Will the 
Minister of Home Affairs be pleased 
to state; 

(a) whether any warning has been 
given to newspapers by Govemment 



Calling MAGHA 3, 1884 (SAKA) Attention to Matter 970 
of Urgent Public 

Importance 

for having published material preju-
dieial to the defence Of India; and 

(b) if so, the names of such news-
a ers~ 

The Minister Of state in the Minis-
try of Home AJlalrs (Shrl Datar): (a) 
and (b). In consultation with the 
Central Press Advisory Committee aP-
pointed by the All India Newspaper 
Editors' Conference Government have 
issued warning, U; the edi·tors. prin-
ters and publishers Of "The Current", 
an English weekly of Bombay; "Orga-
niser" an English weekly of Delhi; 
"Hindusthan", an Urdu daily of Bom-
bay: and "Panchjanya", a Hindi weekly 
Of Lucknow. 

12.0'7 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Ar.r.F.GED IRREGULARITII-:S IN TUSKER. 
PROJECT 

Dr. I,. M. Singhvi (Jodhpur): Under 
Rule 197, I ('.all the attention of the 
Minister of Dcfenee to the followmg 
matter of urgent public importance 
and I r ~ uest that h{' may make n 
statement thereon:-

TIlt' alleged irregularities in the 
Tusker Project. 

The Minister of Defence (Sbrl Y. B. 
Ch,LVan): Mr. Speaker, Sir, in May 
1960, a Chief Engineer's Organisation 
("Project Tusker") wa~ sel up with 
Hf'.adquarters at Tezpur for planning 
and execution of projects in NEFA 
and Assam as approved by the Border 
Roads Development Board from time 
to time. 

2. These projects are executed 
departmentally. F10r this purpose, the 
Board has raised General Reserve 
Engineer Force composed of civilians 
recruited from the open market and 
organised on Army pattern. They are 
subject to the Army Act for purposes 
of discipline only. Some Army oftl.-
ce1"S and other ranks are employed to 

stiffen the supervisory cadre of 
General Reserve EngiJbeCr Foroe units. 
Some UIlJits of Army were also obtain-
ed on loan for expediti·ous execution 
of these proj<."Cts. Casual persOnnel 
(mainly unskilled) are employed -on 
as required basis to supplement the 
General Reserve Engineer Forcl' and 
Army personnel. 

3. No contractors are employed on 
1'()8(\ construction r ec1 ~ in the for-
ward aTeas. It may, however, become 
necessary or expedient to enter into 
contract' fur the supply of sl ) ~ and 
materials 01' the constl'lCtion of 
bridges or ancillary buildings such 
as officI'S, workshop etc. or for trans-
porting men and m.aterials. In all 
such cases, cmltract is concluded by 
Chief Engi'lleC'Ts or Supf"rintcn.ding 
Engineers in accordance with rules 
prescribed. 

4. From information available. it 
appears that contra<1s fo1' supplies etc. 
have been entcn'<i in·to on·ly with 
Indian I1{]tion<lls I rna)' aod tlwl no 
foreign nationals ca'n (mlel" the NEI"A 
area, where the work.-; are in pl'Og'·rc:ss. 
without obtaining a permit from the 
NEFA Administration. 

5. No report of failurc on the part 
of the Chief Enginc •. -r's r ani~ti n 

to perform the task.q assign,-d to th"lTI 
during the Chinese invasion of NEFA 
has been received so far. but, shortly 
after the 20th Novemlx-r 1962. some 
complaints re ar ~n  Ix'haviolll' ann 
conduct of the pC'T:lOnnel employ"d 
under Chief EngintX,r. Project Tusker 
came to the notice of C-<lvernmcnt. 
The main al1r ~ati n  against them 
are:-

(i) The51(' personnel fled from t1lC 
project sites and belu.tved in 
a panicky way. This demor-
alised the civilians: 

(ii) ThCTe wa.q considerable d(',-
truction of maohinery and 
eqUJi'Pment. This wa·5t not 
justified. Some stores were 
"looted"; 
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Puhlic IrnpoTt(lnce 

l Shri Y. B. ChavanJ 
I iii) There was lack of int.·grit:, 

in financial matters: and 

: iy) The l'on"trll('tion of roads was 
defectiYe. 

The above allpg<ltions arc' 
invt'stigated. 

being 

Dr. L. M. Singhvi: Are the Govem-
ment aW<lre of tl1l" reports appearing 
in various newspapers to the eifel'! 
that e"rta:in eontracts were granted 
to the Chim'se nationals" If these 
reports arp incorrect, as the han. 
Minister has stated th .. ), are, has the 
Go\"('rnment been able to tr1K.., out 
the basis of this information arrcl the 
sources of this information? If tht' 
sources hav,' b...,n traced Ollt. would 
the Government bl' willing to place 
before the HouS(' an indi"iltion as to 
what the,*, sources are? 

Shri Y. B. Chavan: We !fave not 
been able to traet· these sources. So. 
there is no question of communicating 
thpm. 

Shri Hem Rarua (Gauhilti): In vipw 
of the fact that tlw allegations a:gains! 
th"sf' Tuskers are of a very grave 
nature.-tht·y amount to a sort of 
treaS1Jnable aetivity. and <'v('n if you 
shoot down !hp wholp lot. the country 
would not be adequately compensdted 
-may I know what steps Govern-
ment propose to take against them. 
ppnding the present enquiry which 
the Df'fene" Minister has prom i s .. d 
us" May I know whether the Defence 
of Indi .. Ad can embrace them or 
not. or w et ~r thl' Minist(,!, contl'm-
platps it? 

Shri Y. B. Chavan: Investigations 
and enquiries hav(' been ordered 
about the dif'fl"l'"nt allpgations, and I 
think w(' must wait for the 0Onelu-
~i ns of 1h('se in\'('stigati-ons. 

Shri Hem Barua: M<lY I submit that 
my question was dif'f('ren(? I know 
Jh'at he has instituted an enquiry into 
lh" charges 1 know that. I just want 
~r  know what is propo",,'d to be don .. 

in the meantime against these people. 
Will you allow !h"m to behave in the 
ilTesponsible way they have been 
behaving. when the charges are 90 

serious and tht-y have been read out 
~  the Th'fence Minister' 

Mr. Speaker: Becausf' the charges 
are so serious. investi·gation is going 
on. Should thry be punished before 
it is completed? 

Shri Hem Barua: Th,'!'e is the 
Defence of India Act whieh can. 
embrace them. Put thf'm in prison. 
Why not? 

Mr. Speaker: Orc>el order. Papers 
to be laid em the Table. 

Some lion. Members s~

Mr. Speaker: Han. Members krww 
that in a Calling Attention only 
those al..,. called who"," names a ~  

Thel'efort'. oth('I's ne<'d not ri3e. 
Paper" to be laid. Hon. Prime Mini.,ter. 

The Prime Minister and MiAlster 
of External Affair!; and Minister of 
Atomi(' Energy (Shri Jawaharlal 
Nehru) 1"IJsp-iC1IPprs). 

Shri Ram Sewak Jadav (Bara-
b'lI1ki): Sir. on a point of urdN. 

Mr. Speaker: If the hon. Member 
want~ !o say th .. clapping was inop-
portune. I al(1"e(' with him. He shou"ld 
si·t down. 

PAPERS LAID ON THE TABLE 

WHITt: PAPEH No. VIII 

The Prime Minister and Minister of 
External Affairs alld Minister of 
Atomk Energy (Shri Jawaharlal 
Nehru): I b(·g !n 1 1~  on the Table a 
copy of White Papf'r No. VIII contain-
ing t e~  Memoranda and Letters 
exchanged bt>twe .. n thl' Governments 
of India and China between October, 
1962 and JanlJary. 1963. 

[Placed in Library. see No. LT-
(i93/631· 
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THE OIL AND NATURAL GAS COMMIS-
iiI ON (FOURTH AMENDMENT) RULES, 

1962 

The Deputy Minister of Mines and 
Fuel (Shri Hajamavls): On behalf of 
Shri K. D. Malaviya, I beg to lay 
On the Table a copy each of the fol-
lowing papers:-

(i) The Oil and Natural Gas Com-
mission (Fourth Amendment) 
Rules, 1962 published in Noti-
fication No. G.S.R. 1706 dated 
the 15th December, 1962. 
under sub-section (3) of sec-
tion 31 of the Oil and Natural 
Gas Commission Art, 1959. 

[Placed in Library. see No. 
LT-694/631· 

(ii) (a) Annual Report of the 
Neyveli Lignite Corpora-
tion Limited, Neyveli for 
the year 1961-62 along 
with the Audited Acco-
unts and the comments 
of the Comptrollcr and 
Auditor Gl'neral thereon, 
under sub-.section (1) of 
section 619A of the Com-
panies Act, 1956. 

(b) Review by the Govern-
ment on the working of 
the above Corporation. 

IPlac<'d in Library. see No. 
LT-695/63 I. 

(iii) (a) Annual Report of the 
National Coal Develop-
ment Corporation Limited, 
Ranchi for the year 1961-
62 alon:g with the Audited 
Accounts and the com-
ments Of the Comproller 
and Auditor General 
thereon, under sub-
section (l) of sec!tion 
619A of the Companie! 
Act, 1956. 

(b) Review by the Govern-
mt'nt on the working of 
the above Corporation. 

I Placed in Library, see "'0. 
LT-696/63J. 

REPORT Of' THE COMMISSION OF INQUlI1Y 
(INQUIRY ON THE ADMINISTRATION OF 

DALMIA-JAIN COMPANIES) 

The Deputy ini~ter in the Minis-
try Of Labour and Employment and 
for 1ann i~ (Shri C. R. Pattabhi 
Raman): On behalf of Shri Kanungo. 
I beg to lay on the Tabk a copy of 
th(' Report of the Commis.-.ion of In-
quiry (Inquiry on the administration 
of Dalmia-Jain Companif's). 

[Plac('d in Library. sec No. LT-697/ 
63]. 

","OTIFIC!Wl'JONS UNDEn ARTICLE 320 OF 
THE CONSTITUTION ETC. 

The »eputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): On behalf of Shri Datal'. 
I beg to lay on the Table:-

(i) a copy each of the following 
Notifications under the pro-
viso to clause (3) of artirue 
320 of the Constitution:-

(a) The Union Public Service 
Commission (Exemption 
frDm Consultation) Sec-
ond Amendment Regula-
tions. 1 ~ published in 
Notification No. G.S.R. 
1644 dated the 8th Decem-
ber, 1962. 

(b) The Union Public Service 
Commission (Exemption 
from Consultation) Third 
Amendment ltcgulations. 
1962 published in Noti-
fication No. G.SR. 1689 
dated the 15th December. 
1962. 

[Placed in LibrarY1 see No. 
LT-698/63]. 
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[Shrimati ChandrasekharJ 
(ii) a copy PIlch of the following 

Rules under sub-section (2) 
of section 3 of the All India 
ServiC'e!< Act, 1951:-

(a) Tht, Indian Poliee Service 
(Probation) (Second 
Amendment) Rules 1962 
published in Notification 
No G,S.R. 1729 dated the 
22nd December, 1962. 

fPlacpd in Lihl'ar", see No. 
LT-699/63]. 

(b) The All India Services 
(Conduct) Amendment 
Hul"s. 19(;2 published in 
Notifi[,:ltion N',. G.S.R. 
1730 dated HI., 22nd 
Dpt'pmb('r. 1962. 

,Pla('t'd in Librar.,·, s"" No. 
LT-700 6~1  

}\l\i!,\ltj\l. Hl.:P(H:TS (JF .lVf.\z,'GOX DOCK 

l.J,\1Tn:n ""I> C; .... I1DFN RFM'H WORK-
sHOrs LI:\'!i'l'EU 

Th" :\iinister of State ill the !\Iinistry 
of Delem'e (Shri Raghuramaiah): 
I beg to la." OH tlH- a 1t~ ~l copy PUCll 

of the following R"por1.·· llnck,. ,ub-
Sl'e! ion (I) c,J' sl,.,tion GInA of 1Iw 
Companies Act. I!lRG: 

i) Annual H"l.,(,rt of tlI., Mazagon 
Do['k LimilC'd, Bombay. for 
the yc'ar ended 31 sl March, 
1962 along wilh th,' Audited 
Accounts and the c:umments 
of the Comptroller and Audi-
tor General thereon 

[Placed in Library, see No. 
LT-701/ 63 l 

(jj) Annual Report of thl' Garden 
Reach Workshops Limited, 
Ca iC'utta, for t.he year ended 
3lRt March. 1962 along with 
the Audited Accounts and 
the comment., of the Com-
ptroller and At;ditor General 
thereon. 

[Placed in Library. set' No. LT-
702/63]. 

NOTIFICATION UNDD MnrllS AlI1I 
MINERALS (REGULATION AND DEVELOP-

MENT) ACT 

Shri Jlaja.ruavis: I beg to lay on 
the Table a copy of the Mineral 
Concession (Fifth Amendment) 
Rules, 1962 published in Notification 
No. G.S.R. 1707 dated the 15th 
December, 1962, under sub-section 
I I) of section 28 of the Mines and 
Minerals; (Regulation and Develop-
ment) Act, 1957. [Placed in Library, 
see No. LT-703/83J, 

12.16 hI'S. 

ESTIMATES COMMITTEE 

SIXTH ANll '_./:\'ENTII RF:POI!TS 

Shri Ua.""lppa (Hangal!)re): I beg 
to pI'('""nt the following H('ports of 
1Iw ~timates Committe£': --. 

Ii) SIxth R£'po!'1 !'('lating to 
action taken hy Government 
on the recommendations con-
tained in the Hundred and 
Nineteenth Report of the 
Estimates Committee (Second 
Lok Sabha) on the Ministry 
of Works, Housing and Reha-
bilitation-Ashoka Hotels 
Limited, New Delhi. 

(ii) Seventh Report relating to 
action taken by Government 
on the recommendations con-
tained in the Hundred and 
twenty-sixth and Hundred 
and twenty-seventh Reports 
of the Estimates CommittE'e 
(Second Lok Sabha) on the 
Ministry of Food and Agri-
culture-Department of Food 
and Directorate of Sugar and 
Vanaspati and Naticmal Sucar 
Institute, Kanpur. 
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l!.l'i MS. 

MESSAGES FROM RAJYA SABHA 

Seeretary: Sir, I hav" to report 
the following Messages received from 
the Secretary of Rajya Sabha:-

( J) 'In accordance with the pro-
visions of rule 97 of the Rul"!s 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to enclose 11 
coPy of the SP<'cial Marriage 
(Amendment) Bill, 1963, 
which has been passed by th(' 
Rajya Sabha at its sitting 
held on the 21st January, 
1963.' 

,2) 'In 3('c'ordance with the pro-
visions of rule 97 of the Ru'es 
of Procedure and Conduct of 
Bus;ness in lhe Rajya Sabha. 
I am dirc'c!ed to enc10.,,, a 
coP." of the Limilgtion Hil!. 
1963. which has been passed 
hi' 1he a ~ a Sabha al its 

ti ~~ ~ l  0;: lh(' 21s1 JJn-

""ry. 1 l6~  

;2) 'In ''''col'uanl'c with thl' pro-
visions of rule 97 of the nulf', 
of Procedure and Conduct of 
Business in the Ibjyd Sabh", 
I am directed to enclose a 
e<>py of the Delhi Rent Con-
11'01 (Amendment) Bill, ]963, 
which has been passed by the 
Rajya Sabha at its sittmg 
held 0:1 (hI' 22nd January. 
1963.' 

1 1 ~ hr.;. 

BILLS LAID ON THE TABLE, AS 
PASSED BY RA.JYA SABRA 

~retar  Sir, I lay on the Table 
of th .. House the ll win~ Bills, as 
pa,csed by Rajya Sabha:-

, I) The Special arria ~ 

(Amendment) Bill, 1963. 

(2) The Limitation Bill, 1963. 

(3) The Delhi Rent Control 
l' Amendment) Bill, 1963. 

12.18 Iuw. 

MOTION RE. COLOMBO 
CONFERENCE PROPOSALS 

Mr. Speaker: The hon. Prime 
Minister. 

..n ~ im; tml{ i l 1~ l) 

~~ trAi wi. I 'Sf'.fA' 'Il'lfT ~ ll ~ 
SffiITCf ~~ ~ Tf. ~ it '3'.m ~ frT 
'If'RT ri~  m-'fi miT ;,;'5ffi 'fW'lT ~ I 

~ ~ l  : i~ 'l'f'1:r ll'il' 

rnft lfT l1'fm I 

..n ~  ~ i ~ : 1t ~ lr~ 

rt~ 'l:l"HT r ~  J;!T'O '-iyt.,. ... ·FIT ;.nT-lT 
;;r fr"f, lf1. !f ~ C  ";-;11" ~~l  Jfi r.rq;,.oIT I 

~~ ~ l  : f;;rn r.r;-.., if!l' 
-;"i¥ ~ 1i  -:' T 4~  1t :HTffrFr ;:rf ~ ~  

Fe:; '!.fFf ,,f'1':T (OfT';>'.' '!TT'f. ';rr";;-T 'ii. 
'0<:"1 'Ff'f 'lit I 
The Prime l\1ini;t"r and Minister 01 
External Affairs and Minister .1 
Atomic Ent,rgy (Sllri Jawaltarlal 
Nehru): Sir. I beg t.o move: 

"That th,· proposals of the COli-
ference of six non-aligned 
Nations held at Colombo between 
the 10th and 12th of De-cember. 
1962, with the clarification.., given 
by the Delegations of Ceylon, 
U.A.R. and Ghana in the m,,,,,tings 
with the Prime Minister of India 
and his coUeagues on the 12th and 
13th of January, 1963 laid on the 
Table of the House on the 21st 
January, 1963 be taken into con-
~i erati n  

..n ~ m tm'if : 'PI' ~ r it 

ir ~~ ~~ it~ ~ 

~ it ~ ~ 'f.T 'SfPf!q' ~ ~  If,'T 

trrfuf flf>lir 'fI' ~ ;;rif 'i'F 'ifr.ft ~ 

~ ott 'I'm 'I1fir iI> t!'fo ~ ~ i  if ~ 
;rtf ~ na \'!'if 'i'F i!lf ~  ;;m:r niiT, 
'if'Il '" ~ ~ $ If.fo;r ~  ~ 
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~ '11f m ~m  

~ll ~ ;f.t :;r.r f.'1f '1'T'fnr <f.T "!'r. ~ 
~  ~  ~ if, -.wr ~n  l ~ ;;it m..n 
~ ~  ~i  ;;it ~ ~ fqq<:'tf 
;;nm ~  ~ '/;IT 1'1'Ii'fT I if7T m'W 
~ ~ f;r. ll5 ~ ~ fcrn'Rr ~ 
~~~~ ~r 1 l rr l lm I 

qr 1 ~ i n~ ( "P'ii""1:' ) 

~ ~  ~~ ~  ~ I , 

~et~ ~ ~ 
<fF.r i I n;;r, ~c  m'i: mi, 3 ~ll  lf1lT 
It, 3~ ~ ~l  mn:'TT I 

ll ~ n:t. q'jO/l1 "T ~  ~ I 
$ '1;f<f Jti ~ f'lfw-<: 'lW-f ~C  

nFr ;;rr -v. fi q6' ~ll 1 l  r", l:!F('r 'lTf"TlIT-
if.: 4:'l '1' ~ ~ I ~l1  ~ r ~~ 
~ 'l1'?:r, ~ <fF.r f;r. '!lIT ?'iT'Tr I 

~ ;f.t ~  got; ~ fit. lf5 'WRr 
fm .f;ri .q ii~  ~ I ~l1  ~ i'f'T 
ifiT/{');;fr, ~r 'l'fT"T 1[T 'l1'?:r ~ I wr' ~ . 
~ ~  ",;;n l1T ~ 1fT 7d''1'fo1 

got; ~ I ~i lt i!lTt 'f\":iT ~  'l1'?:r ~ fit; JTT 
~ if, 'fTlf.t ire 'l1'?:T ~  ;;rr ll'rnT I 

~ flff;m-r 'lTilii ;r ~ 'W;r ;r.iIT 
f;r. it ~ ~ lIT it ;f.tt ~  ~ 

~ ~ '-1] W ;f.tt ,,\":iT "1m ~ I ~~ 
lIiT ~ ~ f;r. it i~ ~  <r.r.I" 
if; f"fTT ~ r  "frq';r 7lFIT ~ I 

~ onf.rnll'c: 'Ih ~ ~ f", ~ >if.\' W 
tri-'- ~ lIT ~~ ~ Jti t6"T"TT ~ ~ 
:a'l 1fT tr)'" ~ I ;;ft ~ 'l1fi':rzrrif.: 
if, ~ ~r JTTn;lfr ~ l 1fT lf5 ~  

Ifo7 :mit ~ W q'j'l"TT ~ ll'rnT ~ I oT 
mfapT t6'l"TT 'tTf"TlfTik ;r,r 5T i\'T'Tr I 

{'l SR'fTi4' ii' ~ ~ lt ~ ~ ~ Jti ~ 
3 i~ ;r, iif1!l<'fI'qj ifT I 

r~~ ~i ~ 
it mm ~ fir. lf101'T'i tffr ;r ~ Nfl:mr 

ii ~ir lft·:ft;;r;;r 'Iii' ;<,ft'i;fu' ~ ~  ~ I 

WTT ~ mfT ~ 1I't ~ ill 1fT f'f'W ;;.r.;T 
f'li¥ ~ I ~ 3I"'<{A' II''lI'T 'lW-f ~ 

~ f", '3'r;;:'f.t n;'lT ;w,:r ~ I 

~ ~~ : ~ f;lT'l ~r 
~  1ft l!f..-it f", lf5 'f<IT ~ ~ ~ I 

~  ~ ~ : 'l5"T 'W'l en 
ir~  iifT'1 '!Of ~ I 

~tlm ~~ : it~ ~  iiT'l 

,!;;T ~)  'l"f ~ f", m'l '3';;"'T ~ 1 

'!''! "fTf;;rn; I 

~  ~ 1fi!;:nlA\' : it~ 'I;1'l1T fi"=ll" 

;;if f;p.rr ~ I 

~lm ~~ 'I;1'l[T m'l ~r r~ 
ff. ~ l ~ rn i'f't 7Pn <WT 'f>'f (f'f; 

'f"fifT ~ I ~ .rT 'MIT ~  '3''liPT 
~ it;r ~ ~ I irfr 'Imf it 
'rnT m'lT f", ~ ~ ~ ~ '11 
~ ~ t ltHfT 'flIT ifif,ifT "fTlfct ~ I 

I will ask the hon. Member to re8llJlle 
his seat lliOW. 

"'" ~ ~ : itOf '3''l;r.T 
~  '1"5'1 ·.,T morif; ~ TliiT.rt f", 

1 ~ii  if '/;IT lf1lT ~ I 'm"T't ~ f", 
rn ~ ;r,r ;;it ~ ~  ~ lll  ~ 'fif-

~t t ;rn:r ~  ~ ;;T ir7T 'F5;;r '<5 ~ f", 
'll'f;;rl:rrif.! ~ '1'1 7Tl:I" ~  >.fl 3 l~ l1W 
fl'T ~ l ;rT'if if ~r1  II'fr :ift ;r ~~ ;roT 

~ ~ .rt f;r. ~ if; '3''-T f-iO'fl 
if; ~ g I ~ l~ f"rn; "J'ffi 4:'l 
rnf<;fllTif.: it' iIT<iiT lITlf;;T ~ oMf'if, 
li rrit~ ~ ;;ft ~ f'f>'lIT ~ '3lf.t. 
~ l  ar~ t ~ f;r,m ~ ....• 

(Interruptions) 

Mr. Speaker: If han. Membera wm 
only aUow me to deal with tile baIL 
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Members who stand uP, then probably 
we might proceed more quickly. The 
bon. Prime Minister. 

~ 1 ~~  l ~~  

~ ~ lfi\" ~ f'li" Vl1T ~ "'<IT 
f'li" ~  lI''JfT ~ J'l ~ ~ ~ 
m ~ ~ 'fifT;;rr ~ ~  ?'1 'l"'" m 
~ ;nlt ~ ;;rr ...g ~ m· qrf;;llnm: 

'tiT ~ ~ f'li" ~ ItI'f.r ~ fm ~ iR"f 
~~ i ll ~ m~ ~ 

;q "T lfI"'!lCf 'fifT ~ I ~1 i  ~ <w. 
~ f-.r. ? .. "f<n=<l7 ;q ~n~ ~ ;;nrt 
'<f 'fIfi 'l"'" ~ I ~~ i ~~it 

f ... ~  lI''JfT OfT <F ~~  l ~ 'l"'" 
~ 'fill ir'IT ~ 'l;f1< <fr miR 
m ::;n-;'fT ~ I 

Mr. Speaker: Hon. Prinle Minister. 

Shri Priya Gupta (Katihar): What 
is the decision on that point? 

Mr. Speaker: There is no point; 
hence there is no decision. 

Shri Jawaharlal Nehru: Mr. Speaker, 
Sir. I should like to refer to some 
recent events which no doubt are in 
theminds-

~ ~  l ~~  

~1~ i l i ~~ 

~ '11'1< IT'tR lI''JfT "I'T ~ "'T ~ f\RT 
m;fT ~ ~ l ~ R o;iihrT if 9;!'RT "r"f"T 

Of "" ~ it 'f.T.ff ~ I 

~ ~m mi •. 'Ali· I 

~ (jfhq(W< (<f,T.JR): 1t<T 

lTN'IT '!'f i I 

~ ~~ : ~ mm lfTli;rr ~  
T! ~ 'l;ff'T 'f>1t Oft <fT'f ~ ~ I ~ 
>ri ~ m'l >.!fiT TT'fT ~ if ~ 

l(t, ~~ I m~ ~ 

~ 'fiif'IT 'ftT ifmT ~ ~ ~ '11ft 
~tt~~~it~ 1 ~~ 

2515 (Ai) LSD-4 

'li"T ~~ ~) n 'ifTftl:l1: I ~ ~  ~ ;:f7;r 
~ lfil:T ~11  ~  if 'fi{¥ Tillf I 

~ l ~  ~ ~ ~ 

~  if 'nff ~ lj'F.' ~ ?jrlJT I 
mflp ~~ il~ l ~  ~ ~ 

'Ill' ~  'fr!n ~  ~ $-~ ~ f\RT 
it 'M'Jf if.l if, ~ ~ ~ *,. "Ii 

'l;ff'T ~  ;f,t 'OO'fT ~ t ~  'l;fIl' A~ 
1f1[T r ~ ~ 'fT 'l;ff'T ~  ~ i~ "Tr 

~ ? 

~ ~m : 'l;fIl' ~l i 11~~l  

'lffr ;;f3'iT ;:it If, t:f ~  <iT "Ii 'lifT ~ l  

3 ~  ~ 'OO'fT ~ I 

lilT ~~ : m'l 11~ 'lifT ~ 
11'fl€t lfi\" iff i:rT '1N ~  'Ilf ~ r 

~ 

Mr. Speaker: The hon. Member 
must resume his seat. 

~ ~~~ : ~r ;f,t 'lit 
~  ~ 'ff f'fi7 ~ t 'r""T ~r rir I 

~~m  m l ~l  ,-it? 

1 l)~~ l ~~1  

i;T[ ~ t f'll ~ i ~  OfT ~  

o;il1OfT ~ t "rmii it ;fri I 

~  ~~ : :qg lTTS:11 1 ~  

W  V ":'Il i1T<f. ~  ~r ~r ~ f ... 
>itrrt "rmii it ~ f"fl1 "fin it C4'F. ifT;:r;rr 

~  ;ft;;r "I'f,fI'r ~ I 'Z'1 q-,,\'I' 'l1Ji'r'l'l 
lfF.T t I 

Ill) ~~ it ofr !:f'P.f,!l 

""crr t f... ~ it ;fri I 

~ ~)n : 'l;f<[ it il".<f7 'lTf.';f 

;q 'ITll "f1lT ~ ~ r'T F.TJ'1 ... ) ~ 

~it r mr ~~ $ ~~ mir 
'3l't ~ ~  ~ f'fi7 mittfr I 
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"" ~ illfti ~  ~~ li t~l  
i r·.,. ~  ii ~r ri  r ~ 'Sf olT.f +f:fi ;fr 
"r ~ ~  qg l:i6" ~ f'f." 'Sf'H;:f t~  ,f 
n:"f7 <1fT fm;l'r q-rfi;nTif.: fi ~  'I{[lfM 
it ~ .q. ~  -.Tiff fit; ~r oTi 'f.T 'f,f,iil ~ 
::r;e: lii':'qq<ri ~ i i ~  ":j'% -.fr ~ 
'1"1:;rQ ~ ~i  <'T;;if '1;(1' v'jii ~ r t ii 

iT ll ~  1. -,::ri;:rn: 'f 1,;, lifT oft'''' 
WI"!' cr' ~i i 'l1T'lr'l;ii i:j- orA I 

#;ir l{ * iifA' ~i  ~r ~ "lfr ~ I 
:Iolr. Speaker: The hon. Prime 

Minister. 
Shri Jawaharlal Nehru: Sir, on tht' 

ja,t oceusion Parliament discussed 
til', 'lu",;tion of Chinese aggression 
On th" 10th of Dec('mber. 1962 and 
expressed approvu 1 of the measures 
"m! p:llk.\' adopt('d by Government 
tll me'pt the situation resulting from 
the invasion of India by China. Since 
tLpn " number of ('vents have taken 
place whieh I should like to mention 
tn the House. 

On the 15·lh Decemb('r, the Con-
1 1ates ~cnl ral of India and China in 

Ill(' respective "ountries were closed. 
The withdrawal cf Chinese forees 
from lhe NEFA arca continu{'d during 
this period. There WEfe however, 
reports of violation of t ~ Wlilateral 
cease-fire by the Chinese army. 716 
sick and wounded Indian soldiers and 
13 dead bodies of prisoners were 
j·.,turned by the Chinese forces. On 
the 17th December Mr. G. S. Peiris, 
pnvoy of Mrs. Sirimavo Bandaranaike, 
Prime Minister of Ceylon, brou,gnt the 
Colombo Conference proposals to 
New Delhi and handed them aver to 
the Prime Minister. 

A joint communique was issued by 
Pakistan and China on cumplete 
agreement in principle in regard to 
the alignment of their border on 26th 
December, 1962. 

China and Mc..ngolia signed a 
border tn'aty in Peking on the 26th 
December 1962. 

Premier Chou En-lai sent a rp.ph· 
dated 30th Deeember 1962 to Prime 
Minister's letter of December 1, 1962. 

Prime Minister's reply to Premier 
Cfrlou En-lai's letter of 30th Decem-
ber, 1962 was sent on January 1, 
1963. 

Mrs. Sirimavo Bandaranaike visited 
Peking from 31st Derembel' to 8tl1. 
January. 

Ghana Delegation led by Mr. Koft 
Asante Ofori-Atta, Minister or 
Justice, arrived, on 9th January in 
Delhi. 

M,'s. Sirimavo Bandaranaike an'iv-
ed in New Delhi on 10th January. 

The U,A.R. Delegation led by Mr. 
Ali Sabry arrived in Delhi on, 12th 
January. 

. Discussions with tfrIe three JeJega-
lions took place on 12th and 13th 
Janu3ry 1963. 

A joint communiqm' was iss\Il'd at 
Nl'w Delhi on 13th January. 

The Chinese forc'cs started with-
drawing from 10th December, 1962. 
The latest position of ChineJe with-
drawals and restoration of civil ad-
ministration is as follows iil NEFA: 

KamenII' Frontier Division: Poli-
tical Officer reached Tawang on 21st 
January, Adviser arrived on 22nd 
January. 

Subansari Frontier Division: 
Chinese are reported to have with-
drawn from all areas. We have not 
received reports about lIhe rooccupa-
tion by us of Limeking, Naba and 
Taksing. The delay may bl! due to 
the fact !!hat bridges to Limeking and 
Taksing have been destroyed or 
washed away, 

Siang Frontier Division: Chinefte 
are reported to have withdrawn from 
aU areas and civil administration has 
been restored in Manigong and 
Mechuka Tuting remained in our 
~ n throughout 

Lohlt Frontier Division: Walong 
has been re-occupied. A !;)Btrol EDt 
from there found the Chinese near 
Thochu stream within our territory 
near Kibitlhoo. Restoration of civil 
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administration in Kibithoo has been 
deferred until the complete with-
drawal of the Chinese from the area. 

Indian administration has not yet 
been extended to are:!s between 
Tawang aoad the frontier, and in the 
Kibithao area "long the frontier as 
the· C in~se 'have not fully with-
drawn from. ~~~ se areas. 

We have repeatedly stated in Ihis 
HOllse ;,; aJ1:iwcr to the Chinese pro· 
po.;;als U:1ai we were unahle to enter 
into any talks or discussions with 
them so long as the Chinese did not 
agree at least to the restoration of 
I he ~tatu  qllO prior to their aggres-
sion since the 8th September, 1962. 
Thf' whole HonsE" expressed its ::,grcp-
mcnt on this. nter u ti m ~)  

Shri Kishan Pattnayak: On a point 
of order. Sir. The Parliament has 
nevn agre,'d to this proposal. 

1\lr. Speaker: What is the pOInt 0; 
ordl'r in this? 

Shrtl Priya Gupta: He j" Ihaking 
" wrong statement. 

1\lr. !Opeaker: Hc can correct it when 
he spl'i1k$. He will have that oppor· 
tunit.\'. There is no point at order. 

Shri Jawaharlal Nehru: The 
Chinese proposals first came on the 
24th October, whiCh we rejected. In 
rejecting them. we had Jtated tjhen 
that we can only consider any reo 
levant proposal when the position 
whieb existed on 7th September, 
1962 was restored. That has come 
up before the House repeatedly. 
( InteTTuptions) 

Shri Priya Gupta: It i.; imposeci 
. lipan us. 

Mr. Speaker: It "annat be m ~e  

ir he L':las the freedom to say SOIlW· 
thing and he goes on saying in spite 
<Y! .... (lflteTTUpti07lS). Order. order. 

Shri Priya. Gupta: 1 am sorry. Sir. 

Mr. SpMker: What the i.lembers 
object to is that tnere was no menti,ln 
.haut the line or tfhe situation on the 

8th of Seprem'ber in the resolution 
which the Parliament adopted. 

An Hon. Member: No, not at all. 

Shri Jawaharlal Nehru: It was not 
mentioned because the question had 
not arisen. The resolution of Novem-
ber stands and must stand; there i. 
no question of one's going btfhind 
it. 

Shri Priya Gupta: Then do not ge<-
irritated. 

Mr. Speaker: Order, order. If he 
('annot contlin himself, then I will 
have to help him. 

Shri Priya Gupta: Thank you, Sir. 

Mr. Speaker: Should I? Does the 
want that I should assist him In tha,? 

Shrl Priya Gupta: No. He gets irri· 
tat "d. that is what I "ubmitt..x1 to 
you. 

Mr. Speaker: I will only ask the 
Leader of the Party .... 

Shri Surendranath Dwivedy (Ken· 
drapara): 1 am sorry, Sir, fOl' what 
has happened. 

Mr. Speaker: That expression or 
being sorry has b,'en expressed so 
many times by the han. Member. 

SMl Surendra.na.th Dwivedy: 
hope he will bear in mind. certainly, 
all tjhat has happened to-day and in 
future he will act u any disciplined 
Member of our party in the House 
will do. 

Mr. Speaker: Thank you. I expect 
this from the leaders at least. 

Shri Jawaharlal Nehru: I was re· 
counting, Sir, the course of events in 
t!he last few weeks, and 1 venture to 
say-it may be that an han. Member 
may not agree with what I say, but 
J think it is a correct recount-that We 
passed a resolution in November lind 
by that the House was undoubtedly 
bound till the HoullP. said ~n  
else. I do not think any occasion !has 
arisen for us to consider even that 
that resolution should be changed iI, 
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any respect. That resolution dealt 
with how this problem should b€ 
settled finally, and our position is 
exactly the same. 

Then, as I said, firstly, on the 24th 
October the Chinese made a proposal 
called the "three-point proposal". To 
that proposal We did not agree and 
we said then that we cannot consider 
this even as a temporary matter, that 
is, e'Ven for purposes of discu, .• ing it, 
not for the purpose of puttin", aside 
the November resolution but for tlhc 
purpose of discussing it, till the posi-
tion of the 8th September is restored. 
That was the position. That ~me up 
repeatedly before this House, and it 
is perfectly true, if the hon. Member 
wants to lay stress on it, that tlhat 
point was not formally adopted by 
re90lution by this House. nut there 
are many things which happen in 
this House, which are 5lated in this 
Hou.o;e and stated, repeatedly witlh re-
gard to Government policy and which 
are then admitted as ~ e Govern-
ment's policy. My point is tnat the 
November resolution was not bet any 
sense affected by subsequent hap-
penings; it remains still and it will 
remain. The position taken in t ~ 
House repeatedly, and also on the 
last oc('asion when this was discussed .. 
was that we cannot consider this 
mattcr and discuss it with the Chinese 
Government until the position on the 
8th September is restored. That has 
been the position. Therefore, sub-
sequent happenings have to be con-
sidered by us On that basis. 

Now, Sir, when "e met last time 
on the 10th Decl'mber and discussed 
this. the Colombo Conference was at 
th(' point of meeting Or was meeting 
that very day. It was to have met 
On lsI n(>"emb('r, but then it was 
postponed and it met on the lOth 
Deeemb(,I'-IOth, 11th, 12th Or there-
abouts_nd this House happened to 
m""t and discuss this question. Then 
Wl' did not know what the Colombo 
proposals were going to be. But we 
know that they were meetine mQ a 

reference was made to it ill Ill" 
course of ,the debate. A reference 
was also made by us, On behalf of 
the Government, to the effect that we 
can only consider this matter after 
the position on 8th September is res-
tored .. 

Well, the ColO'mbo Conference met 
and put forward some proposals. They 
went to Pek.ing-s<Yme Of their rep-
I'csentatives--and then later came to 
Delhi. Their proposals as origin.lIly 
framed were not clear in regard to 
one or two matters and were liable 
to one or two different interpreta-
tions. So the first thing we did when 
they came to us was to ask them to 
clarify their proposals and to make 
Us understand exactly what they were 
so that they might avoid any misin-
terpretation or different interpreta-
tions, and it was only when they had 
done that would we be in a position 
to express oui- opinion in regard to 
them. 

In consid ... ring that matter the issue 
before us then was how far these 
were in conformity with what We had 
said repeatedly, that the position prior 
to 8th September be restored. Also, 
it must be remembered that it was 
stated all along that any response 
that We may give Or the Government 
of the People's Republic Of China may 
give to it or any steps we may take 
in regard to their proposals would not 
prejudice in the slightest the position 
of either of the two Governments as 
regards their conception Of the final 
alignment of the frontier. 

The whole purpose of this exercise 
was to create a situation when some-
thing could be considered by the two 
parties. Before creating that situa-
tion, I repeat, we had said that some-
thing should be done, that is, t.he 
Chinese should vacate the aggression 
they had indulged in after 7th Sep-
tember. There is no question, there-
fore, of our going behind or varying 
in the slightest the resolution passed 
by this House in November. 
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The merits of the dispute were not 
considered by the Colombo countries 
or any other. It was only to pave 
the way for discussion between the 
representatives Of both the parties and. 
as I said, we can only discuss them 
it certain conditions were created and 
certain aggression committed by the 
Chinese was vacated. 

Now, these proposals as explained 
and amplified by them in answer to 
our questions rclatro to these thn'" 
sectors: the western. middle and eas-
tern sectors of our border. In regard 
to the eastern sector the position prior 
to the 8th September was thaI L1W 
Chint"Se forces were to the north of 
the international boundary and the 
Indian forces were to the south of this 
boundary-that is, what is normally 
called the McMahon Line for facility; 
it is not narr,ed McMahon Line of!\-
cially "or did Mr. McMahon, Or what-
evcr his title was, lay down that. He 
recol(nised it as tht, existing boundary. 
TheTf'fore, I refer 1.0 it as McMahon 
Line for facility. The boundary is 
said 10 be the' high ridge' of the 1l1ma-
laya> there and it continues into 
BUI·,1l3. In fa,'t, the Chin"se Govern-
rot'ni has recognisl'd this boundary of 
the high ridge in Burma. So. betor., 
the 8th September no Chinese forces 
elements had t'omp a:'J'8SS that boun-
dar)' thert' exccpt--thcre is onl' excep-
tioll in Longju, as the Houst, well 
knows, Longju being a village just on 
the frontier. In n'gard to this the 

~ili n that was taken some time 
ago was that for tht, present nobody, 
neither party, should opeupy i\. The 
Chinl'Sl' had forcibly o('t'upied it pre-
viouslv ~n  later it ~s suggested 
that ~eit t r party sFlOuld occupy it. 
Tht, Colombo Conferenee proposals, 
as ('Iarified by the visiting d"ltogations, 
('onfirm this pO>lition exct'pt as regards 
the Thag La ridgt, an'a. which the 
Chin",;(' ('all Chadong area, where WI' 
ha\'e a border post known ae; the 
Dhola po:;\. The Colombo r sal~ 

and the c1arifi('ations refer to these 
"'('as Thag La Ridge and Longju. as 
"remaining areas arrangements in re-
card to which ar!' to be settled bet-
Ween the Government, Of India and 

the People's Republic of China by 
d:l'ect discussion." That is to say, in 
regard to til<> Eas1t'rn sector, the 11th 
Setepmber position was, according to 
the Colombo Confen'nee proposals, 
entirely restored, except in regard to 
Thag La Ridge area and the Dhola 
post. TheS<' are within hl't'e mile& 
of the McMahon line. About this the 
Colombo proposals stated that this 
matter may be left undecided, They 
len it to the pl'Irties to decide by 
ir~t discu,sion. That is the posi-

tion, so far as the eastern sector is 
concerned. 

With regaJ'd to the middle sector, 
the Colombo Conference proposals 
required the status quo to be main-
tained and neither side should do 
anything to disturb the stalus qlll). 

This conform. to the Government ot 
India's position. that the status quo 
prior to the 8th September, 1962 
should be restored as there has been 
no l'onflict in this area and the e i~t­
ing sitllation has not been disturbed, 

Coming to the westem se('tOT, i .... 
Ladakh sector, the restoratioll ot the 

~at1ts q1l0 as it obtained prior to 
8th St'ptembel' would result in re-
establishment of all the Indian POSLS 

shown in blue in the maps circulatl'd 
to memb,'r:;. We hav .. circulated a 
large numuU' Of maps to hon. Mem-
hel's as w.:ll as the Colombo <>on-
ference. Th!'rl'forl', I am not reading 
th('m out bt-cause tht'y have already 
outa i/lt'd ell'lugh pUblicity. It we went 
bael< to th,.' 8th September position 
in the wesh'rn sector, this would 
hu".'(' reslIlt.'d in the re-establishm"nt 
Of al! tht, Indian posts shown in blue 
in the map,,; circulated to Me'rnberL 
This will aiw II1pan that the Ch.inese 
will maintain till' old Chilll'st, posts 
at the loeations shown in red in the 
sam .. map. The Colombo Conference 
pnposl.'s th-t! a 20 kilometre area 
will be e1l'Rred by th,' withdrawal ot 
Chinese f01 ~es  and this area is to be 
admin:istpred bIr civilian poatl of both 
sid •• , Inaia'l and Chinese. The lID,," 
will ser ~ that this arM which ~ 
1.0 he administered by civilian posw 
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on both sides covers the entire area 
in which Indian posts existed prior 
to the 8th September except for two 
or Ihree posts to the west of Sumdo. 
On the other hand, the 20-kilometre 
withdrawal by the Chinese force') 
entn ils the Chinese forces going seve-
ral kilometres beyond the interna-
tioaal boundary in the region of 
Spanggur ,md further south. The 
Colombo Conference proposals and the 
clarlfication3 thus satisfy the demand 
made for the restoration of the status 
quo prior to the 8th September. The 
sli!(nl variation is about two or three 
Inrl:aT) post.; west of Sumdo. This is, 
hOWever, compensated by Chinese 
\\' ithdrawals in the region of Spanggur 
and further south; also, by the fact 
that many Chinese military posts have 
10 be rem~ e  frO'll1 the withdrawal 
an,'" If hon. Members consider this 
matter with the help of maps, they 
will obserVe t ~t this position, as in-
dicatej by the Colombo Conference 
proposals, h3s certain advantages over 
t.he one which we had previously in-
dicated, that is. the restoration of the 
8th September position. In the 8th 
Seph,mber position the Chinese were 
t er~ in strength, in very large 
strength, in that arca and we had also 
some posts. In that particular area it 
was obviollsly much to the advantage 
of the Chinese, because of their large 
strength etc. Now, if this Colombo 
Conference proposal is accepted in 
regard to the western secior, it re-
moves the Chinese strength from that 
sector and makes that sector a demili-
tarised arp". with our posts as well 
as Chinese posts, by agreements being 
dvil posts, in equal number wlth 
equal numher of people and simiianty 
of arms. It would be civil arm, 
police arm or small arm. This, I think, 
is definite Jy better than the restora-
tiOn of Chinese posts in that area in 
a big way wilh large arms. 

On full consideration of (hese mat-
ters as contained in the Colombo Con-
ference resolutions and their clarifica-
tions we came to thp. conclusion that 
these proposals fUlfilled the essence 

of the demand made for a restoration 
of the status qu,o prior to the 8th 
September. I, thereupon, sent a let-
ter to the Ceylon Prime Minister, 
sta.ting that the Government of India 
accept in prinCiple the Colombo Con-
ference proposals in the light of the 
clarification given and wil! take fur-
ther action to place them before 
the Indian Parliament for considera-
tion before the Government of India 
can finally accept them. 

I had told the Ceylon Prime Minis-
ter and her colleagues that we would 
like to know the attitude of the Gov-
ernment of the People's Republic of 
Chha to the Colombo C n cr~nce 

propos31s and clarifications as' this 
would facilitate the consiriC'l'a1!U;l of 
the proposals and the clarifications by 
our ~wn Parliament. I have just this 
morning received a message from the 
Ceylon Prime Minister, conveying the 
Chinese attitude to the Colombo C-on-
ference proposals. Thc tele r~m from 
:vir:;. Bundnranaike reads ~s follow,< 

"Tn rc ~ "e to my telPgI'am 
of January 14th I have received 
tod"y :1 reply from Prime Minis-
ter Chou En-lai. Prime Minister 
ChO,l En-lai has reiterated h'" 
earlier acceotance in principle of 
proposals of Colombo Conference 
n, a prcl;minary basis for th" 
meeting of Indian and Chinese 
nffieia1s to discuss the sta ilis~ti n 
of ('casc'-fire and isen a em~n  

and to r ~ nnt  n~ ln~ian 

hOllndary lwgotiationc. 

Th" Cilincsc Government Low-
ev.!' maint<rins two points of in-
teroretation in their memorandum 
that I handed over to you but 
they hope that difference in inter-
r~lati n between the Chinese 

and Indian sides will not prevent 
the speedy holding of talks bet-
we-en the Indian and Chine$e offi-
cials. They hOPe these differences 
will be resolved in their talks." 

Perhaps hon. Members may have seen' 
yesterday the report Of what was 
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stated by the Chinese Foreign Min-
ister, Marshal Chen Yi more or less 
to this effect; that is to say, while 
they repeat that they have accepted 
the C.olombo Conference proposals in 
principle, they raise some vital mat-
ters in which they differ from them. 
It is obvious that the Chinese Gov-
ernment do not accept the Colombo 
Conference proposals as "a definite 
basis providing conditions for the 
Bcep-ptance of both parties", nor do 
they accept the Colombo proposals 
and the clarifications given by the 
three Colombo Conference deleaations 
who Visited Delhi. The Chinese Gov-
ernment maintain certain points of 
thei!" own interpretation of the 
Columbo proposals. This obviously 
means that they hav!: not accepted 
the Colombo proposals as a whole. 
We on our part are, however, clear 
tha t there can be no talks and discus-
si n~ between officials as stated in 
the Colombo Conference proposals to 
settle the points left for decision by 
direct discussions between the Gov-
ernn'ents of India and the People's 
Repul:ilic Of China by the Colombo 
Conrc-rence unless the Government of 
the Peoplis Republic of China accept 
in to th<' Colombo Conferenc" pro-
ponls and their clarifications. 

I should like to call the attention 
of the House to this fact that the 
Colombo Conference was, of course, 
held not at our instance In fact, the 
Conference was organised and people 
were invited without any reference to 
US ex<'ept when this fact was dccided 
upon. Then the Ceylon Government 
was good enough to inform us that 
this was being done by the Prime 
Minister of Ceylon. Thereafter, nn 
regard to these things, we have com-
municated with th:. Ceylon Govern-
ment and not with the Chinese Gov-
ernment. Throughout this period we 
have not conferred with the Chinese 
Government in regard to the Colom bo 
proposals. It is for the Chinese Gov-
ernment to communicate with Colombo 
and for Colombo to tell us, or for us 
to c:omnrun.icate to the Ceylon Govern-
ment and for them to llell the crune.e. 

So, now it is fairly clear from what 
Marshal Chen Yi has said and from 
the messa'ge received by us through 
the Prime Minister of Ceylon, it 
appears that the Chinese Government 
have not acoepted the Colombo pro-
posals in regard to certain important 
matters. Therefore there has not been 
any acceptance in toto. The Govern-
ment of India, therefore, cannot decide 
about doin.g anything unless the posi-
tion is quite clear. But we have to 
decide aoo we have to say something 
definite in regard to the Colombo 
proposals. Whether they lead to any 
further steps in the direction of talks 
with the Chinese Government d£!pends 
upon t.he C ine~e Government accE'pt-
ing them. 

The Government of India have 
always maintained that they are in 
favour of settlin,g differences by 
peaceful talks and discussions. In 
spite of the massive Chinese aggres-
sion they werE' preparf'd to undertake 
talks and diseussions in regard to the 
differences be\w('en India and Th" 
PcoplE"s Republk of China in on(' or 
several stages as may be necessary. I 
even mentioned in this House pre-
viously that we would be perfectly 
prepared to refer the .matter to the 
International Court of JusticE' or to 
arbitration if it is agreed to. Anyhow. 
we 'were perfectly prepared to follow 
any peaceful method for the solution 
of this matter provided that the con-
ditions for such discussions ari~ lind 
the basis for thes<' talks is CTeated. 

"-,T ~~~ : • .nlf'l1 "lTIYSTT-. 

rrTlI"it it ~ r ir iT ~rr er:-r.fr >iT 
"11 ~ IT :;7 .-fr c"rfr I irfrziT 
F..":ifr': ~  . ..;;- <\-;-"1" ·vii f'f.1Ti ; 
~ r i 'fit >rm: i:r <1T(7 ,.'PT '!'r 

'f."f( 'f."T 'Q"T'T f;i.;::r ;f,r ~~  'fir ~ I 

!;f0l:lQ{ ~i 1  ii' 'fT ~  iT 
lfl-U fir. ;:qnj'r -rr -". ~ .,mr 'f:r.i 
~  

Shri lawaharlal Nehru: We have 
always been willing and a:re willing 
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to lake to peal"efuJ methods for the 
solution of any dispute provid<.>d thp 
oonditions for such talks are created. 
We had pOintl>d out repeatedly that 
the c n ~ti ns would be created by 
their vacating the new a·ggression that 
they had indulged in since the 8th 
September. When we made that pro-
posal firsl in October the Chinese 
Government did not respond to it. 
Subsequently they added to their own 
proposal the fact of their unilateral 
withdrawal and a cease-fire. Now the 
Colombo Conference powers have pul 
forward their own proposals which 
essentially bring about tlK> restoration 
of the status quo prior to the 8th 
Sl·plember. We inddcaletl our accept-
ance in principle of thelle proposals 
and their clarifkations to the Ceylon 
Prime Minister without any attempt 
to vary them or make exceptions to 
them. because we felt that these pro-
posals havl' eithet· to be accepted as 
n whole or rejected. Arry attempt to 
accept them in part will mean a rejec-
tion of them as a whole. We feel, 
therefore. that both the Governments 
<>oncerned must exprt>ss their willing-
nt'S. to accept the,;e proposals and 
clarifications in toto before the next 
stage of settling the remaining issues 
left for decis.ion by the two Govern-
menls can be taken in dir .. ci talks and 
discussions. That is the position we 
hay!' taken up and I submit to th .. 
Houllt' that that would be the COrTeet 
position. I trust that th .. House a ree~ 

with this approach to the question. 
so that we may pJ'Oce"d on this basis. 

Some lion. Mt'mbers: No. nO. 

An lion. Member: Shamp! 

Shri Jawaharlal Nl'hru: The hon. 
Member is ashamed of something. He 
ne('d not shout out his shame here 
...... <Interr1t4>ticm l. 

~ ~)~ : lfi[ <n! ~ ~ 
~ .,.) ~ l ~ fl!; ~ ~  i ~ 

~m~1 

~) ;;'61li!O(<'I1i't ~~  1J'1'fm ~ 

'Fi; ~  TfCj'T ... 

~) ~ ~ ~  'ift;r m-: 
'lff'7:('f 'FT ~ l  ~ ::xrr?:T l il ~ 
;q'ij-;;rT 'F( ~  ~ l i  1 r~ ~  

Shri Jawaharlal Nehru: Therefore 
to put it succinctly, the position before 
Us is that, firstly, we cannot have any 
kind of talks, even preliminary talks, 
unlesli we are satisfied that the c0ndi-
tion we had laid dOWn about the 8th 
September. 1962 position being 
restored, is ~t  se<:'Olldly. even if it 
is met and even if talks take place, 
they have 10 be about various pre-
lim'inary matters. Then they may 
·lead to other matters. On no iCl"Owrt. 
at th(' present moment or in these 
preliminary matters, do we considei' 
the merits of the case. They are not 
changed. 

When we asked for the restoration 
of the 8th September 1mI', that had. 
nothing to do with our accept.ing iliat 
!<in.. as a settlement; of course. not. 

~ li ~  I...... : i!JfT7: l ~  iffr 
..,. <i.T ~ t 'TT ;fr ~ ~ ~  

>rrirr ~ ~  ~ <J7';fiT 'm"l'r ~ I 

~ ~  'IlTT'1 'iT i ~ ~~ 
~ ~ r~~ ~t 1 lI'l[7 'iT ~ t r .. 

;;rq; ~ 'Ff.r :;rr,T ~ r,. <IF. ofT 'IlTT'1 
~itl >;[['1' "llI'f1:Iir fif.' !l:ff'1 

'l'rf.:r'irif'!: if ~ m-: ~ ;f\f":lf'f 
lI'llI'"TT <i.T t ~  if,'T ~ ~ I ~t 
<i.Tt ifl!';>: if.'r ;;p;r'lT Off.[ f. I '-117 ".TJ7 

'IlTT'T "'F,<P-.' Of ~ ~ 1  ~~ I 'IlT,'l"f.T 

~i  iTlfT, 'iT ~~ ~r 1  if.'f.'fi n ~ ~  
~~ if.'1 >f'.l' ~r 1  ;r)·fl[. 

~ t ~  irq m ~r A  

~ ~m  'IlT1'l' 1 r r~ <frs>: <i.T 
~ flr. ~ l r~ ;;[lj' l~ m 
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lI'l'l lI'q';f ;:ftP. '1': ~  

l rr~ C ~ <iii lI'f'l"f.'l 'fIll' 

efT ~)s ~1 ~ -a-.:r q'rc1 'f.') 1 

Shri Bade (KhargQne): How can the 
Chair request the hon. Member to 
leave the Party'! That is objection-
able. 

An Hon. Member: It is a suggestion 
for action. 

lift-1m ~l ~1  it ~ wr  i ~ 

"l't7 ii t f'f. C ~ ~ t ~ fir. l!* ~ A i  
~rr ;rb ~ 1 ~ r 1 ~ .. 

~ 1'Il1q1f: ~t  'If'li'll'f ~ f ... 
~  orrif 'f.'r ~ Efr ifT'f i ~ r t, 1 

-,n .;r;r f"F;-l ~~ r  a ~ ", ~ 

iI}'fl3 l Tr 1 '.!l'·TT C ~ ~ rr  iiit ~i 

fr.: 91 i1rr 'Fir "''r' ~ 1 

"it ~~i ~ ~  -.ir i 1~ 1 mlfr 
'3m ", il'Ff.f ~r -.rr':rr1 ~ ir 

lif.'f"F" il'riflfr. '3''f'fi'r >.f.ff. 11'1" f'f'f,'f"I' 

fn-r -.rrn;lfr 1 

~ ~~  .rr <w. iff" ~ l  1 ~ 
iT '!lsT ift'IT ~  -a-lfiti'r lft 'fit i ~ 

~5r 1 

"it ~ ~~  'If' ~  ;;;0 ~ 
1~ ri  'Tf'f1Jf ;f.t if.' <IT 

Shri Jawaharlal ~e ru  I regret, 
Sir that t1ti~ malter that we are dis-
cus'sing which, as tht, whole House 
l'caIises, is one of high importance not 
ollly in the present bul for the futul'" 
also, should bf' reduced occasionally 
to a very much lower level by these 
interruptions. 

1 submit that the present qW!stion, 
although this is a t'Olllplicated matter 
;and we have to consider it in all it!! 

ProposaLs 
aspects and it may have far-reaching 
results, first of aU, is thnt in keeping 
fully with the Resolution that we 
passed in November-that is a Resolu-
tion passed in all seriousness and in 
all determination; and we are deter-
mined to carry it out however long it 
may tak .. and however it may ead-
and realising that, anything that hap-
pens in between will be governed by 
that Resolution. Certainly, we have 
often said, and I hope that we shall 
coflltinue sayin{! it. and acting accord-
ingly, that our basic .poliey is of 
adopting and pursuing peaceful 
methods, and at tht' same time to 
maintain our determination to pre-
serve our freedom and integrl·ty. 
These are basic policies. I do not 
think that there is any conflict bet-
ween them; there should be none. But 
some people. 

13 bl'5, 

Shri Priya Gupta: After changina-
the defirullion of freedom and integrity. 

Shrl Sham Lal Sara' (Jummu and 
Kashmir): We seek YOUI' guidance, 
Sir. It is very difficult for us to 
folJow what i. happening here, if 
"very time then' ar£' interruptions 
like this. 

Shri Ram Sewak Yadav: Intef'l'up-
tions are also part of the r ree inl ~  

Shri Joachim Alva (Kanara): Moly 
subm.it that the fo,..,i.gn al ail~ 

debates have been condueted by US 
with great dignity in the past? It i3 
not quite fair to interrupt the hon. 
Prime Minister in this fashion. 

.n ~ ~ lfR1r: WI'>: ~ I:'f 
;fif, Or '.R"T4T ~ 1;1 t ~  ", ~  

?Jf;f.r 'T'R' ;r;:r ~ 1 

Shri Surendranath Dwivedy: Inter-
rupt ions ar£' relevant. I do not think 
that aIT interruptions aI'<' taboo, 

Shrl Jawabarlal Nehru: Th('/'elore, 
the present question before us is to lte 
vif'W1!Ci in this ront"xt, first of aN. 
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[Shri Jawaharlal Nehru] 
our firm determination to carry out 
what we have said in our November 
resolution, our firm determination; at 
the same time, we cannot, I feel, reject 
any peaceful method; in fact, we 
lllumld. definitely pursue peacef,ul 
methods wheIle they do not come in 
the way of our firm detennination, in 
the way of our integl'ityanci freedom, 
in the way of anything that is 
nOIl>()urable to India. 

Shri Priya Gupta: Determined to 
violate. 

Shri Jawaharlal Nehru: Soone hon. 
Members perhaps do not agree with 
our general outlook, to preserve and 
to carryon with peaceful methods. It 
is open to them to disagree. But I think 
that that has been our policy for a 
long time and I do not think that that 
policy should be interfered with. 
Otherwise our policy is :I useless one, 
and thul policy becon1('s one of. ... 

Sbri Ram Sewak Yadav: It has 
been u.,eless, and it has been proved. 

Mr. Speaker: Every word that is 
being uttered should be listened to and 
appreciated, so that all the implications 
may be studied by the hon. Members 
when they have to make speeches; in-
stead of that, if they make interrup-
tions, they miss certain words and then 
perhaps shout or interrupt, without 
fullv realisinl,! what the implications 
w ~l  be. I would rather request them 
to listen pailcn, .y, to see what it means 
and lhen to r"ply in the debutt'o That 
would be much belter. 

Shri Jawah:lTlal Nehru: Thank you. 

What I was venturing to say wu 
this. I was not saying anything against 
any Member or any party. I was 
venturing to say that ihere are two 
basic policies, or ra ther tw') H3pectS 
of the some polic;; th:>.t we pursue 
and we have always pursued. One is 
to pursue peaceful methods for the 
solution of anything; and we think 
that such peaceful methods "hould be 
applied everywhere; we have said so 
repeatedly, and when we tell others 
to do so, we cannot obviously reject 

them because then we are hYPOCrites. 
But the second part that we must pre-
lerve, and we must be determined to 
to preserve, our freedom and integrity 
is an equally important part. In fact, 
I was saying in regard to the tirst 
part, that is, peaceful methods, that 
if it is dfmonstrateci that they do not 
preserve our freedom and integrity, 
then ,they have failed in their pur-
pose. We have to take them, because 
in any event, the objective is to pre-
serve our freedom and integrity. But 
if tihere are any aggressors, as there' 
are today, we push them out of India, 
to preserve this freedom and integri-
ty. Therefore, we have taken such 
"teps, and we are taking steps to 
!-'ircngthen our Army or OUi' Defence 
Forces, our economic position and all 
that for tihat purpose, and we shall 
['ontinue to strengthen them. b.,-
cause, apart from the fact tha: if s m~ 
:<u.ch, preliminary talks take pla{·p. 
I hey are very preliminary and nobody 
"an say whether they will lead to 
anytlhing or not, I regret to say that 
we find it very very difficult to be-
l ieve in the bona fides of the Chinese 
Government. Nevertheless, whether 
one believes in it or not, one has to 
deal witlh people, because if you be-
Iiliw"d in i't, then all would be well' 
~ ere re  we have to pursue cerlai~ 
methods. 

And I do submit that keeping al! 
this. that is, keeping this close til:;; 
we are going to continue strengthen-
ing ourselves to the best of our abili-
ty and proclaiming what we said in 
our Novembt..'l" resolution that \,:(' 
:;hn1\ Ilever "ubmit to coerClOll 
and l1?ilitr" " prp;.jsure" yet. ".( 
cannot rule out pf'3ceful method" 
of approach, ,;nd that is right l1(1: 

in the moral sense only but eve'! 
in a diplomatic sense in a Dolit'-
cal sense, because the wor!d is 
rather tired of the attitude that some-
times nations take up of solving diffi-
ulti~ by military means, by military 

coercion. 

Shrl Nath Pai (Rajapur); We arC' 
not. sure that the Chinese are tired of 
these methods. 
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Shri Jawaharlal Nehru: That is 
the .reason why the Chinese aggres-
sion !has created a great deal of op-
JlO8ition In the world. There is no 
doubt about it. A large part of the 
world, even many persons who nor-
maJly would approve. of what they 
do, many countries, I mean, have 
objected to it; they have criticised it 
in a lower measure or a higher key; 
1!hat is a different matter. ~ w 
we who have stood for such methods, 
peaceful methods, cannot possibly 
say that peaceful methods are ball; 
we can say and we shall be justified 
in saying that we tried peaceful me-
thods, but they did not achieve the 
results hoped for, and, therefore, we 

.have to adopt other methods. We are 
not rejecting other methods; we are 
preparing for other methods, but we 
cannot reject them, and, therefore, 
we havc to consider any appronrh 
at the prescnt moment, not by the 
Chinese Government but by other 
countries, oth"," coulntries which arc 
friends of ours, and we have to give 
it e cr~  comider:Jtion, and it would h" 
bad both from the point of \'iew of 
our policy and from the point of view 
of any diplomatic approach to this 
problem for us to treat ~ e approach 
of these friendly countries without 
due consideration. 

And I do submit that we are not, 
I would repeat, we are not at the pre-
sent moment dealing with what 
position China takes up or not, as I 
have stated; the present position of 
the Chinese Government b. as far as 
I can see, 011(' of rejection of the 
ru sn~  of th(' Colomho C~

{erenee as 11 \\·holc. We are, 
therefore (kaling with the Co-
lombo p;oposals and ourselves, what 
OUI' reatction is, not the Chinese, and 
I do submit that these Colombo pro-
posals fulfil the test we ha ve laid 
down of restoring the posi tion as it 
was on the 7th ot September. They 
do not fully do that, I admit, as J 
have said; in two or three matters, 
they do not, but while they do not 
do so there, in other matters, they go 
a little beyond it in our favour, and 
on the \Wlole, I think that it is a mat-

ter, an adequate matter, for favour-
able consideration. 

I would submit that we eallnot take 
any step unilatera.lly in this matter, 
because it is for the Chinese Govern-
ment to do so also, but so far as we 
are concerned, I have to reply to the 
Ceylon Pl'ime Mtnister, and I wish to 
tell her and the Colombo Conference 
people that we agree to their pl'OpO-
sals with the clarifications that they 
have given us because that is im-
portant. because it is thos(' clarifica-
tions to which the Chinese Govem-
ment has objected or 'ome factors 
that fiow out of these c!arifications. 
I want to say that, and I trust tha t 
I shall have the approval of tile 
House to say that to her. 

Shri Tyagi (Dehra Dun): I wish to 
~C~  a chu'Hieation, 

!\ft. Spt,aker: Let me place the 
motic,n before the HOuse firs!. 

Ilr. M. S Aney (Nagpur): I!efore 
you place the motion before the HOllS(', 
I would like to ask one qllestion ~  
way of clarification. What is the nexl 
step to be taken after wp finish our 
iscu~si n  Is that step to b(' taken 

by thE' Colombo Confel'l'nrc or by the 
Chi!'lese Gov(,l'nment? . 

Shri Tyag-i: May I also DlIt my 
question·? 

Mr. Speaker: The.;c, are thing. that 
will be made dear in spc('ch('s. The 
Prime Minisif:r will n·ply al the undo 
If all (h(' elarilkatiolls aI'" SO light nQ\\". 
whnt else' is ~  for eli c:lssion',' 

Shri Tyag-i: II. is lIot all al l~l n1 nl  
I only W3.nt a r.i!trifieatj('ln sO that 

~1 ~  'VCr is Sa!et l a~  hi' :.tft!'l' ]cno\\··-
ing that. 

In th" papl"'" w(: haw' r,'ud (0(1,,:,0, 
there is a n('ws item about this. TIt>' 
Hindusttl!! Tim,,:; today carric.; "" 
AP rew, item emanating fl'Ol1l Colom-
bo scyins: tha t 'China objects to a 
suggestiOn by th" six Colombo Power., 
that a demilitarised ZUlli' in (h" 
a ~  sector of the disputed Sino-

Indian border be jointly policed by 
Indians and Chinese,' This is attri-
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[Shri Tyagi] 
buted to a reliable sourc". It is fur-
th(·r mentioned: 

"The Chinese objection was 
J:1corporated in a memorandum 
from the Chinese which Ceylon 
Prc'mier Sirimavo Bandaranaike 
delivered to New Delhi, the 
!';ollrce said", 

It this is so, I wanted to know 
wheiher it has been received or not. 

Mr. Speaker: Was this the one that 
the hon. Prime Minister referred to? 

Shri Jawaharlal Nehru: No, no. 
Dr. M. S. Aney asked, what is the 
next step, that is, I take it, in regard 
to these matters In regard to these 
mall"rs, the first step, before the mat-
tCr comes up for consideration and 
the r.ext step, i. fOr the two Govern-
ments to approve in toto the Colombo 
pro·;,osals. Having approved of them, 
then the question may arise of imple-
nwnling those proposals in the areas 
in question. That will mean some 
of our officials or military officers 
going there and reporting that 
they have been implemented, or if 
there is any doubt. refer it to us. 
After all that is done, the question 
may ariS!' or represE'ntHtives of thl' 
ChinesI' and Indian Governments con-
sid.'ring th., matt!'r on thl' merits. 

As fOr what the hon. Member, Shri 
~i  said, that is perfectly correct. 

that the Chinl'sl' are objecting to 
various t in ~  In the message which 
I rC01d out-the telegram which Mr. 
ChOd En-Iai a~ sent to Prime Minis-
ter Bandanmaik.'-hc has rather to-
ned it down. But I belil'\'" the Chinese 
Government ohjet'\s to several impor-
tant things, onl' of th('m being this. 
about this area whkh was to be de-
militarised. There was no message to 
U". but he had written about this to 
the Prime Minist.<·r of Ceylon just ilS' 
she was leaving Pelting. She shawed 
us his letter. We did not get a letter 
... ith",· from I,er or from him. But shl' 
lihoWl'd Us a letter which Prime Minis-

Propo6(1\s 
tel' Chou En-lai written to her-either 
he wrote it or Marshal Chen Yi wrote 
it, I am not sure; it Wlis one of them 
--in which certain points were 
slated which were not in keeping 
with the Colombo proposals. which 
were opposed to them. 

Shri Priya Gupta: On a point of 
claatication. Have the Prime Minis-
ter of Ceylon and the other members 
of the Colombo Conference whieh 
made this recommendation assured Uii 
that the Chinese will not resume ag-
gression? If not. what next? 

Mr. Speaker: No assurance. 

-n ltl~ ~~~  ~ liii 'Niifr" 
~ f.;. ~~ ~~  >m:;r;f lflfr 
~  1l-<f5 'lfr <n<r if.';{T I ~ 0 

~  if.T ~~ ~ ~  ;f "R"f ~ 
<r.i(T VfT r ... 'f,i ~ "lfr iT, -.rrr l ~  

~~  -.rif i'fif, i ~ r~  ;;frif 'f ~  
'11 'f!TT n~ r ~~  lfi'r -.f'I7f ~ 
lflfT ? 

Mr. Speaker: Motion rnovE'd: 

"That the proposal.s of the Con-
eren~ e of six non-aligned Nationa 

held at Colombo between the lOth 
and 12th of December, 1962, with 
the clarifications given by the 
Deregations of Ceylon, U.A.R. and 
Ghan.. in the meetings with the 
Prime Minister of India and hill 
colleagues on the 12th and 13th of 
JanWlry, 1963, laid on the Table 
of thE' House on thl' 21st January, 
1963, be taken .into consideration." 

There are also substitute motions. 

Shri Yajnik (Ahmedabad): I am not 
moving the substitute Illotion which 
standing in my name. 

Shri Trtdlb Kumar Chaudillui 
(Berhumpur): All thE' others wnose 
names are mt'mioned there are also 
not moving it. 

nu ~~ r r 

.".;;frIfT ~ ifT1'I' ~  ofT 
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~ l ~ ~ if 'l;fHr lff'frq 'fI'Pf ~ 

'1- I "flIT!. ~ li~ Cf'{;r ~r q-r ~ 

l ~r  ~  ~~ ~  qrn' ~  ~  

~ uir  iR ~ r Ifr'{f. q-r I ~ i  
~  wrif ~l ·.1'T" it 'fi.fl' O:'Hi ~l  
f'fi" itt 'l;fP: 'ft,r it 'ifrl. l ~r  'lR 'f ~ 
~ i  ~ If 'lrJf itT ;;nn; I H 
~  it li~ ~ I ".,. ~ ~ ;f ~  ~ 

~ ~ crT'l'" ~r "t I ~  l ~ 

n ~  JfTi\iJ '"' l 1~1  ¥'t if; i ~ 
it ~  'f(fr.f 'l">: l~ i  ~ f'fi" ~ 'I;f'l.,r 

~tl  <ror 'fi" I ~ 'I;f'l.,r ~t  

1m ~  ~ : 

"That fOT the original motion, 
the following be sub»tituted, 
namely:-

'This Hou!OC, having considered 
the proposals of the Conference 
of six non-aLigned Nations held 
at Colombo betwe= the 10th 
and 12th of December, 1962, with 
the clarifications given by the 
Delegation'S of Ceylon. U.A.R. 
and Ghana in the meetings with 
the Prime Minister of India and 
his ('olleagues on the 12th and 
13th of January, 1963, laid on 
the Table of the House on the 
21st January. 1963, is of the 
opinion tha t the proposals are 
not in keeping with the honour, 
90vereignty and intergrity of 
India.''' (2) 

~ ~)1  : .;ft >:[11" rn: ~ 
~ .,fy f.l; 'R 'P.'fr:l'r. ~ r ~ 

'fi":if t I «iT n:r. ~  ~ 

tl 
'.1ft lfo 'flo 1'i:r<'l ~ ): 

..n ">:TIl" ~ ir~ 'f ofT l m ~ ~ l 
~ i  ~ 'l;fio: l ~  Wil ~ ifll: 
~ WiT mn; I 

~  ~ ~ ofT ~  'Wf 
~ I iT;fu· ~ ~ r ~ ~ ~ 

3 ~ ~~ ~i * I ~ ofT i:r7 
'l'R l~ lflfT ~ I 

(SAKA) Colombo Conference 6006 
Proposal8 

Shri Priya Gupta: On a point 01. 
order. Is it in ordt'r for a Member 
of the Socialist Group to move an 
amendment to the amendment moved 
by his Group leader without consult-
ing the leader himself? 

Mr. Speaker: That is for the Group 
to decide. 

Shri Priya Gupta: seek your 
ruling. 

Mr. Speaker: Order, order. I have 
not to decide the internal affairs of 
any party. 

Shri S. N. Chaturvedi (Firozabad): 
The amendment is not before the 
House. 

Mr. Speaker: There al'e t~  I will 
read them out. Both are tabled by 
Shri B. N. MandaI. One is: 

"That the following be added 
at the end of the amendment:- . 

'Therl'fore, the Colombo pro-
posals may not bc considered'." 

This is out of order. It cannot be an 
amendment to Shri Ram Sewak 
Yadav's substitute mobi.on, because· 
that substitute motion says: 

' .... having considered the pro· 
posai of the Conference .... •. 

The second seeks to add at the end of 
the substitute motion the following: 

'Therefore, till the Chinese ag-
gressors ar(' not driven out of the 
boundar5> line of th(' 15th August, 
1947. the Colombo proposals may 
not be considered'. 
Here also the san1l' thing applies 

because the 9ubstitut(' motion as I 
IBid. starts by saying: 

'having ('onsidered th(, prO-
posals of the Conf('renee ... .' 
Thf'rcfon', both th(, Amendments 

are out of order. 
The House has now before if the 

original motion as wf'lI as the 9uh-
stitute motion moved hy Shri Yadav. 

Shri A. K. Gopalan (KasergodJ: 
W(' ha\'c IIdor" us the Colombo Con-
ference proposals with ('iarificationS', 
the motion moved by the Prime 
Minister and also th" speech that the 
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[Shri A. K. Gopalan] 
Prime Minister has just now made. 
we have to consider first who made 
and come to conclusions which al~ 

in the broarder interests of the 
n~ti n and the future of our people. 
W,. should not be swept off by the 
eurrent of resentment nor should we 
he vktims of moment<lry emotions. 

When a propcsal like this is made. 
we have to eon sider first who made 
the proposal. what the proposals aTe, 
and when ,lJld how the proposals were 
made. When Wt' look at· the problem 
in this manner, we find that the 
Colombo ('onferpnce proposal'S with I"h(' 
clarification, coustituu' a reasonable 
basis fur starting negotiations, con-
sistent with Ollt" hOllour and out" vital 
interesis. 

~ Colombo eonference eountries-
Ceylon, Burma. lndl>ncsia, Cambodia. 
Ghana and th., UAR-arc important 
n n ali n~  l"ount.riC'S. They follow 
mor .. or Ipss a pelky l>f non-alignment 
and promotion of peaee. In all vital 
l'l"Pl'elS, thi' philosophy of peace and 
n<>n-alignmcnl had its origin and de-
..... l'!opment in this country under thl' 
leadership of Prime Minister Nehru. 
OUT Parliament has played a row in 
Ihaping and strengthening that policy 
and it.. ,implementation in various 
fields of international activities on 
different occasions. We have given 
our whole-hearted support to our 
Prime MinistCT in carrying forward 
this policy of peace and non-align-
ment. The six participants of the 
Colombo con.feTence are, 90 to say, 
countries which IIhare by and large 
our own vi>pws and' follow by ·and 
large our own methods and also share 
our own OpmlarlS. 11 ~  they are our 
friends, 8IIld proposals made by such 
people, We can be sure, wi:ll not go 
agairult our vital interests. They have 
no aXE' to grind, they have nothing to 
gain by bringing us down. The fact 

·thilit we must bear in mind- lis that 
their stature also will increase to the 
extent our stature i71creases in the 
war!d. It is. therefore, necessary that 
'we take their proposal.'1 seriously and 

in a spirit of goodwill and understand-
ing. 

Secondly, the proposals have been 
made in response to an urge which we 
urs~l es have on different occasions' 

felt faced wtith serioUs international 
zri;"s. The Chinese aggTession on our 
soil had created a very serious situ-
ution and even danger to world peace. 
No matter how some try to minise it, 
it was dear that if the war on our 
borders had prolonged, we would have 
c ~n embroiled. in a world conflict. 

Sides w u~  have been taken by the 
mighty Powers and our la'Ild would 
have bCl'n perhaps turn~  intu a prey 
of thermo-nuclear ·holocaust. Both 
peace in Asia and pcacc in the world 
would have been at stake. It i·s in 
these circumstances that the six non-
aligm'd Colombo Powers, realising th!' 
seriousness of t ~  impending catas-
trophe, took UpOil themselves the res-
ponsibility of bringing the raging war 
10 an end and gptting the two coun-
tries to sit at the IlJegotiarting table. 
We lIhoulu be thankful to them for this 
and appreciate their sincerity and 
goodwill. 

After five days of continuous dis-
cussion, they have produced a formula. 
They have wei·ghed the claims of both 
sides. True, we could not get all that 
we wanted. We are sorry far that. 
But should we not think of the oon-
Bequences of rejecting off-hand their 
proposals? After all, in today's world 
no country can exist on its OWUl, 
alone, isolated from other countlUee. 
Considering the background of de-
cades of colonial domination, recent 
attainment of independence and the 
immense problems of developing their 
economy and· culture, 1Ihese c ntrie~ 
are our natural allies. Thus, from the 
point of view of the credentials of the 
sponsors as well as from the point 
of view of their time of !IpoIl3OI1ing, 
the proposals are definitely to be taken 
up serioualy and the spirit in w!licll 
they aft ~ should be appreciated 
sincerely. 

Now let us take the gist of the pro-
posals 'themaelvee.. The Prime Jdi!Di8-
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tel' has explained to Ill> the proposals 
and the clarifications. We know pre-
cisely what they amount to. I am 
sure that this Hou:se wiU appreciate 
that they substantially conform to our 
original stand of withdrawal to the 
pre-September 8, position. True, they 
may not he completely in aooord·ance 
with our demand, but what we have to 

n~i er is t.his, that in a situation in 
which the two great countries of Asia 
are locked in t'ombat, .it is ra~ er 

immatuT(' on our part to say that we 
will not speak to the other party 
unless w(' gel whal we want. In the 
modern world, the e l ~ence of inter-
n.nt.ic.nal "elations is the spirit of com-
I';'omis'o? n"C'ent ('v('nts in other parts 
of thp world hav .. elemonstrated this. 
)n Laos 'md Cuba. for example, we 
11,,\'1' found that no internatiollilll con-
fli,·! to:by ('an be settled on the basis 
pr C(lmpletl' .viL1ory fol' on(> party or 
I', .. oth",·. If world pcace is to be 
~ar uar el anel if the fate of hum-
dnity i·g til b" sa"pel from a terribl!! 
thl'l'1YIo-nud"ar ('alastroplie, the 
1131ions with ('onflir-ting claim~ have to 
"diust tn I'n('h other and must learn tn 
(,o-exisl in a spirit of com prom ill!! and 
giv{' amd take. 

Our Prime Minister himself, during 
1h" 13~t dd>at{' in Parliament, has 
t'mphasized that it will be foolish to 
think that the border dispute between 
India and China can be settled by war. 
He said that in a war, neither China 
nor India could bE' victorious, and the 
possibility is that both countries will 
be ruined. So, we have to look at 
these proposals and approach them in 
<>n objective, dispa"sionate and sober 
manner. 

There are soml' pf'opll' who say: 
Jet liS wait till we arl' strong and are 
in a position to throw them out. I 
should think that this argument has 
no substance. If WI' can wait till we 
are IItrong, so the other country can 
BIro wait. While we make ourselves 
!Otrong, it will bt' futile to think the 
other side would bE' lreepitng quite. 
Time will work for bo1Ih!lidee. It is 
not particularly favourable to us 
aJonJe. Actually, the same theory was 
put forward in other places, and ex-

perience has shown that the advance 
01 time does not mean any superiority 
to either side. What rbashappened i.s 
thM it has become more difficult far 
either side to negotiate and settle the 
issue. So, this doctrine of waiting for 
military superiority is an empty doct-
rine. It wiH only end in peIlICtuatiInC 
1lhe ooId war atmosphere within the 
country mtd tension on the bardIers. 

Shri Jayaprakash Narayan luis two 
days ago spoken a.bout the consequen-
ces of the policy of military BUper-

:iIority with China. I am quoting the 
report: 

"Hapid technical progress would 
have to be made if India were to 
develop its defence ability. He 
estimated .that India would have 
to spend Rs. 2,000 crores a year 
on defence to protect i tgelf against 
Chinese attacks. A defence ex-
penditure of that size would be 
possible only if the peoplere-
duced food consumption to one-
fourth and gave up all essential 
th1nJgs." 
To those who argue that we can get 

mi'llttary aid for strengtheni:ng our 
defence, Shri Narayan replied: 

"Even if the U.S.A. gave with-
out strings, India would haV!! to 
bow to it and submit to its r ~­

sure". 

This is th(' eonscquence of loarge-
scale military aid from imperialliat 
CIOuntries. This ha .. been said not by 
a communist, but by a confirmed anti-
communist. So, those who argue in 
favour of building up our military 
strength agaill.'It China with U.S. hf.olp 
should think of the consequences. Are 
we to fight for our securitty on the 
borders and barter away our freedom 
in fue process? 

In tact, even the small' amount of 
rni:litary aid which we have received 
from Britain and tile U.S.A. bu 
brought WI sufflcient pressure on die 
issue 01 Kashmir. Taking advantac'e 
ot our adversities on the border, the 
U.S. and Britiah imperialw have 
been trying to stampede us.mto a 
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[Shri A. K. Gopalan] 
ItUrrender of Kashmir. Therefore, 
those who talk of building our strerIigth 
on the basis of military aid should 
think of the serious consequences to 
our country, its liberty and its future. 
If our people have to cut down one-
fourth of their meagre offtake of food-
grains in order to build up our rnilitaTy 
strength, you C'8JIl imagilDe the conse-
quences of such a dxastk situation. 

At the same time, we must not re-
lax our efforts to stren:gthen the de-
fence potential of the dl>Untry, to 
make it capable of facing BIllY new 
aggression from any quarter. We 
must construct our own self-reliaint 
defence potential. We must build up 
a powerful defence industry, and 
modernise our armed forces in every 
way. We must depend upon our own 
~trell t  

These proposals have come at a 
time when the Chinese have effected 
a unila.teral cease-ft.re and have res-
pected it. The proposals are meant 
1lo stabi:lli:se the cease-ft.re in order to 
create oonditions necessary for start-
ing negotiations, but th.ey do not a1fect 
our claims. This has been made clear 
to us. All right-thlnking people in 
the country demand negotiatianlS. 
That is why Acha:rya Vinoba Bhave 
says: 

"We must not say that we are 
not willing to talk with China". 

If our opponents giVe us the smallest 
opening for talks we should seize the 
opportunity and meet them half-way. 
That is what he says. He goes on 1lo 
uy: 

"It is those who have no self-
confidence who lay down condi-
tions and insist' on the letter rather 
than the spirit. These matter's 
cannot be resolved on the basis of 
conditions. We must be bold 
enough to enter upon negotiatiana 
as lJOOn as there is the s1Ibg'htest 
opportunity. That is the demand 
of our timles." 

To those who say that entering into 
negotiations is a sign of weak:nie.ts I 
would commend what Achiarya Bhnc 
has to say on this question: 

"Now it takes as much co\Irate 
to leap into the area of peace as 
to leap into the ,battlefl.eld of wat'. 
The timid and the cowardly can 
have no place either on the field 
of battle or in the councils of 
peace-they are doomed to defect 
aliike in both. It is the brave who 
go forward boldly to play their 
part in peace negotiations." 

agree with Acharya Vinoba Bhave 
when he says that not seizjn.g the op-
portunity for negotiations when it 
arises is not a sign of strength but 
of weakness. 

It is not only necessary to ltati:llfy 
ourselves that we m"e just and oon-ect 
but it is also necessary to show to the 
world that we are just and correct 
and to put our opponent wrong in the 
eyes of the world. ThIis is the essence 
of statecraft. Let us· hope that the 
Government of Chlna will accept IIhese 
proposals with the clarifications and 
come to the negotiating table. If they 
do not do so, the world will blame 
them and they will have to bear the 
consequences. I would. therefore, 
strongly urge this House to see tha t 
the proposals of I!he non-aligned 
nations with the c1ariflcations are 
taken a ~ the basis for negotiations 
with the People's Republic of Chiilna 
and leave the bands of the Govem-
ment free to discu9S and settle the 
disputes. 

Shrl Kanra (Chittoor): Mr. Speaker, 
it is my duty 1lo dissociate myself from 
the suggestion made by my hon. friend, 
the leader of the Communist Party 
and also the stand taken by the Prime 
Minister in regard to the Colombo 
proposals. I do not oonsider these pro-
posals .to be hmlourahle, just or fair 
to us. My hon. friend the leader of 
the Communist Party has ,gone into 
the credentials of these non-aligned 
coUJlltrres and their government! which 
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have thought it flt to intervene and 
llleip us to achieve a correct solution 
Il'I!d smoothen the relationship bet-
ween India and Chin,a. They have 
f.ailed to live up to the expectation of 
being fair in this conflict, as between 
the countries that are inV'Olved in 
thill conflict. Nowhere have they been 
wiliing to say that India has been just 
in her approach. Nowhere have they 
Ihowed the mOl'al courage to doecllll'e 
China to be an aggressor. My hon. 
friend wants us to believe thaJt every 
one of is completely non-aligned. 
If that is so, why was it that 
the dictator or the President of 
Ghana took exception to En,gland's 
ofI'er of support to our efforts in self-
defence? 

8hri SUl'endl'anath Dwivedv: They 
a-e non-aligned between India and 
China. 

8hri Ranga: Why is it that he had 
~ be brought round dter a lot of 
coaxing from various countries, in-
cludin,g the UAR, as was suggested by 
my hen. friend the Prime Mini!!!.er? 
Are these countr,es' completely non-
aligned? With whom are they non-
aligned? The whole world n ~s how 
10 many of them have come to be 
impres9rd w ~  the estahlished might, 
the em nstl at~  mi,gl1t of China, My 
bon. fripnd is not even prepared to 
IMY in this House, even today, that 
Communist China committed a,ggres-
mOIl on our country and is an a,ggres-
IIOI'. He is anxious that the House 
ifuould eons'Q.er them both as non-
a:ligned countries. 

Shri A. K. Gopalan: &! many re-
.,lutions have been passed. Why 
~l  he say that we have not said 
h? 

8hri Ranga: Is he saying it now? 

Shri A. K. Gopalan: Not Imly now. 
Shri Ranga: It he has said so, then 

tt lS very str8nge for him to say that 
heTe are these two countries which 
are ~ n  and. they have got to be 
rea1.ed fairly. jllstly and equally, 0111 
:lD3l1(Ai) LSD-5. 

a pax aaJd all the rest of it. The w,hole 
purpart of bJiIS speech is vmy clev. 
Here are these two countries which 
have been at war with each other. Is 
it not clear which one is on the right 
side and. which one on the wrong 
side? He says: we are not concerned 
with that at all; we only want peace 
and therefore let them come to term!l. 

Shri A. K. Gopalan: I am sorry h. 
has not followed my speech. 

Shri Rani'll: That was the purport 
of his speech aru:I tt is for the HOUBe 
to draw its own eonclusioYliS. 

These counJtries have come and 
offered a proposal which my hon. 
tI11end the Prime Minister is prepared 
to consider as being reasonaoble and 
almost approximaHnog to his own 
oller of peace that he had made 
earlier. Is it reaso,nab'e to expect WI 
to allow the Ohinese to come into 
partnersh 'p, territorial and adminis-
tratlve parlmership w1th Us on au'!' 
own soil which she had grabbed? Is 
it reasonable for them to take into 
nccount a NlrJ'!:dor whi<:-h is tarther 
and very much away inside our area 
tram some of the places which had 
,been shown to be ours and 
to be on the line of Sep-
tember 81h on the maps circulated 
by the Govcrnment themselves, by the 
DefC'1lce ~nistr  or the External 
Affairs Ministry? There are two 
placC"S, very important places which 
are indicated ~re  Sumdo and Dehra. 
Dehra was almom on the line that wu 
indi{'ut:ed by the maps circulated by 
the External Affairs Ministry or the 
Defence in ~tr  on the lin .. that was 
supposed to have been the September 
8th line. Yet here in this map that 
has been supplJed t.o us by the Gov-
ernment through the courtp,;y .r 
Colombo Powers we find that 
it is more or less 15 miles away 
trom the mauve line which is BlIP-

~ to be the outer tr ~ e of thl8 
corridor. In the whole of this c0r-
ridor China is expected to beCOme our 
partner. 
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'Dill yesterday ,they were our put-
ners in fighting, in dealing death blow 
to our people, in inflicting defeat on 
our troops and humiHr. ling our coun-
try 'and in holding our own Prime. 
Minister and the whole country 
to thc world's ridicule. With 
that China we are expected now 110 
become partners.'and embrace ,them! 
It is all extraordinary type of co-
existence that my han. friend of the 
Communist Party is suggesting here. 
In this area we' ha1i more check-posts, 
than the Chinese in the past, only in 
the recent past. Yet, there is to be 
parity between the two. Who, is to 
decide which particular check-post has 
to be occupied by whom? There has 
got to be a confel'ence of Ministers 
and officers. Ifi they are nat able to " 
agree among themselves, as has been 
the case in the past tortuous negotia-
tions that we had to carryon with\ the 
Chinese during the past femr or five 
years, who is to deci1ie-the Colombo 
powers. Therefore, they have ,got to 
have an office either\in DeLhi or in 
Colombo an1i be in permanent con-
ference in order to be able to arbitrate 
on everyone of these petty points 
according !to t em~1  points 
acoording to'1:I'S-which would arise 
betwl'en our officers and their officers. 
All these things have got to go on 
only dn the preliminary process and 
that mav take one year or ma.ny 
years. We would not have the initi-
ative at all julrt because we are now 
thinking of giving up, that initiative , 
which we ought to have had and whioh -
we should sei7.e at least now and 
begiln to protect the honour of OUT 
country,' 

My han. friend the Prime Minister 
made SO many statements in our coun-
try and if I am to quote the relevant 
passages from them the' whole of my 
tJme will be taken up, I need only 
mention one or two thing; here. He 
.ald, "resisting the aggressor will cost 
.'dellrly." Are we thinking of resist- • 

" 

k 

Proposals 
ing? We are only thinking of reach-
ing a partnership with china 
according to the proposals. "Would 
you agree with flrej--hc was address-
ing the heads of various Governments--
"that this high cost must be pain to 
maintain "aur independence and terri-
torial integrity?" Are we thinking)in 
those terms? It is for the Prime 
Minister to answer later on. 

Then, he wanted to preserve t ~ 

honour and integrity of India. Are~ 
we going to do that through these 
proposals? Have We not declared that 
she has been an aggressor? She has 
declared war on us, She' has broken 
so many "af her own plighted words. 
She could not be trusted at al\. She 
was talking with double tongue 'ind 
her double \talk cannot be comprehen--
ded by the Prime Minister and various 
other people also in our country. What 
happens to al\ these things? "We must 
reach tan agreement some day." My 
hon friend the Prime Minister says. 
"how can anybody in his senses think 
in terms of defeating China?" Who-
ever has:suggested it? In Korea, was 
China defeated? Was China conquered? 
Did not the United Nations troops have 
to go all the way to Peking in order 
to push them beyond the 38th parallel? 
Surely, could not we think of a similar 
thing here also without having to 
destroy br defeat China as a whole 
and declare ourse:vps to be the con-
querors? Would it not be possible for 
us some day, with our troops and with 
al\ thosp friends who would come here 
as our allies to drive them outside our 
own territory and regain the territo-
rial integrity of our country and then 
ma ~ it impodble for the Chinese t,,) 
cross the border as has happened in 
Korea? They say, "Why should we 
pursue this defeatist policy?" "Oh. SO 
much money is to be spent on the 
defcnce forces" Have we got the 
necessary defence forces today'? Can 
we possibly build them up in two or 
three years a. we have got to stnne! 
on our own feet? It Is not as lit 
the olden days. You have got other 
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countries also. Why is it, we did not 
refer this matter to the Un:,_u _,"-
tio.ns? Why is it we did not make it 
perfectly clear to the rest of the world 
that China is at war with us and 
therefore we break off diplomatic re-
lations with China and we treat her 
as an aggre;,sor and therefore we in-
vite all those countries which are 
prepared to come and side with us 
and stand by us in order to retrieve 
our own honour? Does not our 
blood boil at the thought of having 
had to receive so many blows and so 
many defeats at the hands of 
China? What has she lost? She has 
gained everything. She has frighten-
ed all those nations: not only 
the SIX or seven nations which met at 
the Colombo conference but all the 
nations in this Afro-Asian part of the 
world. Only the other day, his own 
Minister was obliged to tell us that not 
more than five nations, all those in the 
Afro-Asian area, had the courage to 
assure us that in their view China is 
an aggressor. All the rest of them 
are simply frightened. They are liv-
ing under the pall and the t.hreat, the 
power and the thraldom Of the Soivet, 
and China, and the communist fifth 
columnists all over this area. In 
these circumstances, are We to feel so 
very happy and grateful that some 
of those people have come forward 
to think in terms of these proposals? 

When a a~ma Gandhi was asked 
by the British Government to co-
operate with them during the last 
war, he said "No", and he told th,:m 
that;' by fighting for the freedom of 
India he was laying the foundations 
tor the achievement of freedom of all 
countries in Asia and Africa. It Iwaa 
because India has been able to achkve 
her freedom, it has become so verv 
easy for so many of those other coun--
tries, except Algeria I and Indo-China 
tl') achieve their own 'national freedom 
comparatively with almost very little 
sacrifice and suffering. One would 
have expected them to teeI triendIy. 
towards us out of sheer sense of 

honour and decency, not to speak of 
&!·atlL"de. But, instead of that, they 

I have preferred to remain neutral 'eVL'Il 
with regard to us, nen-aligned even 
with regard to us. Why? Because 
China is today the con4'ueror. 
That is why she has gone ~c  not 
because of any soft corner! towards 
India, It is because she has been able 
to kick OUr own t'Ountry in such dis-
honourable and disgusting manner; it 

-';- is because she has 'been able to estab-
lish before the whole world in spite 
of Soviet Russia's frowns in spite of 
the proffered support from America 

'7 and England and' all those other 
countries and in sOpite of the brave 
speeches that we are making and 
by the leader of the House. She 
~s been 'able to demonstrate to the 

whole world that she is the victor and 
she can afford to declare a unilateral 
cease-fix;e and go .. ,back./ leaving us 
proStrate and ~ntl  for our breath 
and not even having the strength 10 
throw off the dust from our cloth:,,;: 
and tram our/body in our parlous cnn· 
dition. That is why she has dODo:' 
this. It is this China that we arc 
now inviting into a partnership ovcr' 
the huge corridor which we have 
had this all this time. 

The Prime Min1ster of China con-
fabulated with our own Prime Minis-
ter in spite of, protests made by so 
many of Us here in this House. by 
Shri Masani, who unfortunately does 
not happen to be here ill this House,' 
who had the courage to protest a ain~ 
extending that invitation to the 
Prime Minister of China. when our 
Prime Minister invited him here. 
What did' he do? WhilE' they wt!re 
discussing things here, and after-
wards, even before the ink dried on 
the paper on which they had written 

I their joint communique, the Chinese 
troops were occupying our places in 
the' north-eastern frontier. That is 
the China of today. 

-) Why need I say alI this?: The Prime 
Minister himself has borne te~tim n  

to th is. Even today he does not feel 
sure that he can trust the Chlnell! 
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[Shri Ranga] 
Government and the' communist go-
vernment. But we are to invite them 
into partnership. When they have a 
Darticular post-they-have said 20 to 

JIll. ~e t e  are expected to have \ 
only those weapons whichlare expcct- _1 
ed to be supplied to frontier guards u.. 
or civil guards. Where is the !' 
guarantee that instead of 50, they, 
would not have :;00'1 Instead of 50:t 
people, w·h2rl' is the guarantee that 
they would not have many other 
people-military-minded and military_ 
trained people,-who, at the same 
time, would be working as cooks or as 
sel van(s and in various other capaci-
ties? Whcre is the guarantee that they 
would not be biting and nibbling at it 
and dishonouring this kind of agree-
ment and these proposals? Why 
should we invite them into partn€'r-
:ilhip? And where? On our own soil? 
Wby? We must somehow or other 
have a kind of peaceful border! If we 
ar(> to have a peaceful border, let 
there not b" any partnership at all. 
That is one thing. Then, let us also 
be ;n a position to hcr' them up right 
up to their own troops, so that we 
would know what they are dGing and 
they would know what we a~e doing 
and at anv P3rtioub.r moment we 
would be ~ le t  join issue wil.h them. 

Dr. M. S. Aney: The Prime Minister 
51id tlH're were certain proposl]g 
made to Us and these proposals are 
being considered: which is going to 
he. wh"t we ~l  Ih" dcmilitari"ed 
-0ne, ('tc. So, the position is much 
1, ,tt"r than the position whien would 
). lve been there in the aboencc of 
these proposals, Th:ll is what he 
lll ~  

Shrl Ranra: In the absen{!e of these 
proposnls Ihpy would continue to re-
moin whcre thev are, but as enemies, 
liS people w s~ right to occupation 
would n()t be recognised by us. We 
do not know when We would '\ave 
the opportunity of driving them out. 
But we crrtainly go On waiting for 
that. "Oh," our Communist friend 
MYS, "it is going to cost Rs, 2,000 

crores," and he quotes saints, I do 
not know whether he is competent 
to do that. But, anyhow .. , ..... 

Mr. Deputy-Speaker: His time is IIp. 
He has taken 17 minutes, 

Shri Ranga: Excuse me. Well, be 
made certain quotations; he said it 
will cost Rs. 2,000 crores. It would 
cost Rs. 2,000 crores for China alSII, 
They would not mind it. It is true 
that for China it does not matter 
whether 10 lakhs of 20 lakhs of 
people die of hunger; we do not want 
a similar situation. But are we to 
fight these people only by ourselves? 

The Prime Minister hinBelf has 
given the answer by sending appeals 
to all the countries all over the world 
and welcoming the support that came 
from a number of western democrat;c 
countries. Thoy are there ready to 
help u;; one by one. if that is absolu-
tely necessary. Otherwise, we C1.n 
seek the aid of the United Nations, 
Whcre is the harm in invoking the 
aid of the United Nations? Why do we 
not fisk for it~ Why is it that We do 
not assure alJ thos" who would he 
willing to help Us thdt we are deter-
mined to win back our territory? 
Every moment of our war prepara-
tions, We ar~ also. talking about peace. 
Thereforr, thcy may feci ~t any 
m()m';nt We may let down everybody 
ann make them look ridiculous; not 
only ridiculOUS, but also helpless in 
their own countries is~ 1 is their own 
eleclor:,te, because (hey have to go to 
11ll'ir clectoro.te; they are democracies. 
They have to collect all the tunds 
and prov:de US with all the assistance, 
They have to ilosure all their people 
that India is reallv determined to win 
back her lost territory, achieve her 
own territorial integrity and take 
necessary sreps and build hL'TSelf up 
in ,;Heh a wav through her own "Plan 
for Victory" that it would not he possi-
ble for China once again ,to C'l'OOS 0IlII" 
border. 

Had China ever had the temerity to 
cross the 36th parallel in Korea once 
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lIhe was driven away? Ame~a  ~­
land and all those na'tions cooperated 
with the United Nations in ordeT to 
see that the Chinese communist aggre-
sian was acat~  and kept back. 
Then, why should we be ab'aid? 
Nasser was not afraid. We 
seem to be thinking somehow or 
other that we are helpless. Nasser 
was helpless vis-a-vis England and 
France. Yet, he had the strength of 
mind and s ~it to stand against them. 
Why should We be afraid of 
Soviet Russia or China or any 
of these countries. lest our non-
alignment policy should be affect-
ed and destroyed? Recently the 
'n' the brigade of non-alignment 
policy has come up. Let them bring 
back from them. Pakistan is suppos-
ed to be with the western pacts. Yet, 
has it prevented her from hav;ng ~er 
own deal with China? 

Yugoslavia was a communist coun-
try. When she was th.reatened by the 
mighty Stalin, with all the gramte 
streng.th that he had built up' over a 
peTiod of 25 years, did Tito get cold 
feet as we seem to be getting cold 
feet in our country? Did he not defy 
them and did he not rely upon the 
world public opinion and did not th" 
world respond courageously and hero-
ically? Even America did not hesitate 
in offpring her ~u rt to Yugoslavia, 
although America is a democratic 
oountry and Yuqoslavia is a commu-
JIJist country. Yet, they were able to 
come together and Yugoslavia was 
able to invite and welcome the assis-
tance that was given by America. So, 
he was able to stand up to Stalin and 
today he is the victor not only in re-
gard to his own national integ!:'ity 
but also in regard to his own sIaM 
over the communist jargon. 

Ahrl Barish Chandra Mathur (Ja-
lore): That is why Tito i. full of 
praise for non-aJignfent who has sup-
ported non-allignment more than Tito 
Whom Shri Rauga is quoting. 

Shrl Rani'll: I am not for the pre-
aent inveighing against non-alignment. 

You can have all the dinners aud 
toasts over it; also, at the propeT m0-
ment, I would not hesitate to tout 
you. But even if vou are to stick to 
your non-alignment, it does not pre-
vent you from welcoming and asking 
for support fr4lm the western demo-
cratic countries. 

8ul lIarish Chandra Mathur: We 
have asked for it and they have come 
to our assistance. 

Sui Ranga: They have come to OUT 
rescue; it is good. And we have also to 
assure ourselves that we are deter-
mined to deV'Clop our own naJtiOllllll 
struggle and national spirit. 

Shri lIarish Chandra Mathur: That 
wall our November resolution. 

Shri Ranga: As the' President has put 
it sometime ago, in his OWn spiritual 
manner, in this secular State, of 
which he happens to be the Head, 
"this is a time of crisis of spirit. 
This is indeed a crisis of spirit". It 
for US to decide and detennine for 
ourselves whether we are going to 
staJnd by our naticool honour and dig-
nity, as the Prime Minister himself 
has coupled those two terms and do 
our best to protect the nati ~l inteog-
rity of our country. Even if we were 
to have this mauve line alI for 0U!r-
selves, even thereafter, ri,gM up to 
Aksai Chin Road and beyond, there 
i5 so much of our motherland, more 
thlln 12,000 square mjlcs, nCMly M 
much as Bel'i,gum itselm or half 811 
much as We!rt Bengal itself. We have 
got to win back 011 thot. 

Some people say, it is only barren 
land and what is the earthly usc? Bu1 
barren land is Sahara; barren land 
compri!leg all those areas where nu-
clear tests are being held. It is the 
thing that is necessary to separat" us 
from China. It is in the barren land 
there are all IJOl'ts of minerals and 
more than that protection for nu-
l~nr war. We have to get back every 

inch of that barren land. In tJ. 
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[Shri Ranga] 
Words of the Prime Minister b.imaelf, 
we should be prepared to pay the 
highest ss~ le price m order to 
vind1cate our national honour. It ill 
that which is under discussion today; 
it is that which is in disptue today. 
TlUlt is why 1 say, i1 we were to 
accept these Col-ombo proposals, we 
would be dishon-ouring, disfiguring, 
ddscrediting our country and all tru.e 
great men and ordinary men, men by 
the t>lough and men in factories, who 
have laid down their lives m coopera-
ting with Mahatma Gandhi in ac.hiev· 
'ng our national freedom. 

Shri U. N. Dhebar (Rajkot): Sir, I 
was hearing the two hon. Members 
who preceded me and trying to find 
out the basis of their approach. I felt 
in one place that the hon. Member 
who spoke first was all in favour of 
acceptance and the hon. Member 
who just preceded me, Professor 
Ranga, was all in favour of its r~  
jection. I was wondering whether It 
was clear to them as to what exactly 
we are discussing. We are not dis-
cussing the terms of settlement 
l!lt this moment. We are discussing 
aomethi'1.g which is merely a proposal 
placed forward before us; we are dis· 
cussing the reasonableness or other. 
wise of a proposal placed not, by 
China, but by some other friendly 
powers. 

I can understand, if the proposals. 
have emanated from China we might 
took at these proposals with suspicion, 
which naturally would attach to any· 
thing coming from an adversary of 
that character, about whom we have 
certain previous experiences. But here 
are powers, not all of whom, as my 
hon. friend, Professor Ranga, just now 
said, are completely devoid of t~e 
sense of the duty they owe to thIS 
country. They realise it, and especial. 
ly I can quote two or three powers, 
they have always maintained that 
there can be no solidarity in the con-
text of aggression or acquiescence with 
i.t. The proposal is emanating r ~ 
friends who have no personal or polI-

tical interest in advancing the propo-
sal except to bring the two parties to-
gether. Would we morally be jU.;tI-
fied, Sir, in looking at these propo-
sals with suspicion, I am asking my-
self. What have they done, after all 
to deserve this amount of suspicion at 
the hands of Professor Ranga. I CaD 
understand it if he were criticising any 
proposal that has emanated from 
China, but I cannot un ersta~1 for 
the< we: ,J d it what is the fault of 
these six powers. The only thing that 
they have done is to approach us with 
suggestions, with proposals. 

14.00 hrs. 

Shri Ranga: Some of them have 
reached agreement with China. 

Shri U. N. Dhebar: I have inter-
fered when Shri Ranga was speaking. 
He should at least haVe the courtesy 
and the coolness to listen to my argu-
ments now. 

I think, Sir, it appears to me, that 
Professor Ranga is labouring under 
one handicap and that handicap is 
the handicap of all persons who be-
lieve that military strength is the only 
evidence of strength in this world. His 
only handicap, I should say, is that 
he cannot think of any other alterna-
tive to Ill.::ta .. y st ~n~l  as being 
potent enough to solve the issues of 
the world. He quoted Mahatma 
Gandhi as did his predecessor quote 
Vinobha Bhave. 

Shri Ranga: I suppose we both 
were in jail under the same leader-
ship. 

Shri U. N. Dhebar: Therefore, I can 
use his name, so also can Professor 
Ranga usc his name. But, I say, why 
should we bring in Mahatma Gandhi 
in this affair. If we are to follow 
Mahatma Gandhi, Professor Ranga, 
will have to recast his programmes, 
because he could not have tolerated 
the sight we see in InL'-'l today, the 
sight of disparities on the economic 
front (Interruption). 

The question before us is, what is 
the proposal that we are discussing, or 
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clo we believe in peaceful alternative 
or not. Ultimately, it the proposal is 
110t worth acceptance, nobody on this 
liide also is prepared to countenance 
such a proposal, or it there is no 
peaceful alternative available there is 
nobody on this side prepared to accept 
a surrender whatever may be the diffi-
culties involved. As the hon. Prime 
Minister put it to the House, we are 
committed to a certain approach. We 
do not consider the mili tary al terna-
tive or the military strength as the 
only solution to solve our problems. 
Therefore, any time, whosoever brings 
forward a proposal before us which 
merits consideration it is our duty to 
consider that proposal, and that is how 
this House is considering this pro-
posal. 

Now, let us look at this proposal. If 
the House studies the proposal it will 
find two or threc things which con-
tradict what my hon. friend just now 
ar,!(ue. First of all, it will be self-
evident to the House that everybody 
who met at this conference table in 
Colombo was concerned with this fact 
that the person who has taken to 
violent means, to a,!(gression, should 
not profit by it. They havp gone by 
that test. They mny not have put it 
down on paper in so many words. hut 
thpy have follow(·d that test. The 
proof of it is that they have not arkcd 
India to vacate a single inch of land 
as was the desire of the Chinese Gov-
ernment when they put forward the 
proposal on the 21st November. Not 
only have thev not nsked India to 
vacate a singl; inch of land, but they 
have modified the proposal put for-
ward by the Chinese Government in 
a substantial manner and the with-
drawal is on the part of the Chinese 
armies with the result that NEFA will 
be completely cleared. 

Shri Hem Barna (Gauhati): Not 
completely. 

Shri U. N. Dhebar: Completely of 
the Chinese armies. No Chinese 
army will remain ti'lere. I think you 
better consider the proposal. Then, as 
I said, NEFA will be completely clear-
E'd. In the middle sector Bara Hoti 

will remain with us. In Ladakh, ex-
cept for one point the Chinese army 
will go back beyond the 7th Septem. 
ber line. And, what is the extent of 
that point? I tried to measure it in 
my own way. It may be that I may 
be slightly mistaken, but the extent of 
that position-that was the one on 
which Professor Ranga laboured so 
much, and he has not waited to hear 
my reply-beyond the 7th September 
line, which lay beyond the control of 

. the Chinese army, will not be more 
than 35 to 40 miles as against the en-
tire north-south length of 240 or 250 
miles, and the depth of it will be from 
1 to 15 miles at the most. As against 
this the Chinese will have to fall 
back even beyond the 7th September 
line, even bl·yond their 7th Novem-
·ber line. 

-Shrl Nath Pal (Rajapur): And they 
will still be on Indian territory. 

Shri U. N. Dhebar: The extent to 
which they will go back north-south 
will be 200 miles and about 1 to 15 
miles cast-west. 

The question before Us is whether 
this satisfies our test or not as far as 
military a re~si n is concerned. I 
shall come to th" question of civil 
post" afterwartis, on whiCh Professor 
Ranga d;luted so much. Will China 
remain on this sidc of the 7Lh Septem-
ber line in NEFA'! Chin"se army 
will not remain on this side. Will 
they remain on this side of the 
7th Septemher line in the middle 
sector? Again, no. Will they re-
main on this side of the 7th 
Septemb"r line in Ladakh? Yes, 
to the limited extent that I just 
now said, in onlv one place and that 
too to the ""te'n't of 35 miles north-
south and I '" 15 miles east w~st  
What is the price we pay for this? Do 
we withdraw our armip. by a single 
inch? No. Do We go out completely 
from lhe demilitnriscd one? Again, 
lW. As my hon. friend Dr. Aney just 
now put to Professor Ranga, it is in 
this demilitarised zone that a 
substantial portion of it is beyond 
the 7th September line and we 
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[Shri U. N. Dhebar] 
shall also be there. So what we 
exactly asked for was that they should 
withdraw beyond the 7th September 
line. We never thought at that time 

listie angle also. Always to go Oil 
arguing that military solution is I the 
only solution, in my opinion, is neit-
her good strategy even from the mili-
tary point of view, nor good politics, 
nor good diplomacy, nor al realistic ap-
proach even to the political problem. 
May I ask a pertinent question of 
them? Will they be doing a nat'ona!. 

in tenns of having civil posts on the ',. 
other side of the 7th September Jine. 
But now according to this proposal 
even beyond the 7th September line, _ service by rejecting a \ realistic ap-

I, proach? This is an opportunity, ~ 
have got to realise, which comes sel-
dom in our way. We have, therefore, 
to exercise os much caufon \as is ne-
cessary to see whether we are not los-
ing an opportunity. On the one hand, 
we have to find out a peaceful alter-

iJ! an area of 200 miles long north-
south and 1 to 15 miles east-west, in 
the demilitarised zone, we shall 
be entitled to have civil posts also. 

Shri Nath Pal: We had 39 military 
POSts in the same area .. 

Shri U. N. Dhebar Much beyond 
that also. ~ are making that only' 
:oncession. Now, Professor Ranga 
Isks: "Oh! Are we going to join a 
>artnersip with those people who are 
'esponsible for the blood of our 

,awans only the other day?". One 
can characterise it as partnership. One 
can also characterise it as joint watch. 
It all depends upon the way of looking 
at the matter. When we say that we 
shall be at a place to watch our in-
terest, there is no question of partner-
ship, bL'Cause OUT people will be 
watching our interests and not the in-
terests of the 0: .Cr people. That under-
taking will not be a joint concern. We 
shall be watching our interests and our 
civil posts. Those who object to this 
line must be prepared to admit that 
they believe in no other solution but 
the military solution of the conflict. I 
can understand their feelings, but I 
would say that they would be advLsing 
India \0 play the Chinese game. And 
what is the Chinese game? China 
wants a military solution at its own 
chosen ti·me. China wants a military 
solution here and now because 
Chana knows that India will be bet-

.., 1 native whichl is possihle and, on th.· 
other hand, We have to see that the 
Chinese return beyond the 8th SCI>-
tember line. From the point of view! 
of both these tests, personally speak-
ing, I am satisfied that this proposal 
is well worth accepting. 

There is another fallacy. Sometime& 
we see that the I only solution to • 
problem is a military solution. But 
we have got to have regard to the fact 
that we are living in a\changing world, 
and the world is changing so fast. Bet-
ween the 20th October and now e ent~ 

have happened in the world which 
" have shown that \ other power,: in t ~ 

world also have realised that tll;s is a 
changing world. 1t is not applicable 
only to India. Let Us look at'the map 
of Europe. It is changing so' fast and 
so rapidly. Countries which were at • 
each other's neck till the other day, 
France and 1 Ge'many, what is their 
relationohip now? They are coming 
nearer and nearer. My hon. rien ~ 
would have seen from today's paper! 
that they have comci forward with a 
statement that they are prepared to 
bury the age old anim ~ en-
mities. Similarly, we read about the 

ter equipped tomorrow. Fourthly, '(, 
China knows not only thnt India will 

Berlin issue in today's papers. We I 
found from yesterday's papers that on 
the issue of nuclear tests Russia hap 
come forward with a suggestion .... 

be better preparcci 8nd better equip-
ped but China will be more and more 
isolated as it ~ es on arguing in the 
manner it is arguing now. 

Any proposal that comes before us 
has got to -be looked at from the rea-

Shri Nath Pal: This settlement 
between France' and Germany hasl be-
com .. possible_ ~r ~anee has !live-'-
R..uhr to Germany. It would not haylt 
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,  t 

been possible if France had not given 
it back to Germany. 

Shri U. N. Dhebar: We are mistak-
ing the proposals fa," negotiations aSI 
terms of settlement, and that is the 
difficulty here. If we have been able 
.to realise that this is merely Ii pro-

~ posal for negotiation a,ldistinct from 
terms of settlement, I think this con-
u~i n would have gone. We are at 
a peculiar juncture in the history of 

-. 

~  

our country. Itlwas good of my hon. 
friends on· the Jther side 110t to have 
moved any other motion. Simultan-
eously, I hope and feel that'we shall I 
not try to allow confusion to be creat-
ed in the country about the nature of 
these proposals. It is not the final 
terms of settlement that' the Prime 
Minister or the Government is discuss-
ing today. What is required at this 
hour is to strengthen their hands so 

:) that when they sitlat the Conference 
table they go with 'the unanimous sup-
purt of this country and secure what 
is the objective of this House, the 
objective which we decided upon in 
the memorable rc.,olution we passed 
on the 14th of November. What is 
needed today is one voice; rather than 
11 division of voices. What is required 
today is to speak with one voice and 
treJt these proposals as proposals for 
negotiatiolls and not as term.; of settle-
ment. \Ve huve to examine these pro-
posals as such, and if we cxamine 
them as such, I am sure everybody 
will 'be convinced that the proposals 
give to us substantially what we had 
asked for, namely, the vacation of ag-
gression from the 8th September on-
wards. 

Shrlmati Renuka Ray (MaIda): Mr .• 
e ut ~a er  Sir, this House is 
considering today a rna tter of the gra-
vest consequence and significance to 
us and sO we must do so as calmly 
and as quit.ely as we poss:bly can. 
When the Prime Minister spoke, he 
pointed out the sequence or events 
which have led to the present discus-
sion on the proposals of the Colombo 
Conference, the sequence of events 
that have led to this are e en~s which 
we in this country can nver forget, and 

we in this House must always reme::,-
bel'. In this House we have taken a. 
pledge in November the 14th that LUILl! 
this aggreosion on our land, this wan-
ton aad trcachuous aggress: L 11, is .. 
vacated, we shall not resl and, 
in the Prime Minister's words "we 
shall see this ma !ter to the end, and 
the end will have to be victory IOI' 
India". It is in this context that ,.. .. 
mllst consider the proposals of the SIX 
Ilon-alligned nation,;. 
We are grateful to them and we are 
appreciative of their endeavour to find. 
some kind of a basis on which we m 
India can talk to the aggressor. BUI, 
in doong so "We have also to point out. 
that we are rather bewildered, rathe,' 
confussed, to find that they have never 
used the word "aggression". When 
oUler countries have been attacll.-
cd by imperialist powers like Egypt 
over the Suel episode by Britain, _ 
openly and frankly came forward and. 
stawd that it was a.ggression. The 
non-aligned naticms' meetmg at 
Colombo may say that as they we:re 
trying to brin·g about ne~tiati ns they 
could not use the tenn a~ ressi n  

Also, as Shri Dhebar has stated, in 
tact they have recognized China 1111 

aggressor when they asked th .. 
C ine~  to go back and did not A!lk. 

IncUa 110 go back from her own terri-
tory but yet I must Own to a sense 01 
deep disappointment. When we C'JJ}-
sider the Colombo Conference pro-

posal we have to ccms1der it in tha1 
context. We have to remember thAt 
we have taken a pledge that we shall 
not rest until ihe aggression is aca ~ 

ed. We have also left the door open 
for negotiations with the Chinese hy 
the oft't.'T of restoration of the lin" 
before the blatent invasion of the 8th 
September. We have to see to w a~ 
extent do the Colombo proposals COrN! 
near that offer of ours. 

We first take the Eastern sector in 
which this unabashed aggression took 
place not so long ago and from wh.r.re 
the Chinese have since withdrawn 
and have put forward a new offensive 
in a new guise-the guise of ~ 
We find that in regard to this sector 
the Colombo powers have aid that 
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[Shrimati Renuka Ray] 
India is to get her land restored elt- ,. 
cept for the Thagla Ridge and Lonltiu. 
I do not wish to discuss Longiu be- , 
cause there this thing took place Jong _(. 
before the 8th September; .but in re-
gard to the Thagla Ridge, we calmot 

beoome easierl for ,us to look at ~ 
proposals of the Colombo powers as 
being ones which are not SO far re-
moved from the proposal of the.' 8th 
September line. But' even while do-
.ing so, I think, lihere are one or two 
otber points wh1ch would need clari-
fication if we are acrtuall ~ to proceed 
on these proposals. 

so easily forget the fact that our 
men fell at the Dhola Post. Yet, we 
have to consider whether in spite or 
this, in sprte of our sentiment, 'We 
.hould talk or let the basis for talial 
take place and accept the Colombo 
proposals on this point. 

We have also to consider the 
Western sector. As Shri Dhebar 
pointed out, the position there w 
scnnewha't simHar to that of the Sth 
·September/line. In this demilitarised 
zone now there will be posts both of 
China and India. But these, I under-
stand, are not to be jOint posts'where 
..... e can watch those who, in the name 
of frontier guards, send military sol-
diers. Will it be pqssible for the 
Chinese to agree inl toio _w not havtng 
frontier guards, 3S - they term them! 
Will they accept what we understand 
by manning of "civilian posts"? These 
lire matters which have yet to be de-
cided. 

We have also 1.{) remember that the 
Chinese have said that they have ac-
cepted in principle the propolials and, 
as r the hon. Prime Minister himself 
ha9 pointed out. they have not agreed 
on some major issues so far. In their 
proposals the six non-aligned nations' 
have said that the demiIitarised zone 
is to be administered by civilian posts 
of both sides to be agreed upon with-
out prejudire to the rights 'ot the 
previous nresence of India and China. 
To this, .rt appears, China has taken 
some exception. We do not know 
what ultimately she is going to do or 
i~ not going to do. 

How are we to look upon these 
things? I am glad that the Govern-
ment has asked \ for clarifications and 
that the., clarifications have to a great 
extent been supplied. To the extent 
,that they have been supplied it has 

First of all, as I said, we have to be 
clear whether the words and b 
langua,ge that is used by _ China will 
bear the same interpretation as that 
of the dictionaries of all other eoun-
tr~es in the world. The past docs not 
give us much hope in regard to that 
for we ourselves have learnt from 
bitter experience in Ladakh and later 
during the aggression thalt when 
China says' one thing and we under-
stand by it what the world would 
understand, later on they say that it 
moont somet.hing else; that when 

., China produces I maps and says in the 
e inl) ~n  that they were the maps of 

ChiangK,9J.!sh:ek, later on we find that 
not only those maps were according to 
her aggressive designs but tha1 as cir-
c·umstances help hcr she ohanges the 
nature of her maps and claims more in 
defining the border of India \ and 
China. We mugt not also f<lTget that 
we did not lay sufficient storc in the 
a ~t by what was her behaviour in 

Tibet. Wei recognised the loose SUZE"I'-
ain't.y of China over Tihel but not the 
right to interfcre in her autonomy. 
But what did China actually do in 
Tibet?' She came forward took the 
land and went in for eac~ offensives. 
'Dime and again she did that ti11 the 
prcSL'1lt position. 

We are an independent nation. We 
h:lVe undcrS'tood what China is. We 
shall not be taken in bv her tricker-
ies again. Therefore "';hateV'eT pro-
posals we may a~ce t or not accept, 
if they are accepted they will be 
a.cceptl'd with this background. I 
mention all these thinJ!s because there 
are some people in this country who 
may feel that it seems that we are 
wavering from the pled'ge that we 
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took in November in this House. We 
mould nut and cannot waver from 
it. Our country's integrity and hon-
OUT must always be maintained. It 
is in that light that we may look a1 
any proposals. 

The hon. Prime Minister has said 
• that in principle he has accepted these 
Colombo powers' proposals on behalf 
of the country because they come very 
near the 8th September line. I am 
lIUl"e that the han. Prime Minister and 
his Government wHl give due con-
sideration to all the point. that are 
raist'd and all the concrete sug.gestians 
that are made during these discus-
m{)!1s because it was the hOn. Prime 
Minister who said that without the 
approval of ParliamenJt he could take 
no steps. TherefOl'e it is that todiay 
we are discussing thiis matter in thJs 
House. 

I would likt: to point out in parti-
cular that whatever happens about 
thebe proposals, whether China ae-
c('pts them in toto or not and whether 
talks start or not, we can never swerve 
tor nne minut(' from the preparatio!lll 
th"t we are making, both on the 
civili"'n and {)!1 the military front. We 
must not swerve from them because 
we CD!1not tru~t again that neighbour 
who has p'ayed us false. We may 
hav!! talks with theml We believe In 
a policy of peace and it is because we 
have so unswervingly believed In 
peace that even during the aggressicm 
..... e offered to talk to them if they 
went behind the line of 8th Septem-
ber. But even if we were to accept 
these proposals and even it China came 
to accept them in toto, we have to 
l"emC'mber China for what She is. We 
sh"ll certainly talk to t'hem and if 
the talks lead to some result. which 
are good, well and good; but if they 
do not lead to results, we shall con-
tinue to build up our Lountry to 
withstand tlhe aggression ana to turn 
out 1!he aggressor. 

We are a non-aligned country. The 
~lic  of non-alignment has been test-
-S during our hour of trial and h.s 
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.tood the test very well. USA, the 
leader of one power bloc, has not 
only rushed to our aid Which we ghall 
never forget but has also openly stated 
that she does not wish to interfere. 
In fact, it appears from theIr trend 
that they welcome the fact that 
India is a non-aligned power. It is 
also quite clear that in spite of the 
tact that Russia is aligned with China 
and they are in the same power bloc, 
Russia too feels that friend3hip to-
wards India which is non-aligned 
should continue. 'Ilnere is the talk of 
these MIG Planes It may 'only be G 
symbol or a token. These MIGs are 
on the way. It shows that the policy 
of non-alignment has stood the test of 
this ordeal at a time when the world 
does not want a nuclear war. l'he 
Cuban crisis and the solving of it show 
t1he mind of both Russia and USA. 
China is really an iso11ted country 
because China alone believes in a 
nudear war and in trampling upon 
non-aUgnment and to see to its dee-
truction. We do not intend to bow 
down before China either in giving 
up our terri tories or our policies and 
.here is no question of non-alignment 
so far as China is concerned. 

Finally, in rcgard to these Co'ombo 
proposals, I hope, in view of the 
clarifications and a few oth .. r clarifica-
tions yet rC'Quired, we shall be able 
to take tlhem up. Our Prime Minis-
tcr ha.s acrepted these in princivle and. 
I hope, we shall accept them in Iact 
only when we find that China has 
accepted in toto, when we find that 
those points on whiCh ~ in s are not 
quite clear are also cleared up, One 
of the main points is that the civilian 
posts in the Ladakh area in the demi-
Iituised zone shall be joint posts of 
[ndia and China or else some one must 
give us an assuranN!-we can luke no 
assurance from China-that the posts 
manned by Chinese civilians are 
Indeed manned by civiliam. Can the 
Colombo nations give us the 
assurance? 

With these worns, I ..... ould merely 
like to reiterate what we have alreacly 
told the Colombo powers, that we 
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appreciate the fact that they are 
anxious ttl bring about a settlement. 
But, we !hope they realise that there 
is no question of "a dispute" or "oon-
diet". There is an aggressor on the 
one side and its victim on the other 
and any talks that we have must be 
held in the light tlf this. Finally, we 
will hoid only these talks provided 
we can do so in such a manner that 
our honour and integrity remain in-
yiolate as the Prime Minister has said 
time arid again. 

~  

Shri U. M. Trivedi (Mandasur): Mr. 
Deputy-Speaker, it will be the duty 
of all of us to remember tfuat .. tand-
Ing as one man in 1Ihis House, we 
passed a' ResvJutitlnJ a very solemn 
Resolution, that Wlaer no circum-
stances will we cease to continue to 
fight till the aggressor has been driven 
out from our' land and not an inch of 
land will be allowed to remain with 
him. In the course of the debates in 
this House and in Uhe letters written 
by the Prime Minister, which he tried 
flo explain so laboriously, ne has tried 
to make out that his intention was 
that· as soon as we have rea~e  a 
point whereby the forees of aggres-
sion can be put behind the 7tJh Sep-
tember, 1962 line, negotiations bet-
ween'the two may commence. Put-
ting this issue at this broadest base 
possible, I would like to ask wheUher 
the Colombo proposals made by the 
three ./powers to us convey :lny . such 
tihing: Either we are not very cor--
rect in O'Ilr own estimation as ·0 the 
position which we held on - the 7th, 
September, 1962 or the Chinese are 
higgling over the words that the line 
of actual control is where they have 
Indicated to the Colombo powers. We 
have read the seven and odd maps 
that have been supplied to us by tihe 
External Affairs Ministry, prepared by 
the Defence 'Ministry. Thev do not 
tally with our idea of actual control 
on 7th September, 1962. A very 
patent fact is that even a man' like 
Shri U.N. Dhbeal', an erstwhile Cluef - , 
Minister of Sauraslhtra, a lawyer of 
IIOme standing, a President of the 
C<.ngress has tailed to appreciate thJs_ 

position and has read between the 
words lIile meaning which is not st-· 
tached to these words. The clarifica-
tion tihat has been made L'1 the_l 
Colombo proposals on the eastern ' 
sector leaves no doubt about it in 
my mind at least. I am sorry, I do 
not claim to knowimore English thaD,,_ 
probably Shri U. N. Dhebar d.oea. 
being a science student, but 'h:J.ving-
stayed in England, I know sufficient 
English to learn at his feet. Accord-
ing to the ColombO Conference pro--
1>'>58ls, it is said that in GhedeRg. QI" 

I.he ~la ridge area and the Longjll 
area in which cases there is al difYer- _ 
ence tlf opinion as to ~ e line of actual 
Ctlntrol between the two Governments, 
the right of the Chinese to hold their 
forces tihere is: adrrutted by us, The-se 
are the only two places on acCtlunt ot 
whidh the whole trouble has arisen 
before us. It is only these two la c~  

Ute Thagla ridge m.J the Longju area 
whi('h are now in the occupation of 
the Chinese and which the Chines .. 
invaded on 8th SePtember, 1962, from 
where we would like; them to be 
dTiven out. If we ac~~ t the proposi-
tion, the whole question becomes very 
apparent to us that these two pcinl!l 
have been left for the purpose of 
nC;lo\.iation whereas the wholc of the 
Ladakh area, we are prepared to give 
up_ It was ~ us  so mllly times 
several! papers, even foreign papers, 
American papers, papers from the 
U.K. had expressed it, even l\1illiyet 
from Turkistan !had expressed it, .that 
the reason why on Uhe eastern secLor 
of ours a massive attack has been 
launched is this: that our attention 
may be focussed on it and,in trying 
ttl save the eastern sector, we will 
given up our claim in the western 
sector. This is obviously what is 
meant !here. In Ladaldh, we "ad posta 
in Dehra and Qizil Jilga. They had 
no posts whatsoever. The whole area 
of Qizil Jilga coming to 12,000 square 
miles is being yielded by us on the 
plain understanding that a parallel 
line is being dTBWn of a 20Km. cor-
ridor. It is a travestv of ~ ct that 
this thing goes down tihe lfuroat of 
our Prime Minister. To say the lead, 
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it is a very weak-kneed polky on 
account of which this country has 
.uflered. I am one of those who stood 
by, .the Prime Minister, ~  applaud-
·ed !him. The whole nation had stood 
by him as one man that we murft 
fight back the Chinese. We have 
never agreed to ~ e proposal that we 
.,.,.m ever come down to this position 
that whatever terms will be dictated 
'by t:he C in~se will be acceptable to 
'us merely on the threat of the Anny. 
(Interruptions.) 

Shri Tyagi: My friend will realise 
.. hat it is not a settlement. 

Shri U. M. TrIvedi: I will request 
'my friend Silri Tyagi most humbly, 
.you shOUld not disturb me. 

I was looking to the preface of this 
book wlhkh has been supplied to us: 
Chinese Aggression in W':T and Peace. 
I will im·ite the attention of the House 
.and also your attention to this. It 
.has been SuggcRted: 

"'I1.1e Governm"nt and t.he peo-
ple of India are, by their history 
and tradition, wedded to the ways 
·of peace. They !have always been 
and are in fa\'our of peaceful set-
tlemen t of difTerences between 
nations. PC'a"e and peacdul set-
tlements can. however be persu-
ed on y on the baRis of decenL'Y, 
di,gnity and self-respect." 

1ilach one of us agrees with t11is pro-
:pasal. 

"It would be fatal to compromise 
with aggrcRsion or submit to the 
military dictates of the aggressor." 

'That is a further point wlhich thi, 
'book makes out. I am one with the 
proposition that we shall not agree 
to tlbe proposition of an aggressor who 
-dicta tes these terms to us. 

We must all remember what we had 
40ne in the Sela pass. When we 
study the position well, 20,000 troops 
'were massed against 3 lakll!! of 
-chinese r~es  But, by some hood-
winking, 16,000 were left . behind 
~ only 4000 were allowed to i~e 
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battle to the 3 laJ4hs of Chinese 
forces. It ill a great shame tor us. 
It is a great victory, I should say, tor 
these forces. !!he 4000 soldiers who 
stood against the ~ lakhs of invaders. 
The battle that they gave 'has dis.-
couraged the Chinese from coming 
into our territory. This has told 1Ihem 
that if all tine 20,000 giants had been 
there, they would have smashed and 
annifrlilated them. It is onlY for this 
reason that the Cease-fire has been 
declared. Not fthat the Chinese were 
superior in any manner. It is mf)!lt 
unfortunate that we forget history . 
It is Thermopyla which is ranember-
ed for 900 soldiers figlh ting agam.t 
the Persian hordes. Similarly iD 
Haldighat, 22,000 soldiers fought 
against 120,000 of the Mogul army. 
Altl~l  they were defeated in the 
battle, it is Maharana Pratap who ill 
remembered; it is not t'he Moghul 
Anny which Is remembered for this. 
[t is this history which .tells us ti!lat 
if all the 20,000 soldiers w~re there, 
the wlhole army of 3 lakhs would not 
have been able to pome across the 
border. It is fihe fault of the leadf.r-
ship. It is this greatest mistake t.hat 
has been committed namely, that we 
were unprC'pared. We hod to admit 
tfuat we were un-prepared. This un-
preparedness is the bane for us. To-
day we are being put into a lull. In 
the lagt spee<'h I said ~ at this is one 
of the taclics of Mao Tse-Tung 8. he 
says that he always attacks, pause!! 
and attacks again. He creates a lull 
in our Army. He wants to create a 
lull in ollr country. The upsurge-
thiq i. \\tJat they have described: tlhe 
nationa 1 bacteria has come into India. 
I say that it Lq not national bacteria, 
but 'it is national feeling; there ill 8 
national upsurge in the whole coun-
try, and the whole country hag stood 
as one man to drive out. these I>"ople, 
and we are determined to drive them 
out. We are intplligent people; we are 
brave peop'e. We 'have all ·'te t'SseJl-

tials of a brave people, and we are 
not numerkally very weak. It m~ 
be that Russia mav be frightened; It 
may be that the t er~ may be friglh-
bened. but we a nation of 40 crores 
need not be freightened by the 71) 
c:rore!I of Chinese. We can .tand up 
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against them. If that feeling is there 
with us, I should say that this is not 
the time for us in any manner 110 
fali back upon the dictates that are 
being made by the Chinese. Look at 
tihe letter of Chou En-lai dated the 
24th October, 1962. 'I1hat is sheer 
hypocrisy. Axe we to yield to this 
hypocrisy? Are we here as a nation 
to yteld to it? We are not baund to 
do so. Shri Jawaharlal Nehru is a 
great man, and there are many fol-
lowers witlh him. 

Shri Ansar Il:1rvani (Bisauli): Not 
many, but thousands and millions. 

Shri U. M. Trivedi: I do not agree 
with my friends who say that he has 
all the followers with him. I am very 
sorry I do not agree with my Ihon. 
friends. Th€ only thing for me to 
say is this; with all the regard that I 
might have, wjth all the regard that 
my otlher friends have for him, I 
would say that this policy of yielding 
intelligently by an intelligent man 
who makes himsef bow, WI;10 bows 
down to might is always a difficult 
prol>ieom Ifor us. You cannot bend 
and, you cannot bow down. I know 
it, that what the Communists want is 
one thing; what tlhe Congress friends 
want is ,another thing; of course, tihey 
arc in a dilemma. The whole diffi-
culty is that we have to bear the 
brunt of this attaek. I am sorry; I do 
not want to attack t1te Prime Minister 
in his w~ll meanin  thing, but wlhen 
he says what he has said, I would say 
that it appears' clear that the time has 
come wlhen we must take courage in 
bo1l.1 hands and then start i ~ tin  
Wr' arc not going to remain like this, 
just looking on, when this Army :s 
coming on a march against us giving 
the impI"Cssion that we are not able 
to throw tlhem back. Whether grass 
grows in Ladakh or not is not the 
problem, it is the land that is ours, 
for which we have to fight; it is the 
land whidh is shown from time im-
memorial to be wi~ lin our traditional 
boundary, aoross which we shall not 
aUow any foreigner to rule. 

We have committed a great diplo-
matic blunder, and we should remem-

ber it. It is time for us to remedy 
that blunder. That blunder is that 
the cause of Tibet Wlhich ouglilt to 
have been espoused by WI was not 
espoused by us Tibet's cause must 
be espoused. Sinh.:p..ng's cause must 
be espoused. Mongolias cause is being 
espoused by Russia and u,;,t"'r Mon-
golia has been put in the United 
Na·tions. Tibet also ought to haYe 
been put in the United Nations. Sink-
iang should h:we been put in the 
United Nations. If that !had been 
done, the whole problem for our 
country would have been solved by 
having a buffer State between us ar.d 
China; and China would have !had 
nothing to do with us, and we would 
Ihave had nothing to do with China. 
We 'have faiied miserably in that, and 
we have yielded on that. We took 
a very bIg stand when the question 
of Algeria came up. But what made 
us shrink from our duty in espousing 
the cause of Tibet? I fail to under-
stand. And whiclh were the countriet: 
that esp'uused the cause of Tibet 
in the UN General A.;;sembly? EI 
Salvador lrehnd and New Zealand 
were t ~ countries which made a 
move for the support of Tibet and for 
getting the genocide of the poor 
Tibetans stopped, and they were ask-
ing for merely tlhe fundamental human 
ri~ ts of the Tibetans to be recognis-
ed, but we raised no voice of support 
in f·avour of that move. It is from 
these policies that one ~ts the im-
pres>ion that We got frightened of 
China; if we agree in any manner to 
have these Colombo proposals con-
sidered simply because we are 
frightened of lI'1e Chinese. then I 
should say, although my voice may 
not be the voice of all you, that it is 
the voice of a sufficient number of 
people in my land, jn India, that we 
must figlht back; we must throw them 
back, and we must stand by !l:1.e re-
solution that we had passed in Novem-
ber, 1962. 

Shri Jawaharlal Nehru has tried 
to expLain in his own mannEr that 
substantially we have reached 1!Iat 
position wthich we demanded, namely 
the position of the 8th September, 19ft 
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liDe, and thai the parallel has been 
drawn accordingly. But if you look 
at the map you will find that in the 
new map' that hilS been .given, 1!he 
line passes much to the west of Dehra, 
and it is no satisfaction to us that 
part of the line, say, about 18 miles, 
passes even to the east of the inter-
national line. Wlhen you want to give 
up an area of nearly 5,900 square 
miles, it is no consolation to us that 
an area of 18 square miles comes to 
us. We Ihave to calculate in these 
tIerms. 

Apart from this proposition which 
I have put before you, there is also 
another thing that comes into the 
picture. Let us consider what has 
goaded the Chinese to have this wn--
IB:tera1 cease-fire. We have to analyse 
the position. Is it because the USA 
and the UK and other Western Powers 
tried to help us and rushed to our 
aid? Were they frightened of that? 

. Were they friglhtened that Formosa 
mi!,oiht attack them at an untimely 
hour? Were they afraid that the 
strained relations. between the Soviet 
Union and China might result in very 
great harm to ~ e Chinese? Or were 
they afraid, of tfhe Indian soldier who 
fought so bravely? Were t.hey afraid 
that the Indian soldier would be able 
to annihilate them? Time was when 
we could !have repeated the same story 
and the same fate would hJ.\"e be 
fallen the Chinese Army if we had 
continued to fight, the fate that befell 
the German soldiers, the Germans and 
Napoleon's forces in Russia. 

Everybody who gets strC'ng develops 
lIhe habit of becoming a goonda. But 
• goonda is always a coward. If you 
fight him, he runs away. If you try 
to hit him, he never attacks you. The 
.ame thing happens in t ~ intprna-
tiona 1 field also. Hitler bec·.,m .. ' a 
goonda. He wanted to figoht wit:h 
everybody, saying, 'Come on, I am 
going to defeat all of you'; Belgium 
was conquered, Holland was conquC'l'-
ed, France was conquered, this was 
conquered, and that was conquer-
ed ..... . 

Shri RaghlUlllth Singh (Varanalli): 
Ultimately he liquidated himself. 

Shri U. M. Trivedi: And at last he 
died. 

An Bon. Member: 
suidde. 

He committed 

'S,hri U. M. Trivedi: That is right. 
The whole thing will happen in the 
same way; if you take up cudgels in 
the proper manner, this Chinese giant 
or whatever else you like to call him. 
or goonda, is not going to succeed 
against us. It is not possible. 

Sir, within 1Ihe short time that you 
would g·enerally allow to a speaker, it 
may not be possible to expiain the 
whole position, and, therefore, I would 
request you to ring the bell after ftYe' 
minutes. 

The question that comes to the fore-
most is this. You will remember how 
Chamberlain was ri~ tene  Cham-
berlain was frightened by the show-
of force on the question of Munich. 
The whole Army and the mighty 
strength, and the mighty Army and 
the mighty materials that Germany 
had were just shown and exhibited 
to ChamberJian, and Chamberlian 
with his umbrella, lIhe poor fellow, a 
peace-loving gentleman, more like 
our Prime Minister. . . . 

Shri ADSar Barvani: No, no. 

Shri U. M. Trivedi: .... went bacli: 
to his country shaking the umbren .. 
frightened. ... 

Shri Ansar Oarvani: No, no. With 
very great respect, I do reiterate thi. 
position .... 

Slhri R. S. Pandey (Guna): It wal 
Chamberlain who gave tlhe bes* 
opportunity to the Britishers to fight 

Shrt u. M. Trivedi: .... that we 
shall not be frightened by the midhtJ' 
torce that the Chinese might show to 
us; they may have three lIhousancS 
planes or even more. This whole-
world today is afraid of a world 
war ...... 
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Shrimatl Kenu Chakravartty (Bar-
rackpore): Chamberlain gave away 
aomebody else's property. That is the 

: point. 

Shri U. M. Trivedi: We also did the 
Rme thing when we gave up Tibet. 
My hon. fr.end may remember that. 

The whole position before us is thia. 
.If we study carefully, meticukRHliy 
_iUld considerately the proposals that 
ha ve belln placed beforo'! UII by 'dhe 

'Colombo Powers, it strikes me 1lhat 
this is merely a hypocl'isy on the 
part of China; the peli'fiQiOlis Chinese 

. are going to play the same t::ea£hery 
whid.l they played with' us on the 
previous occasion also. We have been 

.draggC;:! into this i-Iri!. from 1954. Even 
if that year is not accepted, let us 
have it at 1957, when the Aksai Chin: 
road was expo3ed and brought to our 
notice. From tlhat time onwards, 
every time we have talked and sent 
letters and letters. We have foujZht 
with words. I say we shou'd fight 
with swords and not with words, and 
then rmly these Chinese can be kept 
in t-!heck. But we have fought wi8h 
words. Chou-en-Iui is also fighting 
· .... ith words. He is such a hypocrite 
that even today he does not U5e the 
words lIhe 'Chinese Army'. lIe uses 
'the words Cl ine~e frontier guards', as 
if we may say we are sending some 
of our police officers from Delhi to 
tight back an army: He is talking of 
'frontier guards', t r~e lakhs of 'fron-
tier guards', 20 divisions of 'frontier 
~uar s  against a small army of India. 

It is with this man that we are 
··dealing. We must alway5 remember 
the hordes and i~ lt the hordes. We 
cannot f'orget this position. They are 
trying to annihilate us jf they calll. 
There is absolutely no compunction 
for 1,18. . Th('ir whole desire and aim 
-were guided entirely by a simse of 
jealousy. India was rising high in 
the estimation of all countries. Our 
'rupee is selling at a premium every-
where. We were the leaders of the 
'Jleutrals.- Everyone wanted some 
~ of shelter from us. Looking at 
the prestige whiCh India was gaining 
'in the world, particularly amongst the 

Afro-Asian nations, Mr. Ohou-En-lai 
had ohit upon this plan to lower us, to 
humiliate us. Their aim was our 
humiliation. It was not orily mere 
humiliation. There was something 
deeper to it. They probably thought 
that witlh the communists sitting here 
in Parliament and outside Par.iament, 
if they attacked, there would be some 
sort of upheaval in this country and 
in the process they would tak(' the 
opportunity and seize the whole of 
India and make it entirely into a 
communist country. They iIlave mis-
erably failed in their aspirations. 
But we are duty bound now to take 
courage in both hands and fight back 
the Chinese and continue to fight back 
the Chinese till we have driven fthem 
out of the territory which we claim, 
out of the traditional boundary line. 
There cannot be-I repeat the very 
words-any compromise with those 
wl:,om we have declared aggressors, 
till the aggressors are driven out of 
tha t line. If the aggressor goes out 
of that line, do negotiate. Nobody 
says, do not negotiate. Peaceful 
methods are always goc>d and wel-
come. At the same· time, we should 
not pursue such methods al the cost 
of being called cowards before the 
world. I will never agree to sudh a 
proposal. With these few words, I 
c n~lu e  

Shri Surendranath D\I;ivedy: The 
Colombo proposals wihich we arc con-
sidering after the reply of China 
received by us through ~ e Ceylon 
Prime Minister and which was r~a  

out by the Prime Minister, have al-
most rceeiv('d a premature de3th. We 
are considering them. The Prime 
Minister and friends like Shl'i Dhebar 
in slIpport are telling us llhat these 
proposa's not only fulfil our test but 
are advantageous trom t ~e point of 
view of India. 

Before r discuss these proposals and 
state why I comp\'etely disagree with 
this view, I want, for the benefit of 
the House, to read out the very stand 
of the India Government in this ma .. 
ter. What does "e September 8 line 
mean? Why do we insist on itT 'We" 
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means, it has been made very clear, 
not the Parliament, but the Govern-
ment. Parliament stands on its so-
lemn ledge, that we shall continue 
to fight, !however long and hard it 
may be, till the last aggressor is driven 
out of lIhis land. So far as Parliament 
is concerned, there is no other com-
mitment. 

It was made very clear after the 
October 24 proposal-practicaIly that 
was the original prJposal and all deve-
lopments hav'e come after that-what 
tlhe stand of Government was. What 
did we say? We said: 

"India made it known that 
wthile she was prepared to resolve 
differences by discussion, she could 
do so only on the basis of decency. 
dignity and self-respect and not 
under the threat of military 
might". 

Then we proposed: 
"If the Chinese professions 

peace and peaceful settlement 
differences are really genuine, 
tlhem go at least"-

not the maximum-

of 
of 

let 

"to the position where they 
were all along the boundary prior 
to September, 8, 1962. India will 
then be prepared to undertake 
talks and discussions at any level 
mutually agreed"-

For what? 
" .... to arrive at agreed mea-

sures whiCh should be taken for 
easing of tensiOn and correction 
of a situation created by unilateral 
forcible alteration of the status 
quo along the India-China bor-
der", 

.. Shri Dhebar sayS these are propo-
sals fJr settlement. 

Shrlmatl Renu Chakravartt)': 
said just the opposite. 

He 

Shrl Surendranath Dwtved)': He 
sa:d not terms of settlement but pro-
posals for settlement. The hon. lady 
Member was not here when he was 
speaking. 

2535 (Ai) LS-8 

We here stated a principle. What 
was that principle? Before we conti-
nue or even start talks for easing 
tension. it must be made clear-we 
are not believing in the bona fides 
r:JI the Chinese; the Prime Minister 
made that clear and has repeated it 
even today. We are fighting for 
a principle. We were fighting for a 
principle in insisting on the restora-
ration. of the September 7 position. The 
principle was violated our trust WIUI 
betrayed and aggression was com-
mitted. For anything to happen after 
that, flut they must go back. From 
that limited point of view, I feel the 
the Colombo proposals were dange-
rous in their implications and disast-
rous in their conseq'uences for this 
country; politically and militarily, 
they were advantageous and favoura-
ble to our enemy. I feel that the 
Colombo PJwers, who had devoted 10 
much time and effort to this problem 
have failed to realise the basic issue 
between India and China. It is a war. 
It is not a border conflict. We are in 
the midst of a war. The situation of 
border conflict had changed after 
October 20. Therefore we took this 
resolve. If this country stood united 
behind the Prime Minister it was not 
because we thought that he would go 
on with his own past theory. but be-
cause the country gave this mandate 
-and the Prime Minister resolved to 
carry it out-that so far China WIUI 
concerned, we shall maintain the pos-
ture of hostility and try to see that 
China realises that India is not weak, 
India cannot be subdued like any 
other Asian neighbouring countries. 

I am entirely unconvinved when the 
Prime Minister says that these propo-
sals are advantageous to us. Take the 
Ladakh front. What is proposed in the 
proposals? The Chinese are to withdra 
only 20 kilometres from the actual 
line of contnL We were not accept-
ing even that. The actual line of con-
trol is the 1959 November line. Are 
we to believe that after September 8. 
the Chinese had occupied in the 
Ladakh sector only 20 kilometres or 
even less than that? I do not know 



6047 Motion re: JANUARY 23, 1963 Colombo Conference 
Propo,all 

[Shri Surendranath Dwivedy.] 
where Shri Dhebar got the map to ex-
pLain to us how many miles from top 
to bottom they were actually goin, 
back, because when we were discussinf 
it with the Prime Minister, he said it 
was very diftlcult to have a firm line 
like that. But a·m I to understand that 
they had come only 20 kilo-
metres and are now going back even 
more than that? This is impossible. 

15 hrs. 

Shri Dhebar argued that the whole 
crux of the problem was that the 
enemy should not be allowed to enjoy 
the fruits of his aggression. Really, 
that was the issuo inv.lved in this 
withdrawal. I will read out to you 
what the UAR thinks in this matter 
The UAR was a very active partner 
jn this cnference it is a country which 
has stood behind us and tried its best 
to see that our proposals are accepted, 
but the UAR was treated by China in 
the same way as the, treated our rea-
sonable proposals, which were reject-
ed by them with contempt. And what 
does the UAR official magazine say 
about these very ColomboprJposals? 
It says: 

"Aly Sabri came to Colombo 
to press forward the very prJPo-
sals earlier made by the UAR 
Presidential Council. The gist of 
the proposal is that there should 
be no gains of war. Although Aly 
Sabri could not get these propo-
sals fully adopted by the Colombo 
conference, he succeeded to a very 
large extent in \:iving the Colom-
bo proposals a realistic content. 
These proposals do npt give India 
all that she wants." 

It is very clear, I am not sorry 
that China has treated these IW,res-

. lions of the non-aligned Asian-African 
friends as it did. These well-mean-
ing friends tried their best. we have 
all good wishes for them, but they 
railed to realise that they were deal-
ing with a country which defied even 
Russia, the country which has armed 

China to the teeth militarily. It has 
not taken a moment for China to 
commit aggression and to pooh-pooh 
the theory of co-existence and believe 
in the theory of war, defying even 
Russia. 

After all, these Colombo Powers 
are powerless, they have no inlluence 
which can change the attitude of 
China. We are only sorry that they 
were put in such an awkward situa-
tion. Probably they were trying t:> 
save their own faces. China today has 
really, come to a position when every 
little country in Asia -is afraid of it. 
Here, I will again read out the state-
men\ frJm the UAR journal where it 
Is clearly stated as to what the back-
ground was whi"h made the Colombo 
Powers take this decision. It says: 

''The Asian neighbours of China 
were 81pprehensive of Peking's 
wrath. Pakistan's pro-China pro-
paganda had confused Afro-
Asian nations to a large extent." 

I would like the Prime Minister to 
note the rest of it: 

'And so pOOr had been India's 
diplomatic and public relations 
work amongst kID-Asian count-
ries that few of them had any clear 
idea about the dispute, and few 
were prepared to believe that the 
Chinese had mounted a powerful 
and massive invasion of India's 
frontiers" 

Here lies the real problem. These 
people did not even think or know 
that it was a massive invasion. After 
all, what have they done? There were 
the Chinese proposals and there were 
the Indian proposals; each had re-
jected the other's proposals. ISo, they 
tried to find out some via media. How 
can we then say that it is really wor-
thwhile, better, advantageous etc.? 

We thanked the Chinese when we 
were discussing the cease-fire propo-
sals because then there was an ele-
ment of hesitation In our miDd, but 
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Peking Radio made us see where we 
stood. Today also I thank them 
for rejecting these proposals. We 
are discussing this on a very fateful 
day because today is the birth day of 
Netaji Bose. We took the solemn 
pledge to rid the country of the ag-
gressor on the birth day of our Prime 
Minister. When the Speaker asked us 
to stand to give it the solemnity it 
needed, my "'mind went back 
to 26th January, 1930, wnen I was a 
very young b:)y, when Pandit Nehru 
was the President af the Congress and 
millions of this country took the 
pledge of independence to tight against 
British imperialism. So, while taking 
the pledge in Parliament, I thought 
that old spirit had come back. .simi-
larly, if Netaji was able to unite all 
for"es of patriotism, belonging to 
different creeds, religions etc., to fight 
unitedly against the tyranny of impe-
rialism, it was because of his uncom-
promising attitude towards problems 
and things which he held dear. There 
cannot be any shilly-shallying so far 
as India is concerned. 

That is how we should view these 
really 

not, ,it 
Colombo proposals. Does it 
help us militarily? It does 
must be admitted. 

I am not going to discuss all the 
points raised by others, whether it is 
a partnership deal et~  I would re-
quest the Prime Minister to clarify 
this matter. When this idea of the 
September 8 position came to his 
mind, not to Parliament's mind, did 
he only visualise that so many check-
posts will be ours and so many will 
be theirs? It is not so We were not 
quarrelling for territ1rial adjustments. 
A principle was involved in it, and 
the Colombo proposals have not done 
us justice in this respect. 

As I have said they were suffering 
from a weakness, In the very first 
sentence of their proposals that weak-
ness is brought out when they say 
that the Colomb:> proposals are a 
starting point 'lor a peaceful settl .... 
ment of the India-China conflict, as 
if we started the con1lict, as if China 

never .tarted the conflict. The pro-
posals, as far as the country has un-
derstood the Prime Minister, were 
to enable us to achieve our objective. 
The obj ective is to free our territ:>ry 
from the hands of the enemy, to see 
that aggression is completely va"ated. 
ISo. we have to consider these prJ-
posals from that point of view alone. 
That is the acid test and nothing else. 
These proposals have n:>t achieved 
that objective. but rather try to drag 
us to the conference table, equating 
us with the aggressor. 

Our Prime Minister says we agree 
to these proposals in principle. China 
also says that she agrees t:> the pro-
posals in principle. So, we are fri-
ends, we still remain friends. We 
have a very great thing in common. as 
it was in the days of bhai bhai when 
We were very good friends. Again it 
appears that after this aggression and 
war, our approach is almost common. 
But China may agree in principle, but 
it will not go the way you want it to 
go. China does not believe in those 
things. 

// We are all for peaceful means. We 
.. / have stood with the Prime Minister 

on the question of non-alignmeqt. We 
have not quarrelled with that. 'If we 
have quarrelled, it is for thi/ reason 
that your emotional alignment to one 
bloc was creating difficulties for our 
own country. But n0o/that phase is 
over, and if the policy has stood the 
test, let it continue. If it really ena-
bles us to get all the help;ind assis-
tance needed, from whi"hever coun-
try or whoever is prepared to assist 
1111 in Our present task, we have no 
quarrel with that. but ~ain e issue 
is being confused now"v making it 
appear as if we are gaining some 
posts and that our aim is achieved. 
The questiol\/of peqceful methods is 
referred to.l The House will remem-
·ber that not f}nly now u~ as tar as 
back as 1959 or evE''> 1956 or 1957. 
whenever we raised this' question of 
China, we had ~en ae<'used in many 
ways of being wa" mn"Jrers ... tc. Who 
dokot want peqeeful methods? Who 
i/ quarrelling with that? This c:oun-
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try stands for peare. The Prime Mi-
niste-r is very much worried inspite 
of the act~ at he is the one person 
in tne wofld today w ~ has stead-
fastly, without any compromise, ins-
pite of great crisis. stood for the 
policy of/non-alignment when it was 
attacked" 'from all sides. Still he is 
worrying today becaUSe after the 
Chinese have grabbed thousands of 
miles of our/territory some proposals 
are brought! for settlement and if we 
state clearly that these proposals do 
not meet ~ minimum demands and 
if We refus 0 do anything with them, 
the world utside and the non-aligned 
countries would think that India's 
Prime Minister, Jawaharlal Nehru did 
not want to/,{alk. Does not the world 
opinbn beffeve that we stand for 
peaceful settlement of international 
disputes? We want that not only for 
us; we want/that this policy should 
be the guidihg principle in solving all 
international problems in the world. 
Let them understand that if we went 
on waitin ~ r the world opinion in 
respect Of Goa, could we ever have 
been able to 'free Gna trom the hands 
of the Portuguese imperialism. wei 
stand for a principle. We have trieci 
peaceful methods. But China is not 
prepared to hear to any reasoning 
whatsoever. The only reas')n that' 
shl/would hear is the reason of stren-
gtf{ of power. Our attitude towards 
them can never be the same as hefore 
because of pra"tical cons;deratinns, 
berause/of the fart that China has 
betrav"d OUr trust. and imposed a 
sitnation militarily. We can have 
peaceful annrnRch to problem. but 
China st~n  inla dif'l'l'rent cate~ r  
todav. We hRve exhaust"" all p"ace-
1u1 mellns. WhAt is nul' Prim .. Minis-
ter ln~ to talk to them which we 
have not WT'itten/ for th""e five Bnd 
odd vears? Is there anvthlng more? 
Or I. it that if he iulrt lt~ ~ the 
nel/:ot;atlnl/: tahle anrt tell the), hinese 
thf'!!e things, thev will feel linvlncoo 
and find B WRV out wh;l'h they were 
not IIble to find from their Marxist-
I,en;n;st l;terAture !";ven hv Soviet 
Russia and others? Therefore. sO far 

Proposals 

as China is conterned, we will be in-
viting the wrath of our people if we 
think G·f peaceful methods and not of 
military methods because one does 
not know when China would again in-
vade India. Already they are concen-
trating in the Chumbi Pass. Even if 
the Colombo r ~als were there, 
they would have been free to concen-
trate in those areas of Ladakh where 
they could easily bring their tanks 
and other heavy equipment to defeat 
us. Let us not delude ourselves again 
that we can meet this challenge just 
like this. The Prime Minister haa 
given a call to meet this challenge. 
We accept this challenge. But we 
cannot ac~e t this challenge unless 
we build our military might through 
the help and assistance of friendly 
countries and keep the posture of ~s­

tility so far as China is concerned. The 
last word I say is this: China has bet-
rayed our trust. Let not posterity 
say that We have betrayed the people. 

Shri A. P. Jain (Tumkur): Mr. 
Deputy Speaker, the hon. Member 
Shri Trivedi laid dYWn certain princi-
ples fOr negotiation. He said that we 
should not negotiate with the Chinese 
out of fear. 

Shri Prlya Gupta: He never said so 
-not like that. 

Shri A. P. Jain: It does not do 
much credit to him .... (Interruption). 
Now, he said that we should not sub-
mit ourselves to the threat of military 
might. He quoted from a pamphlet 
issued by G1vernment and urged that 
we must have peace only with honour. 
He said the Chinese were deceptive 
people; they were calling their sol-
diers the frontier guards; they were 
caIling India to be the aggressor and 
that Indian army has launched an at-
tack on China. I have no quarrel with 
all these premises. 

But that does n'lt mean that if there 
are suitable conditions and if peace 
can be had with honour, we should 
reject it. During this morning's cHa-
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cussion, some questions were raised 
and we were told that the September 
8th r~ sals as also the Colombo 
proposals go against the concluding 
part of the Resolution which we adopt_ 
ed standing solemnly in this House, 
pledging ourselves to vacate the aggres-
sion. It was on the 14th of Novem-
ber, that we took the pledge that we 
shall not rest until the whole Chinese 
aggression is vacated. The question 
is: I'r we start ne ~tiati ns on the 
basis of September 8th or the Colombo 
proposals, are we going against that 
pledge? The present negotiations 8re 
not meant to give final solutions. They 
8re only starting grounds for negotia-
tions. We should not attach any more 
importance to them. 

Now, the Colombo proposals have 
not come because of our initiative. 
We never requested Ceylon or any 
other country to start any efforts to 
bring about peace between India and 
China. The neutral countries of Asia 
and Africa, on their own accord, 
thought that the state of tension and 
war between India and China was not 
good for the world; they should make 
an effort to bring India and China 
together. One should welcome their 
efforts. 

Again, China has been carrying on 
vigorous propaganda against India that 
India does not want peace while 
China wants peace. We have given a 
lie to that propaganda. Yet China 
persists in that propaganda. It is In 
this background that we should consl-
del' these prop:>sals. 

The first question is whether this 
House stands committed to the Sep-
tember 8th line. This morning wilen 
the Prime Minister was speaking 
some Opposition Members strongly 
oblected and said that the September 
8th prryposal was nevPr ac"epted by 
the House. In that conection. I may 
point out that it was on the 27th Octo-
ber, 1982 that the Prime Minister in 
his letter to Chou En-Lai made the 
proposal. In the enclosure to that let-
ter, he says: 

"If the Chinese professions of 
peace and peaceful settlement of 
differences are really genuine, Ipt 
them go back at least to the posi-
tion where they were all along the 
boundary prior to 8th September 
1962. India will then be prepar-
ed to undertake talks and dis"us-
sions, at any level mutually agreed, 
to arrive at agreed measures 
which should be taken for the 
!!asing c:A. tension and correction 
Of the situation created by unila-
ateral i''>I'oible alteration of the 
status quo along the India- China 
boundary." 

When we discussed t.he u li ~t ral 

ceasi-flre statement of November 21st 
by the Chinese on the 10th December, 
we voted a resoluti"n which said: "This 
H·ouse having considered t.he border 
situation r ~ll tin  from the invasion 
done bv C i~a approves of the mea-
!nIres and palicv adont'E'd bv t.he Gov-
ernment of India" This 8th Sep'em-
bel' propooal was one of the poliries 
and we gave specific approval to that 
Not only that. There was an amend-
ment bv the han. Memm.r, Shri Ram 
Sewak Yadav to the effect, n-ject 'he 
proposals conc!'rning 8th Sl'Ptember 
~  do not enter into n!'gotations 
unleSs the C ine~e withdraw to the 
boundaTV AS it existed on the 15th Sep-
tember. 1947. This proposal was r~ss­

ed to the vote and it ~ defeR ted by 
2118 voting agRinst and 13th vot;nll for. 
If the hon. em e~ /!,oes through th. 
speech the Prime MinisreT' introducing 
the motiOn on the 10th December, he 
will ~  that it was not only once, not 
twice, "'It thrice but abnu' half a doren 
times t ~t the Prime ini~ter made 
reference to the 8th S!'ptember pro-
posals, and said thet if these premo-
sals are ac~ te  India will be prepu-
ed to negotiate. In the background 
of what has happened .. it is prepnst!'r-
ous to SqV that this Home has not 
Bccemcd that India should be prepared 
to sit across the table with China and 
to nee:otiate "'" th.. basis of the 8th 
Sl'ptember proposals. 

The next question which arises Is 
this: What is the Colombo offer? 
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How far does it go and how far does 
it satisfy the conditions of the 8th· 
September proposals? The basis of th'e 
8th September proposals was that the 
re<:ent aggression must be vacated. 

Shri Ram Sewak Yadav: 
point of clarification. Her 
to my amendment. 

On a 
referred 

Mr. Deputy-Speaker: There is no 
point. He was quoting from the pro-
ceedings. Please sit down. Do not 
disturb him. 

Shrl A. P. Jain: We must very 
dispassionately examine the Colombo 
proposals and compare them with our 
September 8 proposals. How far do 
they satisfy the basic condi tions 
of our 8th September propo-
sals? The Prime Minister has this 
morning given his views about it. In 
the map which has been supplied to 
us, in the region of the Chipchap 
valley, according to the Chinese pro-
posals of wi thdrawal by 20 kilometres, 
the Chinese will be behind the 8th 
September line. Then, down to the 
south, the 8th September line is to 
the east of the poi'Clts to which the 
Chinese will withdraw, right up to 
Samzungling. To the south of Sam-
zungling, all along, the Chinese will be 
receding farther to the east of the 
8th September line. Taking the area 
as a whole, On the whole the Chinese 
wilI be vacating probably a larger area 
than what they would have vacated if 
the September 8 position had been 
accepted. That is an advantage to us. 

But then there is a countervailing 
disadvantage because the 8th Septem-
ber offer contemplated that all the 43 
posts which had been overrun by the 
Chinese after 8th September would 
be restored and we would be able to 
occupy them militarily; but that is 
not going to happen. In fact, acco"d-
ing to the clarification given by the 
Colombo conference, the area aca~e  
by the Chinese will be manned joint-
ly by the civil police of India and 
China. So, it is not going to be in 
our exclusive possession. Then we 

have also to remember the nature of 
the terrain there. It is not an area 
which is inhab;ted, and the question of 
actual administration there does not 
arise in any serious manner. 

So far as the eastern sector is con-
cerned there is only one dispute left 
over, ~n  that is about the Chedong 
or the ThagJa ridge area. There will 
have to be negotiltions about it. 
There are these advantages, but there 
are some countervailing disadvantages 
also. But by and large, I think the 
Colombo proposals satisfy the con-
ditions laid down in our September 8 
proposals, and they aTe weI! worth 
considering. 

Fortunately or unforunately-what-
ever view we may take-China has 
not so far accepted the clarifications of 
the Culombo propoS3ls as given by 
the Colombo conference. It may be 
that there is no scWement, but 
should we bear the brunt of refusing 
to negotiate. China has already been 
carrying on vigorous propaganda 
against us and that propaganda has 
won some ground that India does not 
want to sit across the table and nego-
tiate. One of the great advan tages 
of our not rejecting these proposals 
would be that it will indicate to the 
world that we are prepared to accept 
any reasonable proposals, whether 
they fructify into success or not. 
After all, what are we going to lose? 
We are not going to lose an~ thing if 
we negotia 'e on these prupoS1Is. If 
we negotiate, it does not mean that 
we are going to yield our territory. 
The Colombo proposals have them-
selves made this clear. They say: 

"The conference would like to 
amke it clear that a positive 
response for the proposed appeal 
will not prejudiCe the position of 
either of the two Governments as 
regards its conceptiOn of the final 
alignment of the boundaries." 

But, as Shri Dwivedy said, we have to 
deal with a dangerous opponent and 
enemy, a deceptive enemy who does 
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not stand by his words and therefore 
we will have to be very careful. 

We have to go ahead with our mili-
tary preparations, expandin.g our 
army, properly equip our army, 
and we have also to maintain 
the morale of the nation. Unfortu-
nately, when the peace-talks start, 
there is a little sagging down in the 
preparation and it will 'be for the 
Government to make vigorious pre-
parations for the defence of the coun-
try which io its turn will invigorate 
the people who will maintain their 
morale. 

After all, the biggest preparation 
for defence is to increase our indus-
trill and agricultural production. We 
should concentrate on it. This 
struggle is going to be a prolonged 
struggle. It mlY be five years or it 
may be even more. I am glad that 
the· Pltnning Commission has decid-
ed to maintain the size of the Plan 
and for the third year of the current 
Plan they propose to allocate Rs. 1740 
crores. I commend this effort of the 
Planning Commission. Agriculture, I 
must say, has been lagging behind. 
Agriculture is very important for 
India. We are importing quite a lot 
of foodgrains from outside. India 
cannot both import foodgrains and 
pay for the arms Therefore, we must 
increase our agricultural production. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri A. P . .JaiD: I am not goillii 
to take much time. For increasing 
agricultural production we haVe to 
invigorate the country-side, Sind that 
is the responsibility of the Ministry 
of Community Development. I am 
afraid that the Ministry of Community 
Develc>pment is more floating in air 
and not walking ttl earth. Yesterday, 
you will remember, a question was 
put; it was the first Question in the 
House. "to what extend the Pancha-
yati Raj institutions have been geared 
up to meet the emergency and to sti-
mulate the war effort?" The reply. 
was that all the men and women of 

India, all the 43 crores of people in-
hlllbiting this country .. 

Mr. Depu'ty-Speaker: Thjs is far 
~ n  the scope of the discussion. 

Please confine yourselves to the 
Colombo conference proposals. 

Shri A. P . .Jain: I am finisil1n.g. I 
shall not take long. The answer 
given was that all these people are 
wOTking men and women being mobi-
lised to increase agricultural produc-
tion. Let us be realistic and let us 
say how many men we can mobilise. 
Let us not think ·of things that ought 
to be but things that can be done. 

So, in short, my opinion is, that 
th'ese proposals may be discussed. If 
they are acceptable to China, further 
negotiations may take place. If they 
are not acceptable to China, no fur. 
ther negotiations shall take place. But 
in any case, we should not slacken 
our war efforts nor allow the morale 
of the country to slacken and we must 
concentrate fully and totally on in-
creasing our industrial and agricul-
tural production. 

Shri Dasappa (Ban:galore): Sir, I' 
rise to support the suggestion that the 
Colombo proposals are worthy of the 
oonsideration of this House. It is 
not only that these proposals meet 
very nearly the stand that the Gov-
ernment have takoo earlier, namely, 
that should the Chinese withdraw 
bey,ond the line that existed prior to 
8th September, 1962, We are prepar-
ed to enter into talks. Quite apart 
from the fact that substantially these 
proposals meet with that stand taken 
by us, I am just addressing m) self as 
to w e~ er there is any alternative 
that would be left to us at this 
moment, when thingS have gone lID 
far. 

Taking the first point, I entirely 
endorse what Shri A p. Jain said 
about the House being in a way com-
mitted to the stand taken by the Gov-
ernment and the Prime Minister, 10 
far as the 8th September lme is con-
cerned and requirin6 the Chinese to 
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withdraw beyond that line. He hv 
referred to the amendment that was 
moved by an hon. Member to the 
following effect: 

"For the original motion, the 
following be substituted, namely: 

This House having considered 
the border situation resulting from 
the invasion of India by China, is 
of the opinion that the policy of 
the Government of India to start 
negotiations on the c n iti~ of 
withdrawal by the Chinese agres-
sors to the line of control as on 
8th September, 1962 should be 
rejected and no negotiation should 
be undertaken till the Chinese 
aggressors wi~ raw to the Indian 
boundary as it existed on the 15th 
August, 1947." 

It is seen that only about 13. voted 
in favour of the subs.itute motion and 
the rest of the House has turned it 
down. So, I would like to know 
exactly what the opinion of this House 
is, so far as the proposal of the Gov-
ernment, calling UpOln the Chinese to 
withdraw beyond the 8th September 
line is whether we have put the 
stamp of approval on the proposal of 
the Prime Minister or not. That is the 
issue before us. I have no misgiv-
ings or doubts whatever that the 
House is committed to that proposi-
tion, namely, that should the Chinese 
withdraw to the 8th. September line, 
am obligation arise on the part of this 
Government to carryon negotiations. 
In the circumstances, I think there is 
no point whatever in some of our 
friends raising the point that the 
House is not committed to the 8th 
Sep:ember line. 

If that is so, then the question 
arises as to whether the Colombo pro-
posals meet our demand or substan-
tially meet the same. I think the 
Prime Mi'lister has been at great 
pains to tell us that substantially the 
Colombo proposals do meet th-e stand 

that we took. I do not want to repeat 
what has been said by other speakers 
earlier, but I would say that it does 
meet substantially our stand. I do 
not think anybody has attempted to 
refute that position. My friend, Prof. 
Ranga was the one who tried to pick 
up one Or two small posts to the west 
of the 8th September line and said, 
this is nJt substantially what we 
had bargained for. . After all, when 
it comes to a question of six friendly 
powers who come to offer their good 
services for bringing about an amica-
ble settlement, not by any initiative of 
ourselves, we should consider whether 
we should not give those proposals a 
serious consideration. Is there any-
body here who questions the bonafides 
of these six powers? I do not think 
anybody has ventured to, except 
agailn, my friend, Prof. Ranga, who 
referred to one or two statements of 
Ghana on the supply of arms and 
equipment to us. That is a different 
matter altogether. When we carry 
On our propaganda, when We send our 
emissaries there to explain the posi-
tion of India, why should not they be 
allowed to change their views in the 
matter? 

In regard to our propaganda machi-
nery-I do not know how aften'I have 
said it-it is not really equal to the 
task. I am sorry to say this. Com-
pared to the propaganda engine which 
China has unleashed both before the 
itnvasion and after, I am afraid that 
ours is nOI equal to the task. I am 
not saying this as my own view. 
America and other friendly nations 
have said that when we have got a 
case which is so strong and righteous, 
we are not taking all the trouble to 
put it across to those people. his is, 
after all, a border dispute between 
two nations and you cannot expect the 
other nations to take up all these 
maps, study the details and find out 
who is wrong and who is right. There 
is a border dispute and that is enough 
for them to think that there is some 
kind of a case for the other side also. 
Therefore, I would very much like 
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that our progaganda machinery ~ 

sfliciently strengthened. 

Prof.Ranga was not sure about our 
lrtand being firm, so far as the ne~ 
tiations are concerned. Merely 
because we go about considering 
tlhese proposals, he seems to suspect 
that we will let down the unequivocal 
6tand that we have taken 011 the 14th 
November, 1962. I am not surprised 
that Prof. Ranga is not sure" about 
others being firm, because, if I under-
stand aright, in his own political life, 
he has been changing so often that it 
is difficult for him to think of lIIIy-
body taking a firm stand. Just now 
my friend, Mr. Dwivedy referred to 
the past stand and pronouncements 
and statements by the Prime Minister 
before the independence of India. 
Let him tell us what exactly has hap-
pened since then and whether there 
has been any kind of change in the 
same leader. Therefore, I think it is 
unnecessarily exercising one's own 
mind to think that the pledge that we 
took on the 14th November, 1962 will 
not be honoured. 

Mr. Dwivedy also said that so far as 
China is concerned, war is the only 
way in which we can fight China. He 
thinks that there is no other way. I 
do not know why he seemed to limit 
this theory only to China. But, in any 
ease, he thinks that China does not 
understand any other proposition. It 
may be so. But do not we see the 
mighty world forces that are at play 
today. Just a few years ago could we 
have thought that the relationship bet-
ween USSR and China would be so 
atrained as, well practicalIy for 
them to exchange words, at any rate, 
through a common medium Albania. 
So, the question is whether cur stand 
is moral. As our stand is right, as I 
said last time, we have scored a moral 
victory, and we find that world opin-
ion is veering round more and more 
to India and China is becoming more 
and more isolated. I am pretty su~ 
that if we take up an extremely rea-
sonable attitude such as is embodied 
in the consideration of these propo-
BIb, more and more of the world 

2525 CAj)L.S.D.-7. 

opinion would be on our side and I_ 
on the side of China. Let us go back 
to our Puranas. We find various 
things in the Mahabharata. After all, 
Krishna Paramatma whom we wor-
ship so much was not one who did 
not know some political strategy. He 
went as doota or the ambassador of 
the Pandavas. What happened in 
Kurukshetra? I am not trying to say 
that there will not be a Kurukshetra 
between China and India. It may 
come about. But, Sir, if and when it 
does come about I think we will be in 
a much stronger position from the 
point of view of world opinion and 
world support than otherwise. 

Sir, I do not want to take much of 
your time. There are many other 
points, but I think I have said 
enough to convince the House. 

Shrl YaJnik: Mr. Deputy-Speaker, 
Sir, I have great pleasure and I deem 
it a privelge to extend my hearty 
support to the statesman like and 
patriotric position that the Prime 
Minister has taken on the Colombo 
proposals. First I must also express 
my sense of thankfulness to the six 
non-aligned powers who met at 
Colombo to facilitate the talks and 
negotiations between India and 
C in~ and to stabilise peace and 
ceas,,-firE' that has been unilaterally 
imposed by China on India. 

Now, I do not understand why 
any criticism should be indulged 
in of the Colombo powers. They all 
are non-aligned powers. They have 
all been associated with the Afro-
Asian conferences and movements. 
This is the group of non-aligned 
Afro-Asian powers to which we be-
long. We do not belong to the eas-
tern or western group but We bel on, 
to this non-aligned Afro-Asian 
uouP. Therefore, naturally, they 
were very much worried over the 
eonflict that raged between India 
and China. And, what harm have 
they done if they haVe come out to 
stabilise the cease-fire that has taken 
place and to make It possible for 
India and China to meet together at a 
conference table? 
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[Shri Yajnik] 
But, at the same time, as they were 

not connected with us before they 
naturally could not hke cognizance 
of the merits of our respective posi-
tions in the long struggle, in the long 
conflict that has been ranging bet-
ween us for years, and as mediators 
their mouths a:ld lips were sealed so 
far a3 the term "aggressor" was con-
cerned. If they had to mediate, they 
had naturally not to injulge in any 
adjectives for one side or the other. 
As mediators they met and saw the 
three-point cease-fire proposal of the 
Chinese Government. They also saw 
and took cognisance of the stand we 
h'lve taken a:ld hammered out their 
own propos lIs for flcilitat'ng Indil-
Chin'! rappro'lchme'lt. Now, the 
two big objectives that they have are 
atabilis3tion of the ce lSe-fire and, 
secondly, rapprolchment between 
India anj China at the conference 
hblc. Let us not delude ourselves 
in the idea th 1t the cels~ ire hu 
been mlde perma,ent by China. 
They hwe always been saying that 
it h unstable. If We do not carry 
out alI the terms th'lt they have im-
posed bv the unilateral cease-fire 
then. m'ly be, the celse-fire does not 
rem'lin operat've at all. Thcrefore, 
it was also nce,sary that they had to 
stabWse the cease-fire and, at the 
same time. m'!ke it pos1ible to pave 
the way for rapproachment between 
India and Ch;na. With these objec-
tives they have made their proposals. 

I am sorry to say that many of the 
criti"s of the proposals have been 
earriej aw'lV b'T their antagonism to 
China into disbelieving in the utility 
of t ~s~ pr3posah. Some of them 
'have not even cared to look at the 
merit~ of the dehi1ed propos'lls and 
the chrific,t;o'1S which the Colombo 
powers h'lve placed before us. 

Let u, remember the advance that 
they have m'lde on the cease-fire 
propo.,ls of the Ch;nese and their 
approximation to our own stand. 
Take for instance, NEFA, where all 
attention h'ls been cus~e  in 
Langju Ilnd Thae La ridge. But did 

not the ChineSe say, at the lame 
time, that we should remain 20-kilo-
metre away from the MacMahon 
line? Even today our Government is 
D()t sending the military personnel to 
the MacMahon line: it is only send-
ing civilian personnel. If the cease-
fire is not stabilised and if we send 
Our milItuy personnel right up to 
the MlcMahon line, prob'lbly the 
Chinese would do SJmething that i. 
unpalatablE' to us and might create 
an unhvourable situation for us. 
Therefore, the big advance that the 
Colombo powers propose is that our 
military installations can be estlb-
lishd right u!l to the MacMlhon 
line. If the Colombo proposals were 
not there, our military could not 
have gone right up to the MacMahon 
line without creating some tension. 

Secondly, Thag La ridge and Long-
ju are to be dispo3ed of by d'scu9-
sion by India and China. Of CJune. 
we have our own view in this mltler 
but the CJIJmb[) powers, n3turally, 
as mediators left it to be discussed 
between u;. Th:lt me3ns that any 
tpo,ition taken by either of them 
should be acceptable to the other 
sde. The S'lme applies to Ban Hoti 
in the middle sector. But the great-
est attentbn h3.s been concentrated 
on the L'ldakh front. There ag:lin, 
it is not cle'l.rly understood th'l.t the 
Colombo powers did not endorse 
the term of the Chinese ce'l.se-fire 
that the Indian forces must withdra"N 
20 kilometres within their own 
limits. The Colombo powers made 
an improvement on the Chinese 
cease-fire propos31. They say that 
the Injian army shall remain exactly 
where it is and will not withdraw 20 
kilometres as the Chinese W'lnt them 
to withdnw. This withdraw'll In 
our own hnd rankled in the heart 
of the Prime Minister and of all of 
us becau'le it was most unpdatable 
a"d most i~tressin  that we should 
have to withdraw any kilometre 
within our own frontiers within the 
hnd whirh we are occupying tooa" 
both in the civil and Military maa-
ner_ 
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Now that rub has been removed 
and our armies can remain right on 
this frontier that it occupies today 
WithOut any misgivings at all. I may 
lay that our army is rather cauti-
ous in this matter and the Govern-
ment is also cautious. Chushul air· 
strip, for instance, subject to any 
light from the other quarter. I be-
lieve, is still not being repaired. It 
is still not functioning. The entire 
area within this Ladakh frontier 
has still not been fully occupied and 
i.I not fully operative. 

Now, if the Colombo proposals 20 
through, our army and our insta'la-
tions will be right on the frontier 
that they occupy and all our aero-
dromes and installations wilJ be 
fully operative. 

Then, the other part of it is that 
while we do not with:iraw 20 kilo-
meters, the Colombo powers hold 
down the Chinese Prime Minister 
to his word that he is prepared to 
withdraw 20 kilometres from the 
line that the Chinese occupy today. 
Now, it is a question of fact and a 
que<;tion of maps. If this line of 
Chinese withdrawal to 20 kilometers 
corresponds to the line that has 
been our line On the 8th SepLm-
ber-of c()une, there are only one or 
two places or check posts that do not 
fal! within this purple I;ne on the 
map that has been given to us-all 
the rest of our checkposts, n m~l  

41 or 45, are within this dcmilitlri-
led zone Or the area that has to be 
demilitarised. The Chinese have not 
demilitarised it yet They hwe not 
vacated their agqression. They are 
.till waiting probably to see how the 
Indian Government and the Army 
responds to their ce1se-fire r~ s­
abo Anyway, they shou'd wit'ldr1w 
if they accept the Colombo proposals. 

That is a very great adv1ntage, 
namely. that we remain where we 
are while the C ine~e rce~ must 
wit lr~w 20 il metre ~ from the line 
that they occupy today. S... far. I 
think, everybo1y, even Members of 
tile Opposition whom I have consult-

ed, are genrally not very discontent-
ed. But the main rub is about our 
checkposts . and our control of the 
demilitarised zone. There are angry 
arguments among Members of all 
parties of this House, I am sure. Of 
course, it is true, as the hon. Prime 
Minister has said, that we did not 
even have parity in the number of 
checkposts and the personnel even on 
the 8th September. They had more 
checkposts anl more personnel. 
Problbly they had about 5000 per-
sons whereas we had only about 500. 
So, if we gzt p:irity, we certainly 
get more checkposts and we will 
have a greater number of personnel. 
Whether the personnel will be civi-
lian or military personnel has cer-
tainly to be checked up. I am sure, 
if we accept these proposals and it 
they are also accepted by the Chi nese, 
certain ly in that case the leaders of 
both the sides will have a joint ins-
pection team which will go round and 
check up to see if there are any mili-
hry personnel which should not be 
there. 

So, so far as this demilitarised zona 
is con cern ed, there is no doubt that 
it will be nearly approximating to 
and will be better than the posltion 
that We had in the demiJitar;sed zone. 
But, at the slme time, I do admit that 
it is a bitter pill to swallow, namely, 
that the aggressor and the victim 
shOUld have an equal number of posts 
and an equnl number of personnel in 
the area from which we were driven 
out by inhuman, monstrous and pre-
cipitlte a~ ress n  Tt is. I do admit, 
1 bitter pilJ to swallow, and that has, 
I am sure, hurt not only Members on 
this side, but, I think. all Members of 
~rlilment  irrespective of any party 

affiliations. I do admit that it is • 
bi tter pill .... 

Shrl Hem Barua: Why sWallow it 
at all? 

Shrl Yajnlk: It certainly appllea 
n1.t to our wounded heart. At the 
same time, the main thing to remem-
ber, when we talk of the prop03s1s II 
that, as the Prime Minister had said. 
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if we are not to withdraw on the 
MacMahon line and if we are able to 
10 with all our armies right up to the 
MacMahon line, if We are not to with-
draw from the line that we kept on 
the Ladakh frontier, if the Chinese 
forces have to withdraw 20 kilometres 
to a line that generally approximates 
to the line of 8th September, 1962, 
and if we have even more posts and 
more personnel in tha demilitarised 
zone than what we had on 8th Sep-
tember, 1962, then I say that all the 
conditions that have been mentioned 
in the resolution that was adopted at 
the instance of the Prime Minister 
hal'e been fulfilled, and, there would 
be no reason on earth why we should 
not accept them for consolidating the 
cease-fire and for paving the way for 
India-China negotiations. 

Now, what is the alternative. T()-
day the Prime Minister has told us 
Chat China has not accepted all the 
proposals with all the implications. 
If they do not, then, we do not fumble, 
We should not be afraid, we go on 
with these negotiations with the 
Colombo Powers till they give up. It 
the Chinese do not accept the Colombo 
proposals, then the responsibility ill 
not ours for rejecting the negotiations; 
we have not refused the olive branch 
that the Colombo Powers have offer-
ed. If the Chinese Government refuse 
the ol;ve branch that is their misfor-
tune and that is their funeral. But, 
aupposing this move does not go 
through, then the frontier, that is, the 
cease-fire line will be frozen; well. it 
has been frozen in Kashmir. It might 
be frozen here also. There might not 
be negotiations for some time, and 
China might take it into her head any 
time to again march her hordes on 
Indian soil. 

In any event, therefore, we have to 
continue our build-up in the country. 
We cannot be complacent, and I am 
sure that Government are keenly alive 
to their responsibility in the matter, 
and they wJl continue to mobilise 
their men, money and munitions with 
• view to strengthen the Armed 

Forces of the country which can beat 
back any aggression from whatever 
aide it comes. 

Shri BalkrishDa Wasbnik (Gondia): 
After the Prime Minister has moved 
this motion, almost all the leaders 
of the Opposition Parties have par-
ticipated in this discussion. But I 
venture to say in all humility that 
they have rather misunderstood the 
motion. As my worthy leader, Shri 
Dhebar, has said, the Colombo proPG-
sals are not the terms of • settlement. 
But, as a matter of fact, they are the 
pre-conditions for starting negotia-
tions. Whether we start the neg()-
tiations with the Chinese Govern-
ment, whether we should settle this 
boundary dispute in a peaceful way 
by negotiations, sitting across the 
table, is the question. These COlom-
bo proposals are nothing but a way 
that they have suggested to us that. 
Now there is a cease fire; we should 
sit across the table and start negotia-
tions. We were never against neg()-
tiations; we were never settling this 
matter by peaceful means. But we 
were against one thing; we were 
against the aggressor being benefit-
ed by the fruits of aggression. We 
had clearly stated that if the Chinese 
returned to the Sth September 1962 
line, we would be able to start neg()-
tiations with them, we would sit 
with them and settle this matter pea-
cefully. 

16 hrs. 

Now, these six non-aligned nations 
who sat at Colombo evolved certain 
proposals. These are before us. M 
the Prime Minister said, We are ac-
cepting these propo.:lls in principle. 
It is because they are not against the 
position we had ta·ken. We have yet 
to see whether China a'ccepts these 
proposals or not. We read in the 
papers that the Chinese want to accept 
these proposals with certain reserva-
tions and modH\c'ltions. As the Prime 
Minister has rightly said, accept'ince 
of t e~e proposals should be in toto 
and not with any resenation. If ... 
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do not aCCept these proposals in toto 
it is a way of rejecting them. Since 
this Government is in a position to 
accept these proposals, We have now 
to see whether the Chinese accept 
these proposals or not. As one of the 
Opposition Members said. If the 
Chinese do not accept these propo.sals 
in toto, it means that in a Way world 
opinion will be against thiem. 

Some Opposition leaders said that 
they would like to settle this border 
dispute by war. As a matter of fact, 
lIOlIle of them also said tha t they 
would like to fight the Chinese with 
11te help or foreign troops and other 
aid given by foreign countries. I do 
Jl()t know how far it will be correct 
for our nation to fight the Chinese 
aggression with the help of friendly 
powers. As a matter of fact, we have 
to build our own strength in NEFA 
and in Ladakh, wherever we have to 
fight the Ohinese. 

1t.M hrIl. 

[8HRIMATr RENU CHAKRAVARTTY it/. the 
Chair.] 

We have to build up our own inner 
8I:rength. Without that, we will not be 
able to fight th-e Chinese. We did not 
.tart our fight on the presumption 
that we would. be receiving foreign 
aid. Our soldiers fought Chinese 
soldiers with whatever weapons they 
hand. with whateyer strength they 
had with whatever means they had. 
And they held the Chinese thehe. Of 
course there were reverses in certain 
cases, but that does not show that 1V'e 
are inherently weak. We should not 
wholly and solely depend on aid that 
we will be gmting from rei~ coun-
tries. 

Big woros and loud ;JpeChei are not 
going to win LL9 the 1II"ar. If we omy 
talk of 1II"ar. it does not mean that we 
can go on il t in~ the Chinese. We 
have to buHd up Our own IItrength. 
I am sure the Govmnment are ta.kinc 
every step to create and develop inner 
strength. If foreign aid comes, it i~ 

welcome. We will take it and it will 
help us to fight tire Chin_, but the 
main thing is that we ourselves should 

Proposals 
be strong. We should try to build up 
our own strength, but it is not mili-
tary strength that is going to settle 
this problem for ever. We UTe 
seen in Korea that in spite ot all the 
military strength of the USA, there ill 
still a North Korea and still a South 
Korea. So, I feel that if our inner 
strength is cultivated, if we create 
moral support fCYr us throughout the 
world, this dispute will be settled. 

Talking of militar} strength doell 
not mean that in a day we are going 
to create a strength equal to that of 
China, that every one ot the 45 crorm 
Of people of this country is going to 
become military minded overnight and 
go to the front tor fighting, that we 
can get all the aircraft lind every-
thing. Wars are nat won by the 
number of soIdieT9 or the number of 
weapons with the anned forces, but 
they are won Iby atrategy. Therefore, 
I would say that this talk of war 
should go. 

The leader of the 8watantrll. group 
said I\:hat in the second world war 
Chamberlain had gone and that in the 
same way be expected our Prime 
Minister to go. T.h.i8 i.s an old point he 
is making, 'but he must know that the 
Whole nation is behind the Prime 
Minister, that the whole nation has 
faith in him. that it is only the Prime 
Minister who has been the leader to 
win Our freedom and it is only tho. 
Prime Minister who wiU a.gain lead 
us to victory through this crisis. 

Shri Frank AnUIonJ' (Nominated>-
Anglo-Indians): r speak today with 
a heavy ibeaJ,t., Perhaps I do not 
represent all the M .,r.nhers in this res-
pe,t, but I am ~e of thOile who have 
Jl() doubt that in this time of crisis 
the Prime Minill't'er alone can tw-nish 
thE' nE'cessary and adequate rallying 
point to the nation. And I also feel 
that in t i~ time of emE!l'gIency. it i~ 
important to maximise ou,. wtity not 
only in the country. but, 811 far aa poII-
,nble. to present a unlll'U front in thill 
House. That is why it saddens me. 
because I feel that I W(hJld be failing 
in my duty if I did lIot ~ n what 
I feel are some of the basic mi.take. 
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in the policies 'enunciated by the 
Prime Minister. 

May I sa~  in passing that I feel that 
the consid&a tion of these proposall 
in this House to say the lea~t  is aca-
demic? When yes erday the Prime 
Mini3ter announced to some of us who 
met him th:lt he had accepted in pr;n-
ciple these Colombo proposals, to put 
it mildly, it came as an unspeakable 
shock to me I am not questiooing 
the right of Government to make a 
decision, but I do say this: it seems 
not only otiose but it seems some-
what of an affront, perhaps not calcu-
lated, but nevertheless an affront to 
this House, to place before it for con-
sideration proposals in respect of 
which GovernmEtlt has already com-
mitted itself, and I am a little sorry 
that this should have been done. 

We were anxious, we started these 
session; well, with a coml'letely unit-
ed front. We passed that historic re-
solution of the 14th November. The 
Prime Minister was persuaded to con-
sult some of U5 off and on. When the 
Minister of Parliamentary Affairs de-
precated the need for a continuing 
session, and deprecated even the need 
for consultations, I reacted somewhat 
violently. I said that while nobody 
would question the right of Govern-
ment to make a decision even on criti-
cal matters, we arc· afra;d that they 
rna" reach decisions which were far 
rca~ in  as I shall show that the deci-
sions to accept the Colombo proposals 
in my view are not only far-reaching 
but that they may well be disastrous 
not only for Indian history but for the 
history of Asia, they may reach deci-
sions in a hole and corner manner-I 
used that e res~i n and I repeat it-
and then spring this decision vital, 
critical and disastrous for In1ia, on 
this House and t~r u  this House on 
the country. That is precisely what is 
being done. Could not the Prime 
Mini"ter have summoned some of us? 
Could he not have conveyed to us the 
processes 01 his thinking and after he 
,ot our reactions, then come to a vital 

policy decision about accepting the 
Colombo proposals. Instead of that he 
commits himself and the ern~ent 
and then goel through merely the 
motions which, I say, are a cynical 
affront to this House-to ask us to 
c:onsider proposals in respect of which 
the Government has already com-
mitted itself. 

I feel that a great deal of damage 
has been done. There may be a chance 
for repairing some of this damage and 
[ was assured when I heard the Prime 
Minister say today that we are not 
likly to go to the talking table unless 
we know precisely what the Chin_se 
mean. It would appear that Marshal 
Chen Yi said that so far as these pro-
posals were concerned . they wanted 
certain clarifications, they wanted cer-
tain amen-lments and they wanted to 
know what India'3 interpretation was 
and then they wanted to tell me what 
their interpretation was going to be. 
The Prime Minister is a liberal, if 1 
may say with great respect, so far as 
China is concerned. He has given 
hostage after hostage by his naivete to 
their continuous treachery and dupli-
city; he has done that. But at long 
la3t. better late than never, he has 
reali_ed that we are ~alin  with a 
treacherous and perfidious people. 
Somebody has rightly rem~r e  : to 
be able to pin down the Chinese to 
anything definite, to anything t ~t 
approximates to truth or defi.niteness 
Is more difficult than harpooning the 
most elusive of eels. I was as u~e  
when we heard from the Prime Minis-
ter that we would not go to the t~l ­
in~ table unless we know precisely 
what the Chinese meant. That, I fecI, 
is the least we can do. We may be 
able to repair some of the damage 
which has been cauoed by the accept-
ance if we adopt that attitude. Let us 
know; let us pin down the Chinese. if 
that is humanly ~ le  sentenc(> by 
sentence. letter by letter, and syllable 
by syllable, before We expose our-
selves to further acts of treachery, 
before we go to the talking table. 
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When some of Us met the Prime Minis-
ter we studied these proposall and 
the clarification.s with the ,help of cer-
tain maps. The matter is more or 
less clear to this House. What was 
and is the effeot of these proposals? 
[n InJ.bstance they mean this: that the 
Chinese will withdraw, by and large--
I will not go into minor variations-to, 
the 7th September line; that we re-
main where we are that is-let us re-
member that t()()-by and large the 
Chinese line of 7th November '1959, 
their latest averment of that line. In 
between the corridor is to be subject 
to some kind of dual civilian controL 

Now, on the 21st of November, the 
Prime Minister will remember that he 
told this House categorically that we 
do not propose to negotiate until the 

~iti n ~i r to the 8th September 
wa ~ restored. Now, Sir, let us not 
quibble. That was a statMYIpnt of Gov-
ernment policy. But it is equally right 
to sav that it was a unilateral state-
m!'nt' i" the seme that it was not 
affirmed and accepte-\ by the House. 
~n  of us fnlt and we continile to 

fp('1 th'lt it was a retreat: that it me~nt 
an imnlied eml r~ nt of the fruits 
of Chinese aggression. 

Now. the position is being canvassed 
and has been canvassed by friends 
ranging from my han. friend Shri 
Gopalan to my han. fripnd of'hind me, 
Shri Innulal Yagnik. t'1at thesn pro-
posals are in substance what the Prime 
MinistE'r said on the 21't of Novem-
ber. In substance. yes. But 1 ~is­
agree entirely with the t ~ is t ~t 
th('y are precisely and in vital respects 
what t.he Prime Minister s1id on the 
21st Novemher. Let u' Msume that we 
evrn acq11iesced implied Iv in whqt the 
Prime Minister said. We felt strong-
ly: as I said. it was a retr('at from our 
former forward position. But the 
cardinal principle involved in that 
position of re1rP.8t was this: the un-
conditional restoration of all Indian 
territory up to the 7th t~m ~r line. 
That was the principle. My hon. friend 
c:an understand me. I am not concern-

lid with the mechanics: I am. not con-
cerned with the mathematical formu-
la as my han. friend Shri Indulal 
Yagnik tried to canvass-39 posts here, 
500 people t.here, 5,000 people on the 
Chinese side and so on. What I am 
concerned with, what the country is 
necessarily concerned with, is the 
question of prin"iple. It h a que'tion 
of principle which goes to the root of 
the honour of this cuntry. It is a 
question of principle which must a ~ct 

the self-respect of every right-think-
ing Indian. That is what I am con-
cerned with: and the principle that 
was involved was this: the very least-
and 1 sav that the latest position is 
one of retreat, in a long line of re-
treats-the very least was the uncon-
ditional restoration of the line up to 
the 7th September. 

There is no question of civilian con-
trol or any other Chinese control on 
Indian ter~it r  There is no q1lestion 
of condominium either in Kashmir or 
in tlJis corridor. Once we start bal ter_ 
ing away principles, when once we 
accept the principle of condominium-
may be 2,000 ~  mile· of territory-
then how will you rationalise and dis-
tinguish the questi'8n of condomhium 
in Ka'hmir or in what p"ople 00nsider 
as the disputed territory in Kashmir? 

What I feel is this. I am not worried 
about the mathematics of it or the 
me~ an1cs of it; work it out arith-
metically. we gain here, tlJey lo,e 
there. And in the final analysis, in 
the mathematical arithmetical balance, 
we might gain somethin!( numerically. 
But the principle is this, an:! what I 
feel is this: that our policy has re-
presented a sten ~  retreat. uall~  
the Chime policy-of caleulated duplt-
city-has re rcs~nte  a calculated ad-
VHnce. Every time We have receded, 
every time t.hey have exaggerated .:r 
inflated their claim. That is the POSI-
tion and todw, they are in a posi-
tion' beyond 'what they accepted in 
August. I shall show that. 
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What r am against is this: because 

it will emasculate the psychology and 
the national will of the people. You 
cannot rationalise t ~ things. You 
cannot quibble, because, in the final 
analysis, people will say bluntly that 
iIhis series of retreats represent noth-
ing but an escalation into the aban-
donment of one principle after ano-
ther, and that is what 1 am against-
this escalation into surrender after 
surrender. 

Sir, let~e put it this way. My hon. 
friend Shri Indulal Yagnik seems to 
have argued that we are arguing from 
a position of weakness Sa if aggres-
sion must be rec nis~  Here is a 
counsel of defeatism. Shri Yagnik's is 
a counsel of cravennes; it i~ a counsel 
at the extremity Of flusillanimity. 
That is what it comes to. 1 just do not 
understand it. 

On the 20th February, 1961-1 
agree-this is what the Prime Minis-
ter said: 

"It is no good repeating like a 
mantram 'Oh, let us sit down anti 
be friends.' Whpn we arc consi-
dering a problem like this, we 
must know the nature of the pro-
blem and not give any wrong im-
pression to thc public of India, or 
to the public of the world, as to 
where we stand., or how this is 
going to be solved. It is not going 
to be solved merely by some pious 
declaration or by pure goodwill. 
I want good of will always. The 
fact of the ma ttcr is that our case 
in regard to the border is almost 
foolproof." 

Then. ~ w .. nt on to say: 

"'Dhc uc~ti n would only be 
settled when the Chinese le8JVe 
this territory That is the IUmp]e 
issue. It is not a question of 
hor3e-lrading-all right. y'ou take 
this. I take this. You halve t .. ..:s. I 
halve this. It is not a question of 
tbait; it is not a question of horse-
trading". 

On the 30th April, 1961, this ia wbat 
the Prime Minister said: 

''While the (rl)vernment of India 
are always willing to negotiate 
with the (rl)vemment of China, 
they cannot ob;viously compro-
mise wiJth any aggression on our 
territory, nor can they negotiate 
as long as their territories remain 
under Chinese occupation". 

The Prime Minister might say that 
was in February and August of Ian 
year and a long time ago. But with 
great respect, I want to put this to him: 
On the 14th November, what did he 
say in this House? It was a stirring 
and historic resolution; we dedicated 
ourselves, with faith and hope, to 
drive the Chinese out of this COUD-
try. A ~ far as I remember, on the 
19th November, 196Z, in a stirring ap-
peal to the nation generally, U. 
Prime Minister said, ''We will nat 
rest till we drive them out of our 
country". These are brave worcU. 
Sometimes, the Prime Minister saYII 
that on. this side, we indulge l.Jl 
brave words. Sometimes in a crisiS, 
brave words are not only good, but 
they are necessary, because they sti-
mulate; they sustain and fortify the 
will of a country and they are neceB-
,ary. But what I am against is thllI. 
I am not against brave words, but 
what I am against is the succession 
of the swallowing ignominously, 
gulping down ignominously those 
brave words. 

Let us see what t" :.: h:« meant in 
territory. Let us see what these re-
treats have meant in territory. In 
1956 tho Chinese dreW' their line 
w i~  constituted. a claim of 12,000 
gqua.re miles of Indian territory. Ac-
cording to their 1960 maps, they 
raised that claim by 2,000. Accord-
ing to their 1959 in~it is their 
latest claim; they call it their 7th 
November, 1959 line-it is ano1ftler 
4,000. They have been inflating theilr 
cl8.1ms. In 1956 it wall 12,000 square 
miles; in 1960 "more 14,000 square 
miles and acc r in~ to till! 7th NOY-
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emlber line, where we are at presnt, it 
iii 18,000 square miles of our territory. 
I may be wrong with regard to one 
or two thousand miles. But now 
their claim is 18,000 square miles of 
territory. That is hew they have in-
flated their claim from year to year, 
c:tep h:' ·;tnp. Ch r 7th September 
line rneaIlS th.:J.t Wi.'> l .. ave in their 
occupation at least 16,000 square 
m.Iles oj' what we consider Indian 
territory. I say this with great res-
pect; I am n ~ impugning the motives 
of the Colombo powers, but I say 
that· the Colombo powers did noth-
ing except in ul in~ in horse-trad-
ing. They have done precisely what 
the Prime Minister condemned in 
February, 1961, namely, you take 
this; we take this. You halVe> this 
and We have this. That is horse-
trad.ing par excellence. It is noth-
ing, if it is not horse-trading and 
the Prime Minister said that Indian 
territory is not susceptible to any 
formula of horse-trading. 

What I am against is this that the 
Chinese now are gelling in fact, whe-
ther We admit it or not much more 
than what they wantf'd' r~centl  as 
recently as August I have read their 
notes of the 4th and 6th August. Thi, 
is what they have soid. On the 4~  

and 6th August, 1962, they were pre-
pared to negotiate with tL, uncondi-
tionally. The Prime Minister may 
say. yes, but in August, U.ey had not 
attacked us. But thcy Ulcmselves 
on the 4th and 6til August, were pre-
pared to negotiate witil us uncond.i-
tionally. Then they wert.' well be-
hind. the 7th September line. What I 
cannot understand is this. Let us not 
delude OU1'lJC\ves. The Prime Mini,-
tel' il3ys that We are committed to 
the resolution of 14tb Novl'moor and 
vre are commltted to driving them 
out. Let t ~ not dcitl.(L.. ourselves. 
Once bilaterally, once we advis4!'dly 
plaCe our seal on their at least oc-
=pying our tel'Titory from tile ~t  

September line then not in the 
Prime Minister' .• 'life t ~e  not in the 
lJfe time Of anyone at us ClI.n we 

~ U1em back from the 7til Sep-
tember line. F'oI' geT.enI ti OIlS, ?C'l'-

haps for 200 years of Indian hi.;tory 
at least we will have congealed the 
position completely. we will have 
actively placed our own approTal, 
our inlprimatur, our specific seal on 
the Chinese occupying permanently 
16,000 square miles or !r.d.ian terri-
tory. Let us not delude ourselves. 

Mr. Chairman: The han. Member 
must try to conclude now. 

Shri Frank Anthony: Madam, give 
me at least five more :ninutes. 

Mr. Chairman: The hon. Member 
has taken 20 minutes. He must corne 
to the points and not go into detailil. 

Slui Frank Anthony: I was hop-
ing, Madam, that we .bEd learnt 
IolOmething from Chinese duplicity. 
The Chinese live by certain maxim31 
which have now beccme t!,€ir creed. 
The Prinle inist~r has understood 
tilat today. Probably he has read 
more about China than many of us, 
but 9till with the arr.ount of furbish-
ing and refurbishing of may reading 
about the Chinese today is no-
body's business. But th"y live by 
eertain maxims which have become 
the;" creed: ruse and duplicity, ad-
vance and retreat, confust: and de-
moralise. What I cannot understand 
is this, that they have !ltlPlied these 
maxims blatantly to us ,n,d yet we 
have not today eVf'n !:legl.n to profit 
by it. 

Take the NEFA area. & I 3aid. 
they believe in ruse allj duplicity, 
advance and retreat. Even in NEFA 
why are they holdin!! on to the 
ThagLa Ridge' ill 1359 Chou En-Iai 
proposed his notorious package deal. 
Originally they never remotely 
claimed at any t'me a:ly area ill 
NEFA. They merely posited a claim 
as a counterpoise, and then they 
tried to pw1 through II package deal: 
"al! right; We' will put the lar en~ 

at our heart Ilooopt y<>ur ro_ition in 
NEF.Lwhieh was alWays tilert', and 
wor which we did not need /lIly kind 
or Chinese blessing---aIld you accept 
our position ;n Ladakh". A£ I have 
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[Shri Frank Anthony] 
said "advance and retreat, confuse and 
demoralise". They have succeeded 
completely. Not only are they in the 
position that Chou En-Iai proposed 
in 1959, but they are beyund that. 
They were prepar",d then to s'Wop 
Uleir so-caJle.d clain::; in :{EFA for 
12000 miles of territory ill Ladakh. 
By this process of ad ~r1  and re-
treat, inflating their d"i'l:s, today we 
virtually place our seJ.I em their oc-
cupying not 12000 miles of Indian 
territory but on tileir (,ccupying 
16000 square miles of ~ ian ter-
ritory. That is the re~n~at in terms 
of territory. 

Sir, I want to say a word about 
the Colombo power,. I feel, Sir, 
because they are deaiing with people 
like the Prime ini tC r ec~nt  

sometimes I think a little to'o decent 
when he is dealing WIth people like 
the Chinese the Govcrnment has 
been confused and, wit ~ut knowing, 
perhaps a little demoralised-and I 
say this with great rc;.pect with re-
gard to the Colombo powers, that 
they have also fallcn 'I victim to this 
process of being confu;cd ani de-
moralised.' I do not want to s~  any-
thing to denj,:rate th ,'TIl , I accept 
theh bon7 fide completelv; but I 
Eay this, that whatever their inten-
1ions were they are calcuhted to pwe 
the wav to a c mmu s~ hell hoth 
for t e~sel es and for India. But I 
cannot understan-1. their, a sort of, 
acorh-aties in this exercise of non-
alignment. In the first place. I do not 
und:"rstand how they equated Com-
muni·t China. which was a complete-
ly aligned p<l'Wer, miJ·tnrilv tied to 
the Communist bloc, with India whom 
some of us regard, some of those at 
least on the other side regard. as the 
I!11preme prophet of non-alignment. 
I cannot understand that equation at 
all. What is much morE' un-un-1er-
standable to me is this ~ to how they 
have equated, a5' they have in fact 
done China the agc:ressor with India, 
the ~i im  J no not unnerstand it. 
An ril!ht I a('C('pt the pos!tion of my 
hon. ~ie~  Shri Indulal Yajnik that 

if they were mediators they could 
not USe adjectives, although I do not 
know, because as far as I can see. 
the people woho invoke or intone this 
m'lntram of non-alignment, at least 
they apply this unction to their soul 
that they are nothing if they are not 
morally courageous. At least we did 
that on the Suez issue. Did we hesit.-
ate in branding the British as aggre-
sors? We did not. What I want to 
say is this, the stark, tragic fact is 
that in spite of all their brave postu-
rings thege small countries are not, in 
fact, non-aligned. They cannot be 
I!J()n-aligned and the reason is this. 

16.31 hr9. 

[MR. S,'EAKER in the Chair] 

I wi I finish in a minute. Burma i. 
economically indebted to China. 
Burm", and Cambodia, are cowering 
under the immediate sha,ow ot 
Chinese im erialis~ aggression. Cey-
lon L, a little more removed, but dare 
not do anything to offend the Chinnse. 
Their whole .app()rach, not because 
they wanted to do it deliberately but 
in the context of their living, in the 
context of their being in the shadow 
of this giant imperialism. is that they 
have been completely inhibited. They 
have moved as I said little countries 
not knowing it perhaps, as emotional 
statclli!ns of the image of Chinese 
strength and imperialism, an, we 
have been inclined to succumb to their 
persu3si()ns, not realising that in 
succumbing to it they have drawn 1.1S 
into their orbit, perhaps unthinkingly 
on our part, they have drawn us into 
their orbit of becoming emotional 
statellites of the image of Chinese 
imperialism. 

I feel this too that there is this 
tendency. 

Mr. Speaker: He should conclude 
now. 

Shri Frank Anthony: I will conclude 
in one minute. I feel this too that 
there is this obsession, with everyone 
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who masquerads under the label of 
non-alignment--we ourselves become 
inhibited. What has happened? We 
have become non-aligned so far as 
our own interes's are c n~erne  that 
is what have become, paralysed into 
non-alignment so far as our own 
interests are concerned The Colombo 
Powers had some ~aas ns  small 
weak, militarily insignificant, as I 
said, cowering under the shadow of 
Communist imperialism; they equate 
m with the Chinese aggressor; but we 
~c me non-aligned in our attitude 

towards our own interests and we 
accept their equation of the aggres-
sor with the victim of aggression. 

May I finally say this? I do not 
understand-I would like to elaborate 
this a little more. 

Mr. Speaker: There is no time for 
more further elaboration. 

Shrl Frank Anthor)': I am conclud-
ing. 

Mr. Speaker: He has asked for one 
minu.te. 

Shri Frank Anthony: I am conclud-
just now. 

Some han. Members: l~  no. 

Mr. Speaker: Order order. It is 
between me and the' han. Member. 
Why should others come in between? 

Shri Frank Anthony: We may need 
time. But can We buy time by re-
treating before the Chinese? What 
time did We buy in accepting their 
rape of Tibet? Precisely the amount 
Of time they needed in order to build 
it up into a vast military camp from 
which they could mount an invasion 
of this country. What time that my 
hon. friend Shri Indulal Yajnik was 
asking for will we buy us this further 
retreat? Precisely as much time as the 
Chinese have already decided to give 
us before they mount another offen-
live. And I say this, this is not the 
kind of time that the democracies 
buy. I ~~ 

Surely, we can prove that even ill 
Asia a democracy caught unprepared 
yet it is prepared to suffer, is pre-
pared to accept reverses and defeat-
ultimately with it will to fight. with 
the spirit and the will of a free 
people, tempered in the furnace of 
law, must inevitably triumph over all 
the regimented, fear-driven, de-
humanised hordes of Chinese c0m-
munism. 

Shri D. C. Sharma (Gurdaspur): 
Mr. Speaker, Sir, as I was listening 
to the speech of the han. Member who 
preceded me, I remembered a b30k 
whi,eh I had read some lime ago, 
namely, Alice in WondeTland. After 
listening to him I felt that he was 
seeing everything topsy-turvy and 
that there was a lot of confusion in 
what he said. He had got the wrong 
image of the Colombo Powers, a false 
picture of our nation and an entirely 
dLtorted notion of what we are aim-
ing at. The verv fact that our Prime 
Minister has come to this House to 
discuss the Colombo proposals showlI 
what regard he has for this House. 
He believes in the sovereignty of this 
House. He believes in the united 
support of this House. Now that our 
'Prime Minister has come to this 
House. the hon. Member, Shri Frank 
Anthony, thinks that he h3s affronted 
the Hosue by accepting the princ'ple 
which he is now bringin,!( before the 
House. I do not think there is any 
questian of accepting the principle. 
think, he has brought this motion 
before us SO that we can rlis~uss it 
and deliberate over it and fin&.l!y ~i e 
our verdict. I think, that is a tribute 
to democracy and to the democratic 
way of functioning which all of 'IS 
like very much. 

It has been said that We nre for-
going our principle. It has been said 
that we are going along a line of 
retreat. I think, this kind of speech 
wilt do a lot Of gOod to those persons 
who believe in the Chinese cause and 
who believe that China is doing e ~r ­
thing ~si le to harm us. It will 
not do any good to any Indian who 
reads this speech. It is not a ques-
tion of a retreat. It is not a question 
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at surrender. As our Prime Minister 
has said in his opening speech today. 
1ahere has been a sequence of events. 
There has not yet been any final event. 
In that sequence of events which 
may last very long, I think, tllia is 
another event and this event is not 
going to be the final event. It is nGt 
going to bring down the curtain on 
this unhappy catastrophic drama that 
is being enacted before our eyes. It 
i& going to be only one of the even·ts 
tn that. 

What is that event? The Colombo 
Powers have been abused today. I 
think, they mean well by us. They 
have been friendly to us. They have 
taken courage in bGth their hands in 
order to evolve a formula so that we 
can gather round the talking table 
to discuss this prGblem. They have 
done good not only to the cause of 
peace between India and China but 
to the caUSe of peace all over the 
world. They have been the torch-
bearers of peace in this troubled world. 
I believe that we would be very 
churlish if we did not giVe them a 
word Of praise. They have done well 
by tJa. 

What have they done? They have 
$Bid to us that here are the prGposals. 
These proposals are not going to be 
the flnal prope>sals for settlement. 
These proposals are to be discussed 
and after discussion the country will 
make up its mind as tG what to do. 
I think that it is not proper to think 
that Uley have done something which 
is not conducive tG the interests of 
peace in this country. I believe that 
they have raised the prestige of the 
pe>licy of non-alignment in the world. 
After all, they were the six non-
aligned pe>wers. They may be small 
powers. They may not be prosperous. 
They may not I". big. But after all it 
was these six non-aligned pe>wertl 
that had com" forward in order to 
find out • via media to lIettle WI 
dispute. No other country has come 
forward No big Power has come for-
ward. Therefore, I think that these 
countries have done the ri,ht thin,. 

The whole pe>licy o! our country 
via-a-vis China has to be looked at 
in three contexts. In the first place, 
everyone in this country, every citi-
zen of this country, I1tsnds by the 
resolution that was passed on the 14th 
of November, 1962, which, you, Sir, 
said that we should pass while 
standing; it was a solemn occasion 
when we passed that resolution. That 
resolution was to this effect that we 
shall stand by our countr:r and we 
shall not rest till the aggression ill 
vacated. I think that the whole thing 
has to be viewed against this back-
ground of that resolution. 

Secondly, this hilS also to be view-
ed against the background of our 
policy. I have been in li.is House 
for quite a number of years. 

Shri U. M. Trivedi: For eleven 
years nearly. 

Shri D. C. Sharma: It is unfortunate 
that my hon. friend was not here in 
the Second Lok Sabha. I have been 
here for quite a number of years, and 
all the time, I have been hearing on 
the floor of this House the advantages 
of negotiations, the advantages of 
peaceful solution of knotty problems. 
Our country has ~t  ,by that pe>licy, 
and our country has been making ~ 
much of this pe>licy and rightly sO· I 
believe that to tel! us not to stand 
by that policy which we have been 
enunciating all these years, and not to 
talk. to anybody at the negotiating 
table will be just abrogating those 
principles of peaceful negotialiona 
which we have bet'n holding so dear 
all these year,;. 

1'he third thing is this. We have 
aeen sO man:r things here.' As Shri 
U. N. Dhebar has said thil; morning, 
of course, we ruck to the 8th Septem-
ber, 1962 line. But in the Colombo 
proposals that we haye given, there 
are certain advantages, and t ~re are 
al.o certain disadvantages. I do not 
know by what kind of calculatioa 
Shri Frank Anthony has come 110 the 
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conclusion that we are gOing to sur-
render 16,000 square miles of terri-
tory. But I would submit very res-
pectfully that there is no question of 
.urrender. It is only a question of 
negotiations. My hon. friend has said 
that we have been having this retreat 
from one point to another. I think 
that this is nnt true. I think that we 
have been fighting, and at the same 
time, we have been tryiI\g to arrive 
at a peaceful settlement. My feeling 
is this that the proposals put forward 
by the Colombo Powers are such as 
can be made only the basis of nego-
tiations. They are not the terms of 
final settlement. They are such t~rms 
as we can discuss with them. There 
is no harm in discussing things with 
anybody. 

Of c u~se  agree with some of 
my hon. friends that the Chinese are 
not to be relied upon what they say 
and what they do. That i; true. Our 
Prime Minister also has s3id this 
morning that he al,o does not believe 
al ways in the bona fides of the 
Chinese. It is onp thing not to 
believe in the bona fides of a country, 
and it is another thing that We try 
to evolve some method of approach, 
and this is one of the methods of 
approach that the Colombo Powers 
bave devised, and I believe that there 
will be no harm in accepting the 
Colombo proposals and in golng to 
the negotiating table and discussing 
those problems. 

Another point that I want to make 
is this, that th" countrv is fullv pre-
pared to meet the C i~ese chailange. 
Some of the speeches that have been 
made on the floor of the House today 
show that we are weak-knepd, that 
We have lost the moral fibre to fight 
them, and that our will is wea ~nin  

and all that sort of thing. I think 
that nothing can be farther from the 
truth than the<e assprtions. Every 
,day that passes strengthens the fibre 
of our country to fight the Chinese 
m .. nace, and I find that all kinds of 

'prenarations are going to be made for 
ftghtinl! the Chines.. menace Only 
·this morning, we were told by the 

Education Minister what was going io 
be done 90 far as the schools and col-
leges were concerned. He has stated 
that Government are making attemptll 
to eive a new kind of education to 
the youth of our country, In the same 
way, our ordnance factories are 
working; our indsutrial production is 
increasing. The Third Five Year 
Plan is not going to 'bE' adversely 
affected. All these things show that 
the fibre of our country is strong and 
stable and that nothing can destroy 
that will to fight and win, I believe 
in what Cromwell said to his soldiers 
when he was fighting a civil war, 
'Pray to God, but keep your powder 
dry', In the same way, our Prime 
Minister is saying to the nation, 'We 
will keep our powder dry. We will 
tight the Chinese to the bitter end 
and we will not rest till we have got 
back every inch of the territory sub-
jected to aggression vacated; but at 
the same time, we will not fight sh:Y 
of negotiations'. Negotiate and fight, 
fight and negotiate, If the Chinese 
have one formula that they should 
advance and retreat, our formula is, 
fight and, if necessary, negotiate. It 
negotiations fail, we will fight and we 
will go on fighting till victory is ours. 

It is not only the Colombo Powers 
who are watching our policy. Our 
reactions are being watched all over 
the world. Our policy so far won WI 
triends :n almost every country of 
the world. There are only three 
count"ies which have not said any-
thing positively in our favour; other-
wise, every country of the world haa 
said, directly or indirectly, things 
which have been laudatory of our 
policy, That is what has happened 
~  far. If we now turn our back upon 
negotiations, I think we will stuitify 
ourselves. We will be do:ng some-
thing which will be absolutely con-
trary to the policy we have pursued 
all these years. 

What the Chinese are goin!!, to do 
is not my concern, What inter~ 
tations they are going to put I. not 
my concern, But my concern 1a on17 
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this, that we ,hould see that we shall 
not be found wanting so far as the 
will to fight is concerned, and we 
shall not be found wanting if there 
is any opportunity for us to nego-
tiate. This is the dual policy we have 
adopted. But this dual policy is 
governed and dominated by one thing, 
the desire for victory. 

feel there is one thing that needs 
clarification at the hands of the Prime 
MinLter when he replies to the 
debate. We should be told very 
precisely and exactly how many 
square miles of land will b2 involvl'd 
in this kind of thing, which will be 
in d;spu te by this time, if we accept 
the Colombo proposals. Of COLlrse, 
while accepting the Colombo propo-
sals, we do not mean that we shall 
give away that land to the Chinese. 
But we should be told about it 
because otherwise the im re~si n may 
get abroad that in these n2gotiations 
we are not feeling any ronel'rn about 
a large tract of land. This chrifit'a-
tion in terms of square mile, involv-
ed shall have to be given. 

I believe the Colombo proposals 
deserve hearty attention at our hands. 
As the Prime Minister has said, we 
accept them in pr'nciple. I think 
these should be made the basis of 
negotiatir.ns. If cur negotiations do 
not succeed and if we do not get our 
way at the negotiating table, the 
C'ountry will fight and fight and fight 
to the bitter and till we get back 
every inch of our territory. 

8hri Khadilkar (Khed): Let me at 
the outset express my full-throated 
appreciation of the eftorts made by 
the Colombo Powers to break a cer-
tain type of deadlock that had 
developed on our border. It has 
become all the more necessary 
because a senior Member, Shri 
Anthony, while concluding his speech, 
cast some doubts on the'r motives 
1lIld said that they had just tried to 
Clell out .....• 

Shrl Frank. Anthony: Not their 
motives, but their inhibitions. Their 
motives I accept as being bona fi!1e. 

Shri Khad!lkar: Even then, I feel 
that no han. Member of this House 
should express a feeling of certain 
reserva tion on the part of the 
Colombo Powers in their eftorts, as 
they were doing something very 
sincerely to find a way out of the 
dead-lonk to b:'ing the two Powers to 
the negotJating table. 

In the present phase which we are 
pntering, we must clearly understand 
where we stand and what we are 
discussing. Unfortunately, han. 
Members from the Opposition have 
fai:ed tn~ras  the significance of 
this move. 

What have the Colombo Powers 
d'one? As I said, after their massive 
invasion, a situation of deadlock was 
created by the Chinese, because, in 
their so-called mil'tary triumph in a 
particular battle, they were trying to 
dictate and play a dual policy. In 
effect, they said: we have won this 
battle; even then we are ready for 
negotiations, if yOU accept our terms. 
First, the 24th October terms were 
there, and then the 7th November 
1959 line was again put forward, but 
we remaind firm and said nothing 
doing till the 8th September line, the 
status quo ante was restored in fl1:1 
and all the gains of aggression were 
surrendered. Why are the Ch:nese 
not ~e are  today to accept the 
Col'ombo propoS'lls in toto with the 
explanations and elucidations that 
haVe been offered? If you closelY 
analyse it, you will find that they 
really me~t the demand that we have 
made mO-e thim in substance. The 
s'lhstance of the proposals is that the 
Chinese will have to surrender all 
the gains of aggression. I am not 
go;ng ;nto details because several han. 
Members haVe gone into them, but 10 
far as the Ladakh Brea Is concerned. 
thny will go back and there will be 
civil postq of both India and ChlnL 
I would like to ask the hon M"mben 
who lBy that If we accept the Colombo 



Jl(otiota re: MAGHA 3, 1884 (SAKA) Colombo Conference 609()r 

proposals it is dishonourable, it is 
capitulation, it is not consistent with 
the dignity and honour of this coun-
try, what we are accepting. We 
continue to say what we sa'd before 
that if the Chinese are prepared to ,0 back to the 8th September line, 
we are ready for negotiation. That 
was stated again and aga'n on the 
fioor of the House, and at that time 
no Member from the Opposition 
raised a voice of protest , av'ng th1t 
unless they vacated every inch of our 
territory, there should be no talk of 
negotiation. 

Shri U.M. Trivedi: 
point raised. 

That was the 

Shri Bhagwat Jha Azad (Bhagal-
pur): Only 13 Members opposed it. 

~i Khadilkar: Therefore, let liS 
undl'rstand these proposals and their 
significance. 

Shri Anthony is a good lawyer. 
Even from the tactical point of view, 
if the Chinese haVe certain reserva-
tions r('garding the Co'ombo proposals 
at this bour after prior talks with the 
Prime Minister of Ceylon, when she 
("arne here, she came with their 
aSSU!'ance and I think she gave all 
tbe explanations with the full know-
ledge that the Chinese w:U endo"se 
w at~ r they Slid here, even then 
the Chinese t~ a  are not prepared to 
accept in toto the proposals and the 
explanations. ls it not to our adv3n-
tage to stand unitedly behind the pro-
posals of the Calom bo powers because 
in my opini,on they have come forward 
to rE'store certlin sense of solidarity 
which was destroyed by the unilateral 
military action taken by Ch;na, The 
Chinese say time and again that 
China stands for ASian-African soli-
darity. If they back out, as they 
aeem to have backed out, their pro-
fessions will never be trusted in the 
Afro-Asian world. 

Let Us understand this point clearly. 
We are at the moment at the turning 
POint In history. Many Members of 

Proposals 
the Opposition have not grasped the 
full significance of the unfolding of 
the history at the present juncture. 
Wjth their limited understanding of 
the world movement they try to 
attack the present formula of the 
Colombo powers. What is happening? 
Soviet Union and America are trying 
to come to some sort of an under-
standing as they feel that with the 
modern technological development 
the tme ha.; come when the grave 
issue; betwccn the two giants of the 
world should be settled by peaceful 
methods only. The new vista or 
h'orizon is opening up. At the Bel-
grade Conference our Prime Min'ster 
had forcefu!1y advocate that the 
ma:n issue before mankind is not 
anti-imperialist attitude but peace or 
war. There was a certain mLunCler-
standing and e ~n risk in that atU-
tude: the Afro-Asian countrLs glth"r-
ed at Belgrade folt that our P"lme 
Minister's approach was not proper 
and there was some misunderstand-
ing. But the Pr:me Minister stuca: 
to that position to the la,t Now, the 
West are coming round to the n"lIu-
tiating table and try to solve Ine 
problems not by milihry might b'Jt 
by other peaceful methods. This IS • 
good augury. When tbese proposalJl 
are before us we just cannot Ignore 
them. 

If you listen to the Peking radio ..•• 

Mr. Speaker: I 'have nE'Ver listened 
to e in~ radio. Why should I be 
accused of that? 

Shrl Khadilkar: I cca~i nar  do in 
order to understand their mind. 

Mr. Speaker: He is addressing tile' 
Chair; he Should be careful. 

17 hra. 
Shri Khadllkar: I am sorry for my 

slip. I was saying that their maiD 
propagand'a barrage is directed agal,.. 
one person. They want to destroy the 
im3ge of Nehru. What tor? All lhe 
time, in season and out of season, Ia 
the Afro-Asian world they want .. 
show that the Chinese were prepared' 
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for neg(ltiations. Thi5 border dispute 
bll been kept po:nding I>y certain 
reactionary forces germinating in 
India, and they are &.lJ.aping the 
policiel, though Mr. Nehru may talk 
of peace and peaceful settlement! Why 
is China doing this? Because they 
are trying to build up a third force, 
giving a challenge to the western 
development as well as to the other 
Afro-Asian countries, those who are 
not their satellites, who are not pre-
pared to accept Chinese hegemony in 
this part of the world because they 
feel as Mao has said. i will not give 
a lengthy quotation. In one of _the 
theoretical articles written by the 
Chinese author, it has been aaid, 
''There can be no exception to this 
rule. It is impossible to sit on the 
fence. There is no thir-i group. 
Neutrality is merely a camouflage. A 
third group does not exist." I am not 
quoting the prior portion. So, she 
bas taken up a posi tion just like Dul-
les used to take. He is not prepared 
tn be'ieve that all the Asiatic and 
African nations settle down after thpir 
Dewly-achieved freedom and chalk 
out their own course ot evolution. 
China wants to divide them and 
polarise tJhe world if poss;bk and give 
a challenge both ways, indirectly to 
the western development and directly 
through India to the Afro-Asian 
nations. 

There is one more aspect which I 
would like to place befor(' the House, 
because these proposals S':lould be 
debated in a wider oontext. In the 
west, jU'lt after the Napoleonic war, the 
old system g.lve way and a new 
approximation was reached. National-
ism or republicanism, to a large ex-
tent, triumphed. Thrones were vacat-
ed. They were not destroyed lika 
Napoleon did before. A new appro-
ximation is developing in the west 
'There are two systems-hostile and 
oIDtagonistic. There is the socialist 
IIYStem and there is the capitalist 
system. They have come to realise in 
·the modern development of the world 
:Ebat they would Ihave to co-exist with 
mutual understanding. 

On thill side of 1Jh.e Pacific, the 
Chinese are challenging the very basis 
of this modern development on the 
frontier of ours. Therefore, wlhen I 
say this, I say this with full con.-
sciousness. In 1Ihis struggle some peo-
ple feel that China is not an aggre!t-
sor. 

Mr. Speaker: ~ han. Member's 
time ill up. 

Shrt Khadilkar: I would request for 
more time. 

Mr. Speaker: If the Congress Mem-
bers insist that they must have all 
much time as tlhe Opposition Members 
have, it beoomes very difficult. There 
is a very large number of Congress-
men. 

Shri Khadilkar: I have spoken only 
for ten minutes. 

Mr. Speaker: 15 minutes. When did 
he begin? 

Shri Khadilkar: I do not want to 
quarrel. 

Mr. Speaker: Then lite ought not to 
have mentioned like that 

Shri Khadilkar: I do not want to 
dispute. 

Mr. Speaker: He began at 4.50. So, 
how could he say 1lliat he had ~ 
ten minutes so far? 

Shri Khadilkar: I do not want to 
chaLenge. I resume my seat 

Mr. Speaker: If he wants to finish 
in another two minutes he may speak. 

Shri Khadilkar: If you like, I ""ill 
finisfh now. I was just ~a in  that we 
should accept tlhese proposals, because 
it is to our advantage. There is no 
question of lIurrender involved. 
Moreover, what I feel, as the pro-
posals have come before the Honse, ill 
this: this is the only way to break 
the present deadlock. Three seta of 
opinions are expressed. Some peepl8 



6093 Motion re: MAGHA 3, 1884 (SAKA) Colombo COfI/e1"ence 6094 
Proposa.1.! 

leel ht if we do not go to the 
negotiation table, the present deadlock 
will be continued. and that will keep 
a certain amount of war hysteria in 
this country. Men like Rajaji have 
written in their organ that tillS accep-
tance of ttle proposals is a capitulation 
and therefore, Rajaji h:lS advocated 
ht you must go and attach yourself 
with the western camp, though the 
spokesmen of the Swantantra Party 
have not understood tlhat logic very 
dearly. 

A third, rather surreptitions and 
romantic way, as I call it, out of the 
present situation is propounded by 
some people, saying that unless we 
wipe out our humiliation, shed the 
blood of an equal number plus one of 
the Chinese soldiers on the crest of 
tlhe Himalayas, there should not be 
any talk of negotiations. 1 cannot 
understand this wild language. 

Let this House consider it dispas-
sionately wlhether it is to the advant-
age of this country, to our known 
path, which we have pursued, the 
path of peace. As far as possible, we 
are not relying on military n.eans to 
settle disputes. But as I quoted from 
Mahabharata earlier r~ ~~i  ~ l!i:-
nr if we reach the dead end 80 far 
as' peaceful methods are concerned, we 
shall ca'tainly take arms. We a~e 
not renounced arms. But we wlil 
adhere to the basic principles of our 
policy of non-alignment and not get 
involved militarily with any of these 
powers. 'l1ile Chinese challenge is not 
only to India, but to the world .forces 
of peace, be<.-ause (,'lina IS trymg to 
emerge as a !:, Lrei \\ arId power, rely-
ing on its military might. We stand 

I.. firm with full confidence in the A~r ­
, Asian nations, particularly the nattons 

'1 who have gathered at Colombo, who 
~ came to build a bridge of understand-

ing between India and China and 
restore the former spirit of Bandung, 
which was disturbed by Chinese 
military action. We must give that 
assurance to the Colombo powers that 
every Member of this House would 
stand by fhe proposal There is 
2535 (Ai) ~8  

nothing diShonourable in it It is only 
a way out of the present deadlock, 
to take the two parties to a negotiat-
ing table. I know those who go for 
negotiations will never forget what 
happened at Panmunjom. I do not 
want. to quote Charles Turner Joy's 
reminiscences. who was conducting 
negotiations there. Ultimately, he thad 
to give up that task, because it was 
very difficult to negotiate with the 
Chinese. 

~  ~mr iltf ~ ~)  
~e  ~  ~~rm "':r m 'fffi 
flr.ro ~ 

~ ~  ~  IfI'iqo 
~~  ~ (f'fo' ~ 
!ffifr<ff ~ ~  it ~ r ~r 

~  ~ fir. ~r ifT<: ;;r-r q ~  
~ i m m r~1  ~ 

~ ~ ~ I ~a r~~ *r '!!iOlJf1r 
If>1 q1l<: ~ ~ eft ~~ ~ ~ Ai 
~~ l  ifiT <:1lH ifiT;ftC ~ ~ 
'f11f;;l- it ~ ~r ~ i i fmm 

~~ ~ q!lfll<: 1:ij' ~ 'foT 

l ~ r ~l t if) ~ mf.mr.it 
!lIT'1'tT ~n r it; f."il'; ~ ~ l  ~ 
~ ~ I m<:r ~~ ~ iffif IIi't "ITif'ffT 
~ fifi (!it ~ ifil ~ f1r<;rr 
~ 'm'Iff it; ~ ~~ 1  <N;;r iI>1' 
~  t:q ~ Iff I ~ ~ m 
i!i'mfT ~ fifi ~  9;f11im m<: ~w rr 
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~  I ~  ~ ;;rU il'ifiT<rn if>'t 
ij'INfT m<: ~ ,.1 i!R ~ ~­

f.flrn<it, J;f'lifT ift m i~  ~ it 
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Ai ~ iffif ~ t fifi ~ '1fT "Iflf 
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..n ~ ~i  i ~  I ~  '1fT ~~  
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'liT 1f<'I<'i, ~ i ~ ~~  ~~ 'li1 'li'I"f, 

~ i rl  q:rer 'li1 ~ 'ifr;;r lfi'!'ii, 'UO: 'I>'T 
ifffi ~ ar.W ~ ffi 1f<'I<'i, mfu ifiT owr 
~  ~ <:f) Ifffil, tJ;h 'liT ifTCf 'f>':i:f1 

~ <:fT Ifi'TCf I ~ 'f.'1'T"1T.n l1Tl';if itt 
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Shri S. M. Banerjee (Kanpurl: He 
is not here in the House. 

'1'T ~  fu 0 ~ : f;;p:r 'Jlfll' 
erg: ~ a'iJ q;m 'li1 ifT<:f 'Iii) ~ ~ I 

~ ~  : <r;; 'liT ;;rIf lITf'f 
if of' I ~ i ~ f'li ~ n ~~ 'mT 
if; r~~ it ~ ~ >.fT l ~ m;;r ~~ 
~ re1~~~ ~ I 

Shri Thf1'1Ull8la Rao (Kakinada): 
Only today morning Shri GopaJan 
quoted Shri Jai Prakash Narayan and 
Ach&rya Vinoba. Bhave in support 
of 'his 8rgwnent. No exception was 
taken to that. 

Mr. Speaker: There is ui terenc~ 
between the two. . 

AD hOD. Member: Quotation. 

1 ~ ~m : ~  ~  IfTl'!lT ~ I 
There was a difference. I was very 
carefully listening to Shri Gopalan. He 
quoted tlhem because he wanted tlheir 
support for his ar umenl~  So, he 
said he was also of the opinion held 
by them. He did not say: "this is my 
opinion but others hold a different 
opinion". So, in dhis case, I would 
request him not to criticise one parti-
cular individual who is not among us. 
He might say that a leader of the 
Praja Socialist party held one view 
earlier and how they hold a different 
view. 
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Sbri S. M. Buerjee: But he is not 
die leader or the Praja Socialist Party. 
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If'ir<l' $rT <n: ;;it ~ ~  orT ~ ~ ~  
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cally that "China has committed aggression" 
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~ 'lit ~ SffifTCf ~ ~ ~ 
~ f.t; ~ ~ m l l ~  iffif ~ I 
qcrm: ~  a1 ~ ~ m- $ 11 ~l i  I 
~ i ~t~ rr m m I 

Mr. Speaker: Giani Gurmuldh Singh 
llusafu. Absent. Shri Venkatasub-
hiah. Absent. Shri Shiv Charan 
Gupta. Absent. Shri Sham Lal Saraf. 
Absent. Shri Vidya Charan Shukla. 
Absent. Shri Bhagwat Jha Azad. 

Shri Bha«wat Jha Azad: Mr. 
Speaker, Sir, this is one more occasion 
for the representatives of the nation 
to take a vow to drive out line Chinese 
aggressor which we have dime on so 
Jrlany occasions in the past. 

Mr. Speaker: We had decided that 
we shall sit late, if required. Today 
wp will sit upto half past six. 

Some Hon. Members: Only upto Six 
O'clock. 

Shri Bhagwat JOO. Azad: 'I'his is one 
more occasion for this supreme body 
of the nation to demonstrate its strong 
will to defend the honour and 
integrity of the nation. This is one 
more oocasion for us to thank our 
countrymen for the united stand lIhat 
they have taken in this grim !hour of 
the nation. We stand by the oath that 
we have taken in this House. We 
enjoined upon ~e Government to 
make all defence preparations whidh 
are necessary to snatch back· our land 
from the Chinese aggressor. We have 
to see that this spontaneous will of 
the nation that was expressed with 
determination, courage and sacrifice IS 
not allowed to slacken. 

It is a long-drawn-out battle and 
tlherefore tlhere are likely to be many 
phases of this battle. Our iriends in 
the ~ siti n have asked why we 
enter into negotiations and why we 
do not go an fighting. They do not 
understand what fighting is. Possibly, 
ihey are not military experts. '11tere-
fore they quote wrong parallels. A 
leht is not earried on only by guns 
and ammunition u~ it al80 consista of 

in such lang-drawn-out battles, some-
times of negotiations and sometimes of 
going to the front and at other times 
to have other tactics also. Therefore 
I take this Colombo proposal or this 
initiative for negotiations as one ~ase 
of 1hat long-drawn-out battle which 
we envisage in order to fight back the 
Chinese aggression. 

We have been pained to hear the 
speeches of some of the han. friends 
in the Opposition. We have also been 
enligihtened to hear the speech of Shri 
Yajnik who has given 'his full support 
to the Colombo r ~als as com-
mended by our Prime Minister. But 
there were speeches from hon. Mem-
bers, like, Professor Ranga and Shri 
Anthony, the nominated Member of 
this House with no electorate behind 
him, who said that the country says 
this. I have also moved in the coun-
try during the last 40 days. I remind-
ed my constituency of the election 
campaign. I moved for 31 days from 
village to village only to find out what 
1!hey tell me and to say that in this 
House. I must say that the country 
said that it is left to the Government 
and to the hon. Prime Minister to 
change his tactics and method as to 
how to fight back the aggl'Cssion. 
Therefore, I think, the country is re-
presented not by my hon. friend, Shri 
Anthony, or Shri Ranga, who i~ all 
mobile as the Ohinese frontier clain 
in !his views as we have seen in t~ 
past ...... 

Mr. Speaker: Order, order. That 
should not be said in these terms. 

Sbri Bbagwat Jba Azad: He has 
spoken very badly. One of the han. 
Members said that the !han. Prime 
Minister was li"ke Chamberlain. I 
think, you should hold him also in 
check. 

Mr. Speaker: He might say anything 
about !his views. 

Sbri Bbacwat .Jha Azael: I am 
speaking about his views and am say-
ing that his views He aa mobile III 
the Chineee frontier claim. 
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Mr. Speaker: No. 
8hri Bhagwat Jba Azad: Anyway, I 

am reminded of a couplet by Shakes-
peare, namely,-

"There is a tale told by an idiot 
Full of sound and fury signifying 

nothing." 

I will, then'fore, say that those hon. 
friends who compare the hon. Prime 
Minister to Chamberlain do not 
know history. They do not know 
what happened during the Gallipoli 
campaign when Churchill was sent 
into oblivion by Lloyd George. They 
do not know Woodrow Wilson who 
was a messenger of peace but who 
fought a war. They do not know 
Franklin Roosevelt who would have 
been famous for his economics but 
who also fought a war. Similarly, 
on this occasion also when the friends 
from the Jan Sangh, representing a 
party in this country which does not, 
I suppose, believe in the righteousness 
of democracy in this country, quoted 
that parallel, I felt that they were set-
ting a very bad !)recc<ient in the de-
mocracy of this country. 

When we speak of the Colombo pro-
posals, I would say that we speak of 
a certain faith in our battle; there is 
nobody who is against it; all of us are 
unanimously agreed that our purpose, 
and sole purpose. is to fight back the 
Chinese aggression. Therefore, in re-
gard to the Colombo proposals, my 
hon. friend should have a little 
patience. ClnterTuptions). I would 
request my hon. friends not to disturb 
me; otherwise, if I wanted I could 
have disturbed my hon. friends much 
more than they are disturbing me just 
now. I woud submit that if only they 
had the patience to hear. they would 
have found that the Colombo propo-
sals are not proposals to settle the 
border dispute. but a ~ our leader 
Shri U. N. Dhebar has said, it is just 
a way out, to bring back the two 
nations to negotiate at the table. To 
negotiate what? My Government 
will go to the table to negotiate for 
the vacation Of the Chinese aggres-

PToposal. 
sion. That is all that we have to d •. 
I think that those frienda who lin 
afraid of going in for negotiations are 
weak, and they are chicken-hearted. 
They do not know what positioa 
India will take at the negotiatin& 
table at the present moment That 
posi tion will be this. It is true that 
India has suffered defeat in the earl,. 
stages, as any country which is wed-
ded to democracy and not shoutin& 
for peace while actually preparin& 
for war can have these kinda of set-
backs. It is just like an aggressor 
having the initial advantage that he 
may have gained. But, today we feel 
that we have been able to isolate \.ills 
country, these Chinese bandits from 
the whole world opinion. We have 
won a war in the diplomatic field. 
Therefore, barring the three great 
countries like Albania etc., the entire 
world is wjth us. Therefore, I would 
enjoin on my Government. I would ask 
my Government to have advantage of 
the diplomatic victory, and I would 
ask my Government to take advan-
tage of the diplomatic defeat and the 
economic infirmity of the Chinese 
which they are having at the present 
hour, and due to which they were 
forced to declare their unitlateral 
withdrawal. 

Coming back to the Colombo pro,: 
posals, what are those proposals? Let 
us see how by accepting them we are 
going to compromise our honour and 
dignity. I could not find any reply 
from my hon. freinds on this point 
except the statement that it will com-
promise the dignity and honour of this 
country. You can go o.n shouting, as 
Hitler who said 'If you repeat a lie 
a hundred times, it will become truth'. 

Some o.f my hon. frienda in the 
Opposition believe in the Hitlerian 
dictum that if you go on repeating a 
word, it wiH become truth. What is 
it that they have been saying from 
tJh.is morning? They have not quo.ted 
any instance, and they could not prove 
by any logic how o.ur ~ nit~ and 
honour will be compromised if we 
accept to nego.tiate on the basis of the 
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Colombo proposals. They only re-
peated this dictum. Sometime before I 
had consultations with them in the 
Lobby, and there also they oilly went 
on saying this. I would submit, Sir, 
that this country and its people are 
wide awake. Some of my hon. friends 
have talked so unanimously in support 
of the war efforts. But I have seen 
them in the different States and in the 
different districts. After uttering just 
two sentences in all the meetings that 
we had called fOr to promote the war 
effort, to mobolise opinion, and to mo-
bilise men, material and munition, 
they used to talk as if Government 
w,as committing some crime. I find 
that they are resorting to the same 
tactics here also, when they say that 
We shall be compromising our 
dignity and honour by accepting 
these proposals, How are we compro-
mising? It was in this very House 
and also outside that the Prime Minis-
ter had said that we shall not nego-
tiate with the aggressor unless he re-
verts back to the 8th September line. 

My hon, friends challenge that we 
have not committed ourselves to this. 
They forget that in parliamentary de-
mocracy, committal does not always 
necessarily mean a formal resolution 
passed by the House. Many Govern-
ment statements are made here, and 
when no adverse comment comes on 
them that means that those statements 
are ~cce te  

Apart from that, as Shri A. P. Jain 
and some others also have pointed 
out already, an amendment had been 
moved by the great and enthusiatic 
socialist friend Shri Ram Sewak 
Yadav sayin:; t ~t Covernment should 
not negotiate even if the Chinese re-
verted back to the 8th September line. 
But that amendment ihad been reject-
ed'by the House. So, all those friends 
who are shouting here that we had 
not committed ourselves did commit 
themselves by negativing that amend-
ment. Therefore, this House is equally 
committed. I put the question the 
other way. This is a debate we are 

having here. There is no formal re-
solution being adopted. I would 
like to know whether our friends 
would support this thesis that if aU 
the Members or most of them speak 
against the Colombo proposals, the 
Government should say 'yes', because 
thel''' will be no formal resolutioa. 
Do they mean to saY' that if the majo-
rity of Members speak against the 
proposals, the Government should 
take that into consideration? 

Therefore, I would say it was the 
commitment of the Government, of 
this Parliament, of this nation, because 
this is a nation believinf in peace and 
prosperity. It will be a bad. thing for 
us in this grim hour to give up those 
very basic principles and that very 
basi"c policy for which this country, 
specially its Prime Minister, is rated 
so high in the world. We have al-
ways advocated that we want peace-
ful means, but certainly we do not 
compromise our dignity and honour. 
In this case. we are not compromising 
our dignity and honour. 

The Colombo proposals only sug-
gest a way out. They cover substan-
tially our demand. Some friends 
told me in the Lobby that they were 
initiated by the Chinese. I do not 
know. They may be having better 
information. Others say these are 
Amerioan proposals. I do not know 
about it. I have no knowledge of 
these things. 'nley may have better 
kno':!cdge as they may be going very 
regularly to these Embassies. But I 
bank upon my party's oplruon, my 
country's opinion and the opinion of 
my Government and that of the 
Prime Minister. Therefore, Ii would 
say that by and large, the COlombo 
proposals very substantially meet our 
point, as stated by the Prime Minis-
ter. Therefore, I would not ask my 
Go,""rnment to take up a negative at-
titude before the court of world 
opinion. I say not to negotiate is the 
law of the jungle, not to negotiate is 
uncivilised, not to negotiate is nothln, 
but showing one's weakness. 
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[Shri Bhagwat Jha Azadl 
Therefore, I regard the Colombo 

proposals as forming a very strong 
basis which substantially cover our 
own stand in regard to the 8th Sep-
tember line. Hence I would enjoin 
upon our Govenunent to accept them. 
If the Chinese do not accept these 
proposals. it will once more show to 
the world the intransigence and pur-
poseless attitude of the Chinese ex-
pansionists. Therefore, it will be 
fruitful and worthwhile and in accord 
with Our dignity and honour for us to 
accept the proposals. to speak a good 
word for these Colombo Powers who 
have tried their best and found out a 
basis on wh;ch we can go to the table, 
and for what? To convince the 
Chinese that they are expansionist, 
thev have committed aggression and 
theY should vacate it. Failing that, 
the other way is always open to us, 
namely, the military method. I am 
sure the preparations that are being 
made in this country since the last 
many months will continue to be 
made so that if the Chinese do not see 
reason, we will be able to hurl them 
back beyond our frontiers. 

Mr. Speaker: Is any representative 
of the Muslim League or Republican 
Party present·, ... No. As regards the 
Hindu Mahasabha, the name of Shri 
Bishanchander Seth is with me in the 
lim. As regards the DMK, there is n'o 
one present. I call upon Shri K. 
Pattnayak. After that, I will call 
Shri Brajeshwar Prasad. 

Shrimati Lak.'ihikanthamma (Kham-
mam): In the last six hours of 
debate, we have got only ten minutes. 

Shri S. M. Banerjee: We are discus-
ling the proportion of time for 
women. 

~ im ~  ~~  
~ ~ ~ ;ft;;r «rni ;p ~ ~ 

l ~c ~ m it  
~ ~ ~~ ) r~r ~ ~~ ~ q: 

-Expunged a~ ordered by the Chair. 
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~~ m i~i ~~~m 

~  

"Expunged as ordered by the Chair. 
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alo ~a ~  m m ~ <r.r if"TfCfflH 
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'1ft ~ l ij- lIiTm ~ ~ I '3'1{ if; ~  ~ 
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~ 11ft ~  ~~ ~ -ro-
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~ I ... N>\."iff III 
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Shri Bhagwat Jha Azad: It i3 a 
personal remark. I strongly object to 
the han. Member's behaviour, He 
must be asked to withdraw these 
remarks. 
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fl'r-r <'IN ~  li'ri ~  ~~  <m ~ 
srtrr~ ~it ifiT ~ ~ ;;ftr rn * 
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""Expunged as ordered by the Chair 

~1l l 1~~ m lll l lil  
l ~~i t~it~ I 

wam ~ : ~ itm ~ ;r(l' 

Mr. Speaker: Mr. Tiwary. He is not 
here. Mr. Manaen. He is also not 
here. 

Shri Brajesbwar Prasad Tose-

Mr. Speaker: I am coming to him . 
Let me strike out all those who can 
be struck out. Shri Brajeshw/ll[' 
Prasad. 

Shri Brajeshwar Prasad (Gaya): 
Sir, I would !like to maJre a ~ 
generaJ observations before I come to 
the main points of my speech. The 
man whom I regard as the greatest 
statesman of the age is being com-
pared to Mr. Chamberlain. I regard 
Mr. Chamberlain as a ,greater Statee-
man than Mr. Churchill. Mr. Chun:hili 
stood for an Anglo-American alliance. 
Mr. Ohamberlian, on the other hand, 
stood for an Anglo-German aI.J.imlce. 
Both were defenders of British 
imperial interests. The three great 
achievements of Mr. Churchill are the 
establishment of Russian hegemony 
over eastern Europe, the establish-
ment of communism in China and the 
liqoridation of the British empire. 

Mr. Speaker: It is very nice to hear 
all theile, but I may enquire W'hether 
this is all relevant. 

Shrt D. C. Sharma: These are gene-
ra·) remarks. 

Shri Brajeshwar Prasad: I have 
sarld that before I come to the main 
points of my speech, I would like to 
make a few general observations. 

," Mr. Speaker: Simply by saying that, 
they do not become relevant. 

Shri Bra,leshwar Prasad: I will 
explain to you within a moment how 
it is relevant. None of these thinGs 
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[Shri Brajeshwal" Prasad] 
would have happened if the foreign 
policy of Mr. Chamberlain had been 
approved. The essence of Mr. 
Chamberlain's proposal was that a 
State must come to terms with a 
potential aggressor. I hope what I 
am wiving at is now clear. His policy 
is now being pursued. The concepti! 
of the European Mm-ket and of a 
Union of Western Europe spring from 
the idea of an Anglo-German alliance. 
I plead for a political settlement with 
China. 

Mr. Speaker: Now ,he has come to 
the point. 

Shri Brajesbwar Prasad: This was 
necessary, Sir. We are dealing here 
with the Colombo powers and not 
with China. The significance of thiis 
has not been understood by all of 
us. 

Mr. Speaker: "All" includes the 
hon. Member himself. 

Sbri Brajeshwar Prasad: 'l:bis was 
an observation made by ·the Prime 
Minister in his opening speech. We 
have to go through the motion of 
negotiatioo. far a .pretty Long time to 
come. Friends say that Cbi.na is a 
menace. I do not agree with tIU3 
view. Russia has not been able 10 
take West Berlin. America has not 
been able to .take East Berlin. Expan-
siondsm has become obsolete in the 
thermo-nuclear age. 

China cannot advance one step 
further. The conflict between Irulla 
and China may Lead either to a war 
or to a ,politi.cal settlement or to a 
stalemate. I am wholehearled!ly in 
favour of a polibioaJ. settlement with 
China on the basis of a clear reoognd.-
tian by the Chilliese that the Aksai 
Chin Plateau and the Lingzi TlmI 
Plains were never a part of China 
and are an integral part of India. All 
tacilities for civilian traffic on the 
'lliobet-Sinkiang Road should be 
lrU&l'anteed to CIhlna. 

We shouldn.ever come to terms with 
Ohina or any other power on the 
basis of handing over any portion of 
our territory in Kashmir. 

Shri D. C. Sharma: Hear, hear. 

Shri Brajeshwar Prasad: There are 
two reasons why we should pursue a 
policy of continuing the stalemate 
vis-a-vis China, if the Chinese do not 
withdraw from the AksaU Chin area. 
China can never invade India as long 
as RUBSia and America are ()/!1 our 
side. Russia and America will have 
to remain on our side as long as China 
remains hostile to India. We Should 
not try to undermine the foundations 
of DUr security. 

Shri D. C. Sharma: Hear, heat". 

Mr. Speaker: Every time that is not 
required. Inside the Parliament 
"hear, hea1"" is not the torm of appro-
bation that is ~ en normally. 

Shri Brajeshwar Prasad: We should 
not try to underntine the toundatians 
of our security-the best defence 
system in the worid-by coming to 
terms with China on the basis of 
handing over Aksai Chin area liD her. 
The defence of India us the responsi-
biJ.ity of America and of Russia. 
History has cast th.is responsibility 
upon their shoulders. India is the 
only country in the world which 
enjoys the pollitiJCaJ. and the militaa-y 
support of both RWISia and Ame11ica. 
It is only on the question of defend-
ing India that RUSsia and America 
oo-operate with each other. Why do 
they do- so? Is it bt>cause of friend-
ship with us or is it in their own 
interest to do so? Russia will be 
driven out of the Caucasus, Siberia 
and Central Asia, if China is allowed 
10 swallow India. America will be 
cm-iven out of Asia, the SEATO and 
the CENTO will be shattered to pieces 
and Japan, l!Wly, the whole of Asia 
will be integrated with China if China 
swaRows Inctia. 



6121 Motion reo MAGHA 3, 1884 (SAKA) Colombo Conference 61 ~ 
Proposals 

18 hn. 

It lis neither possible, nor desirable, 
to drive out the Chinese from the 
Aksai Chin area even if we become 
militarily stronger than Ohina. The 
Russians will ask us not to march one 
step further; the moment our troops 
try to cross the Tibet-Sinkiang road. 
America will leave us din the IW'Ch 
ihe moment Russia intervenes. What 
Cuba is to America, probablY that or 
more is the Aksai catin area to Russia. 
America will be badly defeated by 
Russia if a conventional war breab 
out between them in the Aksai Chin 
area. The Ohinese army oonsists of 
live million soldiers and Russia is the 
largest, the greatest and the strongest 
land power on the globe. The whole 
world will be shattered to pieces if a 
thermo-nuclear war breaks aut bet-
ween them. The Aksai Chin area can 
be ;liberated if both Russia and 
America attack China of which there 
is no possibility. There is a po!Jitical 
and moral obligation on Russia to 
support China. If RlliISia permits Indda 
to dlrive out China t..'Om the whole of 
1jhe Aksai Chin Mea, the result will 
be disastrous for both India and 
Russia. Defeated by Indda and 
betraYed by Russia, China will have 
1W al1lern.aitive left open. to her but to 
join haIllIds w1ith the United States of 
America .... 

An Hon. Member: Wonderful logic. 

81lri Brajeshwar Prasad: .... like 
Gennany and Japan, who after bemg 
~te  joined hand. "with 1Ihe 
United States Of. A'merica. In 1939 
RUIIBia and Germany carne to a politi-
cal settlement on the basis of the 
liivision of Eastern Europe into two 
spheres of in lu~nce  Russian and 
German. It this comes to pass, Russia 
will become vulnerable to attack by 
America from Asia as well and the 
whole of the conti1H'Ilbl and tIhe 
peninsular regions of Asia bordering 
tIhe Pacific will be divided into two 
spheres of influence-American and 
ChinEge. To compensate for the lOllS 

sustadned in the Pacific, ~ia may 
be permitted to establish her hege-
mony over the Middle East. Anything 
may happen to India if she iii iiand 
Wliched between Russia in the Middle 
East and America and China in South 
East Asia. 

The second reason why we should 
pursue a policy of continuing the 
stalemate vis-a-t>is China if the 
Chinese do not withdraw from the 
Aksai Chin area is tha·t China will 
never agree to disarmament unless 
she ,is ostracised, isolated, boycotted 
and quarantined by all the nation 
States of the world. Both Russia 
and America have boycotted China. 
The condition precedent to the recog-
nition of China by the USA, to the 
induction of ChiIw. into the UNO, to 
the integration of Formosa with 
China and to the restoration of 
ft1iendship between China and Russia 
and between China aau:l Iindi.a is a 
clear indication by China that along 
with India, Russia and America she 
also is prepared to ctisa.rm herseM. 

CI 
Before I oonclude I would like to 

pay my tribute to the hon. Prime 
Minister for his WIise handling of the 
grave problems that confront us on 
the stage of international politics. 

There are two allSUffiptions behi·nd 
·0Uir foreign policy wmch have now 
been proved to be correct. I have 
consistently and persistently opposed 
the policy of non-adigrunent, but after 
the Chinese aggression, I have become 
a votary of the policy of non-align-
ment. The first assumption is that 
neither Russia nOr America will 
attack India. Thit; is the first aS9ump-
ti.on. behind aur fooreign policy. The 
iOCOnd is that if any third country 
attacks India, both Russia and 
America will rally round India. Both 
these assumptions have been proved 
oorrect to the hilt. 

The attack by China on India con-
notes the failure of the foreign policiell 
of both China and America. I have 
8Ilid more than once on the floor of 
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the HOII8e that the ;Urn of Chlina in 
a ttacking India is to drive India inio 
the American camp so that the Sino-
Soviet Pact is resurrected. This 
8nlIIlysis of mine has IlIOW been endors-
ed by others as well. India has not 
joined the American camp. The rift 

. et~ Russia and Chlina ·has widen-
ed and both Russia and Amerka ihave 
become our defenders. The ~ in  of 
military aid to Pakistan was based 
on the assumption that China will not 
attack I'lldia. Now militm-y aid is 
being given to Indlia without any 
strings attached to it. 

Sbri Kappen (Muvattupuzha): Sir, 
this House has been called upon :to 
make the most momentous decision 
not only in its hu.-tory but in the 

. history of this nation also. If we make 
a wrong decision, it wd1J. spell disaster 
not only for this nation but also for 
tht' whole world. If we make a cor-
rect or a right decision, not only 
morally but also diplomatically and 
tactically that wiH get the acclaim 
of the whole world fi1d the gratitude 
01 the generations to come in this 
country. Therefore in consideI1i.nJg 
the proposals before Us I request that 
we should not be led by emotion. We 
should view the proposals in the li#lt 
of cold reason and decide whether 
the proposals are to be accepted or 
rejected. 

As has been poiill·ted out, the pro-
posals are oot a fonnula for the 
settlement of the dispute between 
India and China. They are at best 
only a modus vivendi for India and 
China to sit beside a table and dis-
cuss the problems that confront them. 
This fact has to be considered when 
we consider the propOsals before us. 
it Is being said and considered as if 
the proposals are a formula for the 
settlemen1. 01 the border dispute bet-
ween India and Ohimt. Let us exa-
mine the proposals. We have OlIily 
to consider whether the proposal 

. before us estimates to the proposal 
that we have!Jl.llde to China for 
DellOtiatiONl. It bas clea:rly been 

pointed: QUt before vrus House t.trat 
not only it esbimate!l or comes up to 
the proposal that we have made to 
China but in some places we pt 
more territory than we have asked 
for iJn our proposals. 

In these circumstances, are we to 
reject thls proposal or are we to 
accept it? Whiat is the hann or what 
are we .going to lose by accepting 
this proposal? The unilaterru cease-
fire by China has been there for the 
last 90 many days when the Chinese 
soldiers were vacating ourlmld. Now 
what has been urged by many people 
is ht we should not be prepared for 
negotiabions but we must fight. Thls 
House has been sitting for the last 
so many days and the cease-fll-e wu 
there and the withdrawal was going 
on. Why did we not carry on the 
tight? Why did we aCC<'pt the cease-
fire proposaJ in a way and why did 
we wait? Supposing during tIh.ilJ 
period there was a talk of negotiation, 
and supposing China a'lld India sat 
t ~er beside a tablie and discw;sed 
the problems that confronted them, 
wha1. hann would have happened? 

The Colombo proposals are only a 
modus vivendi; they are only a basis 
for sitting round a table and dis-
cussing the problems that confront 
the two countries. 

It may be asked: Will China corne 
to terms? Will China accept these 
terms? These questions are irrelevant, 
because supposing China does not 
accept them, then India will in a vic-
t ~  so far. India has won a political 
and tactical victory in this war; so 
many nations of the world including 
the communist countries have come 
forward and supported India's cause, 
and condemned Chinese policy; except-
ing a few, probably one or two na-
tions of the world, all the nations of 
the world have corne to the sUPPOrt 
of India. SuPPOse we accept the pro-
posals and go to a table and discuss, 
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and due to the intransigence and un-
reasonableness of China, the propD-
sals fall through and the discussions 
fall through, we get the support of 
the whole world. On the other ha:-ld, 
supposing we reject this proposal, 
what will be its effect? It means total 
war, and fighting to the end. 

Suppose A:merica and the Western 
na tions are to supply us war materials, 
and if necessary even soldiers, does 
the House think that Russ;.a will keep 
quiet, that Russia will still stand ",ith 
us? In case there is a war, it is 
bound to be a world war. In that Cdse, 
does this House think that Russia will 
~it quiet and w;.l not join witi-. Cl.llla 
and will still stand with India? If it 
comes to a tota: war, what will be its 
effect? India will become the thedtre 
of a world war Probably there "Day 
be nations who desire that the ,',ar 
might be waged in a theatre far away 
trum their countries. For instance, 
they were not prepared to wage a war 
in Cuba. But supposing India be-
comes the theetrc for war, what will 
happen? As Mr. Khruschev has point-
ed out, in this r ~clear age when there 
is nuclear war!: re, tnc filst explos'on 
will destrL'y ano Will kill 70 to '00 
lakhs of people. If India becomes the 
thEatre af a wo.id war, what will be 
left here after the war? Will not 
India appear a desolate country? And 
what are we going to gain by it? 

A few nati ~ s intere<ted in the 
peace of the world and wishing that 
there should be world peace met. Let 
Us not consider in what cirrcumstances 
they met. Shri Frank Anthony has 
pointed out that they met because 
they feared China. The six Afro-
Asian nations who assembled in Colo-
mbe> met, according te> my han. friend 
under the fear of the aggression by 
China. Therefore, the argument was 
thnt theil' pror-esals wer~ influelJ:ed 
by that fear. Let us accept for the 
sake of argument that that is correct. 
Even then, if we accept the proposals 
and go to a table and talk what do 
We lose? We lose nothing. But it may 
be argued, and ;t may be ;:lOinted .,ut 
2535 (Ai) LSD-II. 

that we are sti!l armmg ourselves as 
we have to, because the military x-
perts have pointed out that it will 
take at least three to five years for 
India to militarily reach the point 
which has been reached by China, 
If that iii so, suppose we go to war at 
present. Are we prepared for a war? 
Are we in a position to fight China 
without outside help? We have to 
admit that we are not. If we go to 
the table for discussion. we get time, 
we can get armed and prepared, It 
may be pointed out that China will 
then say, "India is arming. She is not 
sincere' and that Pakistan may point 
out that India is not sincere, she 
wants to fight Pakistan. Well, diffi-
culties are there. These problems 
may arise. But even then, is it not 
better for us to sit round the Table 
and negotiate? If we succeed-I' am 
sure that we are bound to sue<:eed-
do we not achieve our obj ective? I 
am sure that China canot go back on 
that. Why did China declare a unila-
teral cease fire? Is it because she 
loved India? Is it because she respect-
ed our Prime minister? It was be-
cause she found that internationally 
she was a loser. Politically tactically 
and diplomatically she had become a 
loser. Therefore she withdrew unila-
terally. She declared a cease fire and 
wanted to go back saying 'We are 
prepared for compromise; we have un-
ilatecally declared a cease fire; we 
arc withdrawing OUr armies; India is 
the country which is not prepared for 
.peace.' This allegation may not be 
there if we si t round the table Bnd 
discuss . the problem. Questions can 
be settled peacefully . 

People have been speaking about 
war. They have been saying that 
India must wage a war I am really 
surprised that some responsible peo-
ple should be talking about war 
as if it is a very smal! thing. 
In this nuclear age, war means 
destruction, war means death. Do we 
want that destruction fOr this country 
which has been progressing for the 
last 15 c ~ - ":,k the House to 
consider the que<nlon seriously. If 
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[Shri Kapper] 
there is one per cent chance of settling 
this dispute by negotiation, we have to 
attempt it for the sake of our coun-
try, for the sake of our millions, for 
the sake of world peace. I thank you 
for the opportunity given to me. 

Sbri S. M. Banerjee: I fully asso-
ciate myself with the noble sentiments 
expressed by our beloved Prime Min-
ister this morning. I have heard with 
rapt attention the speeches ~ those 
hon. Members who oppose¥the con-
tention or the ideas put forward by 
the hon. Prime Minister and gave an 
idea to this House, and through this 
House, wanted to convey these feelings 
to the/country, that the Prime Minis-
ter .had gone back and he was not 
going to stick to the pledge taken by 
this House in November 1962. 

I have carefully gone through/the 
proposels of Colombo Conference. 

in some places in the iwestern sector 
there are certain chlck-postss which 
will not remain with us, ,but after 
all, when we initiate discussion on 
the basitf these Col()mbo proposals, 
it is ope . 0 us to haye further nego-
tiations d talk and see that we ad-
here to our 8th ,September line. 

Let us face realities, the grim rea-/ 
lity. China has been condemned by 
the entire world, I should say, by the 
communist countries themselves. What 
happened in Berlin? Three days back, 
the Chinese representative who spoke 
was hooted down by the communist 

I must thank those Cobmbo Powers, 
specially the Prime Minister of Cey-
lon, not only for coming to the rescue 
Of our country-though we are/strong 
enou,gbj and capable of difending 
ourselves--but for defending the 
policy of non-alignment. These Afro-
Asian Powers t:>day are more concer-
ned with the Chinese aggression 
because they have,.' seen and they 
know what this expan$ionism means, 
and it is to defend the integrity so-
vereigntly, independence and demo-
cracy of their own countries that they 
want that some peaceful settlement/ 
should be arrived at in this casi.' tt 
It is no question of acceptance or 
rejection of these proposals. The 
questiOlIl before us is what should be 
done .. 

J, countrieslrs it not en:>ugh condem-
nation? They are condemned and 
publicly condomned by all the other 
communist countries inclul!iing the 
Soviet Union. And wh:> is st!1porting 
China today? The petty, Hi aster's 
Volee Alb,ania. Through Al ania and 
one or two other small . countries, 
China is putting 'forward its ide:>logy 
of world, domination and expansio-
nism. Today China st<lnds condom-
ned by the communisVcountries, and 
I think that our fortgn policy has 
succeeded to this extent that the com-
munist countries have been forced to 
support us a,nd cendemn China. It is 
the greatestAchievement of our foreign 
,policy, and must congratulate the 
hon. Prime Minister who is an emblem 
of domocracy and non-alignment in 
this country. 

, 
Non-alignment today is an article/of 

faith with us. We cannot tinker ,*ith 
that, and it has been proved beyond 
doubt aftoc the Chinese aggression 
that non-alignf..1ent is the need of 
the hour, and/it is a message for the 
entire world, especially fpr those who 
believe that by adopting it they can 
also save their independence. 

These proposals, according'" to the 
Prime Minister, are nearer' the 8th 
September line I have also cared 
to see both the maps, and I find-I 
speak subject to correction with my 
limited l kncywledge-that in some 
places it is better than the 8th Sep-
tember line. It is true, as pointed out 
by the hon. Prime Minister, that 

Now I come to the proposals them-
sel~s  China has not rejected them, 
but a{cepted them in principle, How-
ever, after getting the clarifications, 
they are opposed to ~e clarification-
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Today, if we reject the whole thing,
what is our position before the Afro-
Asian countries? It is not a dream,
but I feel honestly that India today or
tomorrow or the day after is going to
lead the entire Afro-Asian countries,
provided we follow  the correct ideo­
logy preached by our Prime Minister.
That is my conviction, based on right
or wrong politics, I do not know. That
is why we have to face the entire
Afro-Asian countries.

After all, we cannot follow  China.
They can reject anything. They can
disown the other communist countries
who gave them everj thing, gave them
all help. They can reject their ideo­
logy, because, unfortunately, they are
following an ideology, a path of expan- 
siohism which, to my mind, is not the
correct path of Marxism.

So, I feel that today these proposals
should be accepted in the sense that
there should be a positive response to
them.’ I did not press my substitute
motion after hearing the Prime Minis­
ter, and I am glad that the substitution
tabled by me and my hon. friends
Shri Yajnik, Shri Tridib Kumar Chau- 
dhuri and others says exactly the
same thing. What did we say? With
your permission, I should like to refer
to a few lines of it;

“This House authorities the Gov­
ernment of India to make a posi­
tive response to the Colombo pro­
posals consistent with the pledge
taken by this House to have the
aggression against India vacated
and with the declared policy of the
Government of India to secure the
withdrawal of the Chinese forces
to the line of September 8, 1962.”

There should be no sense of compla­
cency. I am happy that the ordnance
factory workers have produced so 
much. We have seen so much enthu­
siasm in this country. There is no
other flag fls'ing in the countri’ except
the national ilag ur.c’ «r which we are
all united I have urged the Govern­
ment to continue its measures to
mobilise men, monty and ammunition
to increase the armed strength and
preparedness of the people to beat

1884 (SAKA) Colombo Conference 6130 
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back any aggression against the
country, irrespective of the course that
may be taken by the discussions on
these proposals. I know w e are also
discussing with Pakistan. I wish them
all success. But what is our slogan?
We are getting aid from the Anglo-
American bloc countries. We welcome
their aid. They have behaved in a
very friendly way. But after all we
cannot get aid at the cost of Kashmir.
Our slogan must be not an inch of
Ladakh, NEFA or Kashmir. Many ja -
wans have shed their last drop of blood.
That is why I take this opportunity in
requesting my friends and these frien­
dly countries who gave us such a timely
aid not to attach political strings but
to allow the friendly aid to remain
friendly. That is why I also say that
we should move towards self-sufficiency
in Defence matters. The production in
ordance factories has been doubled in
three months. 63,000 ordnance factory
workers are working 12 hours a day
but are taking only 8 hours pay, refus­
ing to take any overtime allowance
and are prepared to work more. That
is the spirit shown by our workers,
ill-clad and ill-fed. They do not even
care to take their rations. In Kanpur I
have seen their very young children
going to take the rations. When their

, wives ask them to come an hour or
two earlier, which they used to do
before they say: no, the war is on.
That is the moving spirit behind the
Resolution which we passed here. My
hon. friends are afraid that we are
moving towards another direction. It
is not so. There is only one direction:
Chinese aggression should be vacated.
But we should not refuse to negotiate.
I remember our hon. Prime Minister
spying, when he was attacked by all
people here: We shall negotiate and
negotiate and negotiate till the bitter
end. That is diplomacy; that is states­
manship. I do not know what will
happen to this country if sometime—
God forbid that— Shri Ranga becomes
the Prime Minister of this country.. . .
(Interruptions.) I have seen the letter
written by his leader, wanting us to
play into the hands of the Anglo-
American bloc and had I had more
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[Shri S. M. Banerjee] 
time, I would have read it. The 
reactionary forces have today united 
to oppose the Colombo proposals and 
negotiations. They criticise outside 
about unpreparedness. When it is a 
question of parting with their gold, 
they do not come forward. But they 
want the Prime Minister to fight back 
the Chinese— ĥow?—by playing into 
the hands of the Anglo American bloc 
and have talks on Kashmir to divide 
India further. I have followed with 
great interest the speeches given by 
the leaders outside. I am happy that 
in this House at least such speeches 
have not been made. So, I request 
the hon. Prime Minister not to be—I

do not want to use the word “bullied’ 
taken by them. The entire country is 
with him: I can assure him of that on 
behalf of the working classes whom 
I represent. They will shed their last 
drop of blood and last ounce of energy 
to defend the integrity of the country. 
But we should negotiate and create 
world opinion against China so that we 
could not only beat them in arms but 
also in diplomacy and statesmanship.

18.31 hrs.

The Lok Sahha then adjourned till 
January 24, 1963/JWagfia 4, 1884
(Saka).
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COLtJMNS 

ORAL ANSWERS TO QUES-
TIONS 58S5-5923 

S.Q. Sabject 
No. 

430 Superannuation age of Go-
ernment employees . 5885-89 

431 Prohibition . 5889-92 
432 Fair Price Shops for kero-

sene . 5892-94 
435 Reorientation of educational 

system due to emer~  5894-98 
436 Natinal Discipline scheme 

in secondary school. 5898-5900 
437 Oil and Natural Gas Com-

mission. . 5900-03 
438 Fourth Oil refinery in pub-

lic sector . 5904-05 
439 Russian experts at Sibsagar 

project . . 5905-08 
440 Defence of India Act. . 5908-17 
441 !Soviet oil projects for In-

dia 5918-19 
443 Indian education service 5919-20 

S.N.Q. 
No. 

18 Organising Forces in the 
names of the States of 
Bengal and Orissa. . 5920-23 

TO WRITTEN ANSWERS 
QUESTIONS . 5923-69 

S.Q. 
No. 

433 Education of Minority lan-
guage puplis in Delhi . 

434 Khetri copper project 
444 Singareni COllieries . 
445 Curbing of secessionist ten-

dencies 
446 Expansion of installed ca-

pacity of Burmah Shell. 
ESSO and Caltex. . 

446A Chinese employees in 
A.I.R .. 

447 Koyali Oil Refinery (Guja-
rat) 

448 Crimes in Delhi 
449 Arrest of an alleged spy 
450 Coal production 
451 Indian Office Library 
452 World Bank Loan to Coal 

Industry 

59Z5-26 

5926 

591.7 
5927 

5927-28 
592b-29 

5929 

WRITTEN ANSWERS TO COLUMQ 
QUESTIONS-contd. 

S.Q. Su.b;ect 
No. 

453 Central Bureau of Investi-
gation . 5930-31 

4 54 ecruitmen~  technical and 
non-technical penonnel 5931-32 

~  
No. 

994 Detainees under Defence 
of India Rules. 

995 Civil Defence . 
996 Grants for performance of 

Dramas. 5933-34 

5934 
5934-35 

5935 
1000 Unions of Government emp-

997 Women language teachen 
under Delhi Administra-
tion 

998 Gas fields in Gujarat 
999 Gauhati University 

ployees 5935-36 
1001 CoaIindustry 5936 
lOOZ Barauni and Gauhati Oil 

Refineries 
1003 Bailadila iron ore project 
1004 Mining and fuel policy 
1005 Teaching of Punjabi in 

Delhi Schools 
1006 Kiriburu iron ore project . 
1007 New underground coal 

mines. 
1008 Arrest of Chinese spies 
1009 Arrest of foreigners 
1010 Arrest of kerosene profi-

teers in Delhi 
10Il Primary education to Tri-

bal children . 
1012 Kayanite mining in Bihar 
1013 Retirement age of Govern-

ment employees 
1014 Chinese nationals 
1015 Wind power . 
1016 Survey of Indian employees 
1017 Coal deposits in Kanchi-

5937 
5937-38 
5938-39 

5939-40 
S941 

S941-4Z 
5942 

5944-45 
5945 

5946 
5946-47 
5947-48 

5948 

puram taluk. Madm State 5948-49 
1018 Superior grade coal 
1019 Peking Broadcasts . 
1020 Educational facilities to 

students joining Army 
102 I Oil refineries in India 
1022 Power package set for Sin-

gareni collieries 

5949 
5949-50 

5950 
5950-51 

59SI 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Su.bject 
No. 

1013 Amounts sanctioned to 
Singareni collieries . 

1014 International year of the 
quiet sun 

1015 Central Fuel Research Ins-
titute, Jealgora . . 

1016 Visit of Russian scientists 
1017 Circulation of prohibited 

Chinese Literature . 
1018 UNESCO aid for impro-

ving science teaching 
1019 Provision for educational 

schemes during emergency 
1030 Arrest of persons in Del-

hi 
1031 Emergency and education 
1031 Nunmati refinery . 
1033 Coal distribution . 
1034 Self-sufficiency in oil 
1035 University Grants Com-

mission's new building . 

1036 Ankleshwar oil 

1037-.Diamonds in Bangapalli 
area in Andhra Pradesh . 

1038 Output of engineerss and 
technicians 

1039 Special scienitfic centres 
in universities 

1040 Central Social Welfare 

COLUMNS 

5951-51 

5951-53 
5953 

5954 

5954-55 

5955 

5956 
5956-57 

5957 
5957-58 
5958-59 

5959 
5960 

5960 

Board . r. 596z 
1041 University Grants Com-

mission 5961-63 
1041 Naga hostiles 5963 
1043 Dead bodies recovered at 

Delhi Railway Station 5963-64 
1044 Gas and pipe line in Guja-

rat oil fields . 5964 
1045 Educational facilities to 

Children of Anny person-
nel 5964-65 

1046 Ex-Inspector General of 
Police:ofJ. & K.. 5956-66 

1047 RurallUnvenities and 
instirutes 

1048 Land acquisition in Delhi 
1049 Delhi Fire Service . 

x 050 Publication of news pre-
judical to Defence . . 

5968 

CALLING ATIENTION TO 
MATIER OF URGENT 

COLUMNS 

PUBLIC IMPORTANCE. 596!r-71 
Dr. L. M. Singhvi called the 
attention of the Minister of 
Defence to the alleged iar-
gularities in the TUSKER 
PROJECT. 

The Minister of Defonce (Shri 
Y. B. Chanan) made a state-
ment in regard thereto. 

PAPERS LAID ON THE 
TABLE 5971-76,5977 
The following papers were laid 
on the Table:-
(x) A copy of White Paper 

No. Vin containing Notes, 
Memoranda and Letters ex-
changed between the Go-
vernments of India and 
China between October, 
x961 and January, X963. 

(1) A copy each of the followng 
papers :-
(i) The Oil and Narural gas 

Commission (Fourth A-
mendment) Rules, 1962 
published in Notification 
No. G.S.R. 1706 dated 
the x5th December, x962 
under sub-section (3) of 
section 31 of the Oil a!ld 
Narural Gas CommiSSion 
Act, 1959. 

(ii) (a) Annual Report of the 
Neyveli Lignite Corpora-
tion Limited, Neyveli for 
the year 196 I -61 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon under sub-
section (x) of section 619A 
of the Companies Act,1956. 

(b) Review by the Govern-
ment on the working of the 
above Corporation. 

(iii) (a) Annual Report of the 
National Coal Develop-
ment Corporation Limited 
Ranchi, for the year 196 1-
1962 along with the Audit-
ed Accounts and the com-
ments of the Comptroller 
and Auditor General there-
on, under sub-section (x) 
of sect jon 619A of the 
COmpanies Act, 1956. 

(b) Review by the Govern-
ment on the working of 
the above Corporation. 

(3) A copy of Report of the 
Commission of Inquiry (Inqu-
iry on the administrationJlof 
Dalmia-Jain_Companies). 
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PAPERS LAID ON THE 
TABLE-contd. 

(4) A copy each of the follow-
mg Notifications under the 
proviso to clause (3) of article 
3:l0 of the Constitution :-

(i) The Union Public Service 
Commission (Exemption 
from Consultation) Second 
Amendment Regulations, 
I96:l published in Notifica-
tion No. G.S.R. 1644 dated 
the 8th December, I96:l. 

(ii) The Union Public Service 
Commission (Exemption 
from consultation) Third 
Amendment Regulations, 
I96:l published in Notifi-
cation No. G.S.R. 1689 dated 
the 15th December, I96:l. 

(5) A copy each of the following 
Rules under sub-.;cction (:l) 
of section 3 of lhe All India 
Service Act, 1951:-

(') The Indhn Police Service 
(Probation) (Second Amend-
ment) Rules. 196:l pub-
lished in Notification No. 
G.S.R. 1729 dated the 22nd 
December, 1962. 

(ii) The All India Ser.vices 
(Conduct) Ame,dment 
Rulos, 196:l pulblishod in 
Notification No. G.S.R. 
1730 dated the ~r  Decem-
ber, 1962. 

(6) A COP} each of the iJllowing 
Reports under sub-sectio:; (I) 
of section 619A of the Com-
panies Act, 1956 :-

(J) A'lnual Report of the Maza-
gon Dock Limited, Bom-
bay, for the year ended 31St 
March, 1962 along with the 
Audited Accounts and the 
comments of the Comptrol-
ler and Auditor General 
thereon. 

(ii) Annual Report of the Gar-
den Reach Work shops Li-
mited, Calcutta for the year 
ended 31st March, I96:l 
along with the Aud ited Ac-
counts a,d the c mm~nts of 
the Comptroller and Auditor 
General thereon. 

(7) A copy of the Mineral Con-
cession (Fifth Ame"dment) 
Rules, 1962 published in No-
tification No. G.S.R. 1707 
dated the 15th D"c!mber, 
1962, und!r sub-section (I) of 
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PAPERS LAID ON THE 
TABLE-contd. 

section :l8 of the Mines and 
Minerals (Regulation and 
Development) Act, 1957. 

(8) The following Bills, as pass-
ed by Rajya Sabha were laid 
on the Ta'ble :_ 

COLUMNS 

(I) The Special Marriag ( 
(Amendment) Bill, 1963. 

(:l) The Limitation Bill, 1963. 

(3) The Delhi Rent Control 
(Amendment) Bill, 1963. 

REPORTS OF ESTIMATES 
COMMITTEE PRESENT-
ED- 5976 
Sixth and Seventh Reportl 
wer presented. 

MESSAGES FROM RAJY A 
SABHA- 5977 

Secretary reported the follow-
ing messages from Rajya 
Sabha :-

(i) That at its sitting held on 
the :lISt January, 1963, Raj-
ya Sabha had passed the Spe-
cial Marrialle (Amendment) 
Bill, 1963. 

(ii) That at its sitting held on 
the :lIst Ja luary, 1963, Raj-
ya Sabha had passed the Li-
mitation Bill. 1963. 

(iii) That at its sitting held on 
the 22nd January 1963 
Rajya Sabha had passed 
the Delhi Rent Co. tr)1 
(Amendment) Bill, 1963. 

MOTION RE: COLOMBO 
CONFERENCE PROPOSALSS978-6lb 

The Prime Minister (Shri J a-
waharlal Nehru) moved the 
motion re: the six non-aligned 
nations Colombo Conference 
proposals regarding India-
China r e~ contlict, laid 
on the Table on 21-1-63· 
Ot1.! ~l ti ur  modon ~ eret  

was moved by Shri Ram So-
vak Yadav. The discussion 
was not concluded. 

,\GENL.·A l·OR THURSDAY 
A~  :l.t, I963/MAGHA 
4, 1884 (SAKA). 

Further dilii.:usgion oln t:",c: mO-
tion r,: Colombo Conference 
l'roposals. 
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